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LOK SABHA DEBATES 

LOKSABHA 

Thursday. December 17. 19921 
Agrahayana 26. 1914 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

[ Translation] 

SHRI RABI RAY: Sir. today you can 
smoothly conduct the proceedings. 

ORAL ANSWERS TO QUESTIONS 

[English] 

Committee on Deep Sea Fishing 
+ 

*341. SHRI RAJNATH SONKAR 
SHASTRI: 

SHRI SUDHIR SAWANT: 

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether a high-powered Committee 
of Secretaries was appointed by the 
Government to examine the policy regarding 
the or9ration of foreign fishing vessels in 
Indian Exclusive Economic Zone; 

(b) whether the Committee has 
submitted its report; 

(c) if so. the broad details of 
recommendations made; 

(d) whether the recommendations have 
been accepted by th ~ Government; and 

(e) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) No, Sir .. 

(b) to (e). Do not arise. 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
Sir, the hon. Minister has not properly replied 
to my question. Indian has got a vast coastal 
area of 75,000 Kms. and exclusively an 
economic zone of 20.00,000 nautical miles. 
I would like to know that despite having such 
a vast fishing area, why these m2rine 
resources are not being properly iapped? 
According to a survey it has been found that 
out ofthetotal39,OO,OOO tonnes fish potential, 
only 20-25 per cent is being tapped at 
present in the country. The Government of 
Indla .lad promised that a 'blue revolution' 
would pe brought in India in the field of 
fishirg just on the same line of technology 
and capital investment as have been provided 
in Taiwan, South Korea, Denmark and 
Japan etc. I would like to know when will the 
'blue revolution' be launched to increase the 
fishing and what steps are being taken by 
the Government in this direction? 

[English] 

SHRI GIRIDHAR GOMANGO: Sir, the 
main question is about the Committee on 
Deep Sea Fishing, to which I have replied 
that no high-powered Committee was 
constituted to examine the policy matters. 
But we have got another Committee, which 
is a Committee 01 Secretaries, called an 
Empowered Committee. That was 
constituted by the Government to look into 
the operation ot deep sea fishing in the 
Indian Ocean. The question is about the 
high;powered committee and to that I have 
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given the reply. To harvest the fishery products earning of Rs. 900 crore only Rs., 
resources we have already cleared 21 joint 6 crore from chartering out of a total marinf, 
venture projects. product export of Rs. 900 crore- can ¥I'. 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI: I 
have already made it clear that the hon. 
Minister has not given proper reply to my 
questions. Sir, in reply to Il)y question he 
initiated stated that no high-powered 
committee has been set up and now he is 
saying that a high-powered committee has 
been set up. I would like to submit that the 
plight of the fishermen engaged in the 
seacoast fishing andtheworkersworking on 
the fishing trawlers is quite miserable. The 
Centre as well as the State Governments 
have always expressed their concern about 
the economic condition and the safety of 
lives of these people. The hon, Minister has 
just nc,w stated that a high-powered 
committee has already been set up to 
ameliorate the lot of these persons, improve 
the working pattern :If fishing and strengthen 
the fish marketing facilities. You have 
promised to set up a Committee of 
Secretaries too. Sir, ~hiough you, Iwould like 
to know the terms o~ reference of these two 
committees and by wheri these will be set up 

, and start functioning smoothly. 

{English]. 

SHRI GIRIDHAR GOMANGO: Sir, I 
have already clarified that the Government 
has not constituted a high-powered 
Committee. We have got an empowered 
Committee of Secretaries, which is not a 
high-powered Comt11ittee but it is a standing 
Committee operating a continuing basis to 
facilitate a single window clearance of the 
projects. Therefore. I have compared this 
with a high-powerec! Committee. So, I have 
already replied to that. We do not have any 
other Committees about which the hon. 
Member is asking to examine the details of 
the policy matters of deep sea fishing. 

SHRI MANI SHANKAR AIYAR: ~.1~. 

Speaker, Sir, in view of the fact that our 
export earnings from chartered vessels is 
only Rs. 6 crore out of a total marine export 

have an assurance from the Ministerthat 1:'0 
Government of India will not renew any 
charters when the existing charters die out 
and will not give any fresh permission for 
charters so that all deep sea fishing in the 
Indian exclusive zone is done entirely by the 
Indian vessels or by Indo-foreign joint 
ventures? Will there be a total ban a chartering 
when the existing charters end? Can we 
have this assurance from the Minister? 

SHRI GIRIDHAR GOMANGO: Sir, the 
question relates to the Committee. As the 
hon. Member wants to know certain policy 
matter. I would like to say that we havE:. 
already cleared 21 joint venture proposal:;, 
which are new ones. In 1991, we decided ~(J 
in only for joint ventures lest fishing and 
leasing. On that basis a number of vessels 
definitely will be on joint venture. We are 
trying to see that the marine resources in the 
deep sea will be explored. I can reply to the 
questions which is related to the main 
question. But broadly what I have said is that 
all efforts are being made by the Central 
Government to see thatthe marine resources 
will be explored and export potential will be 
increased. 

[ Translation] 

SHRI MOHAMMAD ALI ASHRAF: 
FATMI: Mr. Speaker, Sir, through you, I 
would like to know from the hon. Minister as 
to what steps are being taken or what 
programmes are being implemented by the 
Government to encourage the small 
fishermen because two types of fishing 
operations are being practiced in the country 
viz. one near the sea-coast and the other is 
deep sea fishing? Secondly about 300 or350 
applications for licences for trawlers are 
pending with the Government. I would like to 
know whetherthe Govemment has examined 
these applications and how many applicants 
will be issued these licences? 

[Eng/ish] 

SHRI GIRIDHAR GOMANGO: Sir, the 



5 Oral Answers AGRAHAYANA 26,1914 (SAKA) Oral Answers 
first question relates to the. Ministry of NATURAL GAS be pleased to state: 

6 

Agriculture, which is dealing with it. As far as 
the second question is concerned, may be 
he is referring to 1989 policy, which has not 
been operationalised. 

SHRI LOKANATH CHOUDHURY: Mr. 
Speaker, Sir, I want to know whether any 
area has been specified for the chartered 
vessels and if so how many chartered 
vessels are operating in this country. Also I 
want to now whetherby allowing the chartered 
vessels they are disturbing the areas or not 
Clnd whether any objection has come to the 
Government from the areas where our 
vessels are fishing. 

Secondly, I would like to know whether 
in the deep sea still there is some potential 
of fishing which is not so far taken into 
account either by the Government or by the 
chartered companies or by joint ventures or 
by our private sector. 

SHRI GIRIDHP.R GOMANGO: Though 
this question is not related to the main 
question, still the question is being asked 
again. The small fishermen are sometimes 
raising the objection saying thatthe chartered 
ships are creating problems - this type of 
things we are co-orc1inating with the Ministry 
of Agriculture. Then, about the other things 
which are there, by ';ak;ng all precautionary 
measures (Interruptions). We have allowed 
the chartering ... (lnterruptions). We have 
framed the policy and the joint ventures 
which have been approved - all these 
problems will be overcome because only the 
Indian vessels will come under the joint 
venture policy. So, the problem will be 
overcome. More and more joint venture 
projects are encouraged by the Government, 
in order to overcome all these problems 
which are arising. If we undertake these joint 
ventures, the problems will be o.ver. 

Demands of LPG Dealers 

·342. SHRI M. KRISHNASWAMY: 
SHRI M. V.CHANDRA-
SHEKARA MURTHY: 

Will the Minister of PETROLE UM AND 

(a) whetherthe LPG dealers all overthe -
country have threatened to stop home 
delivery of gas cylinders after December, 
25,1992; 

(b) if so, the details of their demands; 
and 

(c) the steps taken by the Government 
to resolve the dispute? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) to (c). A section of 
LPG Distributors under the name "All India 
LPG Distributors' Federation" have given 
notice demanding an increase in the 
Distributors 'Commission, failing which they 
would resort to closing the distribution from 
December 22 to 24, 1992 and there after 
step home-delivery of cylinders w.e.f. 
December 25, 1992. Their demands were 
discussed in the Ministry in a meeting with 
them and are under consideration of 
Government. 

SHRI KRISHANSWAMY: Sir, the' 
Government says that it is under 
consideration. But the distributors are going 
to stop the home delivery after 22nd 
December. I would like to know from the hon. 
Ministerwhet:lerthe Government is going to 
tal<e a decision before 22nd December. 

SHRI S. KRISHAN KUMAR: We have 
already stated that the demands of this 
Federation are under the consideration of 
the Government. There are 13 demands. 
We shall try our best to see that there is no 
disruption in LPG supply to consumers. 

MR. SPEAKER. Mr. Krishnaswi'l1Y, do 
you want to put the second supplementary? 

SHRIM.KR1SHANSWAMY:Thede\ails 
are not here. We never expected that the 
Question Hour would be there today. 
(Interruptions). I would like \0 know the details 
of the demands from the hon. Minister. 



7 Oral Answers DECEMBER 17, 1992 Oral Answers B 
SHRI S. KRISHAN KUMAR: The LPG committing Irregularities. We have very 

Federation have raised 13 demands. They strict guidelines. We have a system of 
mainly relate to the Distributors'commission, inspections and punitive action. If the hon. 
ceiling limits, stopping penal recovery, Member points out any specific instance, 
regularisation of unauthorised connections we wit! be only too happy to take the strictest 
etc. Some of these demands are not possiole action. 
acceptable. There is some merit in some of 
the demands. We are analysing the various 
elements included costs which go into the 
distribution system. 

SHRI SOMNATH CHATTERJEE: 
Probably, there has been no briefing today. 

SHRI S. KRISHAN KUMAR: I have 
been briefed quite properly. I am quite 
ready, always ready. The demand that the 
MRTP Act should not apply to LPG 
distributors and some of the other demands 
are unacceptable. Such things cannot be 
accepted by us. So, it is these very demands 
which are under consideration ... 
(Interruptions) and a proper decision will be 
taken by the Government in time. 

SHRI P.C. THOMAS: Sir, it may be true 
that the distributors hav~ very many problems 
but the consumers are very much astonished 
to see that though it is very difficult to get a 
gas connection, if you pay Rs. 5,000 or Rs. 
6,000, any number of gas connections can 
be obtained from many agencies. Now the 
M.Ps. are finding it very difficult because we 
have just forty-eight connections and 
thousands of people come to us for 
connections. Leave alone that, what I am 
trying tQ suggest and ask is whether the arms 
of the Govemment are strong enough to 
catch hold of the distributors who are giving 
connections to people by getting money 
from them and doing lot of corruption in this 
field. 

SHRI S. KRISHAN KUMAR: Sir, as per 
rules, the distributors cannot give any out-
aI-turn connection. They have to go strictly 
by the rules, by the waiting list. Only the hon. 
Members of Parliament have the privilege to 
recommend out-of-turn connections_ They 
have a quota and we follow that. Even the 
officers individually of the oil companies do 
not have this privilege. It is quite possible 
that some of the distributors may be 

SHRIMATI GEETA MUKHERJEE: Sir, 
we have already deviated from the principal 
question. But I would like to come back to the 
principal question. Today's newspapers have 
come out clearly that these distributors from 
22nd onwards are going on three days strike 
and after 24th they will stop the whole 
delivery. That means actually from 22nd it 
will be on unless it is settled. The hon. 
Minister says that all the demands cannot be 
acceoted. So, I would like to know what 
alternative arrangementstheGovemment is 
in a position to make so that we can get the 
LPG supply. As it is, the situation is quite 
complicated and it will befurthercomplicated 
if you do not do that. 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): Mr. Speaker, Sir, the 
issue raised by the hon. Member is really 
deserving the consideration not only by the 
parliament but also by the Government. The 
distributors do have their problems. We do 
not say that they do not have their problems, 
they do have theirproblems ... ( Interruptions). 

SHRI ANIL BASU: How are you going to 
resolve them? 

SHRIB:SHANKARANAND:Thatiswhat 
I am saying. On the other hand, earlier the 
hon. Member from this side raised the 
problems of. the consumers. In view of the 
limited product availability, we are attending 
to the problems of the distribution. The 
Government is seized of the matter. I had a 
meeting with the representatives of this 
Federation a couple of weeks ago and I 
could feel that they were convinced about 
the honest intention of the Government for 
attending to their problems. I do not think 
such a situation will arise as is said by the 
hon. Member. 

SHRI ANIL' BASU: What is the 
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contingent plan? You tell us about the 
contingent plan. If it happens, then get your 

, Minister prepared with the contingent plan. 

SHRI B. SHANKARANAND: We are 
attending to this problem. I can only assure 
the House that all efforts will be made to see 
that such a problem does not arise. 

SHRI PAWAN KUMAR BANSAL: Mr. 
Speaker, Sir, while the honest distributors-
whose number may be very small - suffer 
from inadequacy of commission, you cannot 
deny the fact that the unscrupulous ones 
amongst them thrive in this environment of 
scarcity. I suppose the Government's policy 
itself has led to the creation of monopoly in 
this trade. I would like to know from the hon. 
Minister whether he would consider giving 
gas agencies to more people, liberaiise the 
system and ensure that people can go to the 
shop and get the cylinder. One would not 
really mind going to the snap to get a cylinder 
provided he is assured of the delivery when 
the need arises. I would like to know from 
the hon. Ministerwhat steps would be take 
in this direction. 

SHRI S. KRISHAN KUMAR: Sir, it is not 
as if the L.P.G. is in abundant supply. It is 
a scarce commodity. We have 18.5 million 
consumers and 8.5 million are on the waiting 
list. We are trying to step up production of 
L.P .G. in our refineries and our fractionators 
andweare also trying to import moreL.P.G. 
But we are not able to do so because of 
infrastructural constraints in the ports, apart 
from the scarcity of foreign exchange. 
Therefore, there is a waiting list. It is not a 
situation in which it is a buyer's market in 
which people can gotothe shopandpurchase 
cylinders. 

Secondly, we have the system of 
agencies and these agencies have to be 
viable. You cannot give agencies and start 
increasing the number of agencies ad 
infinitum. Then the existing agencies will not 
be ableto function. Our policy is thatthe non-
viable distributors are progressively given 
additional business so that they are viable. 
That is why we have fixed a ceiling limit on 

, the numberof connections per agency. This 

is a situation where the supply is short. We 
hope to correct situation throw:;" .) very 
intensive development programn;e in the 
next three years. My hon. senior colleague 
has already announced that we want to 
decimate this waiting list in the next three 
years. Till that situation arises, we have to go 
by this agency system and a regime of 
control. 

SHRI CHANDRAJEETYAOAV: Sir, the 
main question relates to the L.P.G. dealers 
who have given a notice for the strike if the 
Government does not take a decision before 
22nd of this month. This is another matter 
that how to Improve the entire system and 
make the delivery better and also see that 
the consumers may not suffer. That is 
altogether a separate question. 

The han. Minister said that he met the 
representatives of the L.P.G. dealers a few 
weeks before. But till today no decision has 
been taken. Now there are only 3 or 4 days 
left.lwanttoknowwhether the Govemment 
will give a categorical answer that before 
22nd of this month they will take a decision 
so that this situation may not arise where 
the consumers all over the country suffer. If 
necessary, will the hon. Minister meet them 
again and try to find a settlement to this 
issue? 

SHRI S. KRISHAN KUMAR: si?, I have 
already answered. (Interruptions) I have 
already said that the Govemment shall take 
all steps which are necessary to prevent a 
breakdown in the distribution system. I may 
also add that just because the federation has 
given a time limit and said that they are going 
on strike, Government cannot be forced to 
take - shaWl say - an improper decision of 
giving too much of commission and all that. 
Government has to keep the public interest 
in view before taking a decision. We 'Shall 
take appropriate decision. We are considering 
the matter. (Interruptions) 

SHRI CHANDRAJEET YADAV: Sir, the 
hon. Minister is evading the reply to the 
question. Shri Shankaranad said that the 
distributors have a genuine ground and the 
Government is also conSidering it with 
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sympathy. Once you admit that they have 
got their problems, you have to give a 
categorical answer. It is not enough to show 
sympathy with them but you have to save 
the entire consumers who will be suffering 
from the situation. This is what we wanted. 
The hon. Minister must take a decision. 

, (Interruptions) 

SHRI SOMNATH CHATTERJEE: We 
want acommitment thaqhe demands should 
be finalised before that date. 

SHRI BASU DEB ACHARIA: What are 
the steps you are taking to tackle the situation? 
You must tell the House about them. 
( Interruptions) 

SHRI A. CHARLES: What are the main 
demands of the distributors? They are also 
to be told. (Interruptions) 

SHRI NITISH KUMAR: You form a 
negotiating Committee under the 
chairmanship of Shri Basudeb Acharia. Are 
you going to form the Committee? 

SHRI B. SHANKARANAND: It is a 
suggestion. 

Sir, I must tell the House that the 
distributors have given a demand charter-

'they have 13 demands, not only the 
commission. We must know that. 

SHRI CHANDPAJEET YADAV: That is 
the major demand. 

SHRI B. SHANKARANAND: Just a 
minute. What are these demands? The 
demands are that the distributors want 
remunerative commission, they want us to 
revise the ceiling limit. they want us to stop 
penal recovery on the alleged spurious 
distribution of cylinders, they want us to 
increase the release of new connections, 
they want us to introduce "No Fault Liability 
Insurance POlicy·, they want us to introduce 
measures for conservation of LPG and also 
regularise unauthorised connections. I must 
ask whether the House agrees to all this-
regularise unauthorised connections. 
( Interruptions). 

Now, they want us to scrap the MRTfl 
directive. They want us to declare Gas stove 
as integral part of installation. There are 
many things which we, the Govemment, 
cannot agree. Let us understand what are 
their demands. It is very easy to say that let 
there be demands. But I do not think the 
House will agree to all their demands. 

SHRICHANDRAJEETYADAV:Nobody 
is agreeing. Yousaidthatthere are demands. 
That is why I have asked. 

SHRI BASU DEB ACHARIA: In orderto 
tackle the situation what are the steps you 
are going to take, you tell the House. We 
want to know that. (Interruptions) 

SHRI B. SHANKARANAND: First try to 
learn how to listen to others. May I request 
the hon. Member there on that side to also 
listen? 

So, there aru various demands which I 
do not think the House will agree to admit. I 
also said, I had a very long discussion with 
these people and I did convince that they 
agrEle to our approach in solving their 
demands and I do not think such a situation 
will arise. 

SHRI SOMNATH CHATTERJEE: 
Whether the matter is settled or not is a 
subjective feeling. I think it was settled. What 
is all this? 

SHRI B. SHANKARANAND: We are 
approaching the problem. 

SHRI SHARAD DIGHE: Mr. Speaker, 
Sir, I would like to know from the hon. 
Minister specificallywhat is the increase they 
are demanding as far as the commission is 
concerned and what burden it will put either 
on the Government or are you going to pass 
it on to the consumers? (Interruptions). 

SHRI ANIL BASU: Sir, we want an 
assurance. He should assure this House 
that the consumers are covered .. 
(Interruptions). 
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SHRI B. SHANKARANAND: I am happy MR. SPEAKER: You straightway come 

that a suggestion has come from the senior to the question instead of telling the 
Member on this side that this burden of the background. 
distributors should be passed on to the 
consumers. 

SHRI SHARAD DIGHE: Are you going 
to put it on the consumer or on the 
Government? 

AN HON. MEMBER: That is what he is 
sugge :;ting. 

SHRI B. SHANKARANAND: Sir. this is 
a good suggestion from the point of view of 
distributors. That is what they want. The 
distributors want that the consumers should 
pay for their services. 

[ Translation] 

SHRI VIJOY KUMAR YADAV: Mr. 
Speaker. Sir. of course the LPG distributors 
have highlighted their problems as pointed 
out by the hon. Minister just now. One of 
their demands is the regularisation of all the 
unauthorised connections. I think that the 
genuine consumers are also facing a lot of 
difficulties in obtaining the refills of LPG and 
often have to pay between 1.5 to 2 times the 
prescribed charges forthe refills of LPG. No 
doubt the problems of the distributors are 
genuine and the Government has stated 
that it is considering the matter. But as far as 
the consumers are concerned. they are 

• worried about the time limit given by the 
distributors. so it is r,ecessary to resolve the 
problem so that the consumers may not feel 
any sort of harassment. 

MR. SPEAKER: What is your question? 
You come to it straightway. 

SHRI VIJOY KUMAR YADAV: Sir. even 
the MPs are not supplied the refills of LPG 
in time. Recently I had to wait for 14 days for 
the refill of LPG. When I try to contact on 
telephone the officers posted in the 
Parliament. they are simply not available on 
the line. I would like to make a submission 
to the hon. Minister that some arrangements 
should be made so that black marketing ..... 

SHRI VIJOY KUMAR YADAV: I am 
coming to that. Will the hon. Minister make 
the arrangements so that all the 
~ealers .... (lnte"uptions) ... Mr. hon. Minister 
please look into it whether you reply in the 
affirmativ~ or not. I would like to submit that 
all the genuine consumers are fencing 
difficulties in obtaining the refills ... 

MR. SPEAKER: Mr. Yadav. you cOl]le 
to the question. 

SHRI VIJOY KUMAR YADAV: I would 
like to seek on assurance thatthe consumers 
have not to pay more than the prescribed 
charges forthe refills and aisogeUhe delivery 
in time? 

MR. SPEAKER: He wants an assurance 
whether some arrangements are being 
made? 

[English] 

SHRI B. SHANKARANAND: Sir. I can 
only say that this is a suggestion for us to 
consider. 

[ Traf'slation] 

SHRI DAnA MEGHE: Mr. Speaker. 
Sir. dealers are not going to supply LPG after 
the 25th December. Does the Government 
propose to take any action to cancel the 
dealership of those who defy its instruction 
on so that the problems of the consumers 
could be solved? 

[English] 

SHRI S. KRISHNAN KUMAR: Sir. he is 
repeating the same question which was 
asked earlier. We will take all the measures 
which are at out command to ensure that 
LPG supply is not disrupted. 

SHRI SRIKANTA JENA: Sir, I would 
only like to know from the hon. Minister as 
to what is the total quantum of subsidy which 
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is now available per cylinder. If the demands 
of the distributors are met by the 
Government, then the only thing that is to be 
done is to enhance the subsidy which the 
Government is now providing for LPG. But, 
in my view it should not be done. The subsidy 
which is being given now is around Rs. 70/· 
. So, I would like to know from the hon .. 
Minister whether he is going to enhance the 
subsidy or cut down the subsidy. 

SHRI S. KRISHAN KUMAR: Sir, in all 
priced about Rs. 150/· or so per cylinder on 

, an average, the subsidy element is about Rs. 
70/· and the Government is subsiding to the 
tune about Rs. 1000/· crores in one year as 
a purpose subsidy in the supply of LPG. 
Now, there is no scope for immediately 
increasing the price of LPG and therefore, 
any additional commission that we have to 
pay to the LPG distributors has to be borne 
by the Government. They have asked for 
certain increase in the commission. We are 
trying to limit it to a reasonable extent. The 
Committee which has gone into it has 
suggested a particular increase. We have to 
negotiate and see that they do not get a 
commission more thanlhey are entitled to in 
economic terms. We also have to see that 
the subsidy elel119nts does not unduly 
increase and Government is not put to 
unnecessary financial pressure. 

Issue of Identity Cards 
+ 

*343. SHRI R. SURENDER REDDY: 
SHRI D. VENKATESWARA 

RAO: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Bhabha Atomic 
Research Centre has submitted a proposal 
to the Union Government for preparation of 
identity cards through computerised laser· 
based technology to be distributed to 
citizens residing in border areas of the 
country. 

(b) It so, the details thereof; 

approved by the Union Government; and 

(d) the time by which it is likely to be 
Implemented? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). A statement is laid on the 
Table of the House. 

STATEMENT 

To meet the requirement of security and 
unambiguous identification olthe card holder, 
the Bhabha Atomic Research Centre 
(BARC), Bombay has developed 
Computerised laser Image Printing System. 
With this technology, details of the card 
holder and his photograph are digitalized 
and imprinted directly on the Identity Card. 
Each card is given a distinct computer 
identity based on a scientifically evolved 
phonetic numbering system which was also 
developed by BARC. This technology is time 
efficient and secure cards against forgery. 

Based on this technology and with the 
approval of BARC, the Electronics 
Corporation of India ltd. (ECIL) has started 
manufacturing and supplying the 
Computerised laser Identity Card Printing 
(CLIP) System. State Governments of 
Rajasthan, Punjab, Assam Tripura and 
Mizoram have initiated steps for procurement 
of CLIP System from ECIL. 

This scheme for issue of Identity Cards 
is aimed at covering infiltration prone border 
areas in phases. 

SHRI R. SURENDER REDDY: Mr. 
Speaker, Sir, the Ministerhas stated thatthe 
State Government of Rajasthan Punjab, 
Assam, Tripura and Mizoram have Initiated 
steps to issue Identity Cards. Sir, we all know 
that there Is a large scale Infinratlon from 
Bangladesh into our Eastem border and 
from Sri Lanka into our Southem border and 
from Pakistan into Punjab and Kashmir. 

\$ the Central Government willing to 
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take responsibility of Issuing these cards in 
these States? 

SHRI M.M. JAGOB: The hon. Member 
is true that infiltration of people from across 
the borderwas takins place and is marginally 
taking place even now. That is why, in 1986, 
the Government of India decided to have the . 
system of identity cards introduced in those 
areas where the State Governments and the 
Central Govemment feel that infiltration for 
various purposes including smuggling is 
taking place. 

So we started a pilot scheme in 1986. 
That pilot scheme was made applicable to 
some of the border States where the threat 
was more. After the experiment of the pilot 
scheme, we have accepted to enlarge and 
widen the scope. So. we agree with the hon. 
Member that we are considering it actively . 

. Actually, steps are also on the way for the 
States which he has mentioned now. 

SHRI R. SURENDER REDDY: The 
crime rate in our country is increasing day by 
day. Has the Central Government any plan 
to issue these identity cards all over the 
country. If so, what is the expenditure that 
would be involved in issuing these cards? 
Will it be a time-bound programme? 

SHRI M.M.JACOB: Sir, it is not a 
requirement for all over the country. It is 
specifically required only on the border areas 
where it is being noticed and the State 
Government also feel that it is very necessary. 
The expenditure is quite large and the 
CentralGovemmenthasalreadygivenmoney 
to about eight Stc.tes for issuing identity 
cards. 

As an experimental measure, it was 
started in Rajasthan but it was extended to 
other areas also, but not to the country as a 

. whole because the expenditure would be 
quite substantial and the requirement may 
not be so commensurate when we take into 
account the expenditure involved in it. 

SHRI SYEO SHAHABUOOIN: Mr. 
Speaker, the hon. Minister has Informed us 
about the phased introduction 01 this 

programme or this scheme in the border 
areas. He has also told us that after the 
success of the pilot scheme the scope of the 
scheme has been widened. 

I would like, therefore, to know from the 
hon. Minister the names of districts and their 
population which are covered by the term 
"border areas" as defined by him, as the 
target of thi~ scheme and the corresponding 
information regarding the names of districts 
and their population in which the scheme has 
so far been introduced. Thirdly, I would also 
like to know the names of districts and their 
population in which these Computerised 
cards are now in use. 

SHRI M.M. JACOB: The pilot project 
was introduced in Rajasthan in the districts 
of Ganganagar, Barmer, Jaisalmer and 
Bikaner. The names 01 tehsils are also with 
me would be an enormous number if I read 
out. In the same way, in Gujarat, in Kutch 
and Banaskantha, some of the villages were 
identified and also the identity cards are 
distributed in these areas. The population of 
Assam is 2.29 crores. The districts to be 
covered are Dhubri, Cachar and Karimganj. 
I am only giving an example. The number of 
CLIPs required if the scheme is to be 
completed in one years is 84. The number of 
CLIPS required if the scheme is to be 
completed in five years is 17. The cost of 
CLIPS at the rate of Rs. 10.50 lakhs per 
CLIP is Rs. 1.78 crores and the total cost Is 
Rs, 4.30 crores, for these three districts 'of 
Assam with 2.29 crores population. 

In the same way, if you want information 
for a particular State, I can give the details. 
But I do not want to read out the entire thing. 

SHRI SYED SHAHABUDDIN: The 
information has not been given as to in which 
districts these computerised cards have 
been issued . 

DR. C. S IL VERA: Ithink there is hardly 
any other State in the whole country as 
Mizoram which has gol two international 
borders. On the eastern side is Burma and 
on tha western side;s Bangladesh and it has 
got approximately 400 KM of unguarded 
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international borders. A request has been 
made to the State Govemment to increase 
the Border Security Forces. But the 
Government is finding it a little bit difficult. 
Suggestions have been made by the 
Government of Mizoram to introduce identity 
cards,. As It is mentioned in the reply also, 
Mizoram Government has initiated this. As 
there are lot of infiltrators coming through 
these two intemational borders because of 
the geographical and topographical condition 
of the area, may I get an assurance from the 
hon. Ministerthat the introduction of identity 
card system will be started or will be 
introduced in the near future in' the State of 
Mizoram, considering the sensitivity and the 
situation of the State? 

SHRI M.M. JACOB: I quite agree that 
Mizoram is having border with the states 
which the hon. Members has mentioned. It 
is actually order State. We have sanctioned 
about Rs. 30 lakhs for Mizoram and the 
Government of Mizoram have completed all 

, the formalities required for introducing the 
schemes and the State Government have 
ordered for one unit of CLIP machine and I 
think they will be getting the machine by 
December and it will be possible forthem to 
introduce it by the end of this year i.e. 
December. 

DR. JAY ANT A RONGPI: Introduction 
of identity cards is one of the steps to check 
trains infiltration in the border States from 
neighbouring countries. There are other 
steps like detection and deportations of the 
foreigners, striking down their names from 
the electoral rolls and so on. Now, certain 
States, specially the Government of Assam, 
have failed to demonstrate their political will 
in implementing these measures. For 
example, the Government of Assam did not 
abide by the instruction of the Election 
Commission. That is why, the Election 
Commission has instructed the Government 
of Assam not to publish the electoral rolls 
without striking down the names of the 
foreigners as earfier instructed by the Election 

, Commission. In view of this failure of the 
State Government to demonstrate their 
political will to detect the foreigners, the 
same failure will take place in case of issuing 

of identity cards also. 

May I know from the hon. Minister that 
in case the Government of Assam fails to 
implement the scheme, whataltemative steps 
the Government is going to take to issue 
identity cards in the border areas of Assam 
for the protection of indigenous people? 

SHRI M.M. JACOB: The first part of the 
question does not relate to the question 
about the Election Commission and all that. 
But I do feel that Assam Government is the 
Governmer'ltthat has asked for more number 
of CLIPs this time from this new system and, 
I am sure, Assam Government will be able 
to get that machine very soon because they 
have already placed order for that and 
identification will be possible. 

In this connection, one question raised 
by the hon. Member is, if in a particular area 
people do not cooperate or if the State 
Government is not totally involved, what will 
happen. legislation is being contemplated 
in this connection to make it obligatory in any 
part of the country which is a notified area, 
or a specific area where this card system is 
a must, it has to be implemented. That 
legislation is coming very soon. 

SHRI HARllAl NANJI PATEL: Sir, I 
would like to know from the hon. Minister 
what are the norms of issuing the Identity 
Cards. In my constituency, in the Kutch 
border area, the authority is abusing the 
power to issue the Identity Cards for many 
Muslims,local problem who are staying since 
years. SO,I would like to know from the hon. 
Minister the norms of Issuing the Identity 
Cards. 

SHRI M_Y, JACOB: The norms of issuing 
the Identity Card are to collect the information 
regarding the status of the residents; to 
know who are the registered bona fide 
residents and also to check the movement 
of the visitors who are visitors but staying for 
more than 30 days. All these are the norms 
given. But if a specific complaint is given, we 
can certainly look into it. Otherwise, I will not 
be able to say whether there is any 
discrimination or not. At least, so far, no 
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discrimination has been broughtto ournotice. (a) whether there is any proposal to 

SHRIINDER JIT: Mr. Speaker, Sir, my 
constituency of Da~eeling has international 
borders with Nepal,Bhutanand Bangladesh. 
I would like to know from the hon. Minister as 
to what is being done to introduce Identity 
Cards in this constituency which is very vital 
and strategic. Secondly, I would like to know 
whether the hon. Minister would consider 
the possibility of reducing the cost in terms of 
the total cost to the country for issuance of 
Identity Cards by requiring the persons 
wanting ration cards to come forward with 
their own Identity Cards through recognised 
photo agencies. 

SHRI M.M. JACOB: In the State of West 
Bengal which has just now been mentioned, 
the West Bengal Govemment has also 
started to introduce the scheme in one district 
called Nadia as an experimental scheme. As 
you say, if in your district also it is being 
noticed in a larger scale now, certainly it will 

. be taken into account. But the present 
mechanism of providing this new technology 
is to see that the photo cannot be taken out 
from the Identity Card. So, that is why, the 
laser-printing technology is being used so 
that it is already there. Now, nobody can 
remove the photo identity Card. So, think 
this system may be better. After a series of 
experiments, we have introducedthi5 system 
of laser-printing technology. 

Regarding cost, we also thought that 
this is fairly reasonable. That is why we are 
now going ahead with this scheme. 

Regarding the other part of it, whether 
some people are voluntarily coming and 
giving the names or not, that is why the 
legislation is thought of to make it a sort of 
compulsory thing to see that a particular 
area, where it is declared as compulsory and 
notified, must be covered for all the citizens 
who are residing there. 

Restructuring of Medical Cadres 

·344. SHRI BHUPINDER SINGH 
HOODA: Will the Minislerof HOME AFFAIRS 
be pleased to state: 

restructure the medical cadres ofthe Central 
Police Organisations (CPOs) by extending 
the package of benefits allowed in the 
Central Health Service (CHS); 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
fianalised? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). A proposal for 
restructuring the medical cadres in the 
Border Security Force, Central Reserve 
Police Force and the Indo Tibetan Border 
Police based on the package of benefits 
allowed in Central Health Services is under 
consideration. The proposal is likely to be 
finalised shortly. 

SHRI BHUPINDER SINGH HOODA: 
Sir, what does the Government propose to 
do regarding outstinding benefits from 1986 
till now? What is oeing done to assure their 
career prospects in future? The point is the 
Andhra Pradesh High Court directed the 
Governmentto implementthe 1.0. Committee 
recommendations from 15t January 1986. 

SHRI M.M. JACOB: The question 
involved -afterthe Fourth Pay Commission's 
recommendations - is to consider giving this 
benefits to the CPOs also equivalent to other 
medical officers in the CHS etc. A special 
Committee was appointed for that purpose. 
The Committee has brought in its 
recommendation. Based on that, the 
Government was contemplating to 
restructure the cadres immediately. Then, 
there was a court case which was pending. 
The hon. Member is aware that it was there 
in the Andhra Pradesh High Court. Now, the 
case is over and we will be implementing it 
very soon. Because, the case is over and 
everything is all right. As the hon. Member 
has just now mentioned, the Government is 
considering to make it with retrospective 
effect. 
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SHRI BHUPINDER SINGH HOODA: (a) whether the Government are aware 

What is the time by which it is likely to be that DDA have initiated a judicial action 
finalised because in the reply it is mentioned againstthe unauthorised construction under 
that very shortly it will be done. I do not know Sec. 29 of the DDA Act; 
by saying shortly, how much time it will take . 

• I would like to know whether there is any 
time fixed for it. 

SHRI M.M.JACOB: It is almost engaging 
the attention of the Cabinet now. It will be 
done very shortly. 

SHRI A. CHARLES: If there are real 
grievances of the doctors, certainly that 
needs to be looked into. But there is a very 
grave allegation. In respect of recruitment to 
the BSF and CRPF, medical examination 
and the check up is one of the essential 
items. When candidates are recru~ed from 
our area, medical check is conducted and 
finally at the time of joining duty, one doctor 
is conducting the medical examination of 
number of candidatas .... 

MR. SPEAKER: This is not about filling 
up medical cadre. 

( Interruptions) 

SHRI A. CHARLES: This is related, Sir. 
• What I want ensure is when candidates are 

recruited, medical examination shall be 
conducted only by a board of medial officers 
of the CRPF. 

MR. SPEAKER: This has nothing to do 
with it. 

SHRI A. CHARLES: This has come out 
of this question. 

MR. SPEAKER: It is disallowed. 

( Translation} 

Unauthorised Construction 
+ 

·348. SHRI DHARAMPAL SINGH 
MALIK: 

SHRI RAJENDRA KUMAR 
::HARMA: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to stale: 

(b) if so, the reasons for not taking any 
action under judicial procedure after 1987; 

(c) whether the ordinary and essential 
construction wor1< undertaken by the allottees 
in the Jannata flats has also been placed in 
the category of unauthorised construction; 

(d) if so, the reasons therefore; and 

(e) the action being taken against those 
indulging in unauthorised construction and 
also those who are responsible to check ~? 

[English] 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) The Delhi Development Authority 
has not initiated any action under Section 29 
of the Delhi Development Act, against 
unauthorised constructions. 

(b) The Delhi Development Authority 
has reported that demolition and sealing 
unauthorised construction under other 
provisions of the Delhi Development Act, 
1957 were found to be more affective than 
judicial action under Section 29 of the Act. 

(c) to (e). Any construction including 
Janata flats, where sanction under the 
relevant legal provision is necessary and 
has not been taken from the competent local 
authority is deemed as unauthorised 
construction. However, certain minor 
contractions in the nature of alterations are 
exempted from the requirements of obtaining 
building permission. The Municipal 
Corporation of Delhi reports that action is 
taken under the relevant legal provisions as 
and when unauthorised construction are 
detected or reports of unauthorised 
constructions are received. Action is also 
taken by against the officials reasonable for 
checking unauthorised constructions in 
cases where they are found guilty of 
negligence. 



25 Oral Answers 
[ Translation] 

AGRAHA YANA 26, 1914 (SAKA) Oral Answers 26 

SHRI DHARAMPAL SINGH MALIK: Mr. 
Speaker, Sir, I would like to submit that a 
numb~rof cases of unauthorised alternations 
and additions do take place in Delhi. 
Moreover, everybody knows that this 
problem was raised in this august House 
many times that 80 per cent of buildings or 
plots in Delhi have been sold on power of 
attorney to other people. The difficulty is that 
no notice can be served on these occupants 

, because the record is not in their names and 
therefore, no action can be taken against 
them. I want to know from the Government 
as to what steps the D.D.A. or the Ministry 
of Urban Development has taken to settle 
this issue, because the people who make 
unauthorised alternation are not offenders 
in the eyes of law. The buildings are not in 
their names and no action can be taken 
against them. 

SHRIMATI SHEILA KAUL: The hon. 
Member desired to know as to how action is 
taken against such culprits. The Government 
does take action against them. But the 
landlord can make minor alterations which 
include installing grills in the verandas, or 
fixing door and raiSing the height of the 
boundary -walls etc. There are 15 such 
items which are permissible. They can do 
such things easily. But if they make any 
alteration in the house, they will face action. 

SHRI DHARAMPAL SINGH MALIK: Mr. 
Speaker, Sir, I submitted that people 

, purchase buildings from the original owners 
on power of attorney. Notice if any, is served 
to the original owner and not to the present 
occupant, and therefore, the latter does not 
care lor it. There is no sale deed in the name 
01 present owner of the occupant. tt creates 
a lot 01 trouble. I wanted to know as to what 
action is taken against such culprits. This 
question has not bElen replied. 

In reply to my second question the hon. 
Minister replied thal action is taken against 
such culprits under the Delhi Development 
Act. The D.D.A. does not initiate judicial 
proceedings because the department is of 
the view that it is not effective. Therefore, the 

employees of the D.D.A do not go in for 
judicial proceedings because if they challan 
such cases an send them to court, they 
cannot get illegal gratification. Therefore, 
they carry out the entire system in their own 
department and export money from people. 
I want to say that the· challan cases of 
ordinary people forthe sake of mere formality. 
But there are big builders in Delhi. Are they 
also challenged and if so, how many of them 
have been panilised? (/nteffoLJptions) 

SHRIMATI SHEILA KAUL: The D.DA 
takes action under sections 30, 31 and 
31 (A) against those who make unauthorised 
construction. These sections are very 
effective and they help check anauthrised 
constructions. If the D.D.A. officers are found 
wanting in their duties, action is taken against 
them also. 

[English] 

Production of Millet 
+ 

·350. SHRI NITISH KUMAR: 
SHRI SUKDEO PASWAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any action plan has been 
prepared to increase the production of millet 
in the country; 

(b) if so, the details thereof; 

(e) whether any target lor millet 
production has been fixed for the Eighth Five 
Year Plan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Yes, Sir. A Central Sector Special 
Foodgrain Production Programme (Maize & 
Millets) is being implemented in eleven 
major millets growing States namely Andhra 
Pradesh, Bihar, Gujarat, Haryana , 
Karnataka, Madhya Pradesh, Maharashtra, 
Orissa, Rajasthan. Tamil Nadu and Uttar 
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Pradesh for increasing the production of institutions/Universities are engaged in 
millets in the country. Under the scheme, Research and development work for 
financial assistance is provided for critical development of, plant Origin pesticides. As a 
inputs viz. distribution of certified seeds, result of these research efforts neem based 
herbicides, plant protection chemicals, plant formulations i.e. emulsifiable concentrates 
protection equipments, improved farm water dispersible powders, granules, dusts 
implements and conducting the filed and solutions have been developed. 
demonstrations, training to farmers etc. 

(c) and (d). Yes, Sir, In the 8th Plan 
ending 1996-97, targets of coarse grains 
(including millets) is 39.00 million tonnes 
with an area coverage of approximately 
37.75 million ha. 

WRITrEN ANSWER TO QUESTION 

[English] 

Pest Control 

·345. SHRIMATI BHAVNA 
CHIKHlIA: 

PROF. PREM DHUMAL: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the main insecticides of plant origin 
available for control of pests in agriculture; 

(b) whether any Research and 
• I;)evelopment work has been conducted to 
developplant origin pesticides such as neem; 
and 

(c) if so, the details thereof? 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): (a) Pyrethrum 
from Chrysanthemum flower and Neem-
based pesticides are registeredforthe control 
of pests in agriculture. 

(b) Yes, Sir. 

(c) Indian Agricultural Research Institute 
(IARI), New Delhi, Indian Institute of Chemical 
Technology, Hyderabad and several other 

Sub-Sea Pipeline 

·346. SHRI DILEEP BHAI 
SANGHANI: 

SHRI KASHIRAM RANA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any proposal to lay 
a new sub-sea pipeline to bring more off 
shore gas to Hazira; 

(b) if so, the details thereof; 

(c) whether the Government are also 
conSidering a proposal to augment the 
capacity of HBJ pipeline to carry the gas 
further in the country; 

(d) the users of the gas, quantity-wise; 
and 

(e) the total cost involved in the project? 

THE MINISTEH OF PETROLIUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). The 
Government has approved laying of a 250 
Km. long trunk pipeline of 42" decameter 
from South Basin to Hazira. 

(c) Yes, Sir. 

(d) The gas has been allotted to various 
consumers in the power, fertilizer and the 
sectors. 

(e) The approved cost for the pipeline 
from Basein to Hazira is Rs 1974.33 crores. 
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BeUer Handling of Fruits and 
Vegetables 

*347. SHRIMATI SAROJ DUBEY: Will 
the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government have 
formulated any scheme to educate the fruit 
and vegetable growers for better handling of 
their produce to reduce the post harvest 
losses; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
to Implement the scheme in ali the States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) to (c). A statement is 
enclosed. 

STATEMENT 

National Horticu~ure Board under the 
administrative control of Ministry of Agricu~ure 
has formulated a scheme for "Transfer of 
Technology through training and visit of 
Horiculture Growers' so as to expose such 
horticlture growers to the advances made in 
this field by taking them to the centres where 
such technologies have been developed so 
that they can see for themselves the benifits 
by adopting such practices at their farms. 
Under the project, the assistance of the 
Board would be restricted to Rs. 50,COOI- per 
group offifty farmers. The Board is providing 
100% assistance to the state Department of 
AgriculturelHorticulture/Registered Farmers" 
OrganisaLJn sponsored by the State 
Government for organising such visits of 
Horticulture growers dunng Eighth plan 
period. State-wise allocation of funds under 
the scheme has been made to ensure 

implementation of the scheme in ali 
States. 

[English) 

Fruit Processing Industries in North 
Eastern States 

*349. SHRIMATI BIBHU KUMARI DEVI: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether any proposal for setting up 
of fruit processing industries for canning of 
juices and concentrates in Trlpura, 
Meghalaya, Assam and other North Eastern 
States have been received during the current 
year; 

(b) if so, the details thereof: 

(c) whether these proposals rJ;e bee~1 
accorded approval; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) Yes, Sir 

(b) and (c). A proposal seeking 
assistance for re-vitalisatlon of food 
preservation and canning factory, Longno~ 
as well as setting up of three Community 
Juice extraction units in Bagtaland has been 
received from Agriculture and Horticulture 
Department of Government of Nagaland in 
December, 1992 on which action has been 
initiated. 

(d) Does not arise. 

[ Translation] 

Food Processing Industries 
in U.P. 

*351. SHRI ARJUN SINGH YADAV: 
SHRI SRIKANTA JENA: 
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Will the Minister of FOOD (b) the financial assistance sought and 
PROCESSING INDUSTRIES be pleased to provided by the Union Government for this 
state: purpose? 

(a) the'-:ietails o~ proposals received by 
the Union Government frorn the Government 
of Uttar Pradesh for setting us food processing 
industries during the last two years; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (b). A statement is 
enclosed. 
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CrImes In Delhi 

*352. SHRI RAJ.:ASHRAV . 
PRASAD SINGH: 

SHRI S.B. SIDNAl: 

WiD the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the nurmar of cases of dacoities 
androbberies that took place in Delhi during 
1992 so far, month-wise: 

(b) the nurmar of cases of murders of 
senior citizens and aged couples reported 
in Delhi during tha same period, month-

,wise; 

Month 

January 

February 

March 

April-

May 

June 

July 

August 

Septermar 

,~'October 

(c) the number of cases in whiCh _. , 
culp:its have been arrested and punfilhed: 

(d) the reasons for the cJaaerlorattng Jaw 
and o$r situation In Delhi; ad d ' 

,(e) the steps taken to IilreamIfne the 
police administrationto18ducecrimes 1n0elh1? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN) (a) to (e). A statement 
is attached. 

. STATEMENT 

(a) The nurmer Of cases of dacoity and 
robberyreported month-wise from 1.1.92 to 
30.11.92 is as under. 

Dacolty 

'10 32 

4 26 

3 15 

2 21 

22 

26 

2 26 

6 27 

24 

1 

31 
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(b~Tocasasofseniorcitjzensandaged above mentioned period. The month-wise 

coupleS were reported in Deihl during the break-up is as un~r: 

. Mont" . Murder of senior citizen MurderDf aged couples 
" 

Jttnuary 

February 

March 

April 

May 

June 

July 

August 

September 

October 

November 

Total 

(c) Of the 31 cacol'y cases, 19 na'J" 
been instituted in Court. 128 persons nave 
been arrested. 01 Ihe 276 roboe"), C':;SC£, 
112 have been instituted in the Co:.;~ . .::;:.: 
persons have been arrested. O!.the 7 m~JrC: r 
cases, 3 have been instituted in the Ccc;rt. 7 
persons have been arrested. All the c"ses, 
which have been Jnsti!uted in the COc::1 ;:~e 
pending Trial. 

. (d) and (e). Rapid uroan'sation siZeable 
increaSe in populatitln and influx 01 migrants 
etc., tend to influence the incidence of crime. 
The steps taken by the Government to reoucc 

, crime include increased patrolling posting o! 
pickets at strategic points: strengthelllng of 
intelligence: frequent raids at the hide· outs 
01 criminals;' Increased 'Surveillance; 
coordination meetings with tha offICials ot the 
neighboring States;t~g of police officors 
in handling4llOdem;weapons~intrOduction of 
sciontiflc methods· of investigation; 

2 

.. 
t 

--~---.---.---

m::,cc,rr..SJ.:i~ f1 01 cO;;1ffiunication network 
etc .. 

Commission on J & K 

·353. SHRI PAWAN KUMAR BANSAl: 
Wiil the Ministor of HOME AFFAIRS be 
pleasod to. Slate: 

(a) wOOtne! any Commission headed by. 
Justice K. K. Gupta WClS constituted to inquire 
to certain q~estions relating to the Jammu 
and Kashmir Assembly including delimitation 
01 constituenCies: . 

(b) if so, Ihe terms and refelfHlCaS 
thereof: . 

(c) whether the CommisSion bas siQce. 
submitted Its report: 

(d) if so, the main recommendaticH. . 



............. '" ·\DeCallERll.t.·, .... ·.,_.Qicmr. __ '.. .. ~. __ 4·· 

• ; ,'-r-

ntE MINISTER.OF HOME AFFAIRS 
(SHRIS.8.CHAVAN):(a)Aspnwldedlnthe 
Jarmu and Kashrrir ConstiIutIon and the 
Jammu & Kashmr RepraserJ!ation or the 
PeopIe'_. Ac,t 1957, after the ~ of 
Ihe CenSus in 1981, theGovemment of J&K 
constiIuteda stateDelimllalion CommIssion 
tmderlhe chalrmanshp of justice Shri J. N. 
wazir, ratIr8d Chief Justice of J&K High 
Court. Subsequent, to the demise of justice 
Wazlr and 'oBowlng consequential adS' of 
I8CORStitutIon Justice Shrl KK Gupta was 
appointed Chainnan of this Convnission. 

(b) As prescribed under the J & K 

N ..... ill ... 

"35C.' .... ~_. 
'SHRI' ~ SClI.N«I:' . .. ...... '" . 

_1M MInIslerol HOME AFFAIRS be 
pleased 10 state: 

(a)whethertheUnfonGoverMllnlhave 
rec:en1Iy held any meeting 10 ~ the 
Naxallle problem; 

(b) If so, the details thereof; 

(c) the main points discussed and the . 
decisions taken at the meeting; and .. 

Representation of the People Act. ihe . (d)thelollow-upaclion~iaken 
~linibtion Convnisslon was requited to . thereon? 
distribute the total 87 seats in the J & K 
Assembly into single member territorial 
constltuencies and elicit them, and also to 
makeprovisionsforraservecl constituencies. 

(c) Yes, Sir. 

(d) and (e). The Convnission has 
deIIrnIt8d 87 Assembly seatS into single 
..... terrilorial c;:anstiIuencies lncIudlng 
suen reserved constituencies for the 
Scheduled castes. The NgiaN!ldIstrIbuIIon 
Ihe constituencies for the Kashnir VafItIIy, 
Jamnu Decision and the ladakh region Is : 
46, 37 and 418Sp8C1ivetr. 

Under SectIon .-8 of the J & K 
"sp au" ru 'fll"~_1957the 
D •••• .,lIcanst1u1nc:i11.ardIiI4l1r' 
... Can __ ... tile caused to be 
,.111' ......... GIieIe.·and upon 
· ... ~lhesait .......... · .. · 
..... Gllawand_not .. caledinanr _., .................. . 

THE MINtSTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) to (d).1ncreaIed 
naxaIIIe activities In some Slates has been 
I8C8Iving aItention In IhisMlnlstIY. The UnIcHt 
Home MInister bad taken a nMIIng of the 
Chief "'lnlstets of Ancihra' Pradesh, 
Maharashtra. t.tadIJYa Prad8ah. Bihar'., 
OrIssa arid·3rd August. 1991 for an JndepIh 
dlsclisslonabouttheprQl!llem.lnthismeetfng 
II was decided .nteralla thai the State 
Governments would pntpare _ion plans 

. IncoIporaIIng plans for maIMenance 0. law 
andorderasalsodlwe ................ 
Subsequently a Joint Coordination 
Commlltee (JC) hM Iieen .. up WIh 
I8pI'8I8ftt8IIv hom .... __ ..... .. 
meetings have been_ .... . 
IEngIIsId ................ .,-



41;,.;~;~=!t.t(1~~~T~ 
NATURAl GAS-Pf8UedlO"': . (SHRJ BAlRAIA JAKHAR):. (a) and ~ . 

. . ~ of India has not 1ramed' ariy 
'ia.me~. Renef Code. The primary 
,,~forproviding.relief in 1he __ 
of na1Uraf' cafan1iti8s ii that Of the .... 
Governments. ReJiefManuals aI8 therefore 
fOrmllatedby1hestate~ntson1he 

., • so, the amount IIwIy to be raised basis of their expet1ences.IocaI' conditions 
and the mode of raising ~ funds; and and general guideJin .. : circulated by 

(c) Ih8 time by which such ~unt is 
likely to be collected and the method of 
repayment? 

THEMINISTEROFPETRQLEUMANO 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a> Yes, Sir. 

(b) and (c). The amount lkely to be 
raised will depend upon the requirement· 
taking into account the prices prevailing in 
the InternationalfT18lUt. Funds will be raised 
from various sources depending on the 
commercial terms including terms of 
repayment offered by the various financial 
agencies. 

[ Translation] 

Femll. Relief eode 

*356. SI-R·MANPHOOl. SINGH: Win 
the Minister of AGRICUl.. TURE be pleased 
to state: 

(a) when the Famine Relief Code was 
introduced; 

(b)1hedat8Bs of the significant changes 
made theAJfn; 

(C, ........ theOoYemmentproposeto 
make. turItWr changes In this Code or 
in~~_~;and .If ..... · .. ~, 

Government of India. The latest such 
guldelinGs Were IsSued bY Gouemrnenl of 
India in 1980. 

(c) and (d). There is no proposal to 
revise these guidelines nor to intr0duc:8 a 
new Code. 

[English] 

Krlshl Vigyan Kendras 

"357. SHRI RAMESH 
CHENNITHAlA: 

SHRI SHIVASHARAN SINHA: 

Will the Minister of AGRiCUlTURE be 
pleased to state: 

(a) the number of ~ VlgyanKendras 
functioning in the country. Slate-wise; 

(b) whether there is any proposal to 
open more such Kendras in various States; 

(c) I so, their ~tions. Slate-wise; and 

(d) the time by which IhE¥se KGndras'. 
likely to be opened? 

THE MIN1STER OF AGRICtA.1UfIE 
(SHRJ BAlRAM JAKHAR): (a) Sir, 183 
Krishi V"1gyaO Kendras .. ~ In.'' 
country. Slate-wise information is aJy8n 1n 
the Statement encIosed.. . 

!b) Yea. 
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(c) and (d). Their locations and the time 

of establishment will depend upon the 
availability of additional resources and 
infrastructural facilities. 

STATEMENT 

Spatial Distribution of Krishi Vigyan Kendras in the Country as on November, 1992. 

S.No. State Number of KVKs 

1. Andhra Pradesh 14 

2. Andaman and Nicobar Islands 

3. Arunach;:., jJ:adesh . 

4. Assam 2 

5. Bihar 13 

6. Goa 

7. Gujarat 8 

8. Haryana 10 

9. Himachal Pradesh 4 

10. Jammu & Kashmir 2 

11. Karnataka 6 

12. Kerala 7 

13. Madhya Pradesh 11 

14. Maharashtra 12 

15. Manipur 

16. Nagaland 

17. Orissa 7 

18. Punjab 7 

19. Pondicherry 

20. Rajasthan 28 
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S.No. State 

21. Sikkim 

22. Mizoram 

23. Meghalaya 

24. Tripura 

25. Tamil Nadu 

26. Uttar Pradesh 

27. West Bengal 

Total 

Dairy Products 

·358. SHRI ANIL BASU: Will the Minister 
of FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) whether the country is self sufficient 
in dairy products; 

(b) if so, the details thereof; 

(c) whether both public and private sector 
dairy units are fa(;ing problems due to 
accumulation of stock; 

(d) whether the country is importing 
dairy products; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FODD PROCESSING 
INDL!STRIES (ShRI GIRIDhAR 
GOMANGO): (al to (e). A statement is 
attached. . 

STATEMENT 

While the country is generally self-
sufficient in most dairy products, some dairy 
products such as milk powder, butter oil, 
etc., are imported from time to time to meet 

Number of KVKs 

2 

8 

26 

7 

183 

the shortages. Similarly, milk products like 
ghee are exported in small quantities regularly 
and milk powder and baby ! .... od are also . 
exported when there is surplus orfor meeting 
certain requirements of the neighboring 
countries. Because of negligible indigenous 
production of lactose, this item is regularly 
imported at present. While there is sufficient 
stock of milk powder, butter and ghee with 
the cooperative sector plants, as per Ule 
information available from the Ministry of 
Agriculture, there has been no complaint 
from this sector regarding problem of disposal 
of milk products specially skimmed milk 
powder. This Ministry has not received any 
complaint regarding accumulation of stock in 
private sector plants. While in 1989-90, 1099 
MT of skimmed milk powder (174991 MTas 
EE C gift and 21 08 MT as commercialimport) 
and 2748 MT of lactose IP Grade and small 
quantities of case in where imported, there 
has been no import of milk powder, bumer oil 
in 1990-91 and 1991-92. 

Foodgralns production 

·359. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the estimated foodgrains production 
by 2000 AD in the country as per the 
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projections of the Food and Agricultural (c) the time by which the approval Is 
Organisation and Planning Commission likely to be accorded to these projects? 
separately; 

(b) the steps taken by the Government 
to make available balanced diet to the people 
of our country; 

(c) whether the Government propose to 
rewise the targets of foodgrains production; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE 
(SHRI BAlAAM JAKHAR): (a) The estimated 
foodgrains production by 2000 AD in the Far 
East (including India) as per the projections 
of the Food and Agriculture Organisation 
ranges from 358 to 405 million tonnes. No 
separate FAO foodgrains projections for 
India are readily available. 

The Planning Commission have 
, projected foodgrain production targets of 

245 million tonnes for the year 2001-02. 

(b) With a view to make available 
balanced diet to the people of our country, 
the Food & Nutrition Board in the Ministry of 
Food is engaged in the programmes of 
Nutrition Education and Training, 
Development and Promotion of Nutrition us 
Foods and Fortification and Enrichment of 
Food Supply. 

THE MINISTER OF URBAN 
DEVelOPMENT (SHRIMATI SHEILA 
KAUL): (a) No developmentprojeCI is pending 
clearance with Ministry of Urban 
Development. 

(b) and (c). Do not arise in view of (a) 
above .. 

[Translation] 

Gas Operated Caps 

3935. SHRI SURYA NARAYAN YADAV: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the spare parts of gas 
operated cars have been imported Irom 
Germany; 

(b) if so, whether these spare parts are 
proposed to be manufactured in the country; 
and 

(c) if so, the detailS thereof? 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) and (c). Do not arise. 

(c) and (d). There is no proposal to [English] 
revise the targets of foodgrains production 
as these are only the projections based on Spices Cultivation 
certain parameters. 

Development Projects of 
Assam 

360. SHRI PROBIN DEKA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether a number of development 
projects of Assam Government are pending 
with the Union Government; 

(b) if so, the details thereof; and 

3936. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is a great scope to 
increase cultivation of spices in Rajasthan; 

(b) if so, the pOssibilities explored bylhe 
Government in this direction so far; and 

(c) the schemes drawn up by the Spices 
Board to intensify spices cultivation in the 
State? 
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THE MINISTER OF STATE IN THE Office of ElL Abroad 

MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN ) :(a) 
and (b). In Rajasthan there is great scope to 
increase cultivation of chillies and seed spices 
viz. fennel, fenugreek, coriander and cumin. 

(c) the Ministry of Agriculture is 
implementing Central Sector Program_mes 
on spices for (i) establishment of 
sdemonstration-cum-seed multiplication plot 
of chillies; (ii) demonstration of plant protection 
measures on chillies; (iii) distribution of minikit 
of seed spices; and (iv) distribution of plant 
protection equipments, during 1992-93 with 
an outlay of Rs. 14.40 lakhs in the State. 

Spices Board under the Ministry of 
commerce is also implementing (i) seed 
multiplication programme; (ii) supply of input 
kit containing fertilisers and plant protection 
chemicals during 1992-93 with. an outlay of 
Rs. 14.1Slakhs for increasing production of 
spices in Rajasthan. 

Jain Commission 

3937. SHRI VISHWANATH SHASTRI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have 
finalised the scope and jurisdiction of the 
Jain Commission appointed to investigate 
into the assassination of Rajiv Gandhi; 

(b) if so, the details thereof; and 

(c) if not, the time by which this would be 
finalised? 

THE MINISTER OF STATE IN 
MINISTRY OF PARLIAMENTARY AFFAIRS 
SAND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAiRS (SHRI 
M.M. JACOB). (a) to (c) : The terms of 
reference of Jain Commission of Inquiry 
were stipulated at the time of its constitution. 
It is for the Commission to decide scope of its 
enqUiry keeping in view the stipulated terms 
of reference. 

3938. SHRI PARAS RAM BHARDWAJ 
:Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Engineers India Limited 
has decided toopen engineering offices in 
abroad; and 

(b) if so, the details there of and names 
of such countries? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b): Yes, Sir. At 
Abu Dhabi and Baharain to fulfil one of the 
conditions for the jobs awarded to MIs. 
Engineers India Limited, in these countries. 

Election of Cooperative Group Housing 
Societies 

3939. SHRI JEEWAN SHARMA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Cooperative Group 
Housing Societies in Delhi have not held 
elections to elect their office bearers, 

(b) if so, for how long an elected body 
can continue; 

(c) whether an elected Member can be 
elected for a number of times in the same 
society; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) : (a) The 
Registrar of Cooperative Societies has 
reported that Bye-laws adopted by the 
Cooperative Group housing societies provide 
for holding of electicns of 113rd members of 
the maf'laging committee in each Year. 
However, in some cases, societies failed to 
hold the elections on due dates. In such 
case3 requisition under section 30 (1) of the 
Delhi Cooperative Societies Act, 1972 is 
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issued by the Registrar, Cooperative (b) Does not arise. 
Societies to hold elections within 30 days 
failing which an Election Officer is appointed ~Hery Scandal In Delhi 
to hold elections. 

(b) As provided under section 31 (3) of 
the Act, the term of elected members of a 
committee of a society shall be such as not 
exceeding three years. Rule 62 of the Delhi 
Cooperative societies Rules, 1973 provide 
that 113rd members of the elected body shall 
retire in each year. The elected managing 
committee will continue to hold office till new 
managing committee is elected. 

(c) and (d) As provided under section 31 
(6) of the Act, a person is disqualified fr 
election g Director, Secretary, Joint Secretaty 
or Treasurer of a committee in case he had 
held any such office on a committee during. 
two consecutive terms whether full or part. 

Sufferers of Cellular Jail 

3940. SHRISHRAVANKUMARPATEL 
:. Will the Minister of HOME AFFAIRS be 
please to state: 

(a) whether there is any. proposal to 
publish and maintain a complete documented 
records in respect of the biography of the 
sufferers of Cellular jail in Port Blair museum 
during the freedom movement; and 

(b) if so, how far these records are 
available and in espect of how many sufferers 
and for whom such records are not 
available? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M. JACOB) :(a) There is no such proposal 
under consideration of the Central 
Government. 

3941. SHRI SANATKUMAR MANDAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a big lottery scandal has 
been busted in Delhi recently; 

(b) if so, the modus operandi of thl) 
fraud; 

(c) the preventive measures taken to 
check such activities 01 the lottery ticket 
selling agents; 

(d) whether State Govemments and 
Union Territory Administrations have been 
cautioned on this behalf; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTAYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB) :(a) and (b) The Delhi Police has 
reported th·at Govemment of Manipur had 
approved scheme for printing of 1 C laktls 
tickets for the draw of Jeevan Rekha Daily 
lottery but the sole selling agent in (MIS Guru 
Nanak Agencies, Korol Bagh) New Delhi, 
was getting only one and half lakh tickets 
printed. The sole selling agent did not issue 
corrigendum in news-papers thereby making 
wrongful gain to himself, which is estimated 
to be approximately Rs.2 crores. 

(c)to (e): A acces under section 420 IPC 
has been registered at Police Station, Karol 
Bagh against the aforesaid sole selling agent 
on 11.11.1992. Delhi Police have further 
reported that as and when any such complaint 
is received, appropriate action is taken against 
the persons complained against. 
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Modern Food Industry Limited Ban On Entrance Of Foreigners 

3942. SHRI KABINDRA 
PURKA YASTHA: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whther two big power generators of 
the Modern Food Industry limited,Silchar 
have been shifted to the Modern Food . 
Industry Limited,Bangalore; and 

(b) if so, the reasons therefor? 

THE MINIDTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (b): Modern Food 
Industries (India) limited have shifted two 
diesel generating sets of 100 KVA capacity 
from its unit at Silcharto its unit at Bangalore 

. to meet the 'requirements of the Bakery Unit 
there as these were not being used at Silchar. 

[ Translations) 

Indian Reserve Battalion 

3943. SHRI MRUTYUNJAYA NAYAK: 
Will the Minisler of HOME AFFAIRS be 
pleased 10 state: 

(a) whether the Govemment have since 
considered the proposal 10 cons!itule the 
Indian Reserve Battalions for providing 
assistance to the States for the maintenance 
of law and order; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM,M. 
JACOB) :(a) Yes, Sir. 

(b) A scheme inthis regard was circulated 
among the States. Based on ttle response of 
various State Governments a proposal for 
raising India Reserve Battalions has been 
formulated which is under active consideration 
of the Government. 

3944. SHRI N.J. RATHVA : Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the names of the places in which ban 
has been imposed on the entrance of the 
foreigners during each of the last three 
years, State-wise and Union Territory-wise; 

(b) the number of incidents of the 
entrance of the foreigners in those Union 
Territories noticed during this period despite 
such ban; and 

(c) the details of action taken by the 
Goverhment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFRAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JACOB) :(a) Certain areas along the 
International borders of JAMMU & KASHMIR, 
Himachal Prades~. Uttar Pradesh, and 
Rajasthan. whole of Sikkim, Arunachal 
Pradesh. Manipur. Mizoram. Nagaland. 
Assam, Meghalaya. Tripura and Union 
Territory of Andaman & Nicobar Islands 
have been declared as Protected Areas or 
Restricted Areas under the Foreigners 
(Protect!:ld Areas) Order, 1958, and the 
Foreigners(Restricted Areas) Order, 1963. 
No additional place has been banned for 
entry of foreigners during the last three 
years. 

(b) and (c) : As and when any foreigner 
is detected entering these areas without 
necessary permits, action is taken against 
him under the Foreigners Act. 1946 by the 
State Government concerned who have been 
delegated such powers. 

Livestock Development Project of 
Bihar 

3945. SHRI LALIT ORAON: Will the 
Minister of AGRICULTURE be pleased to 
state: 
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(a) whether the World Bank has (b) H so, the details thereof, State-wise 

accorded approval for the Livestock and ~nion TerritorY-wise; and 
Development Project of Bihar, 

(b) H so, the details thereof; and 

(c) the places in Bihar which have been 
selected for the implementation of this 

• project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) and (c). Does not arise. 

[English] 

Assistance Under Special Component 
Fund 

3946. SHRI DAJTATRAYA 
BANDARU: 

SHRI N.J. RATHVA: 
SHRI KALKA DAS: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether the Govemment propose to 
provide special assistance to the Statest 

• Union Territories under the Special 
Component Plan in vie of the proportion of 
the Scheduled Castes/Scheduled Tribe 
persons residing in that StatelUnion Territory 
during the current year'; 

(c) the time by which the assistance Is 
likely to be provided? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) Yes, Sir. Government 
of India provide Special Central Assistance 
(SCA) to the StateslUrfion Territories to 
supplement their Special Component Plans 
(SCP) for the Scheduled Castes and Tnbal 
Sub-Plan (TSP) for the Scheduled Tribes. 
The population of the Scheduled Castest 
Scheduled Tribes in the States/Union 
Territories is one of the norms taken into 
consideration for cijstributing Special Central 
Assistance among the States/Union 
Territories. The noms for allocation of Special 
Central Assistance to Special Component 
Plan and Tribal Sub-Plan are given in the 
statements' I and II attached. 

(b) Statement III showing the State-
wiselUnion Territort-wise details of Special 
Central Assistance released so far during 
the current financial year is attached. 

(c) Special Central Assistance to Special 
Component Plan has been released in full to 
the States and Union territories, while the 
balance of Special Central Assistance to 
Tribal Sub-Plan will be released not later 
than March 1993. 

STATEMENT .. 

Norms for Allocation of SCA to SCP to StateslUTs. 

I. Instalment (500/. of total allocation for a year) 

On the basis of SC population of the State.UT 400/. 

On the basiS of relative backwardness of the StatelUT 100/. 
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II instalment (remaining 50% of total allocation) 

a. On the basis of percentage of SC families in the State 
covered by Composite economic development 
programmes in the plan to enable them to 
cross the poverty line. 25% 

b. On the basis of percentage SCP to the Annual 
State Plan as compared to SC population 
percentage in the StatelUT ·10% 

c. On the basis of programmes for specially 
vulnerable groups among the SCs namely 
sweEfpers, scavengers, bonded labourers, 
nomadic and vimuktajati communities among 
SCs, etc. 10% 

d. On the basis of implementation of SCP during 
previous year 

STATEMENT-II 

Norms for Allocation ·of Special Central 
Assistance to Tribal Sub Plan 

The shape of three programmes under 
the broad strategy of Tribal SUb-pian namely 
TSP (ITOP), MAOA, (Pockets) and primitive 
tribes from the total outlay of special Central 
Assistance (SCA) is calculated in proportion 
to the Scheduled Tribe population covered 
under each programme. The Inter-State 
allocation of SCA for these programmes are 
made as under:-

(a) ITOP: For allocation of SCA to 
ITOPs, the States are grouped into three 
categories, Category' A ' consists of States 

,with substantial areas predominantly 
inhabited by tribals such as (i) Andhra 
Pradesh (ii) Bihar (iii) Gujarat (iv) Himachal 
Pradesh (v) Madhya Pradesh (vi) 
Maharashtra (vii) Orissa (viii) Rajasthan and 
(Ix) Sikkim. 

Category' B ' consists of States having 
dispersed tribal population with some areas 
of tribal concentration such as (i) Assam (Ii) 

5% 

West Bengal (iii) Tripura. 

Category' C' consists of States!UTs 
where the tribal population is by and large 
dispersed with very small areas of 
concentration such as (i) Kamataka, (ii) Kerala 
(iii) Tamil Nadu (iv) Uttar Pradesh (v) A and 
& N Islands (vi) Goa, Daman & ~iu. 

The total outlay of SCA for Tribal Sub-
Plan is allocated to the three categories on 
the basis of tribal population of the States! 
UTs, inlcuded in each group. The funds 
allocated to category' A ' is then distributed 
to the States on three criteria, I.e., (i) 50% on 
the basis of Scheduled Tribe population in 
the Tribal Sub-Plan area (ii) 30% on the basis 
of geographical area of the Tribal Sub-Plan 
area (iii) 20% in inverse proportion to per 
capita Net State Domestic Product (NSDP) 
of the States with weightage to tribal 
population within the TSP area. Forcategory 
• B • & • C • States, the share of Individual 
StateslUTs is worked out on the basis of 2 
criteria i.e. 70% according to ST population 
of the Tribal Sub-Plan and 30% in inverse 
proportion to per capita NSOP of the States! 
UTs with welghtage to Tribal population within 
the'TSP area. 
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b. MADA Pockets of Tribal 

concentration: While allocating SeA for 
MADA programmes. 70% of the total 
allocation is distributed according to ST 
population in the MADA areas and 30% in 
inverse proportion to per capita NSDP of the 

. State/UT with weightage to tribal population 
within the pockets. 

(c). Primitive tribes: The distribution 
formula is: 

a. 40% of the amount of numerical 
size of the primitive tribal 
communities, 

b. 30% according to population 

depending on different occupations, 
namely, (i) food gathering or hunting 
(ii) shifting cultivation (iii) Sedentary 
cultivation and (iv) other 
occupations with weightage 
accorded in the ratio of 5:3:1:1 
respectively. 

c. 15% according to number of 
primitive tribal communities in the 
StateslUTs, 

d. 15% in inverse proportion to per 
capita Net State DomestiC Product 
with weightage "to primitive tribe 
population. 

STATEMENT-III 

State-wise/Union Territory-wise details of Special CentraJ Assistance (SCA) to Special 
Component Plan (SCP) and Tribal Sub-Plan (TSP) released so far during 1992-93 

S.No. StatelUnion Territory 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Goa 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Kamataka 

10. Kerala 

11. Madhya Pradesh 

(Rs. in lakhs) 

SCA toSCP 
released 

1937.61 

189.44 

1796.54 

90B.53 

2.64 

398.20 

.469.47 

66.79 

1134.10 

422.52 

1607.55 

SCA to TSP 
released 

895.65 

723.26 

2749.17 

1784.01 

261.04 

296.14 

327.42 

137.23 

5765.21 
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S.No. StateiUnion Teffitory 

12. Maharashtra 

13. Manipur 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Sikkim 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Bengal 

22. Chandigarh 

23. Delhi 

24. Pondicherry 

25. A & N Islands 

26. Daman & Diu 

Total 

Police Stations In DDA Flats 

3947. KUMARI VIMLA VERMA: Will the 
Miilister of HOME AFFAIRS be pleased 10 
IOtate: 

(a) the number of police stations housed 
inthe D.D.A. flats and the rented buildings in 
Delhi; 

(b) the mon'hly rant being paid by the 
Delhi Police thereior; 

cc) Wh9ih3~tha GO'.'p.fI,n lent propose to 

(Rs. in lakhs) 

SCAto SCP SCAto TSP 
released released 

1430.17 1557.37 

7.42 297.51 

823.38 2812.12 

625.32 

1120.78 1299.67 

2.69 58.76 

1911.34 171.13 

47.58 329.82 

4757.20 56.96 

2669.54 817.53 

9.44 

148.60 

13.15 

80.13 

23.87 

22500.00 20450.00 

constructed buildings for police stations 
presently set up in rented buildings; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M, M. 
JACOB): Ca) Delhi Police has reported that 
3 police stations are functioning in DDA flats 
and six police stations in rented buildings, 

(b) An amount of Rs. 19.7401- p.m. is being 
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paid as rent by Delhi ?olice for the Police 
Stations functioning in rented building. The 
rent forthe Police Stations functioning in the 
DDA quarters has not yet been approved by 
the Rent Fixation Committee of Delhi 
Administration. 

(c) to (d). Efforts have been initiated to get 
new buildings, constructed where land is 
available. 

Foot and Mouth Disease Control 
Programme 

3948. SHRI HARCHAND·SINGH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

Ca) whetherthe' Foot and Mouth Disease 
Control Programme is implemented by the 
States with the Central assistance; 

(b) if so, the share of the Union 
Government and amount released to Punjab 

. during the 1991-92; ar.d 

(c) the progress made under this 
programme in Punjab? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) This scheme is being implemented 
on 25:25:50 sharing basis by the Centre; 
State and the beneficiaries, respectively, A 
sum of Rs. 20.00 lakhs was released during 
the 1991-92. 

(c) The total expenditure incurred during 
1991-92 was Rs. 39.87 lacs and 8.15 lac 
doses of Foot and Mouth disease vaccine 
were purchased for utilisation under the 
programme. 

[ Translation] 

Pandlng Urban Development Schemes 

3949. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of urban development 
schemes submitted by the State Government 
during the year 1991-92, State-wise 

(b) the details of project still pending with 
the Union Govt. for clearance, State-wise; 

(c) the reasons for the delay thereof; 
and 

(d) by what time these are likely to be 
accorded approval? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
only Centrally sponsored Scheme klr Urban 
Development where under project reports 
are submitted to the Central Government for 
approval is the Scheme for Integrated 
Development of Small and Medium Towns 
(IDSMT'). Under the IDSMTScheme, towns 
are selected for assistance every year 
depending upon the budgetary allocations 
with the Government of India forthis purpose 
and based on the list of prioritised towns 
received from the State Governments 
alongwith detailed projects reports of the 
schemes. Details regarding number of towns 
for which project reports have been received 
from the various State Government during 
1991-92 and actual clearances are given in 
the enclosed statement present, no project 
reports in respect of towns to be covered 
under IDSMT Scheme are pending with the 
Central Government. 
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Salt Lands of Union Governments In 
Maharashtra 

3950. SHRI MOHAN RAWALE: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of salt land area belonging 
to the Union Government in Maharashtra, 
with particular reference to Bombay; and 

(b) for what purpose these salt lands are 
being used? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
There is about 2120 hectares 01 salt pan land 

• in Greater Bombay of which functioning salt 
works occupied about 1198 heters. In 
addition, there are about 3950 hectares of 
salt onalnds fall under salt works which are 
functioning fall under salt works which are 
functioing. The lands mostly fall in no 
development zones are encumbered with 
leases and licence. 

[ Ttanslation] 

High-Rise Buildings Around Jama 
Masjid 

3951. SHRI GOVINDRAO NIKAM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe construction of high-rise 
buildings around Jama Masjid has been 
marring the beauty of this historical 
monument; 

(b) if so, whether the Government 
propose to Impose a ban on the construction 
of high-rise buildincs around it; 

(c) If so, the details in this regard; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). High 
rise buildings in all areas are sanctioned only 
If they conformto an asthetic urban landscap 
keeping in mind historical structures and 
buildings in the area and are cleared by Delhi 
Urban Arts Commission. In view of this, the 
question of imposing a ban as suggested 
does not arise. 

[English] 

Hike In Property Tax 

3952. SHRI MANORANAJAN BHAKTA: 
Will the Minister of HOME AFFAIRS be 
pleased to referto the reply given to Unstarred 
Question Number 2465 on July 23, 1992 
regarding hike in property tax and state; 

(a) whether the objections of the owners 
regarding property tax were looked into and 
investigated by the Municipal Corporation of 
Delhi; 

(b) il so, the details thereof; and 

(c) the decision taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME A"FFAIRS (SHRI M. M. 
JACOB): (a)to(c). The Municipal Corporation 
of Delhi has reported that the objections of 
the property Owners regarding property tax 
are looked into and investigated. The tax 
payer is given an opportunity to be heard 
belore making amendments in the 
assessment list. Amendments in the 
assessment list is an annual affair and are 
made in accordance with the existing 
provisions of the Delhi Municipal Act. 

The Municipal Corporation 0' Delhi has 



73 Written Answers AGRAHAYANA 26, 1914 (SAKA) Written Answers 74 
further reported that during the Financial (c) the steps taken/proposedto betaken 
Year 1990·91 more than 2.5 lac notices in this regard? 
proposing amendment in the assessment 
list were issued. In respect of the notices 
issued upto 31.3.9 1 amendments have to be 
finalised before 31.3.1994. 

laying of Pipeline From Bombay to 
~ Manmad 

3953. SHRI Z.M. KAHANDOLE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Bharat Petroleum 
Corporation has proposed to lay down 
pipeline from Bombay to Manmadforcarrying 
petroleum products; and 

(b) if so, the said work will be started and 
the time by when it is likely to be completed? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) Government have approved 
preparation of a detailed feasibility report for 
laying a pipeline by BPCL from Bombay to 
Manmad. 

Lead Content In Petrol 

3954. SHRI VIJAY PATIL: 
SHRI HARI KISHORE SINGH: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

Ca) whether attention ofthe Government 
has been drawn to the news item captioned 
, No steps yet to reduce lead content in petrol' 
appearing in the • Indian express • dated 
October 23, 1992; 

(b) if so, the response of the Govemment 
thereto; and 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) and (c). Low lead petrol is already 
being supplied in several parts ofthecountry. 

Projects involving installation of plants 
andfacil~ies in refineries forfurtherreducing 
lead content are in different stages of 
implementation. 

[ Translation] 

Afghan refugees 

3955. MAJ. GEN. (REID.) BHUWAN 
CHANDRA KHANDURJ: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether expenditure incurred by the 
Union Govemment on rehabilitation of the 
Afghan refugees during each of the last six 
months; and 

(b) the steps taken or proposed to be 
taken for their early deportation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) The Govemment of India 
have not incurred any expenditure on the 
rehabilitation of the Afghan migrants so 
far. 

(b) Govemment has, at various levels, 
taken up this with the Government of 
Afghanistan. The return of Afghan Nationals 
will, however, depend on the situation 
normalising in Afghanistan. 
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Persons Arrested In Cheating Cases In 
Deihl 

3956. SHRI MADAN LAL KHURANA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons arrested by 
Delhi Police who were involved in cases of 
cheating and duping innocent people of Delhi 
during the last one year; and 

No. of persons 
convicted 

No., of persons 
facing trial 

12 250 

[English] 

Cashewnut Production 

3957. DR. KARTIKESWARPATRA:Wili 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the production of cashewnut during 
1991-92; and 

(b) the steps taken to increase the 
production of cashewnut? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The estimated production of cashewnut 
during 1991-92 is 3,05,310 M.T. 

(b) For increasing the production of 
cashewnU1, the Central Sector programme 
for Integrated Development of Cashewnut in 
India is being implemented during 1992-93 
also with an outlay of Rs, 3.00 crores. Under 
this programme measures such as area 
expansion with clonal planting material, 
improvement of cashew by vegetative 
propagation and maintenance of scion banks; 
and adoption of intensive pest control 

(b) the action taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M. M. 
JACOB): (a) Delhi Police has reported that 
during the period from 1.12.91 to 30.11.92, 
770 accused persons involved in cases of 
cheating and duping innocent people of Delhi 
were arrested. 

(b) The action taken againstthe accused 
is as under:-

No. of persons 
discharged 

No. of persons 
against whom 
cases pending 
investigation 

507 

measures are adopted besides pilot 
demonstrations for popularisation of clonal 
cultivation and products preparation from 
cashew apple. 

Drought Animals 

3958. SHRI GUMAN LAL LODHA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) when was last census done to 
ascertain the population of drought animals 
like bullocks, elephants, camels, horses, 
donkeys, mules, etc; 

(b) the population of these drought 
animals at present; 

(c) whether some breeds of these animal 
on the verge of extinction; 

(d) if so, the steps taken to preserve 
such livestock and their germplasm; 

(e) whether any economic study has 
been conducted to ascertain the contribution 
of those drought animals in providing 
employment, conservation of petroleum 
products and social benefits; 
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(f) If so, the details thereof; and Supply of Pump-Sets to Small and 

(g) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) and (b). The latest livestock 

, census was conducted with October, 1987 
as the reference date. This sensus, however, 
had not covered elephants. The population 
of animals (provisional) as perthis census is 
under 

(in million) 

1. Bullocks (adult male cattlel 
buffaloes) 82.22 

2. Horses/ponies 0.80 

3. Mules 0.17 

4. Donkeys 0.96 

5. Camels 1.00 

(c) No. Sir. 

(d) Does not arise. 

(e) to (g). No comprehensive economic 
study has been conducted to ascertain the 
contribution of the drought animals in 
providing employment, conservation 01 
petroleum products and social benefits. 
However, Centre for Action Research & 
Technology for Man, Animal & Nature 
(CARTMAN) has made the following 
estimates for the year 1982: 

(i) employment in cart 
system • 

(ii) petroleum saved • 

20 million 
people 

6 million tons 
per year. 

Marginal Farmers 

3959. SHRI PRAKASH V. PATIL: Will 
the Minister of AGRICUL TURE be pleased 
to state: 

(al whether any report has been sought 
by the Union Govemment from Government 
of Madhya Pradesh with regard 10 the supply 
of defective pump-sets to the small and 
marginal farmers; 

(b) if so, the details thereof; and 

(c) the action taken by the Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
No, Sir. 

(b) and (c). Question does not arise. 

Digging of Oil Wells 

3960. SHRI K. THULASIAN 
VANDAYAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the places in Tamil Nadu where 
digging of wells are in full swing; 

(b) the number of rigs working in the 
area; 

(c) whetherthe Government propose to 
start digging of wells in fresh sites in Tamil 
Nadu; 

(d) if so, the details thereof; and 

(e) the discoveries of oil and natural gas 
made so far in the State? 
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THE MINISTEROF PETROLEUM AND reply given to Unstarred Question No. 6515 

NATURAL GAS (SHRf B. onApril11,19BBregardingpenaltyimposed 
SHANKARANAND): (a) Presently drilling on Gandharva Mahavidyalaya and state: 
activities are going on at selected locations 
near Allinagaram, Elamangalam, T1ruvarur, 
Vijayapuram., Kovilkappal, 
Pallivaramangalam, and Ramnad in Tamil 
Nadu. 

(b) 11 

(c) Yes, Sir. 

(d) It is planned to drill 23 wells in the 
State in 1993-94. 

(e) Oil and/or gas have so far been 
found at 11 places in Tamil Nadu. 

Beel Fishery Research and Training 
Centre 

3961. SHRI UDDHAB BARMAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whetherthe Govemment propose to 
set up Beel Fishery Research and Training 
Centre in Lower Assam with aid from World 
Bank;and 

(b if so, the details alongwith location 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

Penalty Imposed on Ganoharva 
Mahavldyalaya 

3962. DR. LAXMINARYANAN 
PANDEYA: 

SHRI V. DHANANJAYA 
KUMAR: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 

(a) the amount of misuse charges 
demanded from Gandharva Mahavidyalaya 
the amount recovered and the amount still 
outstanding; 

(b) the criteria adopteClY.hile calculating 
the misuse charges; 

(c) the. reasons for Which the amount 
outstanding has not so far been recovered; 
and 

(d) whetherthe Vidyalaya still continues 
the misuse and if so, the action taken against 
the Vidyalaya? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
demand notice issued by L &00 12-3-87 to 
Gandharva Vidyalaya indicated an amount 
of Rs. 3.551akh out of a total demand of 7.48 
lakhs towards misuse charges. The charges 
were wOrked out on the basis of 25% of the 
rent realised by the lessee. The party 
submitted two cheques for the total amount 
of Rs. 1,30,000 to L & DO. These cheques 
have been accepted" on account" since the 
institution represented for waiver of misuse 
charges on the ground that they are serving 
the cause of performing arts in the field of 
music and dance. No final decision has been 
taken in the matter. 

Toody Tappers 

3963. SHRI DHARMABHIKSHAM: 
SHRI R. SURENDER REDDY: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the number oftodOytappers engaged 
to tap the toddy in the country; 
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(b) whether there is any action plan to total number of posts on merger; 

help these toddy tapers; 

(c) If so, the details thereof; 

(d) whether any financial assistance is 
likely to be provided lor its implementation; 
and 

(e) II so, the details thereol? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (e). Information is 
being collected and will be laid on the Table 
of the House. 

Sanctioned Post for Sc/sT 
Commission 

3964. SHRI SYED SHAHABUDDIN: Will 
the Minister of WELFARE be pleased to 
state: 

(a) number of sanctioned posts, grade-
wise in the office 01 the Commissioner lor 
Scheduled Castes and Scheduled Tribes as 
on April 1, 1991; 

(b) number 01 sanctioned posts, grade-
,wise in the non-statutory SC and ST 
Commission on that date; 

(c) Number 01 sanctioned posts, grade-
wise, in the statutory National Ccmmission 
for SC and ST formed alter merger 01 the 
above two offices, as on April 1, 1992; 

(d) the rationale for the reduction in the 

(e) structure and manpowerrequirement 
of the Commission as proposed by the 
Commission; and 

(f) date of receipt of the proposal from 
the Commission and its present status? 

THE MINSTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The details of the 
sanctioned posts, grade-wise in the Office of 
the Commissioner for Scheduled Castes 
and Scheduled Tribes as in 1.4.1991 Is given 
in the enclosed Statement-I 

(b) . The number of sanctioned posts 
grade-wise in the non-statutory SC and ST 
Commission as on 1.4.1991 Is given in the 
enclosed statement-II 

(c) The detaih of sanctioned posts g rade-
wise in the statutory National Commission as 
on April 1, 1992 are given in the enclosed 
statement -III 

(d) 31 posts in the erstwhile National 
Commission lor Scheduled Castes and 
Scheduled Tribes were abolished on being 
vacant for a long time on the advice of the 
Ministry 01 Finance. 

(e) and (f). The National Commission lor 
SCs and STs in its proposal dated 2.6.1992 
has proposed a total requirement of 679 
posts which include existing 278 posts under 
the Commission. The matler is under 
examination in consultation with the Finance 
Division 01 this Ministry_ 

STATEMENT 

Statement Showing Number of Sanctioned Posts, Grade-Wise III the Office of the 
CommiSSioner for Scheduled Castes and Scheduled Tribes as on 1-4-1991 

51. No. GradelPost . Number of Sanctioned Posts 

1. Commissioner lor SC &ST 

2. Sp. Commr. for Sc 

3. Spl. Commr. for SC & ST 
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51. No. GradelPost Number of Sanctioned Posts 

4. Deputy Commr. for SC &ST 2 

5. Asst. Commr. for SC & ST 

6. Private Secretary (P.S.S) 3 

7. Assistant Director 4 

8. Research Officer 2 

9. Section Officer 2 

10. Assistant Director (O.L) 

11. Sr. Hindi Translator 

12. Assistant 7 

13. 'Stenographer Gr. ' C ' (PA) 5 

14. Investigator 8 

15. Jr. Hindi Translator 2 

16. Stenographer grade' D ' 6 

17. U.D.Cs 7 

18. L.D. Cs. 12 

19. Staff Car Driver 3 

20. Jamadar 3 

21. Oaftry 4 

22. Peons 9 

23. Garash 

24. Sweeper 

Total 87 
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STATEMENT II 
Written AnSwelS 86 

Sanctioned Posts on the Non-Statutory National Commission for SCheduled Castes and 
scheduled Tribes as on 1.4.1991 

51. No. Name 01 Post No. 01 Posts 

1. Secretary 

2. Joint Secretary 

3. D.I.C. of Police 

4. Deputy Secretary 

5. OSD to Chairman 

6. Under Secretary 

7. Section Officer 2 

8. PPS to Secretary 

9. PS to Chairman Members 4 

10. Director 13 

11. Deputy Director 7 

12. Assistant Director 9 

13. Research Officer 13 

14. Supdt. of Police 2 

15. Librarain 

16. Assistant Director (OL) 

17. St. Investigator 28 

18. Investigator 2.7 

19. Senior PA (Private Secretary) 2 

20. Steno Grade' C • 3 

21. Personal Assistant 16 

22. Assistant 3 

23. Accountant 
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SI.No. Name of Post No. of Posts 

24. Sr. Hindi Translator 

25. UDC 21 

26. LOC 33 

27. Receptionist 

28. Superintendents 12 

29. Staff Car Driver 18 

30. Despatch Rider 

31. Gestetner Operator 

32. Daftry 16 

33. Stenographer 9 

34. Senior Peon 6 

35. Peons 48 

36. CCF 18 

'37. Sweeper 

Total 330 

STATEMENT-III 

Sanctioned Posts on the Non-Statutory Nati nal Commission for Scheduled Castes and 
Scheduled Tribes as on 1.4.1991. 

SLNo. Name of Post No. of Posts 

1. Secretary 

2. Joint Secretary 

3. OJ.G .. of POlice 

4. Deputy Secretary 

5. OSO to Chairman 

6. Under Secretary 
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SI. No. Name of Post No.o/Posts 

7. PPS to Secretary 

8. PPA to Secretary 

9. Additional PS to Chairman 

10. Asstt. P.S. to Chairman 

11. Section Officer 2 

12. Director 10 

13. Deputy Director 3 

14. Assistant Director 8 

15. Research Officer 12 

16. Librarian 

17. Assistant Director (Ol) 

18. PA tp Chairman & Members 5 

19. Senior Investigator 19 

20. Investigator 21 

21. Senior PA (Private Secretary) 

22. Steno (Grade' C ') 3 

23. Personnal Assistant 12 

24. Assistant 

25. Accountant 

26. Sr. Hindi Translator . 1 

27. UDC 21 

28. LDC 38 

29. Receptionist 

30. Superintendent 11 

31. Staff Car Driver 18 
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51. No. Name of Post 

32. Gestetner Operator 

33. '1aftry 

34. Stenvgrapher 

35. Senior Peons 

36. Peons 

37. CCF 

38. Sweeper 

Total 

World Bank Assistance to Kerala for 
Water Supply and Sanitation 

3965. SHRI THA YILJOHN ANJALOSE: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the World Bank assistance 
has been provided to Kerala for its water 
supply and sanitation project; 

(b) if so, the details thereof; and 

(c) the details of the districts where work 
has actually been started with the above 
assistance under the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

. (b) An agreement was signed with the 
World Bank on 24.9.85 for assistance 

, equivalent to US·31 million fer the Kerala 
Water Supply and Sanitation Project. The 
project is acurrently scheduled to close on 
31.3.93. 

(c) Water Supply 

i. Puthencruz and adjoining 4 
Panchayats 

No. of Posts 

16 

9 

7 

49 

18 

305 

ii. GreaterCochin Development area 
(12 Panchayats) 

iii. 4 Sub-Urban Panchayats of 
Kottayam 

iv. Ouilon Municipality and adjoining 
6 Panchayats. 

v. Adoor and adjoining Panchayat of 
Pathanapuram 

vi. C.hithara and adjoining 4 
Panchayats. 

vii. Vilappil Panchayat. 

LCS Urban (10 Munlclpalities) 

1. Attingai 

2 . Punalur 

3. Mavelikara 

5. Moovatttipuzha 

6. Trichur 

7. ShornuT 

8. Ponnani 
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9. Vadakara 

10. Kasaragod 

LCS Rural (30 Panchayats) 

1. Vilavood<al 

2. Vilappil 

3. Kilikollor 

4. Sakthikulangara 

5. Thrikkadavoor 

6. Ezhamukulam 

7. Vijayapuram 

8. Nattakom 

9. Kumaranallor 

10. Panachikkad 

11. Chellanam 

12. Kumnalangi 

13. Thrikkakara 

14. Maradu 

15. Keezhmadu 

16. Vadavucode Puthencruz 

17. Adoor 

18. Chithara 

19. Kadakka; 

20. Chadayamangalam 

21. Erathu 

22. Vadakkevila 

23. Pattazhi 

24. Pattazhi·Vadakkekara 

25. Pallikal 

26. Ayarkkunnam 

27. Aikkaranadu 

28. Kunnathynadu 

29. Vazhakulam 

30. Kizhakkambalam 

Reservation In Allotment of Flats In 
Asian Village by D.D.A 

3966. SHRI ANADI CHARAN DAS: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether 25% reservation for SCs 
and STs has been fixed in the allotment of 
flats in Asian Complex New Delhi; 

(b) whether DDA has constructed 853 
flats at Asian Village Complex out of which 
only 14 Hats were advertised for SCs and 
STs against the quota of 25% Le. 213 flats, 
if so, the reasons thereof; and 

(c) the number of flats allolted to SCsi 
STs in the Asian Village Complex so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
These flats were disposed as per directions 
of Govt. of India from time to time. As regards 
reservation for SCs/STs directions were 
issued to the DDA in April, 1987for providing 
reservation of 25%lor SCslSTs in the disposal. 
of these flats. Accordingly 25% Le. 14 flats 
of the 54. flats remaining vacant as on 
30.4.87were reserved for allotment for SCsi 
STs. 

(c) 12 flats. 

Quota of Paraffin Wax 

3967. SHRI GABHAJI MANGAJI 
THAKORE: Will the Ministerof PETROLEUM 
AND NATURAL GAS be pleased to state: 
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(a) whether the present .allocation of lanel on or before 31.12.1978. 

paraffin was supplied to small scale units of 
Gujarat is less than its requirements; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be 
taken by the Union Government in respect of 
increasing quota? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). Paraffin w~x 
is a deficit product and allocation to States 
depends upon the availability of the product. 
Presently the availability of paraffin wax is far 
less than the total requirements of various 
States/Unionterritories including Gujarat and, 
therefore increased allocations could not be 
made. 

Encroachment of Lands In Andaman 
and Nicobar Islands 

3968. SHRI RAJESH KUMAR: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of pre-1978 
encroachment cases on Govemment lands 
regularised by A & N Administration so far; 

(b) the rules under which it was done; 

(e) whether Andaman and Nicobar 
, Islands Administration distributed Pattas to 
encroaches; and 

(d) if so, whether the Government 
proposetoconductanenquiryintothematter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M. M. 
JACOB): (a) and (b); 7212 cases of 
encroachment of revenue lands have been 
regularised by the Andaman & Nicobar 
Islands Administration so far under Section 
146 of the Andaman and Nicobar Islands 
Land Revenue and Land Reforms Regulation 
1966 by creating tenacies for regularising 
encroachment, committed on Government 

(c) Licenses/Pattas have been issued in 
all such cases where encroachments have 
been regularised. 

(d) No, Sir. 

Soil Conservation 

3969. SHRI K.G. SHIVAPPA: WU(the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the plan outlay allocated to Kamataka 
under Centrally Spon:;o,ed Scheme Soil 
Conservation on catcement river valleys 
during 1992-93; and 

(b) the amount actually released to the 
State so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The Plan outlay allocated to Karnataka State 
under Centrally Sponsored Scheme of Soil 
Conservation in the Catchments of River 
Valley Projects, during 1992-93 is Rs. 320.00 
lakhs; and 

(b) the amount actually released to the 
State so during 1992-93 is Rs. 160.00 lakhs. 

Encroachment on Gram Sabha Land 

3970. SHRI CHANDRESH PATEL: 
SHRI MADAN LAL KHURANA: 

Will ·the Minister of URBAN 
DEVELOP~ENT be pleased to state: 

(a) the number of complaints received 
by Government regarding encroachment on 
the gram sabha land in Delhi during 1992 
and how does the same compare with the 
preceeding three years; 

(b} the detalls of the land from which 
encroachment was removed; and 

(c) the action taken against those who 
were involved in land grab? 
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THE MINISTER OF STATE IN THE 
'MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Add!. Dlstt. 
Magistrate, Delhi has reported that during 
1991, 255 complaints have been received. 
The number of such complaints during 
1989,1990and 1991 were437,287and 105 
respectively. 

(b) As per statement attached. 

(c) National Capital Territory of Delhi 
have taken the following preventive 
measures:-

(i) Legal proceedings under section 86-
A of the Deihl Land Reforms Act, 1954 are 
Initiated. 

(II) . Ejectme.nt orders/decrees are 
passed. 

(iii) De'molition operations are carried 
out. 

(iv) FIRs are lodged with police 
authorities for taking necessary action. 

(v) Barbed wire fenCing are done. 

(vi) PI~ntation on gaon Sabha Ian is 
being undertaken. 
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Production Cost of 011 and Natural Gas 

3971. SHRI ANNA JOSHI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the steps taken to reduce the cost of 
production of oil and natural gas; and 

(b) how do these costs compare with 
under-developed and developed countries? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Steps taken to 
reduce cost of production of oil and gas 
include controlling chemical consumption 
through optimisation studies. increasing work-
over efficiency, use of pipeline transportation 
instead of tankers, application of multiple 
completion where feasible, cluster drilling 
from one location, horizontal drilling etc. 

(b) Costs of production differ from field 
to field and country based on. different 
characteristics ofthe reservoir and its location, 

, such as depth etc. Information in this regard 
is not maintained. 

Grant of Freedom Fighters 
Pension 

3972. SHRI C.K. KUPPUSWAMY: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether freedom fighters pension is 
being granted uniformity form August 15, 
1972 to all pensioners who are admitted to 
such pension Irrespective of the date of 
sanction orders passed by the Govemment; 
and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME OF AFFAIRS (SHRI M. 
M. JACOB): (a) and (b). The Freedom 
Fighters' Pension Scheme was started from 

'15th August, 1972. This Scheme was 
llberalised and renamed as the Swatantrata 

Soinik Samman Pension Scheme-1980form 
1.8.80. The last date for receipt of applications 

. under the 1972 Scheme was 31.3.1974 and 
that under the SSSP Scheme, was 31.3.82. 
In all cases in which freedom fighters had 

. applied for pension In time alongwith the 
acceptable documentary evidence, pension 
has been is being sanctioned with effect from 
15th August, 1972 or 1.8.80 as the case may 
be. Delayed applications and applications 
not supported by acceptable documentary 
evidence are liable for summary rejection. 
However, with a view to ensuring that ht 
genuine· freedom fighters are into deprived 
of the benefit of the pension because of late 
submission of applications orAon-submission 
of the acceptable documentary evidence 
alongwith their applications, Government do 
not take a·technical view in the matter. In 
such cases, pension is sanctioned from the 
date ~n which· acceptable documentary 
evidence is received or from the date of 
receipt of recommendations of the State 
Govt. as the case may be. In some cases, 
pension is also sanctioned, from the date of 
approval, by giving benifit of doubt. 

Illegal Construction In DDA Flats 

3973. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 1646 
on December 3, 1992 regarding illegal 
construction in DDA flats and state: 

(a) the number of visits made by 
concerned engineers of the Enforcement 
Board of Housing Department of DDA in G-
8 area of Rajouri Garden; 

(b) the number of cases of illegal 
constructions in DDA Janata and ltG flats 
reported by them in that area; 

(c) the number of allottees out of them 
against whom action has been taken for 
illegal constructions/additional story 
constructions; and 

(d) the action proposed to be taken 
against the remaining cases of illegal 
constructions? 
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. THE MINISTER OF STATE IN THE halls 2 transport vehicles and an ice-plant-

MINISTRY OF URBAN DEVELOPMENT cold storage . 
(SHRI M. ARUNACHALAM): (a) The DDA 
has reported that about 25 visits have been 
made by the concerned Eng ineers of 
Enforcement (Housing) branch of DDA in G-
8 ~Tea. of Rajouri Gareden during current 
ffr..an~l2J year. . 

{b) 7 cases of il!egal construction have 
· beenreso rt~tn DDA Jan at a and LIG flats in 
G S afea ofR~ouri Garden. 

(C) anci (d). Th'3 DDA takes action for 
ca.~ .:;ellation of leases in these cases and 
Municipal Corporation of Delhi is informed by 
DDA to take act ion to remove unathorised 
constructions . 

Fish Market in Orissa 

3974. DR. KRUPASINDH.U BHOI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether adequate market facility is 
available in' Orissa for selling the fish; and 

.. (b) if not, the steps taken/proposed to be 
taken by the National co-operative 
Development Corporation in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
No, Sir. 

(b) National Co-operative Development 
Corporation (NCDC) provides assistance to 
the State Government for ass isting fisheries 
cooperatives for undertaken marketing of 
fish . Under the Integrated Fisheries 
Development Project sanctioned to the 
Orissa State Fishermen's Cooperative 
Federation Ltd; during 1990-91, an 

·assistance of Rs. 25.60 lakhs has been 
provided for creation_ of marketing support 
facilities such as 20 retail outlets, auction . 

[ TranslationJ 

Deveiopment Projects of Madhya 
Pradesh 

3975. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the detail of the development projects 
pertaining to Madhya Pradesh pending with 
the Union Government for clearance; 

(b) since when these projects 
pending; and 

(c) the time by which these are likely to 
be given approval? 

-
THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SI-lRI M. ARUNACHALAM): (a) to (c). The .· -
Govt. of Madhya Pradesh in November 1991 
submitted a project profile only, outlining the ,_ . 
need to establish ne w inst itutional and 
financial framewrk to man ace and to match· 
the increasing urban growth demand in the 
five urban regions of Madhya Pradesh. The : 
est imated cost of proposed project is about 
700 crores to be implemented in 5 cities viz.,_ 
Indore, Raipur, Bhopal, Jabalpur and Gwal ior 

· The project components include area 
development, land development and. -, -
Upgradation of infrastructure, transport and 
technical assistance. The final shape, scope 
and size of the project wil emerge after the 
pre-requisite formalit ies are completed such 
as technical feasibility, resources clearance, 
deta iled project preparation, availability ot ' 
commitable funds with the donor agency an~. 
donor preference etc. 

Under the scheme of IDSMT, 4 towns 
viz;, Shivpuri. Khargaone, Dhatia and Raigarq 
were covered during 1991-92., The Govt. o! , 



109 Written Answers A~RAHA YANA 26, 1914 (SAKA) Written Answers 110 
India Is In the process of revising the IDSMT various projects and a number of major 
guidelines. On finalisation, the State projects have been completed under Power 
Governments would have to submit fresh Transport and Communication and 
proposals in accordance with the modified Manpower Sectors. 
guidelines. At present, no proposal is pending 
clearance under this scheme. 

[English] 

North Eastern Council 

3976. SHRI SUBASH CHANDRA 
NAYAK: 

SHRI K.P. SINGH DEO: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the main objectives ollne constitution 
of the North Easterr Council; 

(b) whether those objectives have been 
achieved; 

(c) if not, the problems being faced by 
the Council; 

(d) the steps taken to resolve the 
problems; 

(e) whether any review of the working of 
, the council has been made; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M. M. 
JACOB): (a) and (b). The North Eastern 
Council as an advisory body has been 
assigned the responsibility to make 
recommendations with regard to matters of 
common Interest In the field of economic and 
social planning, inter-state transport, 
communication, water and power 
development and flood control projectors. 
The Council has also been implementing 

(c) and (d). The delay in land acquisition, 
paucity of funds, etc., are some of the 
problems- being faced by the Council in 
implementation of the projects. These 
problems are resolved through consultations 
with the State Governments and the Planning 
Commission. 

(e) and (f). The role and composition of 
the Council is under review and no decision 
has been taken so far. 

[ Translation] 

Supply of Gas Through Pipeline in 
Maharashtra 

3977. SHRITEJSINGHRAO BHONSLE: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whetherthere is any proposal forthe 
supply of LPG to the consumers through 
pipelines in Maharashtra; 

(b) if so, the names of the places and 
details thereof; and 

(c) the time by which scheme is likely to 
. start? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Increase in Land Price In Deihl 

3978. SHRI SURAJBHANU SOLANKI: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to ~tate: 
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(a) whether the attention of the of corruption in the National Dairy 

Government has been drawn to the recent Development Board (NDDB) has been 
increase in the land in Delhi; and received, . references from Members of 

(b) if so, the remedial steps taken or 
proposed to be taken in this regard in order 
to safeguard the interests of low and middle 
income group people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Land rates for various uses in Dwarka Phase-
I of DDA were notif:ed in Oct. 1992. While 
fixing these pre-determined land rates due 
consideration has been Qiven to Janta, L1G 
& MIG categories and land rates in their case 
are lower than those applicable to SFS flats 
and group housing societies. 

[ Translation) 

Corruption In N.D.D.S. 

3979. SHRI RAM TAHAL 
CHOUDHARY: 

SHRI KHELAN RAM JANGDE: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have 
received several complaints regarding 
corruption in National Dairy Development 
Board; 

(b) if so, the number of complaints 
, received last year and the nature thereof; 

and 

lc) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a)to(c). While no specific complaint 

Parliament and otherare received regarding 
the functioning ofthe NDDB and its Chairman. 
Such references are examined and 
appropriate action taken. 

[English) 

Contract for Oil Project 

3980. SHRI SHARAD YADAV: 
SHRI SRIKANTA JENA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have 
awarded any contract for an oil project to 
Ayundai Heavy Industries, a Korean 
company; 

(b) if so, the details thereof; 

(c) the terms and conditions on which 
the contract has been awarded; and 

(d) the ~otal estimated cost ofthe project? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI 8'. 
SHANKARANAND): (a) and (b). ONGC has 
awarded contracts forfoUowing three projects 
to MIs Hyundai Heavy lridustries, South 
Korea during the year 1992; 

(i) Neelam Process Complex. 

(ii) L-ABCDE Well Platforms. 

(iii) NQP Process Platform Complex. 

(c) Thesecontracts have been awarded 
on a turnkey basiS. 

(d) The total value of these contracts is 
about US $ 995 million. 
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Organisations Spreading Communal 

Feelings 

3981. SHRI GURUDAS KAMAT: 
SHRI RAMASHRAY PRASAD 

SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether some organisationsl 
institutions and political parties are spreading 
communal feelings for disintegration of the 
.country; 

(b) if so, the names of such organisations! 
Institutions; 

(c) whetherthe Government propose to 
ban the communal outfits working in the 
country; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
M.M.JACOB): (a) to (d). Central Government 
have declared Rashtriya Swayamsevak 
Sangh, Bajreng Dal, Vishwa Hindu Parishad, 
Islamic Sawak Sangh and Jamaat-e-Islami 
Hind as unlawful associations under the 
Unlawful Activities (Provision) Act, 1967. 

Cultivation of Wheat 

3982. SHRI BHAGWAN SHANKAR 
RAWAT:Willthe Ministerof AGRICULTURE 
be pleased to state: 

(a) the total area of land under cultivation 
of Wheat at present, State-wise; 

(b) whether the area of land under 
wheat cultivation in each State has been 
declining gradually during the last three 
years; 

(c) if so, the reasons therefor; and 

(d) the steps proposed by the 
Government to increase the production 01 

. wheat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The table below gives total area of land under 
cultivation of Wheat during 1991-92 -State-
wise:-

Lakh hectares 

State Area 

Bihar 19.63 

Gujarat 4.09 

Haryana 18.08 

Himachal Pradesh 3.78 

Jammu and Kashmir 2.45 

Kamataka 2.03 

Madhya Pradesh 32.67 

Maharashtra 6.28 

Punjab. 32.33 

Rajasthan 17.79 

Uttar Pradesh 86.26 

West Bengal 2.69 

Others 1.72 

Total All India 229.80 

(b) and (c). The area of land under 
wheat cultivation has declined in certain 
States except Punjab, Rajasthan, Himachal 
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Pradesh and Jammu and Kashmirduring the AND MINISTER OF STATE IN THE 
last three years and is primarily attributed to MINISTRY OF HOME AFFAIRS (SHRI M.M. 
unfavourable weather conditions prevailing JACOB): (a) to (f). The information is being 
at the sowing period of the crop. collected and will be laid on the table of the 

(d) Besides market and price support, 
the Government of India is implementing a 
Special Foodgrain Production Programme 
(SFPP) • Wheat in 7 major wheat growing 
States namely Bihar; Gujarat, Haryana, 
Madhya Pradesh, Punjab, Rajasthan and 
Uttar Pradesh and wheat mini kit 
demonstrations programme in all wheat 
growing States including Union Territory of 
Delhi. These programmes are likely to 
continue during entire 8th plan period. 

Imposition of Ban on Books 

3983. PROF. K.V. THOMAS: 
SHRI RAMASHRAY PRASAD 

SINGH: 
SHRI B.L. SHARMA PREM: 
SHRI J. CHOKKA RAO: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the books and publications banned 
in India during each of the last three years; 

. (b) whether Madonna's book' Sex' is 
offensive to the provisions of Obscenity Act; 

(c) if so, whether the Government 
propose to ban the book; 

(d) if not, the reasons therefor; 

(e) whether many representation have 
been received by the Government to lift the 
ban on the Book' Satanic Verses '; and 

(f) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 

House. 

Deep Sea Fishing 

3984. SHRI K. V. THANGKABALU: Will 
the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the impact of Iiberalisation of fishing 
policy, inviting foreigners to invest in deep 
sea fishing on the indigenous fishing sector; 

(b) whether some foreign companies 
have refused to deal with Indian fishing 
companies for chartering of fishing vessels; 
and 

(c) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) Four Companies have 
recently started operations of five vessels 
under Joint venturerrest fishing. It is too 
early to assess any impact of operation of 
these vessels on the indigenous fishing 
sector. 

(b) Chartering of foreign fishing vessels 
is negotiated by private companies and 
Government does not come into the picture 
in such negotiations. Therefore, Government 
is not aware of any such refusal of foreign 
com!)anies to deal with Indian companies for 
chartering of foreign fishing vessels. 

(c) Does not arise. 

Prosecution of Errant Officers In J&K 

3985. SHRI RABI RAY: Will the Minister 
01 HOME AFFAIRS be pleased to state: 
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(a) whether attention of the Government 

has been drawn to the report regarding 
prosecution of arrart officers in Jammu and 
Kashmir appearing in The Hindu dated 
November 8, 1992; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF ST~TE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRI M.M. 
JACOB):(a) Yes, Sir. 

(b) and (c). Even though the Security 
Forces are working in an extremely difficult 
security environment and at severe risk to 
their lives in Jammu and Kashmir, Wherever, 

, instance of deliberate excesses or gross 
negligence have come to notice, action has 
Jeen taken against those found guilty. As on 
1.12.92 a total of 38 personnel of security 
'orces have been sentenced to confinemenV 
imprisonment renging forces have been 
sentenced to conf:nement/imprisonment 
rengingJJpto a period of 7 years. The services 
of as many as 20 personnel have been 
terminated.. In 14 cases Security Force 
Personnel have been placed under 
suspension pending completion of enquiries/ 
departmental proceedings. In over 30 cases 
otherdepartmental punsihemerits have been 
awarded. 

Identification of Lacunae In 
Implementing Programme for SC/ST 

3986. KUMAR I FRIDA TOPNO: Willthe 
Minister of WELFARE be pleased to state: 

(a) whether the Government have 
identified the lacunae in the implementation 
of programmes meant for Scheduled Castes/ 
Scheduled Tribes; and 

(b) if so, the steps taken to rectify those 
lacunae for implementing programmes 
effectively? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) Several steps are taken by the 
Government to review the implementation of 
the programmes meant for Scheduled 
Castes/Scheduled Tribes and to rectify the 
lacunae that have come to its notice, such as 
review of Special Component Plan for SCs 
and Tribal Sub Plan in the Ministry of Welfare 
and Planning Commission, annually, with 
the representatives of the State 
Governments, holPing of Conferences at 
periodic intervels with the Ministers and 
Secretaries in-charge of development of 
Scheduled Castes and Scheduled Tribes in 
the StateslUTs under the Chairmanship of 
Union Welfare Minister, visits by the Olticers 
of the Ministry of welfare to the States, 
attending the Meetings of the Board of 
Directors of Scheduled Castes Development 
Corporations in States by the Officers of the 
Ministry of Welfare and evaluation of the 
programmes for SCs/STs through research 
studies conducted by certain reputed 
Research Agencies and forwarding their 
recommendations/suggestions to State 
Governments for necessary follow up action. 

Misutilisatlon of Funds 

3987. SHRI MANORANJAN SUR: 
SHRI LOKANATH 

CHOUDHURY: 

Will the Minister of AGHICUL TURE be 
pleased to state: 

(a) whetherthe funds allottedforvarious 
developmental schemes in Orissa State 
under Special Foodgrain Production 
Programme for rice was misappropriated; 

'h) if ::0, the details thereof; and 
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(c) the steps taken by the Union (b) Two cases vide FIR Nos. ,?41 dated 

30vemmentto ensure thatthefunds allotted 23.10.1992 and 746 dated 24.1 0.1992 under 
to Orissa are used properly for the purpose sectl~ns 4201341PC were registered at Police 
intended? Station, Connaught Place, New Deihl and 8 

accused persons arrested. 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). State of Orissa reported to have 
utilised funds allotted under Special 
Foodgrains Production Programme-Rice 
(SFPP-Rice)llntegraledProgrammeforRioe 
:tevelopment·(IPRD) for implementation of 
::ertain unproved programme components 
like distribution of fertilisers on subsidy, 
distribution of fertiliser minikits, organisation 
of field demonstration on fertiliser use, etc. 

(c) Govemment of India wil! not bear any 
responsibilityforthe expenditure incurred by 
the State for implementation of programme 
components not approved underthe scheme. 

Cheating of Foreign Tourists 

3988. SHRI LOKANATH CHOUDHURY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether attention of the Government 
has been drawn to the news items captioned 
'7 Russians cheated of $ 3000 ' appearing in 
The Statesman dated October 27. 1992; 

(b) if so, the steps takenJbeing taken to 
book the culprits; and 

(c) the steps proposed to be taken to 
check the menace of TSR drivers to the 
tourists In front of the important Hotels in 
Deihl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMEAFFAIRS (SHRI M~M. 
JACOB): (a) Yes, Sir, 

(c) Foot/mobile patrolling has been 
intensified around the important Hotels in the 
New Delhi district. 

[ Translation] 

Assistance to U.P. 

3989. SHRI SURESHANAND SWAMI: 
Will the Minister of AGRICULTURE be 
pl~ased to state: 

(a) whether Koochagarh Jalagam 
Prabandh Pariyojna is proposed to be 
constructed at Chaukhutia, Bikhiasen and 
Rammnagar in Nainital and Almorah district 
respectively; 

(b) whether a request for assistance 
has been made to the Union Govemment for 
the proposed project; 

(c) whetherthe Union Govemment have 
sanctioned any assistance for this project; 
and 

(d) if so, the total amount sanctioned for 
the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Noforrnalproposal has been received 

. from Government of Uttar Pradesh for 
Koodlagarh Jalagam Prabandh Parivojna 
to be constructed at Chaukhutia, Blkhlasen 
and Ramnagar in Nainital and AJmorah 
districts of Uttar Pradesh. 

(c) and Cd). Question doH not arise. 
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Receiving of Financial Assistance by 

Islaml Sewak Sangh 

3990. PROF. RASA SINGH RAWAT: 
SHRI ASTBHUJA PRASAD 

SHUKLA: 
SHRI SANDIPAN BHAGWAN 

THORAT: 
SHRI SHANKERSINGH 

VAGHELA: 
SHRI ATAL BIHARI 

VAJPAYEE: 
SHRI VIJAY NAVAL PATIL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government of Kerala 
has requested the Union Government to 
conduct as inquiry to ascertain the sources 
of funds being received by the Islamic Sevak 
Sangh (ISS); 

(b) If so, the details thereof; 

(c) whether any inquiry r~garding the 
activities and the sources of funds of ISS has 
since been conducted by the Union 
Government; and 

(d) If so, the oLt.come thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 

• MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). No, Sir. 

(Eng/ish] 

CultIvation of Cotton 

3991. SHRI BAPU HARI CHAURE: Will 
the MiritSter of AGRICULTURE be pleased 
10 state: 

(a) the area under cotton cultivation in 
Ihe country at present; 

(b)whetherthere has been anycfecrease 
In area under the cotton cultivation in the 
country; 

(c) If so, the details In this regard; and 

(d) the measures being taken by the 
Government to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALt. Y RAMACHANDRAN): (a) 
The area under cotton cultivation in the 
country was 76.95 lakh hectares during 
1991·92. 

(b) Yes; Sir. 

(c) The area under cotton cultivation in 
the country has shown a negative compound 
growth rate of (.) 0.62% per annum during 
the period 1980·91 1991·92. 

(d) The increase in cotton production in 
the cou,ltry°is envisaged through raising the 
yield per hectare. For this, a centrally 
sponsored scheme, viz.; Intensive Cotton 
Development Programme in the important 
cotton growing States is under 

° implementation. 

( Trans/ation] 

CBllnqulry Against Director, 
IVRI 

3992. SHRI RAJVEER SINGH: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether any C.B.I. inquiry has been 
conducted against the Director of I. V.R.I., 
Izzar Nagar recently; and 

(b) If so, the details and the outcome 
thereof? ° • 
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THE MINiSTER OF STATE IN THE Central Government Offices in Bihar 

MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Sir, CBI is conducting an inquiry 
against a former Director of IVRI. 

(b) The charges relates to lavourtism, 
and irregularities in the administrative and 

, financial management of the Institute. The 
report from the C.B.I. is awaited. 

[English] 

Import of Agricultural 
Equlpments 

3993. SHRI M.V.V.S MURTHY: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government have any 
proposal to allow farmer~ to import 
agricultural equipments. fertilizers and 
pesticides in view of the hike in f~rtilizer 

prices; 

(b) if so, the details thereof; and 

(cl if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
• MINISTRY OF AGRICULTURE (SHRI 

MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Government have liberalised the 
Import-Export policy in 1992. As perthe new 
Import Export Policy, the import of agricultural 
equipment's is permitted without any licence. 
All types of nitrogenous, phosphatic, potassic 
and corrplex chemicallertilisers are canalised 
for import through Minerals and Metals 
Trading Corporation of India Ltd .• expect 
inlMJrt of DI·Ammonium phosphate. which is 
decanaDsed on 17.9.1992 and now can be 
In1Jortedfreelybyanybody. Pesticides, which 
are registered or which are not prohibited tor 
tmpoIt under InIectlcides Act 1968, are 
permtlled 'or ~rt without any licence. 

(c) Don not arise. 

3994. SHRI SHIBU SOREN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether building are being 
constructed by her Ministry for various public 
sector undertakings and other offices of the 
Union Government in Bihar; 

(b) if so, the numberot office complexes 
being constructed at present and the number 
of public sector undertaking located at various 
towns in Bihar; and 

(c) the number of Union Government 
offices and the public sector undertakings 
whose buildings have been let out to other 
Departments since January 1, 1990 and the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). At 
present there are 9 office completes for 
Central Government and autonomous bodies 
under construction !:>y the CPWD. 

(c) This Ministry is responsible for 
construction of bUildings for Ceniral 
Government offices and allotment of general 
pool office accommodation to eligible Central 
Government offices only. As far as public 
sector undertakings are concerned,. no 
information is centrally maintained in this 
Ministry about such buildings being let out by 
the PSUs. 

[ Translation] 

Slaughter House in Old DeIhl 

3995. SHRI JANARDAN MISE¥.: 
SHRI ARVIND TRIVEDI: 

Will the Minister of AGRICULTURE be 
pleased to state: 
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(a) whether there are persistent [English] 

demands to close down the slaughter house 
located in Old Delhi; 

(b) if so, whether the Govern~nt 
propose to close down the said slaughter 
house; 

(c) If so, by what time; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
• MINISTRY OF AGRICULTURE (SHFU K.C. 
LENKA): (a) Yes. Sir. 

(b) to (d). The Delhi High Court vide its 
judgment dated the 1 st October, 1992 has 
directed that the Idgah Slaughter House 
shall be closed down with effect from 31st 
December, 1993 or from any earlier date 
which may be fixed by that Court keeping in 
view the facts and circumstances which may 
come before that date. 

DDA Shopping Centres 

3996. SHRI ANANTRAO DESHMUKH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the details of DDA shopping Centres 
which are under construction; and 

(b) the time by which the construction 
work is likely to be completed? 

~'HE MJNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The details of DDA shopping centres which 
are under construction and the time by which 
the construction work is likely to be completed 
are given in the Statements I and " 
respectively. 
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Earth Tremors Victims 

3997. SHRI RAM VILAS PASWAN: 
SHRI MOHAN SINGH 

(DEORIA): 
SHRI SHARAD YADAV: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government are aware 
of the serious earth tremors in Killari town 
and surrounding villages in Asna taluka of 
Latur district which rocked the area recently 
and frequent non-seismic vibration resulting 
in the exodus of about 80% of the population; 

(b) if so, whether any Central team has 
visited the area to study the intensity of the 
earth tremors and the extent of the damage 
caused; 

(c) if so, the details thereof;; 

(d) whether the Union Government 
propose to give assistance to the State for 
meeting the situation; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF At3RICUL TURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
According to the reports of that IMD, an 
earthquake of magnitude 4.5 on the Richter 
Scale occurred in Laturdistrict of Maharashtra 
on 18.10.1992, followed by 58 small tl emors 
at Killari till 24.10.1992. As per information 

received from Government of Maharashtra, 
this has not resulted in any large scale 
exodus of the population. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). The State Government is 
required to undertake relief and rehabilitation 
measures in the wake of all natural calamities 
including earthquake using the corpus of the 
CRF allocated to the State, No request has 
been received from the Government of 
Maharashtra for any Central assistance for 
meeting the situation arising out of the 
tremore. 

Para-Military Personnel Killed by 
Terrorists 

3998. SHRICHIRANJILALSHARMA: 
SHRI DHARMABHIKSHAM: 

Will the Minister of HOME AFFAIRS be 
pleased to state the total number of para-
military personnel belonging to CRPF. BSF, 
CISF and ITBP killed by the terrorists in 
encounters or otherwise in various States 
during 1990. 1991 and 1992. so far State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The information is under:-
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HUDCO Funds for R8-Constructlon of 

Houses Damaged due to Floods 

3999. SHRI N. DENNIS: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether HUDCO propose to provide 
funds for the reconstrudion of the houses 
damaged due to the recent Hoods In the 
Southern districts of Tamil Nadu; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF UR3AN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The State Govt. of Tamil Nadu has 
approachedHUDCO with a request to provide 
financial assistance of Rs. 120 crores for 
construction of houses for people affected 
by the recent floods in Tamil Nadu. However, 
HUDCO has already sanctioned loans of the 
ordarof Rs. 44.04crores against the current 
yeafs aliocatlollOf Rs. 19.25 crores against 
which there is a huge pipeline of schemes 
received from different agenc;.:s of the 
State. Sanction of additional funds by 
HUDCO for assisting in construction of 
houses for cyclone affected people In Tamil 
Nadu may be possicle if HUDCO is assisted 
to secure additional funds. 

Name of the farm 1988·89 

Saini (.) 0.53 

Kathaqanahally (-)5.49 

Thangadencha (-)20.20 

Total (-) 26.22 

Seed Fanns Under National Seeds 
Corporation Limited 

4000. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the seed farms functioning at present 
under the National Seeds Corporation 
Limited; 

(b) the profitsllosses incurred by each of 
the farm during the last three years, year-
wise; 

(c) the reasons for the loss; and 

(d) the steps the Government propose 
to take to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The number of seed farms run by National 
Seeds Corporation (NSC) are as under:-

i) Sainj farm, Solan (H.P.). 

ii) Kithaganahally Farm. Bangalore 
(Karnataka) 

iii) Thangadencha Farm, Nandikotkur. 
Kumool District (A.P.) 

(b) The financial performance of the 
above farms during the last three years is 
indicated below:-

(Rs. in lakhs) 
Profit (+) Loss (.) 

1989·90 

(+) 0.04 

(-) 5.50 

(-) 11.36 

c-) 16.82 

1990-91 

(-) 1.68 

c-) 8.77 

(-) 27.49 

c-) 37.94 
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Cc) The major reasons for losses are:- Smuggling and Infiltration In 

I) Low yields on account of heavy 
rouging of off types. 

II) Increase In the cost of fertilisers, 
insecticides and other inputs. 

iii) Drainage and irrigation problems. 

iv) Inadequate technical staff support. 

v) Natural calamities. 

(d) To improve the working offarms, the 
following ste~ have been taken by the 
management of the Corporations:-

I) Use of genetically pure se~d. 

it) Production of hybrid vegetable 
seeds. 

iii) Levelling and maintenance of 
proper drains for free flow of water. 

iv) Construction of underground 
pipelines In place of open channels 
in order to avoid seepage. 

v) Construction of open wells, bore 
~ wells, lift irrigation, drip irrigation to 

ensure timely planting of the crop 
and proper irrigation. 

vi) For weeding control, mechanical 
and chemical controls are being 
undertaken. 

vii) Technical staff well experienced in 
the farm operation and farm 
management has been posted for 
efficient administration and 
management of farm operations. 

Rajasthan 

4001.· DR. AMRIT LAL KALIDAS 
PATEL: 

SHRI SHANKERSINH 
VAGHELA: 

SHRI VIJAY NAVAL PATIL: 
SHRIMATI BAHVNA 

CHIKHLlA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether barbed-wire fencing in 
Sriganganagar on the Indo-Pak border has 
been erected; 

(b) if not, the reasons therefor; 

(c) whether smuggling of arms. narcotics 
and drugs and infiltration and spying activities 
are increasing along the Indo-Pak border in 
Rajasthan with Pakistan's assistance; 

(d) If so, the detailS thereof? 

(e) ·the steps takenlbelng taken in this 
regard; 

(f) whether the Govemment propose to 
provide assistance to Rajasthan under the 
Punjab action Plan to contain such activities; 
and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY N=FAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). Government have 

. Identified 332.726 Kms. of vulnerable 
stretches on.lndo-Pak Border in Ganganagar 
& Bikaner sector out of which border fencing 
has since been completed in 213.360. Kms. 
For the balance the work is In progress. 
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(c) to (e). Government is aware that In accordance with their needs and priorities. 

, terrorists and smugglers are trying to smuggle 
arms & Ammunition across the Indo-pak (b) Does not arise in view of reply to (a) 
border In Rajasthan In connivance with Pak above. 
Intelligence agencies and naro-terrorist 
linkages have also emerged. Government [English] 
have initiated all necessary and adequate 
steps to check the infiltration and smuggling, 
which includes strengthening of deployment 
of para-military forces, their intensified 
patrolling and issue of sophisticated border 
surveillance equlpments . 

(f) and (g). State Government is provided 
due support in their efforts to modemise their 
police forces, . and to combat .terrorism as 
well as smuggling activities. 

[ Translation] 

Jhuggles In Metropolitan Cities 

4002. DR. P.R. GANGWAR: Will the 
Minister of URBAN DEVELOPMENT be 

, pleased to state: 

(a) whether the Government have 
launched any scheme to make metropolitan' 
cities free of jhuggies; and 

(b) if so, the time by which the work on 
this plan is likely Madras to commerce in 
Bombay/and Calcutta? Deihl, 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 
There Is no such scheme launched by 
Government of India .• Urban development 
• is a State project and specific schemes of 
slums (Jhuggi) Improvement are formulate 
and implemented by the State Governments 

FunctionIng of Government Offices In 
Rented Buildings In Deihl 

4003. SHRI SHANKERSINH 
VAGHELA: 

SHRI HARIN PATHAK: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the numberoftheGovemment offk:es 
functioning in private building in New Deihl on 
rental basis; 

(b) the annual expenditure being incurred 
by the Govemment on rental charges for; 

(c) whether the Government proposed . 
to construct own multi-storeyed cOf\l>'ex to 
accommodate these offices; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Forty eight 
Govemment offices are functioning in private 
buildings taken on lease by the Ole. of 
Estates in DelhVNew Deihl. 

(b) Asum ofRs. 4.30,73,239.00 Is being 
Incurred annually by the Government as 
rental charges in respect of private leased 

. buildings mentioned in (a) above. 

. (c) Yes, Sir. 

(d) (i) Pushpa Bhawan, M.B. Road, 
Phase-II (work sanctioned,yet to start) 

(ii) Lodhi Road Plot No. SA & 5B At initial stages of planning. 

(iiQ Shahadra 

(Iv) Near I.NA Market. New Deihl. 
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KIlling of Media Persons In THE MINISTEROFPETROLEUM AND 

J &K NATURAL GAS (SHRI B. 

4004. SHRI JAGMEET SINGH BRAR: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the details of media persons killed by 
terrorists In Jammu and Kashmir during 
1992 so far; and 

(b) the reaction of the Government 
thereto? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Shri Syed Ghulam Nabi, Joint 
Director Information J&K Government, was 
kidnapped by a group of militants near Jehlum 
Valley Medical College, Srinagar, on October 
16. He was tortured to death and his dead 
was thrown in Neelam Chowk, Srinagar, on 
October 20. 

(b) A case has been registered and the 
same is under investigation. The Security 
measures for media persons and installations 
have been reviewed further strengthened. 

Payment to Oil Tankers 

4005. SHRI B.N. REDDY: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news 
item captioned • Govt. losing heavily on 
payments to oil tankers' appearing in 
Statesman dated November 25, 1992; 

(b) if so, the Govemment's response 
thereto; and 

(c) the remedial measures taken in this 
regard? 

SHANKARANAND): (a) to (c). Indian crude 
carries are engaged on cost pius basis In 
accordance with the current Government 
policy in this regard and therefore, the 
question of any loss does not arise. 

( Translation) 

Allotment of LPG Agencies in 
U.P. 

4006. SHRI KESRI LAL: 
DR. RAMESHCHANDTOMAR: 
SHRI VISHWANATH 

SHASTRI: 
SHRI PRABHU DAYAL 

KATHERIA: 
SHRI bEVI BUX SINGH: 

Will the Minister of PETROLE UM AND 
NATURAL GAS be pleased to state: 

(a) the lotal number of LPG agenciesl 
kerosene depot, diesel/petrol outlets allotted 
during each of the !ast three years in Uttar 
Pradesh, separate I}'; 

(b) the number out of these allotted to 
SCslSTs. handicapped and ex -servicemen, 
separately; and 

(c) the number of pending applications, 
separately, and the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). The number 
of dealerships/distributorships given in U.P. 
during the last 3 years ending March, 1992 
through OSB and under the discretion of 
Government. is as under:-
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Total SCIST 

RO 165 31 

SKOIlDO 37 8 

LPG 55 2 

There is no reservation in discretionary 
allotments. 

(c) Such records are not maintained by 
the Government. 

LPG Connections In Deihl 

4007. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of PETROLEUM 

. AND NATURAL GAS be pleased to state: 

(a) whether the Govemment propose to 
provide domestic LPG connections to all 
those persons who had registered their 
names in Delhi during the year 1984-85; 

(b) if so, the time by which these are 
likely to be provided; and . 

(c) if not, the reasons therefor? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) and (cl. Depending upon the product 
availability efforts are made to release 
maximum possible number of connections 
every year, in a phased manner, in 
accordance with pr3scribed norms. 

Activities of Bangladesh 
Na~lonals 

4008. SHRI UPENDRA NATH VERMA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

PH Defence Category 

6 11 

2 

0 7 

(a) whether some selected youths from 
North-Eastern States are being taken to 
Bangladesh where they are being imparted 
training in arms and then sent back to the 
Indian territory with arms to create 
disturbances; 

(b) whether some Bangladeshis are 
intruding into the border villages of India 
particularly into Tripura during nights and 
committing theft of cattle; 

(c) whether such people of' Bangladesh 
are making some Indians as members of the 
gangs and committing theft of cattle; and 

(d) If so, the measures takenJbelng 
taken to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) There are reports to indicate 
that insurgent groups of the North Eastern 
States have bases in Bangladesh. 

(b) to (d). Long and porous nature of 
Indo-Bangladesh border and presence of 
population right upto zero line on the 
international border are mainly responsible 
for trans-border crimes like theft of cattle. 

The measures taken to meetthe situation 
. include intensification of patroing by the 
Border Security Force, narrowing down the 
gaps between the Border Observation Posts, 
gearing up of the intelligence machinery for 
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close surveillance on the border, forwarding 
of details of Indian criminals as collected by 
the B.S.F. as well as those received from the 
Bangladesh Rifles to the local authorities for 
action and exchange of ·records of 
Bangladeshi criminals by the Border Security 
Force with Bangladesh Rifles for appropriate 
action by the Govt. of Bangladesh. 

nbetan Refugees 

4009. SHRI MOHAMMAD ALI 
SHARAF FATMI: 

SHRI RAM LAKHAN SINGH 
YADAV: 

WiUtheMinisterof HOME AFFAIRS be 
pleased to state: 

(a) the number of Tibetan refugees in 
the country at present; 

(b) whether there is any proposal to 
repatriate them at an early date; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) There are about 80,OooTibetan 
refugees in India at present. 

(b) No, Sir. 

(c) Does not arise. 

Problems of Metropolitan 
CHies 

4010. SHRIMATI KESHARBAI SONAJI 
KSHIRSAGAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Central assistance are 
provided to solve the sanitary problems of 
the over populated metropolitan cities; 

(b) whether any special. assistance has 
been given to Bombay in this regard? 

(c) if so, the details thereof; and 

(d) the measures taken to keep the 
metropolitan cities clean? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) and (c). The Planning commission 
has approved an additional Special Central 
Assistance of Rs. 20 crores as a une time 
Central assistance during the Annual Plan 
1992·93 for special problems of Bombay 
city. The sectoral allocation of this amount is 
the concern' of the State Government. 

(d) Sanitation is a State subject. It is the 
responsibility of the State Governments and 
Urban Local Bodies to take suitable measures 
to keep the metropolitan cities clearby making 
adequate provision under the State plan and 
through internal resource generation. The 
Central Government assists the State 
Governments in securing extemal assistance. 
At present, World Bank aided water supply, 
and sewerage/sanitation projects are under 
implementation in Bombay and Madras. 

WHhdrawal of Foreign Contribution 

4011. SHRI VIRENDERA SINGH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(il) whether the Government have 
withdrawn permission accorded to 36 
organisations receiving financial assistance 
from abroad; 

(b) if so, the details thereof; 

(c) .the extent of financial assistance 
received by these organisations so far, and 
the details thereof; and 
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(d) the reasons of the withdrawal of sanctioned by the HUDCO during August, 

permission? 1992 to October, 1992, State-wise; 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No, Sir. 

(b) to (d). Does not arise. 

[English] 

Loan Sanctioned by HUDCO 

4012. SHRI RATILAL VARMA: 
PROF. RITA VERMA: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the schemes for which loan was 

(b) the number of dwelling units to be 
construct under the schemes and their break-
up. category-wise and State-wise; and 

(c) 1he total amount proposed to be 
sanctioned for these schemes during 1992-
93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF UR8AN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a)to (c). During 
the period August-October' 92, HUDCO is 
reported to have sanctioned 149 projects 
involving total loan assistance of Rs. 115.50 
crores. State-'hise loan amount sanctioned 
with category wise break up of dwelling 
sanctioned is given in the enclosed statement. 
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.~ 
Land Acquired In Deihl 

4013. ACHARYA VISHWANATH DAS 
• SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the area of land in Delhi acquired by 
• different authorities of Delhi during Seventh 

Plan and the details of compensation paid 
per acre to the farmers; and 

(b) the target fixed for acquiring land in 
.felhi during eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): .(a) 8699.67 
acres of land was placed at the disposal of 
DDA under Section 22 (i) of DO Act, 1957 
during the Seventh Plan p.eriod. 
Compensation for the land acquired is 
assessed according to the provisions of the 
Land Acquisition Act, 1894 and the policy 
decision of Administration fixing minimum 
amount of compensation. In addition to the 

~!]lnimum prices the farmers/land owners 
'lire also entitled to 30% soletium and other 

benefits provided for in the Land Acquisition 
;Act. However, the interested persons can 
JJl8ke a reference under the provisions of the 
said Act for seeking higher compensation 
irom the Court of Law. 

. (b) DDA proposes to acquire 14074 
tecto of land upto 1997 (end of 8th Five year 
tlan) subject to availabilitv of funds. 

JtngliSh] 

"Urts Under Protection of Civil Rights 
Act. 1955 . 

4014. $HRI ARJUN CHARAN SETHI: 
I~!~e Ministerof WELFARE be pleased to 

(a) whether all the States and Union 
Territories have established' Special Courts' 
as per the provisions contained in Section 
15A of the ' Protection of Civil Rights Act, 
1955; 

(b) if so, the details In regard to date of 
establishment and number of personnel 
thereof, State-wiseIlJT-wise; 

(c) the names of the StateslUTs where 
such courts are not in existence at prsent; 
and 

(d) the reasons thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No, Sir. The State 
Governments of Andhra Pradesh, Bihar, 
Goa, Karnataka, Madhya Pradesh, Orissa, 
Rajasthan and Tamil Nadu only the have set-
up Special Courts. 

(b) Information is being collected and 
will be laid on the Table of the House. 

(c) All other State GovernrnentslUT 
Administrations except those mentioned in 
part (a) of the reply to the Question have not 
so far set up Special Courts. 

(d) While the State Government of Uttar 
Pradesh has stated that the matter relating 
to setting-up of Special Courts is under 
consideration of the State Govemment, other 
State GovernmentslUT Administrations have 
intimatedthatthe number of cases registered 
under the PCR Act are very few and hence 
it has not been considered necessary by the 
to set up Special Courts. 

[ Translation] 

Fertilizers to Uttar Pradesh 

4015. SHRI RAM BADAN: Will the 
Minister of AGRICULTURE be pleased to 
state: 
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(a) the quantities of various types of THE MINISTER OF STATE IN THE 

fertilizers aUotted to Uttar Pradesh from the MINISTRY OF AGRICULTURE (SHRI 
Central pool during each of the last three MUlLAPP~lL Y RAMACHANDRAN): (a) A 
years; . statement Indicating the consuf11)tlon of 

various types of fertilizers in to Uttar Pradesh 
(b) whatherthe Govemment propose to during the last three years Is attached. 

Increase the allocation during 1992-93; 

(c) if so, the details the":tof; and 

(d) If not, the reasons therefor? 

(b) to (d). The following table gives the 
fertiliser allocated to Uttar Pradesh during 
the last three years is attached. 

(1000 tonnes) 

Product Kharif 92 Rabi 92-93 

Urea 

Ammonium Sulphate 

Ammonium Chloride 

Calcium ammonium Nitrate 

Di-Ammonium Phosphate 

COlTlllexes 

Single Super Phosphate 

Muriate of Potash 

AUocation of Phosphatic and Potassic 
fertilisers has been discontinued from 

,25.8.92. as these fertilisers have been 
decontrolled. The entire requirement of 

1554.97 -194.24 

11.00 

8.80 

27.50 

161.90 

79.80 

409.18 

65.67 

nitrogenous fertilisers in Uttar Pradesh would 
be met in full by allocations, even If such 
allocations exceed the assessment already 
made. 

STATEMENT 

Consurrption of fertilizers In Uttar p_radesh 

('000 tonnes) 

Product 1989-90 1~90-91 1991-92 

Urea 3032.20 3349.49 3342.36 

Ammonium Chloride 10.98 15.40 8.10 
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Product 

A~nlum Sulphate 

Calcium Ammonium Nitrate 

DI-Ammonium Phosphate 

Single Super Phosphate 

Complex Fertilisers 

Muriate of Potash 

[English] 

Prosecution of DDA Officials for 
Corrupt Practices 

4016. SHRI B.L. SHARMA PREM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the numberof officers and officials of 
. DDA who were prosecuted fromJuly 1, 1998 
to June 30, 1992 for corrupt practices; and , 

(b) how many of them were dismissed 
or removed from services and how many 

. were penalised departmentally? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
DDA has reported that as far as Vigilance 
Department of the DDA is concemed charge 
sheet for corrupt practices against the 21 
officers/officials were submitted to the courts 
during the period '·7·1988 to 30-6-1992. All 
these CU8lI18 In the trial stage in various 
COUI1I. 

('000 tonnes) 

1989-90 1990-91 1991-92 

23.82 17.89 14.85 

33.00 36.25 43.06 

693.06 678.74 713.03 

699.46 712.55 566.12 

96.33 92.66 112.45 

129.87 136.61 142.32 

[ Translation] 

Organisations Engaged In Survey and 
Exploration of Petroleum Products 

401}. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: 

DR. LAL BAHADUR RAWAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the names Government 
organisations engaged in the work of 
conducting survey and exploration of 
petroleum products; 

(b) the location of their headquarters 
and the total annual expenditure Incurred 
thereon; 

(c) whether any survey has been 
conducted or is being conduded by the 
foreign organisations on contrad basis; 

(d) if so, the to!al amount spent during 
the last three years; 
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(e) whether Imported equipments have MINISTRY OF URBAN DEVELOPMENT 

been provided to these organisations during (SHRI M. ARUNACHALA~): (a) to (d). A 
the last three years; and decision has been taken by the Government 

(f) H so, the details thereof and the total 
amount spent on it? 

THE MINISTEROFPETROLEUMAND 
NATURAL GAS' (SHRI B. 
SHANKARANAND): (a) and (b). O.N.G.C. 
and O.I.L with their headquarters atDehradun 
in Ujtar Pradesh and Duliajan in Assam, 
respectively, are engaged in surveys and 
exploration for hydrocarbons. In 1991·92 a 
tolal of about Rs. 103 crores expenditure 
"3S been incurred by O.N.G.C. and O.I.L. on 
variOUS activities at their headquarters. 

(cl Yes, Sir. 

(d) Rs. 132.99 crores. Also about US$ 
~ C'5 m:lIion have been spent by foreign 
:- ::rrpanies under the third Round contracts. 

(e) No, Sir. 

(!) Does not anse. 

[English] 

Bifurcation of DDA 

4018. SHRI ARVIND TULSHIRAM 
KAMBLE: WUI 100 Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a)whethertheGovemrnentproposeto 
bHurcate Del"i Develo?ment Authority; 

(b) H so, the details thereof? 

(c) whether the efTllloyees of DOAwould 
be absorbed in other Departments; and 

(d) if so, the-details thereof? 

THE MtNlSTER;Of STATE IN THE 

to trifurcate DDA and set up independent 
Boards for housing and slum improvement. 
In the light of the recently approved National 
Housing Policy and its emphasis on the 
facilitator role for government agencies as 
well as the revised approach to slums, the 
reorganisation of DDA will require 
reexamination. The issue of absorption of 
DDA's employees in other departments can 
be considered in the light of the final decision 
on the subject. 

Raising of Service Charges by IBP 
Outlets 

4019. SHRI NAWAL KISHORE RAI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government are aware 
that the ISP outlets in Delhi have raised 
service charges; 

(b) H so, the reasons therefor: 

(c) whether permisSion hasbaen granted 
in this regard; and 

(d) H not, the steps taken to protect the 
interest of consumers? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANANO): (a) Yes, Sir. 

(b) to (d). IBP RO dealers like other oil 
companies 'dealers are levying· an account 
operating charges • upto 2% from the 
customers, who are ,operating monthly credit 
account forlheir convenience. S~ch chargeS 
are not reaDzed from cash customers who 
prefer to' draw supplies against cash 
payment. 



173 Written Answers 
[ Translation] 

AGRAHAYANA 26, 1914 (SAKA) 
[English] , 

Written Answers 174 

Unauthorised Subletting of Quarters 
and Garages 

4020. DR. LAL BAHADUR RAWAL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

Consumption of Fertilizers 

4021. o SHRIMATI DIPIKA H. 
TOPIWALA: 

PROF. PREM DHUMAL: 

(a) whether the Government are aware Will the Minister of AGRICULTURE be 
• that incidents of sub-letting of quarters and pleased to state: 
charges by allottees of Delhi Administration 
are on increase; (a) the per hectare consumption of 

fertilisers during the last three years, State-
(b) the number of complaints received in wise; 

this regard; 
(b) whether the Union Government 

(c) whether any survey has been provides assistance to educate farmers for 
conducted in this regard; the proper use of fertilisers; 

(d) if so, the outcome thereof; and (c) If so, the details thereof; and 

(e) the action taken ~gainst the (d) the amount of assistance provided 
defaulters? by the Union Government for this purpose 

during each of the last there years, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (~) and (b). 
Yes, Sir. But no separate statistics in respect 
of alloltees of Delhi Administration have 

• been maintained. 

(c) Surprise inspection of quarters to 
detect subletting are carried out periodically. 

(d) and (e). In case any unauthorised 
subletting of government residence is proved 
after following the due procedure. action to 
impose the penalties as provided in the 
Allotment of Government Residence 
(General Pool in Delhi) Rules. 1963 is taken 
against the allonees concerned. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN)~ (a) 
Statement indicating per hec. consumption 
of fertilisers forthe lastthree years is attached. 

(b) to (d). The Union Government does 
not provide any financial assistance to the 
State Goveinments speCifically for educating 
farmers on the proper use of fertilisers, 
however. the State Governments undertheir 
regular programmes including Training and 
Visit (TSV) system, transfer technology" 
including use of fertilisers for the benefit of 
farmers. . 
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STATEMENT 

Per Hectare consurrption of Fertilizers for Cropped Area (N+P+K) 

Kg.lha. 

51. No. Name of StatBlU. T. 1989-90 1990-91 1991-92 
(Es~t.) (Estt.) (Estt.) 

1. Andhra Pradesh 116.53 123.17 120.32 

2. Kamataka 665.92 770.47 776.63 

3. Kerala '71.70 82.48 75.76 

4. Tamil Nadu 121.24 128.81 130.09 

5. Andamanand 
Nico~ar Islands 9.17 6.97 6.89 

6. Pondich~rry 413.39 534.27 543.20 

7. Gujarat 66.97 68.03 70.61 

8. Madhya Pradesh 29.71 35.77 35.66 

9. Maharashtra 60.25 67.15 64.43 

10. Rajasthan 15.16 19.69 23.41 

11. Dadra & Nagar 
Haveli 28.67 36.70 39.93 

12. doa Daman & Diu 37.37 50.92 49.56 

13. Haryana 89.07 97.52 105.98 

14. Himachal Pradesh 33.28 35.20 34.30 

15. - Jammu and Kashmir 45.99 41.24 46.50 

16. Punjab 154.78 161.93 168.27 

1-7. Uttar Pradesh 82.83 88.74 89.05 

18.- Chandlgarh 406.25 414.50 151.00 

19. Delhi 117.92 139.44 146.74 
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Kg.A1a. 

51. No. Hams of StatellJ. T. 1989-90 1990-91 1991-92 
(EStt.l ·(Estt.l (EStt.l 

20. Assam 6.47 

21. Manlpur 36.34 

22. Meghalaya 11.96 

23. Nagaland 3.49 

24. Slkklm 11.99 

25. Trlpura 20.45 

26. Arunachal Pradesh 1.68 

27. Mlzoram 7.37 

28. Bihar 53.64 

29. Orissa 22.33 

30. West Bengal 80.83 

31. All India 64.23 

Areas of Development Planned during 
Seventh Plan for NCR 

4022. SHRI MOHAN SINGH 
(DEORIA): 

SHRI CHANDRA JEET 
YADAV: 

Will the Minister of URBAN 
DEVELQPMENT ~ pleased to state: . 

(a) the allocation made for NCR during 
the Seventh Plan and areas planned for 
development;. . 

(b) the expendltunt Incurred out of the 
allocation made and achievements made for 
inl>Iementing NCR programme; and 

10.31 9.72 

43.23 46.46 

11.08 13.95 

5.62 3.57 

11.05 11.37 

20.72 23.58 

1.91 2.02 

12.18 11.88 

56.91 57.41 

21.01 2·1.38 

90.69 90.99 

69.66 70.67 

(c). the strategy formulated for the 
development of NCR during the Eighth Pian? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) An aDocation 
of Rs. 35 crore was made In the Central 
Sector and Rs. 30 erore In the State Sector 

. forfinancing NCR related projects In Seventh 
Plan. The l11ain areas covered were land 
acquisition and development of economic 
activities at well as physical Infrastructure at 
regional and local levels. 

(b) The expenditure Incurred by the 
Board ·was Rs. 33.54 crores and 
corresponding contributions of the Member 
State Govts. amounted to Rs. 55.19 crore." 
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all 7 schemes have been completed by the 
implementing agencies leaving a balance of 
19 on-going schemes.

Written Answers 180
(c) whether there is any mechanism to, 

monitor the proper implementation of the 
scheme by the State Government?

DECEMBER 17, 1992

(c) A strategy has been formulated for 
utilising the entire allocations to be made for 
NCR related projects by the Central and 
Member State Govts, in Eighth Plan period, 
and to take steps to raise additional funds 
fromthe capital market in order to implement 
the investment programme of the NCR 
Planning Board in the State Sector and 
further to earmark specific funds in the plan 
of concerned Central Ministriesforextending 
power, tele communications, railways and 
road network in the region.

Farmers Agro-Service Centres

4023. SHRI CHETA'N P.S.
CHAUHAN:

PROF. RITA VERMA:

Will the Minister of AGRICULTURE be 
pleased to state:

(a) the amount allocated by the Union 
Government underthe Centrally Sponsored 
Scheme ‘ Establishment of farmers agro
service centres and popularisation of 
improved agricultural implements and hand 
tools ‘ during each of the last three years, 
State-wise;

(b) the number of farmers agro-scrvice 
centres set up with this assistance during the 
above period; State-wise; and

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN);

STATEMENT-1

(a) and (b). The Centrally Sponsored 
Scheme of" Establishment of Farmers Agro 
Service Centres and Popularisation of 
Improved Agricultural Implements and 
Handtools" was implemented during the 7th 
Plan period and yearly plan 1990-91. The 
details of Statewise funds allocated and. 
number of Farmers Agro Service Centres 
set up during 1989-90, 1990-91 and 
achievementduring 1986-91 aregiveninthe 
Statement I attached.

During the year 1991-92, a modified 
scheme namely " Establishment and 
Strengthening of Farmers Agro Service 
Centres" was implemented with a view.to 
strengthen the existing centers and to 
establish Centres on need based areas. The 
statewise funds allocated to the State during 
1991 -92 isgiven in the Statement -II attached.

(c) The progress no the implementation 
of the scheme was reviewed from time to 
time by Government of India at the level of 
Joint Secretary, in addition to field visits by 
the officers.
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Stats. funds. aIIocatlld under the Centrally Sponsored SchelT18 of • EstabllshlT18nt and 
Str8ngthenlng of faClT18IS Agro Service Centres during 1991-92 

St. No. NafT18 of the State 

1. Andhra Pradesh' 

2. Assam 

3. Bihar 

4. Haryana 

5. Kamataka 

6. Kerala 

7. Madhya Pradesh 

8. Maharashtra 

9. Manipur 

10. Meghalaya 

11. Nagaland 

12. Orissa 

13. Punjab 

14. Rajasthan 

15. Tamil Nadu 

16. ~nachalPradesh 

Total 

Saba Saheb Bhlrnrao Arilbeclkar 
Centenary CelebratIons 

4024. SHRI SHASHI PRAKASH: Will 
the MInister of WELFARE be pleaS8d to 
re'erto the reply given to Unstarred Question 

Funds allocated 
(Rs. Inlakhs) 

17.00 

17.00 

2.00 

3.00 

17.00 

6.00 

19.00 

2.00 

9.00 

6.00 

6.00 

13.00 

6.00 

12.00 

21.00 

9.00 

165.00 

. No. 3314 dated August 19.1991 regarding 
Baba Sahef Bhimrao Ambedkar Centenary 
Celebrations and state: 

(a) whether the details from the Uttar 
Pradesh Government have been received; 
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(b) if so, the details thereof; and 

(c) If not. the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) and (c). The State Govemment took 
up 315 villages for Development during the 
year 1990-91 and proposed 392 villages 

,during the year 1991-92 under Ambedkar 
Grama Yojana. 

During the year 1990-91 an amount of 
Rs. 547.674 lakhs was spent. The 
development ofthese villages Is proposed to 
be made by UP Govt. in- a phased manner. 

Special Grant to Municipalities 

4025. SHRI K. RAMAMURTHEE 
TINDIVANAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whetherthe Union Government have 
made any special' grant for certain 
municipalities in the State under specific 
development schemes; 

(b) if so, whether the amount has been 
fully utilised by the municipalities; and 

(c) if not, the name of the municipalities 
• which have not utilised the funds? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF URBAN DEVELOPMEiNT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) and (c). Question does not arise. 

[ Trans/atlon] 

Production of Prawn In Madhya 
Pradesh 

4026.SHRIVISHWESHWARBHAGAT: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) wh~ther there is any proposal to 
Increase the production of prawn In 
Balnganga river in Balaghatdlstrlct In Madhya 
Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER of STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
No, Sir. The Central Government has no 
such proposal. 

(b) Question does not arise. 

(c) No proposal has been received by 
the Central Government from the Govt. of 
Madhya PradeSh. 

{£ngnsh] 

Conversion of Union Territories Into 
States 

4027. SHRIMA,I CHANDRA PRABHA 
URS: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Govemment have any 
proposal to convert Union Territories into 
States; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) No, Sir. 

(b) Does not arise. 

Loan to Assam Housing Board· 

4028. SHRI PROBIN DEKA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 
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(a) the details of Clmount of loans released security arrangements; 

by HUDCO to Assam Housing Board during 
each of the last two years; and 

(b) the terms and conditions ofthe loans 
released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Details of 
loan released by HUDCO to Assam State 
Housing Board during the last 2 years i.e. 
1990-91 and 1991-92 are as under:-

Year 

1990-91 

1991-92 

Loans released 
(Rs. in crores) 

0.62 

2.50 

(b) The loan is released by HUDCO in 
instalments to the borrowing agencies in 
accOrdance with the provisions of the loan 
agreement and as per the financing pattern 
and interest rates approved by the 
Government from time to time for different 
housing schemes. The first instalment is 
released after all legal formalities like 
execution of loan agr{lement is done and the 
security in the required form fumished and 
accepted by HUDCO. The second and 
subsequent installments are released 
according to the progress of work and on 
order utilisation of previous advances. 

Terrorists Attacks on Doordarshan In 
J&K 

4029. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of HOME AFFAIRS be 
!"'eased to state: 

(a) whether attacks of terrorists on 
Doordarshan has been increasing 
continuously and Jammu and Kashmir and 
the terrorists have been able to stop the 
transmission of various Kendras despite tight 

(b) the numberoftimesthetransmission 
of Srinagar Doordarshan Kendra had been 
interrupted during the last two months; 

(c) whether there has been difficulty in 
continuing the transmission In Srinagar due 
to the terrorist activities; and 

(d) the. action taken or proposed to be 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) There have been attacks by 
the terrorists on the Doordarshan-Kendras 
in J & K. There is, however, no significant 
trend by way of increase in the number of 
such attacks. 

(b) and (c). The information is being 
collected and will be laid on the Table of the 
House. 

(d) The Security arrangements in and 
around Doordarshan Kendras in the State 
have been strengthened in order to check 
possible terrorist attacks on them. 

Assistance to Orissa Under Centrally 
Sponsored Schemes 

4030. SHRI SARAT CHANDRA 
PATTANAYAK: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the total amount sanctioned to Orissa 
under various Centrally sponsored schemes 
during 1991-92 and 1992-93; 

(b) whether any review of the work done 
has been made; 

(c) if so, the details thereof; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The total 

Name of the Scheme 

1. Integrated Development of Small 
& Medium Towns (IDSMT) 

2. Urban Basic Service for the poor (UBSP) 

3. Nehru Rozgar Yojana (NRY) 

4. Low Cost Sanitation (LCS) (a) Loan 

amounts sanctioned and released to ti'E: 
State 01 Orissa during 1991-92 and 1992-93 
under the various Centrally sponsored 
Schemes administered by the Ministry of 
Urban Development are given below:-

(Rs. in lakhs) 

1991-92 1992-93 

60.00 @ 

75.06 @ 

281.70 @ 

296.20 @ 
(b) Subsidy 234.30 @ 

5. Night Shelters for Footpath 
Dwellers Subsidy 1.28 • 

(as on 30-11-92) 

6. Building Centres Scheme Subsidy 17.50' (30)-11-92) 

@ For Schemes at sl. Nos. 1 to 4, nolinal decision regarding Statewise allotment for 1992-
93 has been taken to year-wise break-up is not available. 

(b) to (d). The implementation of the 
Centrally sponsored Schemes in the various 
States and UTs is being monitored on 
continued basis in accordance with the 
guidelines of the respective schemes. 

[ Translation] 

Allotment of Houses under Minister's 
Quota 

4031. SHRI CHHEDI PASWAN: 
SHRI JAGAT VIR SINGH 

DRONA: 

Will the Minister of URBAN 
DEVELOPME~T be pleased to state: 

(a) whether the houses allotted under 

Minister's quota are got vacated; 

(b) if so, the number of houses, allotted 
Irom January 1990 till date, category-wise 
and the number of houses out of those got 
vacated so far; and 

(c) the reasons for such vacation of the 
houses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Houses 
allotted to the personal St3ft from the quota 
of the concerned Minist.er are got vacated (i) 
in case of staff appOinted on co-terminus 
basis, and (ii) due to allottees • retiremenV 
death ortransfer out 01 Delhi orto an ineligible 
office. 
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(b) and (c). Details of allotments given Low Cost Housing Schemes Financed 

under Ministers' quota since Jan. 90 to 30th by NRI 
Nov. 92 are as below: 

Type -I 11 

Type -I! 22 

Type-III 13 

Type-IV 55 

Type-V 15 

Type-VI 

Total 57 

Out of these, a number of houses have 
been got vacated due to reasons indicated, 
above. However, no separate statistics of 
such vacation are maintained. 

(English] 

Cochln Refinery· KSIOC Joint Venture 

.4032. SHAI V.S. VUAYARAGHAVAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleasad to state: 

(a) whether.theCochin refinery propose 
to set up any jQjnt venture with the i:<erala 
State, Industrial Development Corporation 
(KSIDC); and 

(b) if so, the details thereof? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No such proposal 
has been received from Cochin refinary .. 

(b) Does not arise. 

4033. SHRIHARIN PATHAK: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Non-Resident Indians have 
provided financial assistance forthe low cost 
housing schemes for the poor; 

(b) if so, the details of assistance 
provided; and 

(c) the details 'of distribution of this 
assistance to the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The 
Government has no specific information in 
this regard. 

(b) and (c). Does not arise. 

Soil Maps 

4034. SHRI PRABHU DAYAL 
KATHERIA: Will the Minister of 
AGRICULTURE be pleasad to state: 

(a) when the soil maps of the country 
were last prepared; 

(b) whether the Govem ment propose to 
revise/.update these soil maps; and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Sir, A soil map of the country in 
the scale 01 1:7 million was preparad and 
released by National Bureau of Soil Survey 
and Land Use Planning of the ICAR in 1985. 

. (b) and (c), In order to survey, classif) 
and map the soil resources of the country ir 
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a more detailed manner, resource mapping 
as a Mission Project was initiated by.ICAR in 
1987. It was envisaged to bring out the soil 
resource map of all the States and Union 
Territories on 1: 250000 scale and of the 
country on 1:1 million scale. 

So far soil resource maps of West 
Bengal, Punjab, Bihar, Tamil Nadu, Sikkim, 
Pondicherry, Orissa, Gujarat Andaman & 
Nicobar Islands have been released. Maps 
of Haryana, Meghalaya and Manipur have 
been finalised, Maps, of Karnataka, Kerala, 
Nagaland, Mizoram and Tripura, Arunachal 
·Pradesh and Jammu and Kashmir are under 
,finalisation. Field s survey of Rajasthan, 
Madhya Pradesh. Andhra Pradesh, 
Himachal Pradesh, Uttar Pradesh and Assam 
is under progress. 

Autonomous Council in Assam 

4035. SHRI CHITTA BASU: 
SHRI BIR SINGH MAHATO: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) wether the Uion Government have 
accepted the proposals of the Government 
of Assam to vest 13 more subjects with the 
upgraded Autonomous Council of Karbi 
Anglong and North cachar districts; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). A proposal of the 
Assam Government for amendments to the 
Sixth Schedule of the Costitution aimed at 
giving more powers to the Autonomous 
District councils of Kabri Anglong and North 
Cachar HIlls Oistricts in Assam is under 
examination. 

Food and Nutrition Status 

4036. SHRIMA TI OIL KUMARI 
BHAI';DARI: Will the Minister of 
AGR~CUL TURE be pleased to state: 

(a) whether the Indian Association for 
the Advancement of Science under the 
sponsorship of the Food and Agricultural 
Organisation of the United Nations has 
s,ubmitted some report on Food and Nutrition 
Status in the country; 

• (b) if so, the details thereof; 

(c) whether any survey was conducted 
by the Association: 

(d) ij so, the areas surveyed and outcome 
thereof; and 

(e) the action taken on this report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a)to 
(€i). The information is being collected and 
will be laid on the Table of the Sabha. 

Allotment of LPG Agencies and 
Kerosene Depots 

4037, SHRI ANAND AHIRWAR: Will 
the Ministerof PETROLEUM AND NATURAL 
GAS be pleased to state; 

(a) the number of Kerosene depots and 
LPG agencies allotted during last one year, 
State·wise and Union Territory·wise; 

(b) the number of scheduled Caste and 
Sch~duled Tribe allotlees among them; 

(c) whether there is any backlog in this 
regard; and 

(d) if so, the reasons therefor and steps 
taken bv the Government In this P8pId1 
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THE MINISTEROFPETROLEUM AND Central assistance in the wake of October 

NATURAL GAS (SHRI B. floods, Government of Kerala has sought an 
SHANKARANAND): (a) The number of assistance a! Rs. 39.16 crores for relocation, 
kerosene dealerships and LPG reconstruction and repairs of damaged 
distributiorships given during 1991-92 all houses, besides a loan of Rs. 80.00 crores 
over the country is as under:- from HUDCO . The State Government has 

Through DSB Discretionary 
allotments 

SKOIlDO o . 17 

LPG 5 62 

(b) Out of the above, 3 LPG 
distributiorships have been given to SC/STs. 
There is no reservation in discretionary 
allotments. 

(c) and (d). No, Sir. The prescribed 25% 
reservation for SC/ST category is being 
achieved in respect of all allotments being 

• made through OSBs. 

Assistance for Re-Construction of 
Houses Damaged during Flood 

4039. SHRI KODIKKUN IL SURESH: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government of Kerala 
have submitted any request for financial 
assistance for reconstruction of hoses 
damaged during recent flood; 

(b) if so, the total amount required for 
reconstruction of damaged houses; 

(c) whether any assistance has been 
given to the State for this purpose; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). In its merrorandum submitted for 

also sought an assistance of Rs. 15.78 
crores for the same purpose in the wake of 
floods during November, 1992. 

(c) and (d). Pending consideration of the 
memoranda, Government of India has 
released 3 installments of Calamity Relief 
Fund (CRF) amounting to Rs. 17.4375crores 
in advance to enable State Government to 
undertake relief and Rehabilitatian measures 
including repairs/reconstruction of the 
damaged hOuses. 

[ Translation) 

De-Addiction Centres 

4040. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR:Willthe Ministerof WELFARE 
be pleased to state: 

(a) the details of the Central assistance 
provided to de-addiction centres during the 
current year; 

(b) the number of the persons treated 
in these, centres during this period; 

(c) the number of persons recovered 
and the number of persons under treatment 
in these centres; 

Cd) whether the Government propose to 
set up more centres; 

(e) if so, the locations thereof; and 

(f) the measures taken to save the 
persons from the drug addiction? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). During the 
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current year an amount of Rs. 2,28,70,655/ 
-.has been provided to the addiction Centres 
functioning in the country and 18,776 drug 
addicts were treated upto Sept. 1992 in 
these Centres. 

Cc) h takes more than one year follow up 
to ascertain recovery of the addicts after 
detoxification. The number of the persons 
under treatment is -eported to this Ministry 
every month by these Centres. 

(d) and (e). The increase in the nUl11ber 
of Deaddiction Centres and their location-will 
depend upon the need and also on the 
recommendation of the State Governments 
to the proposal of volunt~ry organisations to 
set up the Centres. 

(f) Apart from the Deaddiction, 
counselling and AfterCare Centres set upfor 
the treatment and rehabilitation of the Drug 
addicts, a year fresh year long massive 
campaign to create awareness generation 

'among the massives through preventive 
education against drug abuse has been 
launched form 2.10.92. In addition various 
media are also being used to build up public 
awareness about ill effects of drug abuse. 

[English] 

Population of SCs/STs and Backward 
Class 

4041. SHAI NARAIN SINGH 
CHAUDHRI: Will the Minister of HOME 
AFFAIRS be pleased to state the percentage 
of population of Scheduled Castes, 
Scheduled Tribes and Backward Classes in 
each State and Union Territory as per the' 
latest census? 

THE MINISTER IN STATE OF THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) Census does not collect the 
caste-wise data except for Scheduled Castes 
and Scheduled Tribes. The 1991 Census 
data vn the population of Scheduled Castes 
and Scheduled tribes has not been finalised 
and is not available. However, a statement 
showing the percentage and is not available. 
However, a statement showing the 
percentage of population of Scheduled 
Castes and Scheduled Tribes in the States 
and Union Territories in the country in 1981 
is attached. 

STATEMENT 

Percentage of Scheduled Castes and Scheduled Tribes to total population for 1981 
Census 

1. 

2. 

IndialStatei 
Union Territory 

1 

INDIA@* 
STATES: 

Andhra Pradesh 

Bihar 

Percentage of Scheduled 
castes population to 
total population 

2 

15.75 7.76 

14.87 

Percentage of Scheduled 
tribes population to 
total population 

3 

5.93 

14.5:..:,1 _________ ..::.8;c:.3...;.1 ___ --"-
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India/State/ 
Union Tenitory Percentage nf Scheduled Percentage of Scheduled 

castes population to tribes population to 
total population total population 

2 3 

3. Gujarat 7.15 14.22 

4. Haryana 19.07 

5. Himachal Pradesh 24.62 4.61 

6. Jammu and Kashmir 8.31 

7. Karnalaka 15.07 4.91 

8. Kerala 10.02 1.03 

9. Madhya Pradesh 14.10 22.97 

10. Maharashtra 7.14 9.19 

11. Manipur 1.25 27.30' 

12. Meghalaya 0.41 80.58 

13. I';-Iagaland 83.99 

14. Orissa 14.66 22.43 . 
15. Punjab 26.87 

16. Rajasthan 17.04 12.21 

17. Sikkim 5.78 23.27 

18. Tamil Nadu 18.35 1.07 

19. Tripura 15.1~ 28.44 

20. Uttar Pradesh 21.16 0.21 

21. West Bengal 21.99 5.63 
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India/Statel 
Union Territory 

1 

Perce'1tage of Scheduled 
castes population '0 
total population 

2 

Percentage of Scheduled 
tribes population to 
total population 

3 

UNION TERRITORIES 

1. Andaman and Nicobar 
Islands 11.85 

2. Arunachal Pradesh 0.46 69.82 

3. Chandigarh 14.09 

4. Dadra & Nagar Haveli 1.97 78.82 

5. Delhi· 18.03 

6. Goa, Daman & Diu 2.16 0.9~ 

7. Lakshadweep 93.82 

8. 

9. 

Mizoram 0.03 93.55 

Pondicherry 15.99 

Notes: 

1. • Excludes Assam where census could not be held owing to disturbed conditions 
prevailing there at the time of 1981 Census. 

2. @Excludesthepopulation of areas under unlawful occupation of Pakistan and China 
where census could not be taken. 

3. No Castes were scheduled by the President ~f India for Nagaland, Andaman & 
Nicobar Islands and Lakshdweep and No Tribes were scheduled by the President 
of India for Haryana, Jammu and Kashmir, Punjab, Chandigarh, 09lhi and Pondicherry. 

4. Percentage of Scheduled Castes and Scheduled Tribes population are based ionthe 
enumerated figures based on Scheduled ~astes and Scheduled Tribes (Amendment) 

. Act, 1976 and other relevant Acts and Ord",rs 
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Special Grants for Development of received some representations! requests 

Bangalore City from the Members of Parliament in regard to 
the killing of several youths belonging to a 

4042. SHRI ,. .• VENKA TESH NAIK: particular caste by the Uttar Pradesh Police 
SHRIMATI BASAVA in a fake encounter; 

RAJESWARI: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government of 
Karnataka have requested to the Union 
Government for sanction of special grants 
for development of Bangalore City; 

(b) if so, the details thereof; and 

(c) the action taken by the Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNAC·-iALAM): (a) to (c). Yes, 
Sir. A request for special assistance of Rs. 
1 OOcrores forthe development of Bangalore 
city in all its infrastrllctural aspects was 
received from the Chief Minister of Karr.ataka. 
, Urban Development' is a state subject and 
the Ministry of Urban Development in the 
Govt. of India plays only a nodal role. No 
discretionary or special funds are available 
with the Govt. of Incia for giving such grants 
to any city. State Governments would have 
to formulate necessary development projects 
and get them included in the Annual Plans in 
consultation with the Union Planning 
Commission. 

Killing of Youths In U.P. 

4043. SHRIMATI SURYA KANTA 
PATIL: 

SHRI AVTAR SINGH 
BHADANA: 

SHRI SHIVLAL NAGJIBHAI 
\t EI<ARIA: •. 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have 

(b) if so, the details thereof; 

(c) the action taken/proposed to be 
taken by the Government in this regard; 

(d) whetherthe Union Government have 
issued any directives to the Government of 
Uttar Pradesh to check the recurrence of 
~uch incidents in future; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTRY OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a)to (c). Yes, Sir. A representation 
from Shri AVtar Singh Bhadana, Member of 
Parliament was re~ived. Since 'Public order' 
and 'Police' are State subjects, the Central 
Government has written to Sta:e Government 
cf Uttar Pradesh to look into the matter and 
to intimate the Hon'ble Memberof Parliament 
directly. 

(d) and (e). The Government of India 
have advised the State Governments/Union 
Territories to take a serious view of the 
incidents of police atrocities, to investigate 
such cases expeditiously, and to take 
stringent action against quality officers. 

[ Translation) 

Foodgraln Production 

4044. SHRI MAHESH KANODIA: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) th.e percentage of decline in 
production of foodgrai" in the cr-untry due to 
drought during last year; and 

(b) the steps taken by the Government 
to make up this decline? 
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THE MINISTER OF STATE IN THE THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI MINISTRY OF URBAN DEVELOPMEtrr 
MULLAPPALLYRAMACHANDRAN):(a)As (SHRI M. ARUNACHALAM): (a) DDA has 
per Index Numbers of foodgralns production, reported that Mutation of residential plots are 
there was 4.29 per cent decline In foodgrains dealt with and decided by DDA In accordance 
production in the country during 1991-92 as with the in~tructions issued by the Land & 
compared to that of 1990-91. . Building Department, Deihl Admlnlstratlo".. 

. Regarding 24 Nazul Estates covered by the 
(b) In order to minimise the downward Nazul Agreement of 1937 mutation is granted 

fluctuation In the foodgrains production, the under the provisions of PLR Act 1887. 
Government Is Implementing various 
programmes/schemes to expand irrigated 
area and to transfer the dry farming 
technology in rainled areas. Further, besides 
market and price support, the Government is 
implementing various crop sjiilecilic 
programmes for increasing production and 
productivil/ of loodgrains. These are Special 
Foodgrain Production Programme (SFPP)-
Wheat, Maize & Millets, and Pulses; 
Integrated Programme for Rice Development 
(IPRD); and National Pulses Development 
PrograMme (NPDP) including Mini Kit 
Programme. Under these schemes, 
incentives are being provided in the form of 
subsidy on production and distribution of 
seeds, micro-nutrients, plant protection 
equipments, ~eed mini kits, ,pemonstration 
and training, etc. 

[English) 

Mutation of Residential Plot by 
DDA 

4045. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of the policy of DDA 
regarding mutation of residential plots; 

(b) the number of applications underthe 
above policy are pending with DDA and since 
when; and 

(c) the steps proposed to take to clear 
the pending applications? 

(b) about 1000 such applications are 
pending in DDA. Some of these applications 
are pending since 1986. They could not be 
disposed of by DDA due to non submission 
of some of the required documents/ 
information by the applicants inspite of 
reminders. 

(c) In orderto clear the pending mutation 
applications a Mutation Applications 
Clearance Drive was launched by DDA from 
7.9.1992 to 30-11-1992. During this drive, 
complete applications for duly disposed of 
and letters requisitioning the additional 
documentslinforrnation required were issued 
in cases where the applications were 
incomplete. As and when these applications 
are completed they will be disposed of. 

4046. 

Cooperative Movement 

SHRI K. PRADHANI: 
SARI SUDHIR SAWANT: 
SHRI D.VENKATESHWARA 
.' RAO: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have felt 
the need of strengthening Cooperative 
Movement in the country; 

(b) if so, the measures proposed to be 
taken in this regard; and 

(c) the guidelines sent to the State 
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THE MINISTER OF STATE IN THE 
MINI5 T RY OF AGRICUL l"URE(SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Various sleps tf) strengthen the 
Cooperatives in the country have been 
initiated which, inter-alia, include:-

Revision of Cooperative Acts on the line 
of Model Cooperative Act recommended by 
Ch. Brahm PerKash Committee, to make 
Cooperatives vibrant democratic 
organisations and strengthen the federal 
cooperative organisations. 

Formulation of National Policy on 
Cooperatives aiming· at developing 
Cooperatives as self-reliant democratic 
institutions. 

Formulation and implementation, of 
business developmant plan for primary 
cooperatives to make them economically 
viable in, pursuance of the recommendations 
of Agricultural Credit Review. Committee; 
and 

Encouraging deposit mobilisation from 
members in Primary Agricultural Credit 
Societies through model deposit guarantee 
Scheme. 

Cc) Cooperation being a State subject, 
State Governments have been adv;sed to 
initiate action in this regard. 

Almond Industry 

4047. DR. SHRIMATI K.S. 
SOUNDARAM: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

Ca) whether the Government have any 
speCial programme for the development of 
:1lmond industry; 

(b) if so, the details thereof; and 

(c) the States where this programme is 
to be implemented during the Eighth Five 
Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRDHAR 
GOMANGO): Ca) to (c). There is rio special 
scheme for the development Itf Almond in 
the country. However, a Central Sector 
Scheme on Integrated programme for the 
Development of Horticulture in Temperate 
Region is being implemented in the States of 
Jammu and Kashmir, Himachal Pradesh, 
Uttar Pradesh and Arunachal Pradesh for 
establishment of nUrf~ :'~s which includes 
almonds also. 

Unauthorised Construction In Harl 
Nagar 

4048. SHRI PHOOL CHAND VERMA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given on April 
8, 1992 to unstarred Question No. 6491 
regarding unauthorised second floor 
construction in Pocket 9, Hari Nagar, New 
Delhi and state: 

(a) whether the inform4tion asked for 
therein has since been collected; 

(b) if so. the details to each part thereof; 

(e) if not, the reasons therefor; and 

(d) the time by the which the same is 
likely to be made available? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNCHALAM): (a) Yes, Sir. 

(b) According to DDA, there is no 
contradictory reply to para 'd' of USQ No. 799 
and para (a) and (b) of USQNo. 2237 the 
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fact is- that show catJse notices in all the 20 
cases were issued on 24.12.90 and action 

, for issue of final show cause notices was 
under process during reply to usa No. 2237. 
However final· show cause notices in 20 
cases as given in the statement attached 
have been issued to the allottees/occupants· 
during June, 1992 for violation of the terms 
& cancellation in these 20 cases .unless the 
allotteesloccupants remove the unauthorised 
construction. 

(c) and (d). Does not arise. 

STATEMENT 

S.No. ·Name of the Flat No. 
Allottees 

1. Shri Attar Singh 43-8 

2. Shri Sham Sunder Khattar. 3-B 

3. Shri Mohan lal 8hatia 20-B 

4. Shri Bansi Lal 40-B 

5. Shri Sham Lal 35.8 

6. Shri Ani! Kumar 73-B 

7. Smt. Bimla Devi 72-B 

8. Shri Sanwal Dass 11-8 

9. Shri 8albir Singh 26-8 

10. Shri K.C. Dusagh 39-8 

11. Shri Ramdhan Hudda 60-8 

12. Shri Rij Lal 65-8 

13. Shri Harjinder Singh 52-8 

14. Shri Rattan Lal Arora 23-8 

15. Smt. Parbha Oevi 5-8 

-----------------------
S.No. Name of the Flat No. 

Allottees 

16. Shri Ram Lal appli 9-8 

17. Miss Shobha Chabr-a 4-8 

18. Smt. Amrit Kaur 22-8 

19. Shri Yashpal Vasudev 42-8 

20. Shri Ashok R. AbhL:handani 58-8. 

Sugarcane Production 

4049. SHRIMATI 8ASAVA 
RAJESWARI:. Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the production of sugarcane in the 
country during the la~t three years; 

(b) whetherthere has been no substantial 
incre3se in the production of sugarcane 
during these years;and 

(c) if so, the steps taken by the 
Government to boost the production of 
sugarcane? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICLL TURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The production 01 sugarcane in the country 
during the last three years, Le. 1989-90, 
1990-91 and 1991-92 was 225.57, 241.05 
and 249.26 million tonnes respectively. 

(b) and (c). No, Sir. There has been 
substantial increase in the production of 
sugarcane during these years. Nevertheless, 
the Department of Foed is providing fund to 
sugar mills and I.CAR. for increasing 
sugarcane production through supply of seed, 
demonstration oltechnology, plant protection 
measures, irrigation facilities, etc. 
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4050. SHRI KP. SINGH DEO: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a)tha pariodfixedforthe implementation 
of Operation Flood III programme; 

(b) the amount proposed to be spent 
under Operation Flood III programme during 
that period; 

(c) the amount which is being borne by 
the Union Government through its 
channelising agencies for implementation of 
Operation Flood III; 

(d) whether central assistance Is being 
obtained for implementing Operation Flood 
III programme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Operation Flood-III (OF-III) 
programme is being implemented during 
1985-1994. 

(b) The proposed outlay for OF-III 
programme (1985-94) is Rs. 1547.8 crore. 

(c) to Ce). The Central Government do 
not provide any fund for implementation of 
OF-ilL However the external assistance i.e. 
World Bank loan of US $ 360 Million and 
European !;conomic Community (EEC) 
commocflly assistance of 75, 000 MT of skim 
milk powder and 25, 000 MT of Butter 011 is 
channeHsed to National Dairy Development 
Boardthrough the budget of the Government 
of India for implementation of OF-III 

, programme. 

Allotment of DDA Flats to M.Ps. 

4051. SHRI CHANDULAL 
CHANDRAKAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of DDA Flats allotted to 
Ministers, Members of Parliament and Ex-
Members of Parliament during the last three 
years; and 

(b) the number out of them allotted flats 
In VasantVihar, Santiniketan, Anand Niketan, 
Anand Lok, Maifear, Niti Bagh, Qhlrag Deihl, 
Sheikh Sarai, Greater Kallash Part-II, S-
Block, colony-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) According 
to DDA. 9 Ministers, Members of Parliament 
and EX-Members of Parliament have been 
allotted/allocated flats on Out-of-turn basis 
in the period from 1-4-1989 to 15-12-1992. 

(b) No Minister! Member of PariiamenV 
Ex-Member of Parliament has been allotted 
flat on 'Out-of- tum, basis in these localities 
during the last three years. 

[ Translation) 

Shonale Committee on Fertilizers 

4052. SHRI RAM KAPSE: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the recommendations made by the 
Bhonsle Committee on fertilizers; and 

(b) the action taken by the Government 
on these recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
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MULLPPALLY RAMCHANDRAN): (a) The THE MiNISTER OF STATE IN THE 

. Report of the Joint Parliamentary Committee MINISTRY OF FOOD PROCESSING 
on Fertilizer Pricing (JPC) under the INDUSTRIES (SHRI GIRIHDAR 
Chairmanship of Shrl Prataprao Bhonsle, GOMANGO): (a) to (c). Yes, Sir. Under the 
and the recommendations made therein, new industrial Policy, a large number offood 
was presented to the Lok Sabha on 20th processing industries have been placed in 
August, 1992. The copies of the Report are the high priority list and automatic approval 
available in Parliament Library. for foreign collaboration upto 51% equity 

(b)Actlon has been Initiated on all 
recommendations of the JPC. Some of the 
Major recommendations which have already 
been ilTl>lemented include 10% reduction in 
Urea prices; low analysis nitrogenous 
fertilizers brought back under price control 
and subsidy; phosphatic and potassic 
fertilizers decontrolled. Kharif procurement 
prices revised upward; 15% customs duty on 
phosphoric acid abolished; foreign exchange 
at official rates for Import of raw materials for 
DAP complex fertilizers made available; 
customs duty concession extended for 
IlTl>Orted equipment and concessional rail 
freight extended for phosphatic and potassic 
fertilizers. Other recommendations of the 
JPC are under various stages of 
consideration and implementation by the 
MinistriesJDepartments concemed. 

[English] 

4053. 

Foreign Investment In FPI 

SHRI GEORGE 
FERNANDES: 

SHRI D. VENKATESHWARA 
RAO: 

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the Government have 
decided to allow foreign investment in the 
Food Processing Industry; 

(b) if so, the details thereot; and 

(c) the projects likely to be undertaken 
with the foreign Investment? 

have been allowed. Procedures for foreign 
technology agreements have been simplified 
NRls and Oversees Corporate Bodies have 
been permitted to invest upto 100% of the 
equity in these industries. Foreign Investment 
PromotiQn Board has been constituted to 
encoucrage intemational firms to invest i n 
selected areas. Investment programmes of 
such firm are considered in totality, free from 
pre· determined parameters of procedures. 
Since the announcement of the Industrial 
Policy inJuly, 1991, manyforeignc0lTl>anies 
have evinced interest in invest'1l8nt in food 
proeessing sector in India. Various proposale 
frpm foreign companies/joint ventures with 
foreign equitylNRI participatic on have since 
been approved in the areas of deep sea 
fishing, fish processing snack foods, soft 
drink concentrates, poultry processing, milk 
products, processed fruits and vegetable 
products, integrated acuaculture and fish 
processing, mineral water, chewing gum, 
food processing machinery. food packaging, 
etc .. 

[ Translation] 

Wastage of Fruit and Vegetable 
Products 

4054. SHRIMATI PRATIBHA 
DEVISINGH PATIL: 

SHRI SURENDRA pAL 
PATHAK: 

SHRID. VENKATESHWARA 
RAO: 

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 
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STATEMENT-I ·(a) whether the Government have 

formulated any scheme for the growth and 
development of fruit and vegetable 
processing -industries; 

(b) If" so, the details ,hereof and the 
States covered under this scheme; and. 

(c) the amount rele~sed by the 
Government to various States under this 
scheme during each of the last three y~ars? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (b). This Ministry has 
formillated various Plan Schemes for 

• assisting the State Governm.ent 
Organisations, Join Sector, Cooperative 
sector units etc. for setting up/development 
of Food,' Fruit & Vegetable Processing 
Industries: details of which are given in 
statement-I. Such assistance is avaUable to 
organisations in all states provided the 
proposals submitted are feasible and viable. 

(c) The amount released by the 
Governmentto organisations in various states 
under theses schemes during the last 3 

. years are given in ~tatement- II. 

Details of the Plan Schemes formulated 
for Implementation during the Eighth Plan 
period 

Sr. No. 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the Plan Schemes 

Scheme for Food Processing And 
Training Centres in Rural Areas. 

Scheme for Assistance to State 
Government Undertakings. And 
Cooperatives for Establishing or 
Upgrading of Fruit and Vegetable 
processing facilities. 

Scheme for· strengthenin£ 
backward linkages for the Frui' 
and Vegetable Processin£ 
Industries . 

Scheme for Development of 
infrastructure for .Mushroorr 
cultivation and processing. 

Scheme for development ana 
pr.ocessing of hops. 

Scheme for generic advertising (;1 
processing food and for providing 
marketing assistance. 

Scheme for research anI 
development in food andvegetablt. 
processing . 
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Nucluslon of Areas under National MULlAPPALL Y RAMACHANDRAN): (a) 

Capital Reglo n and (b). No separate policy on Horticulture is 
under consideration. However, Horticulture 

4055. SHRI RAJENDRA KUMAR would form a part of the Agricultural Policy. 
SHARMA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state the 
areas of Haryana, Rajasthan and Uttar 

, Pradesh to be included in the National Cap~al 
Region? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): There is no 
proposal to include any additional area in the 
National Capital Region. At present, the 
following contiguous areas out of ,the 
member-States are comprised in NCRA :-

Haryana - 13413 sq. kms. 

Rajasthan - 4493 sq. kms. 

Uttar Pradesh - 10853 sq. kms. 

[English] 

National Policy on Horticulture 

4056. KUMARI PUSHPA DEVI 
SINGH: 

SHRI CHANDULAL 
CHANDRAKAR: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have any 
proposal to Introduce a national Policy on 
Horticulture; and 

(b) If so, the time by the which it is likely 
to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

Revival of Regional office of SCIST 
Commission 

4057. SHRI KALKA DAS: Will the 
Minister of WELFARE be pleased to state: 

(a) whetherthe Government propose to 
revive the reg ional offices of the 
Commissioner of Scheduled Castel 
Scheduled Tribes; 

(b) if ~o, the time by which these offices 
are proposed to be revied; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No, Sir. 

(b) and (c). Do not arise. 

Special Scheme for Development of 
Border Areas 

4058. SHRIMATI VASUNDHARARAJE: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Govemment have drawn 
up any special scheme for the development 
of border areas il} different States; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOME AFFAIRS (SHRI M.M. 
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JAC9B):· (a) and (b). The border ·Area [Translation] 
Development programme was taken up 
during 1986-81 with objective of achieving 
an integrated development of the sensitive 
border areas of Rajasthan, Punjab and 
Gujarat. The programme was re-oriented 
during 1987 -88' to confine it to the Education 
Sector only. However, on repeated requests 
from the concerned State Governments 
efforts are being made to revive th~ 
programme in its original shape. 

Cell to Deal With Terrorist Activities 

4059. SHRI JEEWAN SHARMA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether a special monitoring cell in 
his Ministry has since been established to 
keep a watch on terrorist activities in the 
country; . 

(b) if so, the details thereof; and' 

(c) the steps taken by the cell sb far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARliAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
~INISTRYOFHOME AFFAIRS (SHRI M.M. 

. JACOB): (a) to (c). while there is not such 
special monitoring Cell, Government is fully 
alive to the situation created by the terrorist 
elements in the country. Various steps are 
being taken by the Government in this 
direction with the close cooperation of the 
State Govemments concerned. 

National Agricultural extension Project 

4060. SHRI ARJUN SINGH 
YADAV: 

SHRI HARIKEWAL 
PRASAD: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the World Bank assistance provided 
to Uttar Pradesh under the National 
Agricultural Extension Project during last two 
years; and . 

(b) the progress made underthis project 
. during the said period? . 

THE MINISTER QF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

. MUlLPPALL Y RAMACHANDRAN): (~) The 
World Bank has provided assistance for 
strengthening Extension services In Uttar 
Pradesh. through National Agricultural 
Extension Projects I and III covering 30 
Western Districts and 25 Eastern Districts in 
two phases. 

The Assistance is not provided directly 
but is on a reilT1bursement basis. Department 
of Economic Affairs has provided advance 
central assistance of Rs. 200 and 250 lakhs 
during last two years under NAEP-I & III 
respectively, to facilitate full budgetary 
support to the project by State Government. 

(b) the progress made under these 
projects is given in the statement attached. 
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• (English] 

-Amount Released for Development 
of ManlmaJra Town 

4061. SHRI PAWAN KUMAR BANSAL: 
Will the Minlsterof URBAN DEVELOPMENT 
be pleased to state: 

(a) the amount released to Union 
Territory of Chandigarh during each of the 
last three years for the development of 
Manimajra town under the scheme of 
Integrated Development of, Small and 
Medium Towns; and 

(b) the details of schemes executed with 
the said assistance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IJRBAN DEVELOPMENT 
(SHRI M. ARUNAC~ALAM): (a) No project 

· report has been received in respect of 
Manimjra town from the Union Territory of 
Ch<lndigarh for Central assistance underthe 
Scheme for Integrated Development of Small 
& Medium Towns. 

(b) Does not arise. in view of reply to (e). 

Allocation of RPC to Refiners 

4062. SHRI RAMNAIK:WUlthe Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to stat": 

(a) the policy for allocation of Raw 
Petroleum Coke (RPC) to the existing units; 

(b) the policy of allocation of RPC to the 
new units which has no consumption in the 
past; 

(c) whether it is the policy not to give 
• RPC to the consumers who have no of take 
in last ~hree years; and 

(d) If so, theproceclure to ob,aln RPC by 

the consumers? 

THE M.INISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (b). Under the 
new Import."Export Policy, Raw Petroleum 
Coke (RPC) is a de-canalised item and can 
be imported. Customers can meet their 
demand either from direct imports or from 
indigenous sources. • 

[ Translation] 

Rent Tribunals 

4063. SHRI N.J. RATHVA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment propose to 
set up Rent Tribunals; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). A 
Bill (The Constitution Seventy Seventh 
Amendment Bill. 1992) to enable the State 
Govemments for establishing Rent Tribunals 
was Introduced In the Lok Sabha on 
14.7.1992. The Tribunals will be competent 
to decide all cases of disputes under State 
Rent Control Law. 

AssistanCe to Bihar under Tribal Sub-
Plan 

. 4064. SHRI LALIT OMON: Will the 
Minister of WELFARE be pleased to state: 

(a) the total allocation made by the 
Union Government under the Tnbal Sub-
Plan for Bihar during he currant financial 
year; and 

(b) the amount released so far? 
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THE MINISTER OF WELFARE (SHRI Bihar Tribal Sub-Plan during the current 

SITARAM KESRI): (a) Total allocation for financial year (1992-93) is as under: 

Special Central Assistant 

Grant-in-aid under First 
Proviso to Article 275(1) 
of Constitution. 

(b); Amount released so far is as under:-

Special Central Assistance 

Grant-in~aid under First 
Proviso of Article 275 (1) 
of Constitution. 

(English] 

Ex-Gratia Payment to Fishermen 

4065.~HRIDATTATRAYABANDARU: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have any 
proposal to increase ex-gratia payment to 
the fishermen who died at the timing of 
fishing; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). There is no proposal for granting ex-
9rtia payment under consideration of the 

, Central Government. However, under the 
Group Accident Insurance Scheme, 
presently a active fishermen are provided 
with free insurance cover for Rs. 21, 000/-
against partial disability. There is a proposal 
to increase the amcunt to Rs. 25, 000/- and 
Rs. 12, SOO/- respectively. 

(Rs.ln lakhs) . 

2905.93 

457.20 

2749.17 

213.60 

(c) Question does not arise. 

( Translation] 

Agriculture loans to GuJarat 

4066. SHRI KASHIRAM RANA: 
SHRI MAHESH KANODIA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have 
provided any assistance to Gujarat for 
providing agriculture loans; 

(b) if so, the total assistance provided to 
Gujarat during each of the last three years; 
and 

(c) the details of the work carried out with 
this agriculture loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPAll Y RAMACHANDRAN): (a) to 
(c). Short term loans are prOvided to the 
State Governments, including Gularat, for 
Kharif and Rabi seasons separately every 
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year. Loan sanctioned to Gujarat during the 
last three years is given below: 

(Rs. in crores) 

Year Gujarat 

1989-90 11.00 

1990-91 12.95 

1991-92 14.65 

1992-93 12.70 

These loans are provided to help State 
Governments purchase agricultural inputs 
namely, fertilisers, seeds and pesticideMnd 
make it available to farmers in time. 

[English] 

Shifting of LPG Carousels 

4067. SHRI MOHAN RAWALE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether one of the four LPG 
carousels of Bharat Petroleum Corporation 
Limited has been shifted from Bombay 
(Refinery) to Coimbatore; 

(b) if so, when; 

(c) whether there is any objection on the 
shifting of the said L DG carousel prior to and 
after shifting programme; 

(d) if so, the details thereof and the 
objections in this regard; and 

(e) the action taken by the G~vernment 
i~ this regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. SHANKARAND): 
(a) to (b). For Safety reasons and to increase 

the filling capacity at Coimbatore, it was 
decided to shift one carousel from Bombay 
Refrnery to Coimbatore in July, 1992. 

(c) to (e). Objections against shifting 
were made on the ground that shifting of the 
carousel will have serious repercussions in 
the field'of employment, distribution of LPG 
cylinders, waiting list for LPG connections, 
etc. The workmen have been redeployed In 
other activities and the required supply of 
LPG is being made from the PLG Bootling 
Piant at Uran. 

Meeting on Kashmir Issue 

4068. SHRI VENKATESWARA RAO: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether he called a meeting of the 
various political parties from Jammu and 
Kashmir and other national leaders to discuss 
the Kashmir issue recently; 

(b) if so, the details thereof; 

(c) the main points discussed and the 
decision taken at the meeting; and 

(d) the steps takenlbeing taken to 
implement these decisions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). Yes, Sir. Home Minister 
held meetings with the representatives of 
different political parties in Delhi in October, 
, 992, and a batch of former legislators and 
parliamentarians of Jammu and Kashmir in 
November, 1992. The meetings were heldto 
discuss the situation in Jammu and Kashmir, 
and to consider ways and means of aclivising 
political froces in the State, increaSing the 
participation of the people in the administration 
and developmental activity and thereby 
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expediting and restoration of the political (b) Does not arise. 
process in the State. The former legislators 
and parliamentarians expressed concern at 
the continued involvement of Pakistan in 
aiding and abetting terrorism in the State and 
they appealed to all those who have taken to 
arms, to lay them down and come to the 
negotiating table to resolve problems 
amicably within the framework of the 
Constitution. 

(d) This is a continuous process and the 
aim is to create an atmosphere and conditions 
which may be conducive to the holding of the 
elections as early as possible. 

I Translation] 

De-addlction Campaign 

4069. SHRI GOVINDRAO NIKAM: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether de-addiction campaign 
launched by the National Social Security 
and Protection has produced the desired 
results; 

(b) H not, the reasOl~s therefor; and 

(c) the steps taken by the Government 
to give a new impetus to the de-addie tion 
campaign? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

Year Quantity 
Petrol 

(c) The Government has launched a 
fresh year long massive campaign to create 
awareness generation among the masses 
through education against drug abuse from 
2nd October, 1992. Various media format 
are being used to build up public awareness 
about the iII-effec!s of the drug abuse. 

Petrol/Diesel Quota to Orissa 

4070. SHRI SRIKANTA JENA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment of Orrissa 
have urged the UnionGovemrnentto increase 
petrOl/diesel quota of the State; 

(b) if so, the action taken thereon; and 

(c) the demand of petrol/diesel in the 
State during the last three years and the 
quantity of petrol/diesel supplied by the Union 
Government therein? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). There is no 
State-wise quota of petrol and diesel. 
Presently the demand of petrol and diesel In 
the State of Orissa is being met, in fUll. 

The supply of petrol and diesel to Orissa 
during the last three years has been as 
follow:-

Supplied (In Atmts) 
Diesel -----------------------------

1989-90 52.06 391.16 

1990-91 53.96 425.79 

1991-92 54.90 470.86 
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Hybrid Rice Varieties 

4071. SHRI R. SURENDER REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Indian Scientists have 
achieved a significant break-through in 
evolving hybrid rice varieties which would 
help the country to make another quantum 
jump in paddy yield and production; 

(b) if so, the details thereof; 

(c) if so, the Seientists working on the 
hybrid rice programme of the Indian Council 
of AgricuHural Research have successfully 
identified five cytoplasmic male sterile lines' 
essential for hybridisation of paddy; and 

(d) if so, to what extent this will help to 
increase paddy production? 

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Paddy production will Increase, In 
the course, depending upon the Increase In 
the productivity and area coverage under 
hybrid rice. 

Assam Asherles Development 
Corporation 

4072. SHRI UDDHAB BARMAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Assam Fisheries 
Development Corporation has ~en receiving 
aid from World Food Programme; 

(b) If so, whether the aid has been 
suspended; and 

(c) If so, the reasons therefor? 

THE MINISTER OF STATE IN Tt1E 
MINISTRY OF AGRICULTURE (SHR 
MULLAPPALL Y RAMACHANDRAN): (a 
Yes, Sir. 

(b) No, Sir. 

(c) Question does not arise. 

World Bank ASSistance for Hyderabad 
water Supply Scheme 

4073.SHRI DHARAMABHIKSHAM:WDI 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the proposals of And"ra 
Pradesh Govemment regarding drinking 
water scheme of. Hyderabad with World 
Bank asnistance is pending with Union 
Government; 

(b) if so, the detaiis thereof; and 

(c) the time by which it is likely to be 
cieared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). A 
project propOsal for augmentation of water 
supply to the twin cities of Hyderabad and 
Secunderabad from Nagarjunasagar at an 
estimated cost of Rs. 640 crorese for World 
Bark assistance is under revision by the 
Govt. of Andhra Pradesh from technical and 
financial angle as well as for undertaking 
certain studies as per advice of the Union 
Government and the World Bank 
respectively. 

(c) No definite time can be Indicated at 
present. 
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Savlng-Cum-Relief Scheme for Inland (b) whether the Government have 

• Fishermen decided notto allotthe shops on 'no profit no 

4074. SHRITHAYILJOHN ANJALOSE: 
Will the Minister of AGRICULTURE be 
.pleased to state: 

(a) whether the Government of Kerala 
have submitted any representation for 
·saving-cum-relief scheme for inland 
fishermen·; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPP.ALL Y RAMACHANDRAN): (a) 

• Yes, Sir. 

(b) and (c). The Kerala Government 
proposal envisages extension of the on-
going Centrally Sponsored .Scheme of 
Savings-cum-Relief for marine Fishermen to 
Inland fist'iermen. Comments have been 
invited from other states, particularly inland 
states, on the suggestion of Kerala 
Government, in order to process the case. 

Reserved Quota in Shops/StallS! 
Kloskslopen Platforms for. SCsiSTs. 

4075. SHRI ANADI CHARAN DAS: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given to part (b) 
of Unstarred Question No. 5574 on April 1, 
1992 regarding shopping complexes by DDA 
and state: 

(a) the number of shops/stallsl1<iosks/ 
open platforms etc. likely to be allotted to 
SCslSTs against their 25% reserved quota 
in each place as shown in Annexxure ' B' or 
reply referred above, market-wise, 
separately; 

loss basis' and to charge approximately the 
average auction price from the members of 
SCslSTs; 

(c) whether the Government have also 
issued instructions not to allot the shops 
which have the plinth area of 20 meters and 
above, to SC/ST category; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUCNAHALAM): (a) As per the 
statement attached. 

(b) Shops are ~lIotted by DDA to 
members of Scheduled Caters Scheduled 
Tribes on fixed priec. Fixed Price is calculated 
by addition of maintenance charges to the 
reserve price. Reserve price is fixed by 
reducing the average auction rate of the 
shops in the immediate proceedings year by 
10% subject to the condition that the reserve 
price so fixed is not less than the reserve 
price worked out on the basis of formula laid 
down by the Authority with the modification 
that the cost of land is taken at cost of 
acquisition and development, irrespective of 
the size of the shop, as approved by the 
Authority. 

(c) There is no such government 
direction, but it was decided by the Authority's 
Resolution that shops not exceeding 29 sq. 
meters plinth area may so be allotted to the 
Scheduled Castes/Scheduled Tribes 
categories. 

(d) This was with a view to make 
available reserve shops at a price which is 
affordable by the Scheduled Castel 
Scheduled Tribes categories. 
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S.No. Marl(et No. of shopslstalls/kioskslplataforms 
to be allotted to Scheduled Castes 

Scheduled Tribes 

1. Rohini Sector 3,6,7,11,13,15,16 126 

2. Dilshad Garden 2 

3. Pushpanjafi Enclave 10 

4. Saini Enclave 7 

5. MayurVihar 8 

6. Preet Vihar 16 

7. Rshtriyanjan 5 

8. Elishan Jain H.B.S. 11 

9. Srestha Vihar 12 

10. Mansarover Park Details (lot available 

11. Shastri Park 7 

12. Jhilmil 5 

13. Kondli Gharoli 20 

14. Laxmi Nagar Distt. Centre 16 

15. Sheikh Sarai 16 

16. Friends Colony 37 . 

17. Jamrudpur 16 

18. Yusul Sarai 6 

19 .. Mayapuri DetailS not available 

20. Kriti Nagar ware Housing -do-

21. Rakasha Vihar Vikas puri 8 

22. Serai Sohal, man~alapuri 4 

23. Meera Bagh CHBS 11 
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S. No. Market No. of shopslstallsl1closlcslplataforms 
to be allotted to Scheduled Castes 

Scheduled Tribes 

24. Near Galaxy Vikaspuri 12 

25. Pasch 1m Vlhar 50 

26. Kaikaji Site no. 24 and 42 
27. Kalkajl Site No, 37 and 38 

28. Sarita Vihar' 

29. Sarita Vihar' 33 

30. Sarita bihar 

31. Madangir 11 

32. Pamposh Enclave Details not available 

33. Vikaspuri 40 

34. Rajpuri Garden 32 

35. Hari Nagar 3 

3S. Rajinder Nagar ,38 

37. Paschimpuri 51 

38. Janakpuri 5 

49. BerSaral 7 

40. Vasant Kunj 5 

41 .• Pitarnpura 83 

42. Shalimar Bagh 8 

43. Narela' 44 

44. Gulabi Bagh 6 

45. lawrence Road Detail not made available 

46. Ashok Vihar -do-

47. Blndapura (Owarka) 5 



245 Written Answers AGRAHAYANA 26, 1914 (SAKA) Written Answers 246 
liberal Ball Orders THE MINISTER OF STATE IN THE 

4076. SHRI MADAN LAL KHURANA: 
WIN the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the attention of the 
Government haS been drawn to the news 
item captioned -Fallout of Vishnu Pandit 
case: HC mov8d against liberal bail orders-
appearing in the Hindustan Times dated 
November 28, 1992; and 

(b) If so, the facts thereof and the 
reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STAtE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Cal Yes, Sir. The news-Item states 
that bail had been granted by an Additional 
-SessionsJudge to accused persons in seven 
heinous cases relating to charge of murder, 
rape, kidnapping, robbery, etc. 

(b) The Deihl Administration has 
reported that appeals have been filed in all 
the seven cases in the Delhi High Court 
against bail orders granted by the Additional 
Sessions Judge. 

Dally Wages In Andaman and Nlcobar 
Administration 

4077 . .sHRI R/.JESH KUMAR: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a)thenumberofdailywagesmazdoors 
on rolls of Andaman and Nicobar Islands 
Administration as on November 30, 1992; 

(b) the number of them-recruited from 
emp~ymentexchanges;and 

Cc) the deployment oftheS~ mazdoors? 

MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (Q) 5932 

(b) 121 

(c) The 5932 daily rated mazdoors are 
deployed in various departments of the UT 
administration at various places in the A & N 
Islands. . 

exploration of 011 and Natural Ga. In 
Mahara.htra 

4078. SHRI ANNA JOSHI: Will th8 
Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 

<a) whether the Government have 
approved any scheme for exploration and 
drilling o.f oil and natural gas In Maharashtra 
during the Eighth Pian; 

(b) if so, the details thereof; and 

(c) the funds earmarked therefor? 

THE MINISTER OF PETROLEUM 
AND NATURAL GAS (SHRI B, 
SHANKARANAND): (al No, Sir. 

(b) and (cl. Do not arise. 

Repair of Residential Government 
Accommodation 

4079. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEV'=LOPMENT be pleased to state: 

<a) whether extensive repairs had to be 
undertaken In the Government residential 
accommodation In Deihl which are less than 
25 yearS old; 

(b) If so, the details thereof and the 
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(c) ihe measures taken 10 ensure that 
proper supervision is exercised on the 
material used by the contributors in 
construction of buildings, repairs etc.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) CPWD 
undertakes annual repair/maintenance works 
in all the residential buildings irrespective of 
the fact whether they are less than 25 years 
old or more. 

(b) Does not arise in view of reply to 
part (a) above. 

(c) Periodical inspection is carried out 
, at regular intervals by various levels of CPWD 

officials. The officials also interact with 
Residential Welfare Associations and the 
allottes, from time to time. 

[ Trat7slation] 

Maintenance of Servant quarters 
of North and South Avenues 

4080. SHRI VISHWANATH SHASTRI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the annual expenditure incurred on 
the maintenance of servant quarters of MP's 
quarters in the North Avenue and South 
Avenue, New Delhi; 

(b) whether most of these servant 
quarters are in poor condition and lack basic 
facilities; an_d 

(c) if so, the action Government propose 
to take to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No separate 

expenditure account for maintenance of 
servant quarters is kept by the CPWD. 
Combined maintenance estimates forworks 
of t.~Ps flats together with servant quarters, 
are prepared in accordance with the 
prescribed yardstick, and the expenditure is 
incur(pd accordingly. 

(b) No, Sir. 

(c) Does not arise in view of reply to 
part (b) above. 

(English] 

Identification of Reservoirs 

4081. DR. KRUPASINDHU BHOI: Will 
the Minister of AGRiCULTURE be·pleased 
to state: 

(a) the number of fishing reservoirs 
identified for modernisation with Central 
assistance in Orissa; 

(b) the location.of such reservoirs; 

(c) the quantum of central assistance 
made available therefor; 

(d) the steps taken for modernising 
these reservoirs: 

(e) whether further aid and assistance 
is proposed to be taken from the World Bank; 
and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF AGRICULTURE (SHRI 
MULLAPALL Y RAMACHANDRAN): (a) and 
(b). Sixty reservoirs have been identified in 
Orissa under the World Bank aided Shrimp 
and Fish Culture Project for development of 
fisheries. These are located in Cuttack, 
Dhenkanal, Ganjam, Kalahandi, Keonjhar, 
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Koraput, Mayurbhanj, Phulbani, Puri, 
Sambhalpur, Sundergarh districts. 

(c) to (f). The cost estimates for the 
re~rvoircomponent of th~projectforOrissa, 
as worked out by the World Bank is Rs. 6,44, 
13, 400/- which includes the cost on civil 
works, equipment building and roads, fishing 
boats, vehicles, survey and engineering 
design, working capital, training and technical 
assistance besides costs on support servioes 

, and contingencies. Of this amount, about 90 
per cent will be available above as World 
·Bank loan for implementation of the Project, 
through Government of India over the total 
project implementation period of 7 years 
starting from 1992-93. 

The steps to modernise these 
reservoirs include stocking of reservoirs by 
large size fingerlings of culturable species of 
fish in proper density and construction of 
rearing ponds and pen enclosures and 
prov'ision for equipment for harvesting t~e 
fishinQ., like fmng boats and gear. 

Since the project has commenced in 
1992-93 only, the question of seeking further 
aid and assistance does not arise. 

Spurious LPG Cylinders 

4082. SHRI SOBANA 
DREESWARA RAO 
VADDE: 

SHRI GAY A PRASAD KORI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether a large number of spurious 
LPG cylinders are in use in the country; 

(b) if so, the number of spurious 
cylinders seized during the last year, State-
wise; and 

(c) the steps taken by the Govemment 

to check such practice? 

THE MINISTER OF PEiROLEUM 
AND NATURAL GAS (SHRI B. 
SHANKARANAND):·(a) Oil Companies have 
reported circulation of some spurious 
cylinders in the system. 

(b) The information is being collected 
and will be laid on the Table of the Sabha. 

(c) Field officers of the Oil Companies 
keep a watch on the circulation of spurious 
cylinders iun the system. Raids are conducted 
on suspected premises. Wheneverspurious 
cylinders are detected by the Oil Marketing 
Companies, they are immediately destroyed, 
When such cylinders are detected from the 
LPG agenciesltrsnsporters, they are issued 
'caution/warning letters and a penal rate of 
Rs. 1500 per spurious cylinder is charged 
from them. 

Allotment of Franchise by Multi-
National Companies 

4083. SHRI SANATKUMAR MANDAL: 
Will the Minister of FOOD PROCESSING 
INDL'STRIES be pleased to state: 

(a) whether any guidelines have been 
laid down by the Government in toe matter of 
allotment of franchisee for botlling and 
marketing of soft drinks and snack foods 
manufactured by various multinational 
companies like Coca Cola International in 
India to the Indian Companies; 

(b) if so, the detailS thereof; 

(c) if not, how this franchise is being 
given 'to the Indian Companies by these 
multi-nationals at present; and 

(d) the particulars of the various 
multinationals manufacturing soft drinks and 
other snack foods in India, which have given 
such franchise to the various Indian 
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Corrpanles and the terms and conditions Assam, B,ihar, Gujarat, Karnataka, 
relating thereto? Maharashtra, Tamil Nadu & Uttar Pradesh 

mE MINISTER OF STATE OF mE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES(SHRI GIRIDHAR 
GOMANGO)(a), No, Sir. 

(b) Does not arise. 

(c) and (d). MIs. Pepsi Foods Limited 
Is the only multinational company in India at 
present manufacturing soft drink concentrate 
and snack 'oods. As reported, franchises 
are given by them after evaluating t'le 
background and capabUity of applicant Indian 
Companies to promote the sale of relevant 
products. 

Minorities Commissions 

4084. SHAI SYEDSHAHABUDIN: Will 
the Minister of WELFARE be pleased to 
state: 

(a) the States which had Minorities 
Commissions as on October 1, 1992 with the 
date of thalr last reconstitution; 

(b) the names of the States Included in 
(a) above which have accorded statutory 
status to their MinoritieS Commissions; 

(c) the na~s of the States which had 
established a Commission but which have 
subsequently abolished them; 

(d) whether the Union Government 
have urged the States which have no 
Commission to establish them and which 

, ~ave Commissions to give them statutory 
'status; and 

(e) if so, the details thereof? 

mE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) As perthe Information 
available, as on 1. 10.92. Andhra Pradesh, 

have set up minorities commissions, boards. 
Out of these, Tamil Nadu, Assam and 
Maharashtra have reconstituted their 
commissions, board on 24.7.1991, 20 1.1991 
and 17.2. 1992 respectively. 

(b) Out of the State Minorities 
Commissions/boards mentioned In (a) above, 
Bihar State Religious and Linguistic Minorities 
Commission has been set up underthe Bihar 
State Minorities Commission Act, 1991. 

(c) Madhya Pradesh State Minorities 
Commission has been merged into state's 
Human rights Commission with effect from 
6th January, 1992. In UP, a Govt. 
Communique was issued on 27.7.1992 about 
setting up a U.P. Human Rights Commission 
to replace the U.P. Minorities Commission. 

(d) Tne Central Government , as a 
matter of Policy, considers that it is for the 
State Governments to examine the need for 
setting up State level Minorities Commissionsl 
Boards and take a decision in the matter. No 
formal instemotions have, therefore, been 
issued to the State Governments to establish 
such instructions. 

(e) Does not arise. 

Financial Assistance to Madhya 
Pradesh for Housing 

4085. SHRI SHIVRAJ SINGH 
CHAUHAN: will the Minister of URBAN 
DEVelOPMENT be pleased to state: 

(a) the extent of financial assistance 
allocated to Madhya Pradesh under housing 
projects during the period from March 1990 
to October, 1992; 

(b) whether the said amount has been 
utilised fully; 
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(c) if so, the details thereof; and MINISTRY OF URBAN DEVELOPMENT 

(d) the extent of financial assistance 
proposed to be allocated dufing the Eighth 
Five Year Plan? 

THE MINISTER OF STATE IN THE 

(SHRI M. ARUNACHALAM): (a) to (c). The 
financial assistance allocated/sanctioned to 
Government of Madt)ya Pradesh for housing 
sc'hemes by Central Government and various 
national level' housing finance institutions, 
and expenditure incurred, during the year 
90-91,91-92 and 92-93 was as under: 
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ceQ ,,~ " ... bre. up of ~ toted T.......".t .. ~_ 
"aYai&abIt¥~these.mesdufing 
the ~ ~ 01 '" 8th PIari b .. not 
been *olked 'QUI 10 tar. 

s.ntorttr ~ ~t I,'dncIptlll,lDEOs of 
Andaman and NIcobar ~Inlstratlon 

4086. SHRt BHUPINOER SINGH . ' , 

HOOPA: Will the Minister of HOME 
AFFAIRS b8 pleased to refer to the reply 
given to Unstarred Question Dy. No. 1080 
dated March 18, 1990 regarding Seniority Ust 
of PrincipalslpEOs of Andaman and Nicobar 
Administration and state; 

(a) whether the joint seniority list has 
been finalised; 

(b) if so, the details thereof; 

(cl if not, the reasons therefor; and 

(d) the time by which It is likely to be 
finalised? 

• TJif "INIS~R OF ST~TE IN THE 
MlNISTRYOFP~IAMENTARY AFFAtR~ 
AND NIN.ST~Jl OF STATE IN THE 
MINISTAYOFHOUE AFFAIAS (SHRI MJA. 
JACOB): (a) No, Sir. 

(b) OC)Qs ,not arise, 

(c) It hal not been pos.sible to fin~lis~ 
th, senio~ list ~,t~ pe~nc~~ c1i$PUt~ 
claims regarding InI$r-.-$eniPpty of' di~ 

~ '. ' . . , . . ~ "./" . '.' .' '. . 
recruits and p!'OmotE!e officers. 

40.7., D~. LA¥MIt'~~V+.tt 
P~VA: Will the ",",.r of HO.u.: 
AFFAIRS be pleased Jo SlabJ: ' 
'. . 4 

ca) whet~the GovttI'RlJWl1t hav, ~J 
information rega~~$Ou~oft~~ 
impaItedto the terronsas ~ k.I ~; 

(b) if so, the ~ the~; ~"" 

(c) the steps ~en by the ~oy~me~ 
In this regard? ' . , 

THE ,MINISTER ()f STA~ ~ l11E 
MIN!STRYQFPAALIAtiENTAAY AFfAIRS 
AND ~1N.J~TEfl OF ST~t~ I~' t~ 
MINISTAYOFHOME AFFAJflS (SHRI..t.N. 
JACOB): (a) to (c): Yes, Sir. the 99~e~ 
is aware that Pakistan ~, py,~ i~, 
remained t,tle main ~\.Irce ~'!rain~ JO 
terrorists Q~rat!ng In 1nqilJ.- lhe ~~ hC!, 
been taken up with Pakistan. a~~~ ~ 
appropriatQ level. ~e GOY~1ll h;rl~ 
also initiated all nece$$atW ,~ ,~" 
steps tpctleck infiltration of~rrQfi$~t~ 
in P~$~, Ylb~ 1~tb9ft"R~~~ 
of ~ymeflt pf pa@-milita'l'0~8s, tbft 
ipt,(isiHed patrolling and i!i$ug ,~ 

sophistICated border. su·rveillanc:e 
equip!ll!3nts. 

~lly flan~bl ~N~ 

408".. SHRI NBUTY~.~~"V~ 
~~¥ ~K: Wi~ .h~ t.4in~~r of tI~g~ 
PJ:~FlQPf,4FNT .fl.e p",ased l~ st. ,he 
,~~~ of thEtp!"O$J~mmes Qrg~~ ~~~ 
Ho"~fflEIpt ~Q'he pir\h aP,ll~~~ ~,~~ 
St)rl ~~jiv (3~cIhl and Ul~ '~JlSI.JJ"" 
incu~ J~~repr? 
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organised by th~ Ministry of Urban JACOB): (a) to (c). The Government of 
Development on the 20th August, 1992 at Jammu and Kashmir have informed that 
'VirBhumi',thesamadhiofShriRajivGandhi they have incurred additional expenditure 
to commemorate hie bi,1h anniversary. The over and above the normal expenses on law 
programme started with invocation from and Order of the State, on securtty and relief _ 
Atherwa Veda, consi ;te j of devotional music related matters and have requested for 
from different faith~ ar_d ended with floral special financial aSGistance in this regard. 
tributestothedepart::d ;oulpresentedby48 The request of the State Government is 
school children. An expanditure of Rs. 2,45. under consideration of the Government of 
900/- approximately v:as incurred OJ! the India. 
arrangements ofthe function by this Ministry. 

Reimbursement of Expenditure 
Incurred by J6< K Government 

4089. SHRI GURUDAS KAMAT: Will 
the Minister of HOrvlE AFFAIRS be pleased 
to state: 

(a) whether the Government of Jammu 
and Kashmir has requested the Union 
Government to reimburse the expenditure 
incurred by it on sec.uri~y related heads and 
on migrants: 

(b) if so, the datails thereof; and 

(c) the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 

Infiltrators and Exfiltrators In J& K 

4090. SHRI TEJSINGHRAO 
BHONSLE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of 'inflitrators and 
exfiltrators apprehended on the Line of Actual 
control in Jammu and Kashmir during 1992 
so far, moth -wise: and 

(b) the number of such persons killed 
in such operations during the above penod, 
month-wise? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) and (b). On the basis of 
information available in the Ministry of Home 
A!1airs, a statement in reply attached. 

STATEMENT 

Particulars of ;nfi!tratorslexfiltrators apprehended I killed on the Line of Actu;ll Control in 
Jammu and kashmir curing 1992 (upto November, 92) 

Month InfiltratorslExfiltrators 

Arrested Killt:J 

January 4 

February 2 2 
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Month InfiltratorslExfiltrators 

AffI:~sted Killed 

M.arch 

April 

May 35 

June 7 

July 20 

August 5 

September 15 

October 15 

Noveber 6 

Total 109 

Tribal Master Plan 

4091. SHRI CHANDRESH PATEL: Will 
the Ministerof WELFARE be pleased to st(lte: 

(a) whether the Government propose to 
introduce a tribal master Plan for Panch Mahal 
Dang Tribal district of Gujarat; and 

(b) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) and (b).No, Sir. 
However, a perspective Plan is proposed to 
be formulated by the Government of Gujarat 
covering the entire tribal areas including Panch 
Mahal and Dang districts. 

Welfare Schemes for SCl/ST. 

4092. SHRI PRAKASH V. PATIL: 
SHRI LALIT ORAON: 

11 

13 

28 

12 

13 

9 

33 

126 

Will the Minister of WELFARE be 
pleased to state: 

(a) The schemes launched for the 
welfare of SC/STs in various States and the 
amount allocated by the Union Government 
and spent by the State Governments for 
such schemes during the last three years; 

(b) whether the target fixed for each 
year has been achieved; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a)to(d). statement I, l~ 
III, IV, are attached. 
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4093. 

Civic S8fVlces in Deffil 

SHRI SATYA DEO SINGH: 
SHRI SRIJBH USHAN 

SHARAN SINGH: 

Will the Minister 'Qf URBAN 
DEVELOPMENT be pleUed to state: 

(a) whether the Govemmentpr\)pOssto 
handoV$rvarlo\JScMcservidesinDelhisuch 
as power, water, sewage disposal, transport 
and other community services to the private 
sector; , 

(b) " so, the details thereof and the 
reasons therefor; and 

(c) the ~tep proposed to be taken to 
absorb the staff working in these 
organisations? 

(c) the step proposed to be taken to 
absorb the statf working in these 
organisations? 

THE MINISTER OF STATE IN THE 
MINISTRV OF URBAN DEVelOPMENT 
(SHRI M. ARUNACHAlAM): (~) to (c). With 
a view to in1>rOvingetficiency of management 
of various civic services and the resources 
available, various measurers have been 
under consideratiOn of the 'Government 
including Involvement of private sector for 
the provision of civic services. However, no 
specific schef!18 to hangover various civic 
services In Deihl to private sector, ~as been 
finalised by the Government. 

4094. 

RapId Adktn Fo~ 

SHRIMATI BHAVANA 
CHIKAHILIA: 

SHFU MOHAMMAD ALI 
ASHRAF FATMI: 

• SHRI 'UAHDENDRA 

"KLMAR SlfOGH 
. THAKUR: 
SHRI RAM LAKHAM 

SINGH YADAV: 
SHRI DEVI BUX SINGH: 

WtUtheMinisfiJrof HOME AFFAtRSbe 
pleased to ~tate: 

(a) when was Rapid Action Force 
(RAF) conStituted; 

(b) the number of jawans and officerS 
recruited to the force so far; 

(c) the procedure for selection to the 
Force; 

(d) whether the Force is under the 
administrate control of the Union 
Gover.nment; and 

(e) the names of the places where the 
said force has been deployed at -present? 

THE MINIsTER OF STATE 1N THE 
MINISTRVOFPARlIAMENTARYAFfAlRS 
AND MINISTER OF STATE IN l'HE 
MINISTRV OF HOME AFFAIRS (SHRIM:M. 
JACOB): (a) Orders about constituting 1he 
Rapid N;:tidn Force (RAF) were issued on 
11.12.1991 and it was made operational on 
7.10.1992. 

(b) 11517 Jawans and Officers have 
been appointed in the Rapid Action Force. 

(c) The personnel in the 'Rapid Action 
ForCe have been selected from amongst 
serving members of the Central Reserve 
Police Force. 

(d) The Force is part of CRPF which 
"functions unclerthe administrative control of 
the Central Govemment. 

(e) The 'Force Is currently deplOyed In 
Uttar Pradesh. 
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Dowry Cases In Delhi 

4095. SHRI DILEEP BHAI SNAHANI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of dowry cases reported 
in Delhi during 1991 and 1992 so far; 

(b) the action taken against the guilty 
persons; and 

(CI the remedial measures taken or 
being taken to keep acheck on dowry cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The number of dowry 
cases reported in variOus police stations in 
Delhi during the years 1991 (upto 30.11.92) 

, and the action taken against the accused 
persons is given }n the statement attached. 

(c) the following remedial measures 
have been taken to keep a check on dowry 
cases: 

(i) The Dowry prohibition Act, 1961 
has been amended by the Dowry 
Prohibition Act of 1984 and 1986 
wherein all the offences have been 
made congizable. non-bailable and 
non-compound able. The Act is 
applicable to the whole of Union 
Territory of Delhi. . 

(ii) A new Section 498-A IPC has been 
inserted and made cognizable. It 

deals with cases of harassments 
and cruelty to women by their 
husbands and in-laws 

(iii) Section 304-8 IPC has been Inserted 
which deals withthedeath oIY. :lmen 
within 7 yeas of marriage· if the 
death occurs due to bums, bodily 
injury or dUQ to other un-natural 
causes and it is shown that soon 
before her d~ath she was harassed 
due to dowry demandj. 

(iv) As per section 7 (ii) of Dowry 
prohibition Act, . some women 
organisations have been issued 
certificate to file complaints of dowry 
offenses. . 

(v) In the Indian Evidence Act new 
sections 113Aand 1139 have been 
inserted which deal with 
presumption by the court as to 
cases under section 306 IPC and 
304-8IPC. 

(vi) According to an amendment in 
section 176 Cr. P.C., an inquest is 
mandatory by the SDM where 
women suffers un rtatural death 
within 7 years of marriage. 

(vii) A Special Unit namely 'Crime Against 
Wome.n' had been set up in Delhi in 
1983, which is headed by a Deputy 
Commissioner of Police to look into 
such inCidents of crime. Apart from 
these, Women Cells have been set 
up in each Distt. under Women is 
epctors with sufficient number of 
Women Pplica Officers/staff. 
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4096. SHRI SATYA DEO SINGH: 
SHRI BRW SHUSHAN 

SHARAN SINGH: 
SHRI RAJENDRA KUMAR 

SHARMA: 

WiD the Minister of AGRICULTURE be 
pleased to state: . 

(3) whether the farmers in Delhi and 
neatby areas have suffered huge losses due 
to damqge caused to their mustard crop; 

(b) if so. the reasons therefor; and . 

(c) the steps taken by the Govemment 
to compensate these farme(s? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUl,.lAPPALLY RAMACHANDRAN): (a) to 
(c). There has ~!'In 'no complaint frol)1 Delhi 
arl~ surroundirig areas Clb0ut the huge losses 
pf ITIustard crf!p. Ho~e\(er. due to attack of 
p~int~cI Q49. th" ~ .. rly so)!Vn crop has been 
~ma9ec.1 . iRe ~~ ~l,<t~nt. The farmers 
hayetleen ~i~ to tak~ up plant protection 
measur~s t>y th~ cpncerned Statesl 
Govern~nt authorities. 

t:i'l""lQg ¥r~' With "~ 
"~~l~nc:, 

4P97. ~HB,I PF;AM~p,.L SIl'i~H 
MALIK: Will the ..,inister of URBAN 

DEVELOPMENT be pleased to stat~: 

Ca) the nul1'Qin'OfhOU$ing project$being 
ItrylIemented With HUDCO assI.anee In 
Haryana; 

(b) the number of houses being 
cons~cted under eaCh project; and 

(c) the time by which the construction 
wort of these projects is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARAUNACHAlAM) (a) Since its 
inception and upto 30.10-.92 HUDCO is 
reported to have sanctioned 189 housing 
projects to different borrowing agencies In 
Haryana. 

(b) The total number of dwelling units 
sanctioned by HUDCO for the above 
mentioned schemes are 82569. A statement 
indicating scheme wise dwellings sanctioned 
by HUDCO to vario\Js borrowing agencies in 
Haryana is attached. 

(0) HUDeO is only a financial agency 
and the construction work of sanctioned 

. project is taken up by the borrowing agencies. 
As per available reports. 148 our of 189 
projects have been completed by the 
borrowing agencies. 
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Insurgency In North -East 

4098. SHRIMATIBIBHUKUMARIDEVI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Minister of State for 
Home Affairs made an on-the -spot study of 
the insurgency situation in Tripura and other 
North-Eastem States recently; . 

(b) if so, the details thereof; and' 

(c)'the reaction of the Govemment in 
this regard? 

THE MINISTER OF STATE- IN TH~ 
MINISTRY OF PARLIAMENTARY AFFAIRS 
'AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). During the !,:urrent year, 
Minister of State for Home Affairs visited 
various States of the North-Eastern region 
from time to time. the insurgency and the 
law and order situaticn were reviewed in 
such meetings with the concerned State 
Governments including the Govemment of 
Tripura. The Central Government has been 
rendering necessary assistance to State 
Governments al their request in respect of 
deployment of paramilitary forces. In such 

visit, the policy to deal firmly with Insurgent 
elements get invariably reiterated 

[ Translation) 

Construction work by N.B. C.C. In 
Bihar 

4099. SHRI SHIBU SOREN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of the buildings,roads 
and bridges being constructed by the National 
Constructions Corporation In Bihar; 

(b) the year-wise details of the 
expenditure being incurred on aU such 
constructions since January 1990; 

(c) the details of wor1<s completed so far 
and those which are still incompleted; 

(d)the reasonsfordelayin the completion 
of the said wor1<s; and 

(e) the extent of cost escalation as a 
result thereof? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF URBAN DEVELOPMENT 
(SHRI M ARUNACHALAM): (a) to (c). The 
information is given in the statement attached. 
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Autonomous Hill Development Council 

4100. SHRI VILAS MUTTEMWAR: 
SHRI GOVINDRAO NIKAM: 
SHRIMATI PRATIBHA 

DEVISINGH PATIL: 
SHRIMATI DIL KUMAR I 

BHANDARI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetherthe Government propose to 
set up an Autonomous Hill Development 
Council for Leh and Kargil districts of Ladakh; 

(b) if so, the details thereof; 

(c) whether any meeting in this regard 
has been held recently; and 

(d) if so, the outcome thereof? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 

, JACOB): (a) to (d). A tripartite Agreement 
was signed on 29.10.1989 between the 
Ladakh J3uddhist Association on the one 
hand and the representatives State and 
Central Government on the other. Underthis 
Agreement, the Ladakh Buddhist Association 
agreed to drop their demand for Union 
Terrnory status for Ladakh. tt was also 
agreed that a satisfactory and mutually 
acceptable solution to the various problems 
of the people of Ladakh region will be worked 
out, and a memorandum submitted by the 
Ladakh BuddhistAssociation, which included 
the demand for Autonomous "Hill Council, 
would also be taken up for detailed 
consideration. The Central Govt. had agreed 
to lend its good offices to the State 
Government at all stages in this endeavour. 

In pursuance of the Agreement, the 
representatives of Ladakh Bud<lhist 

Association met the Governor, J&K on 
10.1.1990 and presented a memorandum 
containing an outline and framework for a 
proposal Hill Council for Ladakh. 
Subsequently a revised proposal was also 
given by them in May, 1992. 

These proposals were discussed initially 
at the State Government level and later in a 
series of official level meetings in the 
Government of India held in April, May and 
June, 1992 in which represe'ntatives of the 
State Government and the LBA were also 
present, The last meeting was held on 28th 
and 29th November, 1992. 

The areas requiring further examination 
were identil1ed and it was decided that they 
would be examined and discussed further 
by representatives of Ladakh Buddhist 
Association and Ladakh Muslim Association 
with the State Govemment and there after 
will be taken up for further discussions at the 
official level in the Govemment of India. 

[English] 

Second Basin at Hazlra 

4101. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE FERNANDES: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) . whether the Government have 
received any proposals from the Oil and 
Natural Gas Commission for the Second 
Basin at Hazira gas trunk pipeline and to lay 
ICP-Heera trunk pipelines; 

(b) if so, whether the Govemment have 
approved the proposals; and 

. (c) if so, the expenditure involved 
therein? 
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THE MINISTER OF PETROLEUM AND (b) Doe.s not arise. 

NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Bassein -Hazira pi~line and 
ICP Heera pipeline have been approved at 
a cost of Rs. 1974.33 crores and Rs. 704.16 
crores, respectively. 

• [Translation] 

Exploration of Oil and Natural Gas in 
Rajasthan 

4102. SHRI MANPHOOL SINGH: Will 
the Ministerof PETROL'=UMAND NATURAL 
GAS be pleased to state: 

(a) whether !he pace of work of 
exploration of oil an~ gas in Raiasthan is 
slow; 

(b) if so, the reasons therefor; 

(c) the deiails of progress made in 
exploration work in the State so far; 

(d) the amount allocated to Rajasthan 
forthis purpose under the Eighth Five Year 
Plan? and ' 

(e) the details of target fixed in this 
, regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI _ B. 
SHANKARANAND): (c.) No, Sir. 

Year Claims Paid 
(Rs. in lakhs) 

1989-90 84.40 

1990-91 89.16 

1991-92 ., 2005.40 

(c) So' far 63 exploratory. wells have 
been drilled and 40,544 SLK and 11,179 
GLK of 2-D and 300 sq. kms. of 3-D survey 
work has been carried out in Rajasthan. 

(d) and (e). During 8th Plan period, a 
total outlay of Rs. 245 crores has been 
proposed for acqUisition of 9000 SLK and 
3012 GLK of 2-D and 300 sq. kms. of 3-D 
seismic data and drilling of so exploratory 
wells. 

[English] 

Crop Insuran~e Scheme 

4103. SHRI ASH OK ANANDRAO 
DESHMUKH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the claims disbursed during the last 
three years under the Crop Insurance 
Scheme in Maharashtra; and 

(b) the number of farmers benefited 
under this scheme during this period in 
Mal?arashtra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL lURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). The total amount is indemnity claims 
paid and number of farmers benefited during 
the last three years in Maharashtra under 
the Comprehensive Crop Insurance Scheme 
(CCIS). are as follows:-

Total No. of 
farmers benefited 

25884 

23276 

348618 
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Paddy Seeds 

4104. DR. P.R. GANGWAR: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the paddy seeds supplied 
to the farmers by the Government during 
current year were infected; 

(b) if so, the reasons therefor; 

(c) the. number of complaints received 
by the Government in this regard; and 

(d) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
No complaints has been received that supply 
of paddy seeds by Government during he 
current year were infected. 

(b) to (d). Does not arise. 

Women Battalion In Para-Military 
Forces 

4106. KUMARI VIMLA VERMA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of womert battalion in 
various para-military forces at present, Force-
wise; 

(b) whether the Government propose to 
set up more women battalion in these 
paramilitary forces; 

(c) if so, the de~ails in this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) There is at present one Mahila 
battalion in CRPF. 

(b) to (d). A proposal to raise another 
Mahila Battalion ofCRPF, cOn'lprising women 
personnel is under consideration. 

Terrorism in Teral 

4107. SHRI GAY A PRASAD KORI: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whetherthe Union Government have 
prepared any action plan to control the 
increasing· terrorist activities in Terai area of 
Uttar Pradesh; 

(b) if so, the details thereof; 

(c) whether there is proper coordination 
amongst the security forces in this area; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFA IRS (SHRI M.M. 
JACOB.): (a) and (b). All efforts are being 
made to curb the problem of terrorism in 
Terai Area of Uttar Pradesh. Assistance by 
way of allotment of sophisticated weapons, 
deployment of para-military forces· and 
financ.es have been provided to the l1xtent of 
availability. The Home Minister had convened 
a meeting in February, 1992 of Chief Ministers! 
Governors/Administrators' of 10 StateslUT 
Admns. including UP to discuss the spread 
of terrorism in States outside Punjab. It was 
decided in this Meeting to take coordinated 
measures to deal with terrorism, strengthen 
anti-terrorist operations and have frequent 
exchange/sharing of information amongst 
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(c) and (d). A Nodal Group has been 
functioning for coordi'lation and sharing of 
information about terrorist activities amongst 
the affected States. 

[English] 

Gall-British Gas Joint Venture 

4108. SHRI VIJAY NAVAL PATIL: Will 
the Ministerof PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Union Government have 
cleared the Gas Authority of India Limited 
(GAIL)- British Gas Joint venture for supply 
of piped natural gas to domestic and 
commercial purposes; 

(b) if so, the details thereof; 

(c) whether GAIL have any plans to 
extend the piped natural gas to consumers 
in other metropolitan cities; 

(d) if so, the time by which it is likely to 
be carried; and 

(e) if not, the reasons thereof? 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) Keeping in view'the availabilny of g'as 
and the allocations already made, further 
allocations could n')t be made. 

. Financial Assistance for Cooperative 
Group Hosing Scheme 

4109. SHRI RAMESH CHENNITHALA: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government have 
received any proposal for the finacial 
assistance for Cooperative Group Housing 
Scheme for. from the State Government of 
Kerala; 

(b) if so, the details thereof; 

(c) . whether the approval has been 
accorded and financial assistance released; 
and 

(d) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). No, 
Sir. However, housing being a State subject, 
Central assistance is given to the states in 
the shapes of 'block loans' and 'block grants' 
without being tied to a particular scheme or 
head of development. 

So far as HUDCO's financial assistance 
is concerned, upto 31.1 0.1992, HUDCO has 
sanctioned 6 projects of different cooperative 
societies amounting to Rs. 9.1 crores in the 
State of Kerala with loan commitment of Rs. 
6 crores. 

Milk Products 

4110. SHRI ANIL BASU: 
SHRI K.P. SINGH DEO: 

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 
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(a) whether it is a faci that the (d) if so, the details thereof? 

Government has allowed fareign 
collaborations and investment proposals for 
manufacture of milk products; 
j 

(b) if so, the details thereof; 

(c) whether indigenous capabilities are 
lacking in these areas; and 

Name ofrhe 
Indian Company 

Name of foreign 
collaborator 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (b). Government has 
approved the following two proposals to' 
manufacture milk products with foreign 
collaboration after announcing of new 
Indu~trial Policy: 

Proposed Item of 
Location Manufacture 

1. Lacto Proeign India 
Ltd., New Delhi 

(i) Mis. Seppo Ralli Kosi, Lactose, 
Dy. Finland & Mathura Casein, 

(ii) Mis. Valio Engg. (UP). Whey protein 
Ltd., Finland. 

2. Mis. Vis hal Lakto 
(India) Ltd., 

Mis. Valio E1gg. Palwal,' Lactose 
Ltd., Finland 

New Delhi. 

(c) and (d). The indigenous capabilities 
to manufacture Lactose and Casein is not 
satisfactory. 

Cultivable Land 

4111. SHRI RA-,-ILAL VARMA: 
SHRI BALRAJ PASSI: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the area of cultivable land, State-
wise; 

(b) the extent of increase in cultivable 
land during the Soventh Five Year Plan, 
State-wise; and 

(c) the target fixed for the Eighth Five 
Year Plan, State-wise? 

Faridabad 
(Haryana) 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUUAPPALLYRAMACHANDRAN): (a) and 
(b). A statement giving cultivable area for 
1989-90 (Provisional) as also the increase in 
cultivable area during the Seventh Five Year 
Plan Le. in 1989-90 over 1984-85, State-
wise is annexed. 

(c) No targets for cultivable land either at 
All India level or State-wise are fixed. However, 
under the centrally sponsored scheme of 
Reclamation of Alkali (Usar) soils, it is 
proposed to treat an area of 2.Slakh hectares 
during Eighth Plan period (1992-97). 

STATEMENT 

Cultivable Area for 1989-90 (Provisional) 
as also the absolute increase in cultivable 
area during the Seventh Five Year Plan 

i.fr. 1989-90 over 1984-85, Statewise. 
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3 ('000 hectares) 

State Cultivable Absolute increase 
area for decrease in cultivable 
1989-90 area in 1989-90 over 
(Provisional) 1984-85 

1. 2. 3. 

Andhra Pradesh 15918 (-) 258 

Assam 3229 

Bihar 11201 (-) 120 

Gujarat 12311 (-) 28 

Haryana 3800 (-) 30 

Himachal Pradesh 829 (.+) 11 

Jammu & Kashmir 1047 (. ) 4 

I- Kamataka 12894 (+) 48 
z 
LI.i 
::E Kerala 2450 (+) 16 UJ 
I-
~ Madhya Pradesh 22791 (. ) 8 (f) 

Maharashtra 21169 (-) 24 

Orissa 8058 (+) 623 

Punjab 4299 (+) 10 

Rajasthan 25679 !. ) 148 

Tamil Nadu 8392 (. ) 45 

Uttar Pradesh 20898 (+) 13 

West Bengal 5932 (-) 185 

Others 3576 (-) 181 

. All India 184473 (-) 280 

In the absebce of data for these years latest availabe information have been utilised. 
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Construction of Padestraln Sub-Ways 
In Deihl· 

4112. SHRIRAJVEERSINGH:Willthe 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment propose to 
construct pedestrain sub-ways in Delhi during 
the year 1992 in view of the increasing 
population. and traffic in Delhi; and 

(b) if so, the name of the places where 
these pedestrain sub-ways are proposed to 
be constructed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The new Delhi Municipal Committee 
has reportedthatthree subways have already 
been completed/commissioned Le. (i) at the 
Intersection of K.G. Marg with Connaught 
Circ\Js; (ii) Opposite Hanuman Temple-
Baba Kharak Singh Marg; and (iii) K.G. Marg 
near Hindustan Times Building. Work ontwa 
more subways at Pt. Pant Marg and Church 
Road is in progress. 

The Chief Engineer, P.W.D. Delhi Admn. 
has reported that five pedestrian subways 
are proposed to be constructed at the 
following locations:-

1. Vikas Marg-Laxmi Nagar. 

2. Ring Road -L P. Power Station 

3. Ring Road -Nauroji Nagar. 

4. Ring Road-Wazirpur Depot 

5. Palam Marg-Munlrka 1st Market. 

The Municipal Corporation of Delhi has 

reported that at present work Is In progress 
attwo places; (i) Constructi~n of subway on 
Lal Bahadur Shastri Marg near cremation 
ground and (ii) Construction of subway on 
Lala Lajpat Rai Marg in front of Defence • 
Colony. Another subway on Najafgarh Road 
near Tatarpur was started recently by MCD. 
Other subways planned by MCD during the 
current years are as underon which the work 
will be taken up after making site study and 
analysis of feasibility:-

1. Subway on the Mathura Road near 
Zoo. 

2. Subway on Pusa Road near Sorting 
Bal.es School. 

3. Pedestrian subway at Najafgarh 
Road near MIG flats Subhash 
Nagar, Titarpur, Rajouri Garden. 

4. . Subway across Lal BahadurShastri 
Marg ndar Defence Colony flyover. 

5. Subway at S. Zaffar Marg. 

6. Subway between N.D.S.E. Market 
on Ring Road. 

7. Subway at Lala Lajpath Rai Marg 
near Shri Ram College. 

8. Subway in front of KhanpurRoad in 
M.S. Road 

9. Subways under Sarai Rohilla over 
bridge to connect East Moti Bagh 
and West Moti Bag. 

10. Subway at Red Fort .Xing Chandni 
Chowk. 

11. Subway on G.T. Road near Sham 
La! CQ!!ege. 

12. Sl!bway or. Madangir Road No. 13 
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near approach road to Madangir (a) whether the World Bank assistance 
crossing. has been provided to Uttar Pradesh for its 

water supply an~.~anitation projects; 
13. Subway on Boulverd Road Tis . a I •• , 

Hazan. (b) if so, the details thereof; and 

[English) 

Losses In DMS 

4113. SHRI S.B. SIDNAL: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Delhi Milk Scheme 
incurring losses regularly; 

(b) H so, the reasons thereof; and 

(c) the steps taken by the Govemment 
to minimise the losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) The losses are primarily 0,' account 
ofthe low sale price of liquid milk supplied by 
Delhi Milk Scheme. 

(c) The steps include optimum utilisation 
, of capacity low per unit consumption of 

utilities and consumables, improvement in 
operational efficiency end periodical revision 
of sale price of milk and milk products to 
meet part of the losses. 

[ Translation} 

World Bank Assistance to U.P. for 
Water Supply and Sanitation 

4114. SHRI RAM BADAN: 
SHRI ARJUN SINGH YADAV: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(c) the name of the districts where work 
has been undertaken under this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). An Uttar Pradesh Urban 
Developme~t Project with water supply and 
sewerage component is under 
implementation with World bank assistance 
of US $135.0 million since 1987. The towns 
covered under the project are Kanpur, Agra, 
Varanasi, Allahabad, Lucknow, Barielly, 
Moradabad, Gorakhpur, Aligarh, Saharanpur, 
Ghaziabad; Dehradun, Nainital, Jh:lnsi, and 
Merrut. 

[English) 

Homeless Trlbals 

4115. SHRI HARI KISHORE SINGH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthere is any record available 
forthe homeless people in the tribal areas of 
Bihar; 

(b) if so, whether the Government 
propose to conduct a survey in the tribal 
areas; 

(c) if not, the reasons therefor; and 

(d) the. steps proposed to be taken for 
their rehabilitation? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF URBAN DEVELOPMENT eating houses in MCD areas su~ect to 
(SHRI M. ARUNACHALAM): (a) No, Sir. fulfilment of the technical requirement laid 

(b) to (d). Housi1g is a state subject and 
hence it is for the State Government to 
formulate schemes for the welfare of the 
weaker sections including the Scheduled 
Tribes. The National Housing Policy, which 
has been placed on the Table of Lok Sabha 
on 9.7.92 envisage facilitative role of the 
Government of India in the provision for 
shelter to the shelterless including tribal 
population. It is, therefore, for the State 
Government concerned to take appropriate 
measures in this direction. 

Dhab~ls in Delhi 

4116. SHRI NAWAL KISHORE RAI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether thE' attention of the 
Government has been drawn to the news-
item captioned "Action against eating houses 
without licences ordered" appearing in the 
Times of India' dated October 24,1992; 

(b) if so, the policy of the Municipal 
Corporation of Delhi in regard ~o low priced 
eating houses (dhabas) prevalent in different 
parts of Delhi; and 

(c) the steps taken to ensure that low 
income groups are not deprived of their 
meals from such low priced dhabas by the 
harsh policy of the Corporation? 

THE MINISTER aF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHt.LAM): (a) Yes, Sir. 

(b) and (c). Municipal Corporation of 
Delhi reports that heplth licence under Section 
427/421 of the MMC Act, 1957 is granted to 

down for the trade licence. Eating houses 
running without a licence are prosecuted 
irrespective of the fact whether the 
established is small orbig, and health licence, 
mentioned above, Is not a harsh policy as It 
is in the public interest. 

Special Employment Exchanges for 
Handicapped 

4117. 8HRIMATI DIPIKA H. 
TOPIWALA: 

SHRI PRABHU DAYAL 
KATHERIA: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether the Govemment propose to 
open Special Employment Exchangesl 
Special Employment cells for the weHare 
and rehabilitation of the handicapped 
persons; 

(b) if so, the details thereof; and 

(c) the number of such exchanges and 
cells in existence, if any and the locations 
thereof? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) to (c). There are 23 
Special Employment Exchanges and 55 
Special Employment Cells in the normal 
employment exchanges forthe welfare and 
rehabilitation of the handicapped persons. 
The location of the Special Employment 
Exchanges and the Special Employment 
Cells is given in the statement I & II attached. 
At present there is no proposal to open more 
Special Employment Exchanges/Special 
Employment Cells. 
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Location of Special Employment Exchanges for Physically Handicapped 

Name of State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Kerala 

Karnataka 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Delhi 

Location 

Hyderabad 
Vishakhapatnam 

Guwahati 

Patfla 

Baroda 
Surat 
Rajkot 
Ahmadabad 

Chandigarh 

Shimla 

Trivandrum 

Bangalore 

Jabalpur 

Bombay 

Imphal 

Bhubaneswar 

Ludhiana 

Jaipur 

Madras 

Agartala 

Kanpur 

Calcutta 

New Delhi 
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STATEMENT-I· 

Location of Special Cells in the States 

S.No. Name of the State Location of the 
Special Cell 

1. Andhra Pradesh Visakhapatnam 

2. -do- Vijayawada 

3. Assam Jorhat 

4. Bihar Maraphari 

5. Gujarat Mehsana 

6. Haryana Mahendergarh 

7. -do- Sonepat 

8. Himachal Pradesh Dharmsala 

9. Jammu & Kashmir Jammu 

10. Kerala Palghat 

11. -do- Neyyattinkara 

12. -do- Nedumangad 

13. -do- Kayamkulam 

14. -do- Aluva 

15. -do- . Irinjalakuda 

16. Kamataka Mysore 

17. Kamataka Tumkur 

18. Madhya Pradesh snaspur 

19. -do- Durg 

20. -do- Dewas 

21. -do- Rewa 
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S.No. Name of the State Location of the 
Special Cell 

22. Maharashtra Nasik 

23. Maharashtra Sholapur 

24. -do- Thane 

25. -do- Kolhapur 

26. Manipur Imphal 

27. Meghalaya Shillong 

28. Orissa Cuttack 

29. Rajasthan Alwar 

30. -do- Kota 

31. -do- Ajmer 

32. -do- Jhunjhuna 

33. -do- Sikar 

34. -do- Sriganganagar 

35. Tamil Nadu Coimbatore 

36. -do- Cheng1epat 

37. -do- Cuddalore 

38. -do- Salem 

39. -do- Tirunelveli 

40. -do- Vellore 

41. -do- Chidnebaranar 

42. -do- Pariyar 

43. -<10- Uthaganelam 
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S.No. Name of the State 
Special Cell 

44. Uttar Pradesh 

45. -do-

46. ·<10-

47. -do-

48. -do-

49. -do-

50. West Bengal 

51. -do-

52. -do-

53. -do-

54. Nagaland 

55. Punjab 

Small and Marginal Farmers 

4118. PROF. K.V. THOMAS: Will the 
Minister of AGRICULTURE be pleased to 
state the Small and Marginal Farmers in the 
country, State-wise? 

Location of the 

Gorakhpur 

Mathura 

Bareilly 

Ghaziabad 

Aligarh 

Sitapur 

Barrackpore 

Howrah 

Purulia 

Kharagpur 

Kohima 

Amritsar 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): The 
requisite information is given in the statement 
enclosed. 

STATEMENT 

SI. 
No. 

1. 

Statewise Number of Small and Marginal Holdings in India. 1985-86 

State 

Andhra Pradesh 

Small 
(1-2 ha.) 

1714 

(No . .in Thousands) 

Marginal 
(below 1 hal 

4461 
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(No. in ThouSands) 

S/. State Small Marginal 
No. (1-2 ha.) (below 1 hal 

2. Arunachal Pradesh 16 14 

3. Assam 546 1451 

4. Bihar 1327 8976 

5. Goa 10 58 

6. Gujarat 737 801 

7. Haryana 265 502 

8. Himachal Pradesh 155 463 

9. Jammu & Kashmir 187 875 

10. Kamctaka 1293 1792 

11. Kerala 282 3993 

12. Madhya Pradesh 1613 2733 

13. Maharashtra 2104 2488 

14. Manipur 48 67 

15. Mizoram 19 21-. 
16. Megha!aya 51 59 

17. Nagaland 19 8 

18. Orissa 710 1868 

19. Punjcb 208 256 

20 Rajas~han 920 1358 

21. Sikkim 10 13 

22. Tamil Nadu 1260 5498 

23. Tripura 70 211 
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S/. State 
No. 

24. Uttar Pradesh 

25. West '3engal 

All Union Territories 

All India 

Out of Turn Allotment of DDA Flats/ 
Plots to SCslSTs 

4119. SHRI SHASHI PRAKASH: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given to 
Unstarred Question No. 400 on February 
26, 1992 regarding out of turn aUotement of 
DDA flats/plots to SCs/STs and state: 

(a) whether the information asked for 
has been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The DDA has reported that there is 
no provision for ot:t of tum allotment of 
residential plots under the existing DDA 
Schemes. Out of 167 flats allotted on out-
of-turn basis, 2 were all.otted to SC/ST 
persons. Thereafter DDA has allotted 260 
flats on out-of-tum basis till 20-2-92 out of 
which 9 flats have been allotted to SC/ST 
persons. It is not ccrrect that handicapped 
persons and deserving members of SC/ST 
whofuHiII conditions of out-of-tum allotment 
are ignored. Their applications are duly 
considered. 

(No. in Thousands) 

Small Marginal 
(1-2 ha.) (below 1 ha) 

2964 13782 

1175 4343 

16 57 

17919 56148 

(c) Question does not arise. 

[ Translation) 

Refund of Registration Fee to Registrant 
of Ambedkar Housing Project 

4120. DR. LAL BAHADUR RAWAL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whther DDA refunded the registration 
fee with~ut interest to the unsuccessful 
application ofthe Ambedkar Housing Scheme; 

(b) if so, the reasons therefor; 

(c) the total amount deposited by the 
unsuccessful registrants and the interest 
earned thereon by DDA; 

(d) whether DDA refunded the registration 
fee alongwith the interest thereon to the 
unsuccessful applications of the previous 
housing schemes; and 

(e) the steps proposed to be taken to pay 
the interest to unsuccessful applicants of 
Ambedkar Housing Scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 
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(b) The DDA has reported that as there (d) the action plan formulated to meet 

• was no conditions for payment of interest to this increased demand? 
the unsuccessful applicants as contained in 
para-II (iv) of the br:Jchure, no interest was 
paid' 

(c) Thetotal dep:Jsited amount refunded 
to unsuccessful applicants was Rs. 11.49 
crores (approximately). There was no 
separate deposit account for the Ambedkar 
Awas Yojana and th3 money was kept in the 
total fund of DDA and the amount was also 
refunded from the same. 

(d):t>.U the applicants under-the previous 
Housing Registration Schemes were 
registered as it was not restricted to specified 
number as in the case of Ambedkar Awas 
Yojana. As such there was no question of 
refund of registration money to the applicants 
under the previous Housing Schemes. 

(e) Interest is not payable to unsuccessful 
• applicants under thl3 A~nbedkar Awas Yojna 

as per terms and conditions of the 
Registration brochure. 

Requirement of Fertilizers, Seeds and 
Pesticides 

4121. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Government have 
assessed the requirement of fertilizers, 
seeds and pesticides by the end of Eighth 
Five Year Plan; 

(b) if so, the details thereof; 

(c) the availability of these items in the 
, country at the beginning of the Eighth Five 

Year Plan; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Yes, Sir. The requirement of 
fertilizers, seecs and pesticides by the 
terminal year of the Eighth Five Year Plan 
I.e. 1986-87 has been assessed as follows: 

Fertilisers 189.86 - 193.39 lakh tonnes, 

Seeds 70.00 lakh quintals. 

Pesticides 94,000 Metric Tonnes. 

(c) At the begining of the Eighth Five 
Year Plan I.e. 1992-93, the availability is as 
follows: 

Fertilisers 14R.15 lakh tonnes. 

Seeds 65.83 lakh qui:1tals. 

Pesticides 75,000 Metric Tonne. 

(d) The Department of Agriculture and 
Cooperation in consultation with the State 
Departments of Agriculture assesses the 
requirement of fertilisers seeds and 
pesticides in each year priorto the Kharif and 
Rabi season. 

The availability of these inputs through 
indigenous sources is ascertained. However, 
arrangeme'nts are made to meet the 
deficiE:!Ocy between production and 
requirements by arranging imports. 

A new Policy on Seed Development is 
under implementation since October, 1988 
with emphasis on liberalising the import of 
seeds of oilseeds, pulses coarse grains 
vegetableandflowerssoas to make available 
to farmers the best planting material available 
any where in the world to improve production/ 
productivity and farm income. 
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Agricultural Projects In Karnataka· and otherToodgrains in Rajasthan during the 

year 1991-92; 
4122. SHRIMATI CHANDRA PRABHA 

~RS: Will the Ministerof AGRICULTURE be 
pleased to state: 

(a) . whether the Government of 
Kamataka and sought the World Bank aid 

,for 12 schemes under Comprehensive 
Agricultural Development Projects; 

(b) if so, the anount of world bank aid 
sought; 

(c) the places where these schemes 
likely to be taken up in Karnataka under the 

I said project; 

(d) the duration of the project; 

(e) whether the World Bank has given 
the aid; and 

(f) if not, the steps taken to get the World 
Bank aid? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL YRAMACHANDRAN): (a) to 
. (f). Yes, Sir. Government of Karnataka has 
'sought World Bank assistance for an 
Agricultural Development Project (ADP) for 
the State. The project is in formative stage 
and investment components, area of 
operation, quantum of assistance duration 
of project etc. are yet to be finalised. The 
entire process of ADP formulation generally 
takes about a year, and these details would 
be available, only after the project has been 
appraised. 

Cash Crops 

4123. PROF. RASA SIN<;3H RAWAT: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the total production of cash crops 

(b) the assistance provided by the 
Government to Rajasthan to increase the 
production of cash crops and foodgrains 
during the year 1991-92; 

(c) the new technologies adopted to 
increase the area under cash crops and 
foodgrains; and 

(d) the various research work undertaken 
by the IndianCouncii of Agricufiural Research 
in Rajasthan in view of its soil and its climatic 
geographical conditions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The total production of foodgrins and cash 
crops in Rajasthan during 1991-92 is given 
below: 

Crop Production in '000 tOQnes 

Foodgrains 7947 

Oilseeds 2702 

Sugarcane 1360 

Colton 845 

. Note' Production in '000 bales of 170 Kg. 
each. 

(b) The Central assistance provided to 
Rahjasthan Government for increasing the 
production of each crops and foodgrains 
during the year 1991-92 is indicated in the 
statement attached. 

(c) To· increase the production and 
productivity of cash crops and foodgains 
location specific high yielding varieties of 
foodgrains and improved varieties of cash 
crops have been evolved and are being 
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recommended for adoption by the farmers. 
Besides assistance is being provided to the 
farmers with regard to the use & quality 
seeds, herbicides, micro-nutrients, 
pesticides, improved farm implements, P.P. 
equipments, etc. under . various CentraV 
Centrally Sponsored Schemes. 

(d) The Central Arid Zone Research 
Institute, Jodhpur is engaged in developing 
technologies for management of sandy soil 

for crop production, stabilization of sand 
dunes with the help of tree and grass 
plantation, improvement of pearl millet and 
developing varieties suitable for Rajasthan 
conditions, identification and improvement 
of tree species especially Khejri (Prosopls 
Cineraria) for intergrating them in agro-
forestry systems.· The Institute is also 
developing technologies for arid horticulture 
so that the land can be best use for both crop 
as well as fruit production. 

STATEMENT 

(A) Assistance provided to Government of Rajasthan under various CentraVCentrally 
Sponsored Schemes during 1991-92: 

(Rs. in lakh) 

Name of the Scheme Assistance provided 

1 .. SpeCial F(lodgrains Production 167.57 
Programme (SFPP) for Wheat 

2. SFPP -Maize and Millets 190.17 

3. SFPP - Pulses 88.22 

4. National Puis 35 Development Programme 175.25 

5. Oil seeds Production P.rogramme 341.63 

6. Intensive Cotton Development Programme 46.22· 

(8) List of Centres operating IJnder variIJus AI/India Coordinated Research Projects 
of Foodgrains and Cash Crops in P,::;]aslh::!f! and financial assistance provided during 

1991-92 by the I.C.A.R. 

Name of A/CRP Centre 

(a) Foodgrains 

1. Rica 

2. Wheat 

Centres 

Kota 

Kota . 
Durgapura 

ICAR Share (1991-92) 
(Rs. in lakhs) 

1.47 

4.91 
9.99 
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Name of AICRP Centre 

3. Barley 

4. Maize 

5. Sorghum 

6. Pearl Millet 

7. Guar 

8. Pulses 

(b) Cash crops 

1. Cotton 

2. Sugarbeet 

[English] 

Projects Prepared by North East 
Council 

4124. SHRI PRCBIN DEKA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government 
have asked the North East Co.unciltoprepare 
time bound development programme! 
projects in the region; 

(b) if so, the detai!s thereof; and 

(c) the details of ,the on-going projects 
undertaken by the council during the last 
three years, State-wise? 

Centres ICAR Share (1991-92) 
(Rs. in lakhs) 

Durgapura 5.85 

Udaipur 12.53 
Banswara 4.06 

Udaipur 6.90 

Durgapura 6.66 

Durgapura 3.00 

Navgaon 13.32 
Sriganganagar 3.44 
Fatehpur 2.98 

Sriganganagar 5.26 

Banswara 1.89 

Sriganganagar 2.04 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a)lo (c). The schemes of the North 
Eastem Council are approved by the Planning 
Commission on the basis of the cost 
estimates and completion schedule 
submitted by the Council. The schemes are 
implemented by the Governments and 
Central agencies in accordance with the 
time schedule. 

The North Eastern Council projects are 
mainly inter-state and regional in nature. 
Some of the major projects underta~en by 
the Council during the last three years are:-

(i) . The Doyang Hydro-electric project 
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and Transmission Lin"e Projects in 
Nagaland; 

(ii) Ranganadi Hydro-electric project 
and Transmission Line Project in 
Arunachal Pradesh; 

(iii) Support to Jogigopa Bridge in 
Assam; 

(iv) Inter-State Transmission Lines; 

(v) Inter-State Roads; 

(vi) Improvement of 13 airports in the 
North Eastern States; 

(vii) Upgradation of Dt. B. Barooah 
Cancer Institute in Assam; 

(viii) Preservation and Documentation 
Socio Cultural heritage of People 
of North Eastem Region; 

(ix) Regional Foundation Seed Potato 
Farm in Mizoram; 

(x) True Potato Seed Farm in Tripura; 

(xi) Rejuvination of Lohtak Lake in 
Manipur; 

(xii) Investigation of Water development 
projects; 

(xiii) North Eastern Regional Institute of 
Science and Technology in 
Arunachal Pradesh; 

(xiv) North Ea~tern Police Academy in 
Meghalaya. 

Sale of Oi-Ammonlum Phosphate 

4125. SHRI SARAT CHANDRA 
PATTAt-JAYAK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the fertilizers companies 
are reluctant to sell Di-Ammonium 
Phosphate (DAP) at Government' s 
recommended price; 

(b) if so, the details thereof; 

(c) the total amount of subsidy provided 
by Government in this regard; and 

(d) the steps proposed by the 
Government to control the fertilizers prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b i. The price, movement and distributior 
of Di-Ammonium Phosphate (DAP) were 
decontrolled by the Government of India w 
.e.l. 25.8.1992. Therefore, the prices are 
now covered by the market forces. 

(c) and (d). In order to cushion the 
impact of rise in prices of decontrolled 
fertilizers the Government have sanctioned 
Rs. 340 crores to provide a concession of 
Rs, 1000/- per tonne to farmers or DAP, 
MOPetc. Out oflhis, asumof Rs. 200crQ~es 
has been provided for DAP. 

Besides, the Governrnent have lakerr 
several steps to reduce the prices of fertilizers 
which inter-alia include reduction in railway 
freight by Rs. 150/- per tonne, availability of 
foreign exchange at official rate for import of 
raw materials for DAP. abolition of customs 
duty for import of phosphonic acid and 
provision of transport subsidy for movement 
of fertilizers to remote/hilly areas etc. The 
'~ate Government have also been asked to 
r~move various duties and taxes at the local 
l!lve!. . 

Coconut Plantation 

.426. DR.KARTIKESWARPATRA: Will 
the ~inister of AGRICULTURE be pleased 
to slaW; 
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(a) the total area under coconut 

cultivation at preser.t, State-wise: 

(b) the area proposed to be covered th is 
year, State-wise; and 

(c) the States where demonstration-
cum-seed production farms are proposed to 
be set up in the ne~.r future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPALL Y RP.MACHANDRAN): (a) 
State-wise area under coconut during 1990-
91 is given in the statement attached. 

(b) The area proposed to be covered' 
under coconut during 1992-93 is given 
below:-

State Area (HA.) 

Kera!a 1800 

Karnataka 1500 

Tamil Nadu 785 

Andhra Pradesh 950 

Assam' 200 

Orissa 150 

West Bengal 150 

A & Nisland 100 

Madhya Pradesh 100 

Bihar 60 

Tripura 35 

Maharashtra 40 

Manipur 35 

----------------------------
State Area (HA.) 

Gujarat 20 

Goa 50 

Pondicherry 13 

Nagaland 12 

Total 6000 

(c) During the Eighth Plan Period, it is 
proposed to establish five demonnstration 
-cum-seed-production farms in the States of 
Kerala (2 farms of 20 hac. each). Karanalaka 
(40 hac.), Andhra Pradesh (40 hac.) and 
Orissa (40 hac.). 

STATEMENT 

Statewise Area of Coconut During 
1990-91 

State Area (Thousand Hectares). 
1990-91 

Andhra Pradesh 61.2 

Assam 9.8 

Goa 23.8 

Karnataka 232.9 

Kerala 864.1 

Maharashtra 7.8 

Orissa 32.6 

Tamil Nadu 226.4 

Tripura 7.0 

West Bengal 19.8 

A & N Islamds 23.9 
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State Arsa (Thousand Hectares) (a) the total number of jawans recruited 

1990-91 in BSF, CISF, CRPF and other Central 
----------~----- Paramimaryforces during the last three years, 

lakshadweep 2.8 

Pondicherry 1.8 

All India 1513.9 

Terrorist Activities In U.P and Deihl 

4127. SHRISHRAv'ANKUMARPATEL: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the details of activities of Punjab 
terorist in Uttar Pradesh and Delhi during the 
last four months; 

(b) the numbe:· of terrorists killed and 
apprehended during the period and the 
number of those who have surrendered with 
or without arms; and 

(c) the number and details of terrorists' 
hideoU1s unearthed and liquidated during 
the period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OFHOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). According to information 
available, during the Period from July, '92 to 
October, '92 in UP, 59 persons were killed by 
terrotists, 7 terroritsts were killed and 39 
terrorists were arrested and .one terrorist 
surrendered. In Delhi during the same 
period two terrorists have been killed and 7 
arrested. A number of raids on the hide-outs 
of suspected terrorists in UP and Delhi have 
been made. 

RecruHment of SetST In Para-Military 
Forces 

4128. KUMAR I FRIDA TOPNO: Will 
the Ministerof HOME AFFARIS be pleased 
to state: 

year-wise; 

(b) the number out of them belonging to 
SCtST recruited in the said period; 

(c) the number of reserved posts for 
SCstSTs lying vacant for at present; and 

(d) the steps taken to fill the vacant 
posts? 

THE "MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The numberof jawans recruited 
in BSF, CISF, CRPF, ITBP and Assam 
Rilles during the years 1989,1990 and 1991 
is as under:-

1989 31889 

1990 37318 

1991 . 31550 

Total 100757 

(b) The number of persons belonging to 
SC and ST recruited in BSF, CRPF, CISF, 
ITBP and Assam Rifles during 1989, 1990 
and 1991 is as under:-

1989 10574 

1990 10216 

1991 7183 

Total 27-973 

(c) 409 posts reserved for SCs and STs 
are lying vacant in the aforementioned Para-
Military Forces at present. 
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Cd) Efforts ar rr,ada during the general SHRIMATI BIBHU KUMAR I 

rcruitments to enlist as many SC and ST DEVI: 
candidates as possible. In addition, special SHRI PAWAN KUMAR 
recruitement efforts are .also made BANSAL 
periodically to fill up the vacancies reserved SHRI J. CHOKKA RAO: 
tor SCs/STs. 

Development of Small and Medium 
Towns In Kerala 

4129. SHRI V.S. VIJAYARAGHAVAN: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

Ca) whether any proposal for 
development of small and medium towns in 
Kerala is pending with the Union Government; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): '(a) No, Sir. 
Based on various proposals received from 
the Government of Kerala under the 
Schemes for Integrated Development of 
Small and Medium Towns (IDSMT), 
Schemes have been ur,dertaken in 21 towns 
and Central assistance amounting to Rs. 
667.4 lakhs releasedfro:n 1 979-BOtilI31.3.92. 
For the current financial year 1992-93, no 

'proposals have been received from the 
Government of Kerala so far under the 
IDSMT Scheme. 

(b) and (c). Does not arise in view of 
reply to part (a). 

Amendment of IPC, CrPC and Evidence 
Act 

4130. SHRI 9.L. SHARMA PREM: 
SHRI SHRAVAN KUMAR 

P/l.1El: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government propose to 
amend the Indian Penal Code, Criminal 
Procedure Code and Evidence Act to plug 
the loopholes found in their operations; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). A Conference of Chief 
Ministers was held on 13th November, 1992 
at New Delhi to discuss the various issues 
pertaining to the Administration of Criminal 
Justice. The Conference inter-alia endorsed 
a time bound programme for adoption in 
respect of: 

(i) amendment of Cr.P.C., I.P.C., and 
Evidence Act to remedy the 
weaknesses and shortcomings 
found in their operations; 

(ii) Exploring possibilities of 
improvements' in procecures to 
ensure speedy trial in Courts; 

(iii) Setting up of Directorate of 
Prosecution to effectively supervise 
the. investigation and prosecution; 

(iv) Training of investigative officers, 
judicial officals and prosecutors at 
various levels; 

(v) . Exploring alternatives to prison 
sentences by de-penalisation and 
de-institutionalisation; 
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(vi) Securing redress to victims of crime; 

and 

(vii) Reduction in overcrowding in jails by 
streamlining the bail provisions. 

The Conference alsooecided to set up 
a Steering Group comprising the Union 
Home Minister, concerned Central Ministers 
and some Chief Ministers to continously 
monitor the implementation 01 the several 
major proposals contained in the agenda for 
the Conference. 

The Steering Committee will consider 
the various proposals and make suggtestions 
for appropriate action by the Government. 

World Bank Aided Prpojets 

4131. SHRI SANDIPAN BHAGWAN 
THORAT: Wi!1 the Minister of 
AGRICULTURE be pleased to state: 

(a) the World Bank aided proojects under 
implementation; 

(b) the progress made under these 
projects, project-wise; • 

(c) whetherthe No rid Bank has reviewed 
these projects during the last two years; 

(d) if so, the main observaiions made in 
the report; and 

(e) the follow-l1p action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUllAPAll YRAMACHANDRAN):(a) and 
(b). There are 12 on-going projects with 

, World Bank Assistance under 
ir_nplementation. Project-wise details and the 

progress of disbursement made underthese 
projects are given in the statement attached. 

(c) Yes, Sir. 

(d). The World Bank Missions after 
having field and personal discussions visits 
with the State Government officials review 
the progress of project implementation and 
give their observationslrecommendations in 
the Repori. The main observations of the 
World Bank Mission Reports generally 
relate to: 

(i) Inadequate Budgetary Support. 

(ii) Slow progress of physical targets 
such as staff, civil works, vehicles, 
training etc. 

(iii) Project Management. 

(iv) Planning Procedure. 

(v) Monitoring and evaluation, 

(vi) Release 01 funds to line 
Departments. 

(0) The observations and 
recommendations of the World Bank 
Missions foreach project are made available 
to the State Governments concerned and 
also to this department for further follOW up 
of actioon. The Subjet Matter Divisions and 
the Prooject Preparation and Monitoring 
Cell in the departtment take up these issues 
pointed out by the World Bank Missions with 
the State Governments and other 
implemmenting agencies concerned. The 
progress in the implementation 01 these 
recommendations is periodically reviewed 
and necessary action initiaited. 
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Bharatlya Breeds of Cows 

4132. SHRIGUMAN MAL LODHA: Will 
the Minister of AGRICULTURE be pleased 

,to state: 

(a) the population of Bharatia breeds of 
cows at present; 

(b) whether these breeds are likely to 
become extinct; 

(c) if so, the steps taken to prootect 
them; 

(d) whether all these cows are covered 
under the Projet Director on Cattle; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 

, LENKA): (a) 54.371 million as perprovisional 
figures of 1987 livestock census. 

(b) No, Sir. 

(c) Departmentt of Animal H'Jsbandry 
and Dairying is implementing a Scheme in 
Association with the State Govemments for 
economic Development and for conservation 
of certain indigenous breeds. 

(d) No, Sir. 

(e) Under the All India Coordinated 
Reserach Programme on Cattle 
improvement, two breeds namely Angloa 
and Haryana have been taken up for genetic 
studies and improvement through associated 
herd testing at thea Project Directorate on 
Cattle functioning under the Indian Council 
of Agricultural Research. 

[ Translation] 

Illegal Constructions and 
Encroachments 

4133. SHRI VILASRAO 
NAGNATHRAO GUNDEWAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Municipal Corporation 
of Delhi, New Delhi Municipal Committee, 
Delhi Development Authority and the Delhi 
Police have recently launched or propose to 
lauch ahy special compaign to remove 
illegal oonstructions and encroachements; 

(b) if so, the details of the specific areas 
it is proposed to be lauched; and 

(c) the steps taken to ensure that no 
illegal constructions and encroachments 
take place on the Government land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
removal of encroachments unauthorised 
construction is an on-going process. Action 
to remove such encroachments/structures 
is taken from time to time undertheproovisons 
olthe releventActs by Municipal Corporation 
of Delhi, New Delhi Municipal Committee 
and Delhi Development Authority with the 
help of Police. NDMC has reported that a 
special drive was launched by it against the 
unauthorised encrOZl_!1ments and it has 
removed the entire unauthorised 
encroachments from Sarojini Nagar, 
Chelmfored Road,Connaught Place, 
Janpath, Regal and Church Road at Central 
Secretariat. DDA has removed large 
encroachments and reclaimed properties in 
a number of places. Delhi Police has also 
launched a drive/campaign to get 
encroachments removed, in selected areas 
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and intend extending the same to other 
areas in course of time. Concerted drive for 
the removal of encroachments especially in 
main marketing centres and roads, was 
taken up by M.C.D. In order to ensure that 
no new illegal construction or jhuggi should 
come up anywhere in Delhi, Natioonal Capital 
Territory of Delhi have set up five Special 
Vigilance Teams coveing all nine Police 
Districts of Delhi. The Speicai Vigilance 
Team consist of Add!. District Magistrate, 
Deputy Commissioner of Police and Zonal 
Assistance Commissioner of the area. These 
teams have suceeded in removing the 
following encroachments:-

(i) 25 kabaris sitting on MCD land in 
Munirka, New Delhiwere removed; 

(Ii) 25 new constructions and boundary 
wall were removed in Munirka; 

(iii) 22 structure with roof/without room 
were demolished invillagekanjwala 
covering 4 acres of land. 

(iv) 3 rooms and 10 boundaries were 
demolished in village Bhalaswa, 
Delhi. 

(v) 16 built up rooms and 10 boundary 
walls were demolished and 3 acres 
of gaon sabh31and was cleared of 
encroachment. 

(vi) 2.5 acress of gaon sabha land in 
village Holarrbi Kalan was cleared 
of encroachment by way of 
demolishing boundary walls. 

Mushroom Production 

4134. SHRIMATI GIRIJA DEVI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the demand of the Indian 

Mushroom is increasing continuously in 
abroad; and 

(b) if so, the steps being taken by the 
Government to boost its poduction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPALL Y RAMACHANDRAN): (a) and 
(b). Government of India have proposed to 
implement a Central Sector Scheme with an 
outlay of Rs. 10.000 crores during Eighth 
Five Year Plan for boosting mushroom 
cultivation in the country for meeting and 
export cemends. 

[English] 

Assistant Eng'lneers in CPWD 

4135. DR. MAHADEEPAK SINGH 
SHAKY A: Will the Minister of URBAN 
DEVElOPMENT be pleased to state: 

.(a) whether tthe seniority of Assistant 
Engineers of CPWD has been fixed as per 
the Supreme Court's judgement of May 8, 
1992; and 

(b) if not, the reasons thereofor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) Does not arise in view of (a) above. 

Refugees from Former East 
Pakistan 

4136, SHRI SUBHASH CHANDRA 
NAYAK: Will the Ministerof HOME AFFAIRS 
be pleased to state: 

(a) the approximate number of former 
East Pakistan refugees settled down in 
Dandakaranya project area; 
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(b) whether these refugees are now MULLAPALL Y RAMACHANDRAN): (a) 

unwilling to st~y there and they want to go There are ten departmental, six research 
back to former East Pakistan; and seven private prawn farms in Tamil 

Nadu. 
(c) whether they have sought the help of 

the Union Govarnment to make 
arrangements for their repatriation; and 

(d) if so, the steps taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 

,JACOB): (a) 25,231 Displaced persons 
families from erstwhile East Pakistan who 
had arrived in India upto 25.3.1971 were 
resettled in the Dandakaranya project. 

(b) to (d). No representation has been 
received from these displaced persons 
indica;ing ihat they are unwilling to stay in 
the Dandakaranya area and want to go back 
to former East Pakistan. They have not 
sought the help of Government of India for 
their repatriation. 

Prawn Fanns in Tamil Nadu 

4137. DR. SHRIMATI K.S. 
SOUNDARAM: Will the Minister of 
AGRICUL TUf;{E be pleased to state: 

(a) the number of prawn farms in Tamil 
Nadu; 

(b) whether the prawn yields have been 
increased in Tamil Nadudllring the lastthree 
years; 

(c) if so, the details thereof; and 

(d) the steps taken "to further increase 
its production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

(b) and (c). Yes, Sir. The Prawn 
productioon in Tamill Nadu has increased 
from 9702tonnes in 1988-89to 19606tonnes 
in 1990-91. 

(d) The Central Government have 
sanctioned four Brackishwater Fish Farmers' 
Development Agencies (BFDA) in the coastal 
districts of South Arcot, Thanjavur, 
Chidambaranar and Chengai Anna and one 
prawn seed hatchery at Neelankarai for 
promoting prawn farming, BFDA provides 
Rs. 30000/- ha. for development of ponds 
and first crop inpurts to prawn farmers, as 
subsidy. 

Allotment of land to MIG Registrants In 
Rohini 

4138. SHRI PHOOL CHAND VERMA: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to referto the reply given on July 
23, 1992 no USQ No. 2354 regarding 
allotement of land to MIG registrants in 
Rohini Residential Scheme and state: 

(a) the details of those 77 registrants 
who had exclusively appllied for 60 sq. 
metres plots in Rohini Residential Scheme; 

(b) the details of such registrants who 
have been allotted 60 sq. metres plots out of 
77 registrants; and 

(c) the steps Government propose to 
take to allot plots to remaining registrants 
and by when these are likely to be allotted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As reported 
by DDA 76 reg istrants and not 77 as answered 
in Unstarred Question No. 2354 of 23.7.1992 
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, replied in Lok Sabha, opted exclusively for 

60 sq. metres plots under the Rohini 
Residential Scheme. The Details are given in 
the statement attached. 

(b) Nil. As no draw has been held by 
DDA after the last draw held on 27.3.1991. 

(c) It is proposed by DDA to acquire 550 
hec!. of land in Rohini in the year 1992-93 
subject to availability of finances. Allotment 
of plots to the remaining registrants under 
the Rohini Residential Scheme will be 
possible only afterthe land has been acquired 
and developed. 
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Pepsi Foods 

4139. SHRI HARiN PATHAK 
SHRI SHANKERSINGH 

VAGi-IELA: 

Will the Minister of FOOD 
• PROCESSING INDUSTRIES be pleased to 

state: 

(a) whether Pepsi Food have set up 
manufacturing units at different places in 
India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTREIS (SHRI GIRIDHAR 
GOMANGO): (a) and (b). As per letter of 
interestlforeign co1l3boration approval, the 
company has set up the following units:-

1. Fruit & Vegetable Proces5ing 

Village ZahL'ra, Block Tanda 

District Hoshiarpur 

Punjab. 

2. Soft Drink Concentrate 

Village ("hanno 

Block Bhavanigarh 

District Sangrur 

Punjab. 

3. Snack Foods 

Village Channo 

Block Bhava,ligarh 

District SanJrur, punjab. 

Deep Sea Fishing Trawlers 

4140. SHRI GEORGE FERNANDES: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pieased to state: 

(a) whetherthe Assocation of Chartered 
Fishing Trawler Operators of India has 
asked forthe immediate induction of at least 
500 deep sea fishing trawlers in the exclusive 
economic zone of India; and 

(b) if so, the decision taken by the 
Government in this regard? 

. THE MINiStER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (b). In a memorandum 
submitted to this Ministry on 27th August, 
1992, the Association of Chartered Fishing 
Trawler Operators of India have estimated 
that a tOlal number of 4800 vessels w0ulod 
be required to exploit 3 miliion tennes of 
unexploited resou~ces in t~le india;: Exclusive 
EcoromicZone and have demanded ;dl1ction 
of a<ieq~2te nc:rrberoi f;~I';'~2 ti;;',V:CIS in the 
Inci;};') EEZ irr.mediat<.;):/. Ccns;~E'r:n~ the 
resource availabilitY aGO :!~2 Icq;~,:cl'<:0nt of 
technology of no;;·sh":c~p rO:;OL'~GCS. it is 
estimated that the acdit:on&! reSCL'rces 
spcific vessels that ,,08G t:.; bo ::1"ocuced in 
the Indi::m waters wO:.Jld be apprc;:irnately 
200 in the E::;th Five Year P!a:l period. 
These 20:) vessels arc proposed to be 
acquired through jOint vent:;res a~;d leasing 
and alsoth.ol1gh purchase by en!rcprG:l€urs. 

, [Translation] 

Petrol/Diesel Quota to Gujarat 

4141. SHRI MAHESH KANODIA: 
SHRI KASHIRAM RANA: 
SHRI ARJUN SINGH YADAV: 
SHRI HARI KEWAL PRASAD: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 
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(a) whether the Government of Gujarat THE MINISTEROF PETROLEUM AND 

'andUttarPradeshhave urged for raising its NATURAL GAS (SHRI B. 
petrol/diesel quota; SHANKARANAND): (a) and (b). There is no 

State-wise quota of petrol and diesel. 
(b) if so, the details thereof; and Presently the demand of petrol and diesel in 

the States of Gujarat and Uttar Pradesh is 
being met in full. 

(c) the total derr~and of potrol/diesel in 
Gujarat during the last three years and the 
quantitty of petrol/diesel supplied by the 
Union Government? 

Year 

1989-90 

1990-91 

1991-92 

[English) 

Tissue Culture 

4142. SHRI CHANDULAL 
CHANDRAKAR: 

SHRI NAWAL KISHORE RAI: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) w he!her the Govern me nt propose to 
promote Tissue Culture and Germ plasm to 
boost agriculture production in the country; 
and 

(b) if so, the detJ.ils thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yus, 3ir. 

(b) The Nationai Burea:.: of Plant 

(c) The supply of petrol and diesel to 
Gujarat during the last 3 years has been as 
follows:-

Quantity Supplied (in MTs) 

Petrol Diesel 

279850 1296390 

276750 ~1328720 

283346 1457841 

Genetic Resources, New Delhi has 
estblished a national facility for Plant Tissue 
Culture Repository to develop and use Tissue 
culture and Cryo-preservation technologies 
for conservation of Germplasm diversity in 
vegetatively propogated crops and species 
having recalcitrant seeds. The Tissue Culture 
technique has also been employed for 
micropropagation and supply of diseasefree 
regenerated plants in banana, ginger, sweet 
potato, black pepper, cardamum, several 
medicinal and aromatic plants, floricultural 

. and house plants, etc; and conservation of 
Germplasm for long-term storage as well as 
for elimination of virus diseases from planting 
material of apple palata, citrus, tapioca, etc. 
It is also proposed to use to tissue culture for 
creating new variability indiffierent 
horticuitural crops and developing new 
varieties throt:gh use 01 biD-technology. 

Trairing courses are also being 
~rganisad fer the benefit of workers in this 
field. 
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Actlvltle. of International Terrorist (b) if so, the reaction of the Govemment 

Groups thereto; 

4143. SHRI CHIRANJILAL SHARMA: 
WiU the Minister of HOME AFFARIS be 
pleased to state: 

(a) whether there is any evidence that 
, Intemational terrorists groups are linked with 

the domestic outfits; and 

• (b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). There is evidence to 
indicate that terrorism is being sponsored 
from countries across the border. The role 
of Pakistan in this regard has been prominent. 
Sikh terriorist groups and UL'FA are also 
known to have links with terrorist groups in 
some foreign countries. 

.' Consumption of Reconstituted 
Milk 

4144. SHRI RABI RAY: 
SHRI RAMASHRAY PRASAD 

SINGH: 
DR. MAHADEEPAK SINGH 

SHAKYA: 
SHRI JEEWAN SHARMA: 
SHRI SURAJBHANU 

SOLANKI: 
SHRI SANAT KUMAR 

MANDAL: 
SHRI NITISH KUMAR: 

WiN the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the attention of the 
Govemment has bean drawn to the newsitem 
captioned 'Despute Rs. 175crore loss: OMS 
dances to milk cartel's tune' appearing in the 
Indian Express dated November 2, 1992; 

(c) whether the people of Deihl are 
forced to consume reconstituted milk 
prepared by mixing butter oil In skimmed 
(fatfree) milk; 

(d) if so, the reasons therefor; and 

(e) the corrective measures taken by 
. the Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) to (e). As reported by Delhi Milk 
Scheme (OMS). It is a normal practice to 
reconstitute/recombine milk by mixing butter 
oil, white· butter, skimmed milk powder 
(SMP) liquid skimmed milk. Most of the 
organised dairies in the country resort to this 
practice which is unviersally recognised. OMS 
has its own quality control laboratory wherein 
incoming constituents of milk like mixed 
milk, skimmed milk powder liquid skimmed 
milk are tested before use. Outgoing milk is 
also tested so that it conforms to the 
prescribed specifications in respect of fat 
contents and Solids-Not -Fat (SNF). In order 
to utilise the available stocks milkfast, OMS 
to resort to procure skimmed milk for the 
SNF. However, due to abundant availability 
of mixed milk at reasonable priice, fail in price 
of skimmed and keeping in view the over-all 
economy operations, OMS decided to 
discontinue procurement of skimmed milk 
with effect from 27th Novemmber, 1992 and 
to use maximum quantity of mixed milk for 
reco'lstltulion. • 

ONGC Works 

4145. MAJ. GEN. (RETO.)BHUWAN 
CHANDRA v~,lNOURI: Will the Minister of 
PETROLEUM A~ NATURAL GAS be 
pleased to state: 
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(a}whethera"worksatth~headquarters. prime Minister Smt. Indira Gandhi; 

of all and Natural Gas Commission are 
carried out through the contractors; 

(b) if so, the reasons ttherefor and the 
details of all small or big workd carried out 
through the conntractors during the last two 
years; 

(c) wheter the Government have 
received complaints regarding lrregularities 
being committed In the works carried out by 
the contractors; and 

(d) If so, the action taken by the 
Government in this regard? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 

'SHANKARANAND): (a) and (b). Oil and 
Natural Gas Commission has regular 
employees to carry out Its main activities of 
exploration and exploitation of hydrocarbons 
in the country. However, certain subsidiary 
activities are obtained on contract basis. 

(c) and (d). Complaints in this regard 
are referred to ONGC for taking appropriate 
action. 

Commission/Committees on 1984 
Riots 

4146. SHRI MADAN LAL KHURANA: 
DR. LAXMI NARAYAN 

PANDEYA:· 
SHRI MOHAN SINGH 

(DEORIA): 
SHRI RAM VILAS PASWAN: 
SHRICHIRANJI LAL SHARMA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the details of Commission/ 
committees constituted by the Government 
to Inquire Into the riots which took place In 
Deihl after the assassination of the former 

(b) the Act under which such 
Commissions/Committees have been 
constituted; 

. (c) whether the Government have 
received their reports; 

(d) the mai"n findings of such 
Com.llissions/Committees; and 

(e) the action takenlbeing taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (e). On 26th April, 1985, the 
Central Government set-up a Commission 
popularly known as the Ranganath Mishra 
Commission of Inquiry under secction 3 of 
the Commissions of Inquiry Act, 1952 inter-
alia to inquire into the allegations in regard 
to the incidents of organised violence which 
took place following the assasination of the 
former prime Minister Sml. Indira Gandhi. 
Its report was received in August. 1986. 

In pursuance of one of its major 
recommendations, a two member 
Committee was constituted on 23.2.1987 to 
enquire into the delinquencies and conduct 
of police offlcer:s of Delhi Administration. 
The two member committee submitted two 
separate reports on 1.3.1990. The 
Government decided to Initiate appropriate 
action against the concerned officers 
indicated in the report submitted by one of 
the members of the Committee. Out of 72 
police officials indicated, 13 have retired, 3 
have died and 49 Charge-sheeted. The 
remaining 7 cases are sub-judice. 

In accordance with another major 
recommendation of the Ranganath Mishra 
Co« msion. of Indquiry, another two member 
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Committee was appointed on 23.2.1987 to 
properly look into the allegations about 
committed of grave officences during the 
rioits and to monitor the investigations 

• suitably. As the appointment of the 
Committee was ~uashed by Delhi High 
Court on 4.10.198£, another two member 
Committee was set up on 22.3.1990 to 
recommend inter-a:ia to the Administrator, 
where necessary, the registranlion of cases 
and their investigation pertaining to offences 
committed during the period of riots from 
31.10.1984 to 7.11.1984. As both the 
members resigned in September,1990, a 
fresh Committee was set up. The Committee 
has scrutinised 649 affidavits out of 1 084. As 
a result of the scrutiny of 629 affiidavits by the 
Comittee, over200 FIRs have already been 
registered. 

In pursuance of another major 
recommendation of the Ranganath Mishra 
Commission regarding number of deaths 
that took place during the riots in Delhi, 
Home Secretary, Celhi Administration was 
appointed to find out the number of deaths. 

. He concluded that the number of deaths 
during the riots in Delhi was 2733. 

The GovernmE;nt had also constituted 
aGroupon 7th December, 1984to undertake 
a study of Delhi Police and to make 
recommendations for its improvement. The 
Group consisted of the following:-

1. Shri S.D. Srivastava 
Special Secretary, 
Ministry of Finance 

2. Shri Birbal Nath.· 

3. 

Officer on Special Duty, 
Ministry of Home Affaris. 

Shri S.S. Jog, 
Commissioner of Po/ice, 
Delhi. 

tn pursuance of the recommendations 

of the Group, there was marked expansion 
of 0:: 'hi Police and accretion in its resources. 
The number of posts sanctioned in various 
ranks in Delhi Police from January, 1985 to 
December, 1989 was 19,918. 

In July, 1985, a committee was 
appointed by the Goverment under the 
Chairmanship of Shri G.S. Dhillon to assess 
the relief and rehabiltation work done by 
them in respect of families who sufferd the 
disturbances in November , 1984. The 
Comittee submitted its recommendations in 
November, 1985. One of the major 
recommendations of the Committee was 
that since the nature of suffering was more 
or less the same, the State Government 
should be advised to follow uniform scale of 
relief to the victims. The State Govenment 
were advised accrodinglybythe Government 
of India. 

Following a demand forwaiverol interest 
on loans provided to 1984 riot affected 
perons, the Government constituted a 
Committee in April. 1992 under the 
Chairmanship of Shri K.J. Reddy, the present 
SpeCial Secretary, Insurance to review 
concession on bank credit to November, 
1984 riot allected borrowers. The Committee 
has inter-alia recommended as follows:-

(i) Loans where the principal o! the 
loan was upto Rs. 5000/- at the 
time of grant of loan' alQng-with the 
interest out3tanding till the date of 
decision 01 the Government in this 
regard mal be cnsidered for write 
off. 

(ii) The cut oil date under the Central 
Interest Subsidy Scheme may be 
extended upt031.3.1992bysc?ling 
down the rate of interest to 40 per 
annum (simple) fortheperiod 1.1.90 
to 31.3.1992. 

(iii) Delhi Administration may review 
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their policy with regard to issuance (c) what was the provision in the lease 
of licences to riot affected agreement which expired about two years 
borrowers owning one armore cycle back in regard to the eligibility of Government 
rickshaws. servants for enrolement as members of the 

Delhi Golf Club; 
Contaminated Petrol 

4147. SHRI JEEWAN SHARMA: Will 
the Ministerof PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of petrol pumps which 
have been found selling contaminated petrol 
in Delhi; 

(b) whether any investigation has been 
ordered in this regard; 

(c) if so, the outcome thereof and 

(d) the action taken or proposed to be 
taken against the £uilty persons? 

THE MINISTER OF PETROLEUM AND 
NATURAL GII,S (SHRI B. 
SHANKARANAND): (a) No such case has 
been reported by the Oil Industry between 
April, 1992 to October, 1992. 

1b) to (d). Dot not arise. 

Lease Agreement of Deihl Golf Club 

4148. SHRI MII,NABENDRA SHAH: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the lease agreement with 
the Delhi Golf Club provides that every fifth 
member with votin£ rights enrolled would be 
govenrment servant and government officials 
on tensure postin~ as director and above, 
would be made temporary members of the 
Club subject to prescribed ceiling; 

(b) whether th3 lease agreement has 
bee',: signed and if so, on which date and for" 
What period; 

(d) whether objections have been raised 
regarding the new terms and conditions of 
the lease agreement; 

(e) if so, the details thereof; and 

(f) whether the Government propose to 
revie ..... the matter in the light of these 
objections? 

THE MINISTER OF STATE IN THE 
MINISTR"f OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (f). The 
relevant documents are under 
recommendation. 

[ Translation] 

Alleged Irregularities in Trifed 

4149. SHRI SIMON MARANDI: 
SHRI VISHWANATH 

SHASTRI: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether Government's attention 
has been drawn to the news item appearing 
in Jensatta dated November 3, 1992 (Delhi 
eidition) under the caption "Calalon Ke 
Chakkar Mein Fans Gayee hai TRIFED"; 

(b) if so, the facts thereof; and 

(c) the action taken by the Government 
to remedy the situation? 

THE MINISTR OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) The facts regarding the above reports 
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are given in the statement attached. 

(c) Taking note of the position, directive 
has been Issued by Government to ensure 
that the benefit accrue to the tribals. 

STATEMENT 

Purchase of Mustard seed 

It is the experience of TRIFED for 
past many years that oil seed 
prices are at the lowest at the time 
of arrival of new crops in the mandis. 
The prices of mustard are generally 
lowest during April-May and highest 
during winter It is also a fact that 
small and mariginal farmers 
ingenral and tribal, in particular, sell 
their mustard crop at the 
beginniung of the year in distress 
because of no retention power and 
money they require to meet their 
irMl8diate liabilities. 

Keeping the fact in view and to 
protect the interest of 'marginal 
andsmcilJtribalfarmers in the MADA 
areas of the Rafasthan, TRIFED 
.intervened in these areas to ensure 
better price:> to the tribal farmers 
and to save them from 
unscrupubus traders. 

Initially, TRIFEO requested 
Rajasthan TribaJArea Development 
Cooperative Federation Ltd., to 
purchase Mustard seed in MAOA 
areas on behaH of TRIFEO: They 
agreed ~ started to purchase 
Mustard Seed In Kola and Baran 
MADA areas of the Rajasthan. 
MeanwhlJa, TRlFED also decided 
to start procurement in otherMADA 
areas which grow mustard as a 
maJor crop. RTAOEF Ltd. was not 
able to handle above two mandls 
satisfactorily. So it was decided to 

appoint some licence holders as 
agent of TRIFED to procure the 
Mustard seeds from the folloYilng 
MADA areas like Nlwai, Chaumu, 
Chaksu, Bundl, Lalsot etcc. because 
TRIFED does not have its own 
infrastructure in these areas. 

TRIFED procured 4524.70 MTs 
stock of mustard seed valuing Rs. 
4.66 crores from Newai, Chomu, 
Chaksu, Bundi Lalsoth and 
Surajgarh from Rajasthan for which 
the buyer has approved the rates 
and quality of the stock. TRIFED 
paid the competitive prices to the 
farlTl{ rsllribals at the prevailing 
Mandl dates. 

TRIFED floated tenders for sale of 
2000 MTS mustard seed procured 
through Rajasthan Tribal Area 
Development Cooperative 
Federation Ltd., against which only 
three parties applied quoting 
maximum rates Rs. 1051/- per 
quintal In the month of August, 
1992. . 

Under the terms MOU, the buyer 
MIs Mahalchand Motil Kothari & 
Co. will reimburse procurement 
price, all actual expenses, taxes 
interest at bank rate ot TRIFED 
be~ore lifting of the stock. In addition, . 
the buyer will pay 3% profit margin 
under this agreement clause 9 (D) 
page No. 4-5 olthe agrement which 
comes to Rs. 98,000/- presently, 
MIs Mahalchand MotHai Kothari Is 

. lifting the stocks at the rate of As. 
1100/- per qtl. as per comitment 
under MOU while the Prevailing. 
market prices of mustard seed Is 
ranging from Rs. 9501- to 975.per . 
qtl. Therefore, had TRIFED not. 
entered Into an agreement, there 
were chances of suffering losses 
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of approximately As. 1001- per qtl. Aganta Cashew Industrels, Goa 
(Approx. As,. 45.00 lakhs in all) who are using steam cooking 

The allegation that only MIs 
Mahalchand Motilal Kothari were 
conslderd for agreell)ent are not 
based· on facts as other parties 
namely MIs Kachan Oil Mills, 
Calcutta and MIs Kothari So:ta Ltd., 
Kota, were contracted but neither 
they agreed to pay more than 3% 
profit margin not submitted bank 
guarantee etc. 

2. No coconut was purcahsed during 
last year by TRIFED. 

Pirchase of Cahew Nut 

3. TRIFED procured 636.7 MTs. of Raw 
Cashew v,\luing RS.202.47 lak 

from Madhya Pradesh, Orissa, 
Andhra Pradesh and Goa. As far 
as 

Goa is concerned, in all procurement 
of "Raw Cashew are made from 
regulated marketed yards in Ponda 
attheprevailing market rates which 
are published dally In the local 
papers in Goa As per State Govt .. 
market regulations, no procurement 
is allowed from outside the market. 
Raw Cash9w of Goa Is considered 
to be one of the best variety. 
Hence, the charge that the 
procurement has been made at 
higher rates Is not based on facts. 

For the processing of Aaw Cashew 
stoCk, extensive efforts were made 
to engagercliable processing units 
butmost1lfthe processing units in 
Mangalar&, Qullan, Kanyaktlmari 
were elth-)f reluduant 10 ta ke up 
the Job or quoted very rates of 
prOoescingdtalg8S. r=-Jve procesors 
repfIed and· on the basiS of the 
minimum rates offered by MIs 

. method having a capacity of 
processing of 2 to 3 MRs per day 
duly licensed by State Govts. 
Directorate of Industries,. reputed 
firm of Ponda (Goa) was engaged 
and agreement was executed. 
According to this agreement, the 
processor was solely responsible 
for quality and in case of any sub-

. standard proccessing infestation in 
quality in, the same will be replaced 
by the processor at his own cost. 

Purchase of Black Pepper & Cashew 
Kernels 

The stocks of Black Pepper and 
Cashew Kernels procured by 
various 

Regional offices ofTRIFED, was sold 
by Head Office Delhi during 
October, 
1990. The buyer Shri J.B. Goyal, 

. Proprietor, MIs lara Chemicals Pvt. 
ltd., 

44S· Katra Madegran, Kharl Baoll. 
Delhi, made the payment through 
Cheque 
No.777234, 777235,777244, 
777247, and 777248 from 
6.10.199010 11.10.1990 for total 
amount of Rs. 4,86,807. After Issue 
of the cheque, the buyer MIs lara 
Chemicals stopped the payment 
by issuing instructiontohls bankers. 
A legal case 10r 18covery of the 
amount has been filled in the High 
Court of Delhi. 

A criminal case is also pending 
against INs Lara Chemicals in 
"Shahdara Court of Delhi- before 
Judicial Magistrate under Section 
420 IPC Police Station, Prest Vihar, 
Delhi vide case FIA No. 216 of 

'1990. 
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The other t:uJer MIs Vikram Traders 
on being approached agreed to 
make payment to TRtFED, but so 
far.he has paid only Rs. 17,500.00 
vide pay order No. 021626 dated 
29.10.1990 and draft No. 021575 
d1. 9.11.1990 and for recovery of 
balance amount; a legal case has 
been registered with Tees Hazari 
Court., Delhi Civil Suit Recovery 
vide SUit No. 55 of 1992. The next 
date of hearing is 10. 3. 1993. 

MIs Lara Ct)emicals basica"ydeals 
with spices, Assam Tea: Pickles, 
Washing Powder and other 
consumerproducts. ShriJ.B. Goyal, 
Properietor of the firm, puchased 
cashew Kemels worth Rs. 1, 90. 
000/- thro!Jgh Shri Ravi Kumar, 
and payrTl9nt was made vide DD 
No. 420322. 

The allegatioll that Shri S.M. Singh, 
GM was found guilty is riot true as 
after proper enquiry, he was 
exomerated from all charges 
framed against him by the 
Competent Authority. 

Supply of Pulses to the Army 

TRIFED after participation in 
tenders of Army Puchase 
Organisation and awarded 
contracts, contracts State Level 
Federation and Cooperatives. 
Only after a negative/no reply from 
State Federation or on demand of 
higher rates by these Federations, 
the contracts are awarded to local 
cooperatives/societies. 

It is wrong and b3seless to say that a 
different firms of a particular fqmily in Delhi 
have supplied the purses to Army. 

[English] 

land Grabbing 

4150. SHRI RAMCHANDRA 
VEERAPPA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any companies have been 
received against alleged land grabbing on 
Bourlvard Raod, Delhi by SI. Stephan 
hospital; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken in 
the matter?· 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) and (c). Do not arise. 

Construction of Factories on 
Residential Plots in DeihL 

4151. SHRI MANJAY LAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether unauthorised factories 
constructed on residential land are being run 
in the residential area of Jangpura-Bhogal 
Delhi; 

(b) if so, the details thereof; and 

(c) the action taken against these 
owners? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). It 
is reported that some unauthorisedfactories 
are operating in these localities. Specific 
details are riot available. The lease deeds for 
the plots in this area do not contain any 



413 Written Answers 
specific user clause. 

AGRAHAYANA 26,1914 (SAKA) Written Answers 414 

(c) Action has been Initiated by DDA 
against the factories causing pollution. As 

I and when unauthorised cOl1struction is 
noticed, MCD Initiates action under the 
provisions of DMC Act immediately. 

Bottling Plants 

4152. SHRI GURCHARAN SINGH 
DADAHOOR: Will :ha Minister of FOOD 
PROCESSING lNDUSTRIES be pleased to 
state: 

(a) whether as per letter of intent there 
is a limit to the number of bottling plants 
which can be franchised by Pepsi Foods 
Private Limited; 

(b) if so, the numberoffranchises being 
operated for bottling of soft drinks by the 
Pepsi Foods Private Limited; 

(c) whether the expansion of the soft-
drink segment of Pepsi-Cola activities is 
being monitoring b}1 Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) No, Sir. 

(b) As reported. the numberclfranchises 
, being operated for botti;[1g 0: soft crinks by 
MIs. Pepsi Foods limited are 20. 

(c) and (d). As per Le:ter of IntenU 
Foreign Collaboration approval granted to 
MIs Pepsi Foods Limited, the turnover from 
'5oft drink concentrate manufacturing shall in 
no year exceed 25% of the total turnover of 
the company for that year. The legal 
interpretation cf the term "total turnover 01 
the company for tha year" i$ under 
examination. 

Purchase of Pipe Line for Kandla-
Bhatinda Pipe Line 

4153. SHRI MANJAY LAL: Will the 
Minister of . PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Indian Oil Coporation 
processed a tender No. PUMATIKBlIA for 
purchase of pipe lines in respect of Kandla-
Bhatinda pipeline; 

(b) ivhether after calling the tenderthere 
was a fall in the prices of the material for 
pipeline in the international market; 

(c) if so, whether the purchase were 
made on the basis of tendercalled before fall 
in prices; and 

(d) whether representations were 
received by the Govemment before finalising 
the deal, and if so, the action taken by the 
Government on the representations? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) Subsequent to the receipt of price 
bids there were reports oflall in the price of 
steel all over the world. 

(c) 10C has reported that negotiations 
were held with the lowest bidderforreduction 
in price based on which pruchase was 
considered. 

(d) Representationswere received from 
six parties. These have been brought to the 
notice of 10C. 

[ Trons/ation] 

Black-Marketing of Petroleum Products 

4154. SHRI KRISHAN DUTT 
SUL TANPURI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 
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(a)thenumberofofficialsfoundguiltyof action such as sealing, demolishing and 

selling petroleum products In black market prosecutionoftheunauthorisedconstructlons 
during the last year; and and offenders in E.P.D.P. Colony, 

(b) the action taken against these guilty 
Officials? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Nil. 

(b) Does not arise. 

[English] 

News Hem Captioned "Rampant 
Violation of Building Bye-laws" 

4155. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news 
item captioned Rampant Violation of building 
bye-laws' appearing in the Statesman dated 
September 16,1992; 

(b) If so, the number of complaints 
received by the Government during the last 
one year regarding illegal construction and 
violation of building bye-laws; and 

(c) the remedial steps taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). Three references were 
made to the Commissioner of Police on 20-
12-90 and one co:rplaint to It. Governor 
Delhi on 10.8-92. Moreover, complaints of 
general and specific nature were also 
received by the Municipal Corporation from , 
time to time. Municipal Corporation has 
reported that they have Initiated remedial 

Chittaranjan Park. The SHO of Chittaranjan 
Park was given instructions to ensure that no 
construction is carried out in the area ir. 
contravention of the orders of Delhi High 
Court. 

1984 Riots 

4156. SHRI PIUS TIRKEV: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) The total number of FIRs/affidavits 
filed by the victims of 1984 riots in Delhi after 
the assassination oftheformer Prime Minister 
Smt. Indira. Gandhi; and 

(b) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The Delhi Administration 
has reported that 570 cases have been 
registered relating \0 1984 riots. Of these, 
179 cases have been registered on the 
recommendations of the Jain-Agarwal 
Committee which has been set up to 
recommend inter-alia to.~he Administrator, 
where necessary, the registration of the 
cases and their investigation pertaining to 
offences committed during the period of riots 
from 31.10.1984 to 7.11.1984. The 
Committee has taken up for scrutiny 1084 
affidavits 01 which 669 were filed before the 
Mishra Commission and 415 bel ore the 
erstwhile Jain Banerjee Committee. 

Organisation of State Services 

4157. SHRIJ.CHOKKARAO:Willthe 
Minister of HOME AFFAIRS be pleased to 
state: 



417 Written Answers AGRAHAY ANA 26, 1914 (SAKA) Written Answers 418 
(a)whethertheorderissuedunderArticle MINISTRY OF FOOD PROCESSING 

371 (0) of the constitution of India requires INDUSTRIES (SHRI GIRIDHAR 
theStateGovemmentto organise its services GOMANGO): (a) No, Sir. 
Into local, zonal and State cadres; 

(b) If so, the details thereof and the 
steps taken In this regard; and 

(c) whether the Govemment of Andhra 
Pradesh without the approval of the Union 
Govemment has declared certain posts as 
Gazetted and u~~raded certain posts 
changing their nomenclature and scales so 
as to take away·from the local and ·zonal 
cadres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 

• JACOB): (a) and (b). The orders issued 
under Article 371 to) provide the State 
Government of Andhra Pradesh to organise 
its services in local cadres. 

(c) The information is being collected 
from the State Government of Andhra 
Pradesh and the same will be laid on the 
Table of the House. 

RevampIng of North Eastern Regional 
AgrIcultural Marketing CorporatIon 

4158. SHRI DH.ARMANNA 
MONDA YY A SADUL: Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) whether the North Eastern Regional 
Agricultural Marketing Corporation is on the 
verge of closure; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the GovelTlment 
to revamp1he unit? 

THE MINISTER OF STATE OF THE 

(b) Does not airse. 

(c) This Ministry has granted assistance 
of Rs. 90 lakhs to North Eastern Regional 
Agricultural Marketing Corporation Limited 
for its activities. Also, the Corporation has 
initiated me~ures to diversify its activities by 
taking up proC9$Sing of various fruits and 
vegetables. 

[ Translation] 

Food ProcessIng Industry 

.4159. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether food processing industries 
belong to the industries of priority areas; 

(b) if sO,whetherthe banks are aware of 
the said fact; 

(c) if not, the action proposed to be 
taken by the Government in this regard; 

(d) whether the food industry have to 
obtain approval 37 times from various 
Governmerit departments; 

(e) whether the Govemment propose to 
develop 'single window system'; 

(f) whether financial assistance on 
reasonable interesfis being provided to the 
food processing to the industry; and 

(g) i! so, the details thereot? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 

. INDUSTRIES (SHRI GIRIDHAB 
GOMANGO): (a) to (c). As per the new 
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Industrial PQlicy soya products, all food received any complaint against the working 
process industries other than milk food, ofthe Seva KutirRemand Home for cripples 
,malted food and distillation and browing of or infirm beggars; 
alcotJolic beverages have been placed in the 
high priority list. 

(d) While no licence is requiredforsetting 
up of most processing industries except for 
alcohol and items reserved for small scale 
industries necessary approval such as 
environment clearance etc. have to be 
obtain from the concerned agencies. 

(e) As per the new Industrial Policy, 
entrepreneurs are required to file 

• memorandum of information to the 
Secretariat for Industrial Approval (SIA) in 
the Department of Industrial Development, 
in cases where licence is not required. In 
case of those industries requiring licence, 
applications are to be made to the SIA only. 
All applications for approvals for 1 00% EOUs 
are also to be filed only at the SIA. Foreign 
investment proposals are received at the 
Foreign Investment -:lromotion Board (FIPB). 
Thus, at the central level SIA and FIPB act 
as a nadal agent. State Government have 
been advised to streamline procedures for 
quick clearances. 

(f) and (g). Lo,," facilities from banks 
and financial institioned are available 10 the 
food processing industries. 

[English) 

Complaints Against Seva Kutir 

4160. SHRI RAMACHANDRA 
GHANGARE: 

SHR\ SIVAJ\ PA1NAIK: 
S\-{RI BASUDEB ACHARIA: 
SHRI IJDDHAB BARMAN: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether . he Government have 

(b) if so, whether any inquiry lias been 
conducted regarding the physical conditions 
of the inmates; and 

(e) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No, Sir. 

(b) and (c). Questions do not arise. 

International Organisation of Petroleum 
Producers 

4.161. SHRI RAMACHANDRA 
GHANGARE: Will the Minister of 
PETROLElJM AND NATURAL GAS be 
pleased to state: 

(a) whether there is any international 
Organisation of petroleum products in the 
world trade; 

(b) if so, the details of its members; 

(c) whether the organisation is 
functioning like the Cartel to regulate 
production of fix prices for intematio"nal trade; 

(d) whethEJrthe Government nave over 
protested against this Cartel, considering 
our import cost in balance of payment; 

(e) if so, the details thereof; and 

(f) if not, whether the Government 
propose to protest and demand competition 
of intemational trade consistent with the 
ideology of economiC reform lor competitive 
market economy? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (I). Organisation 
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of Petroleum Exporting Countries (OPEC) SHRI TEJSINGHR 'v 
has Alge,rla, Gabbon, Indonesia., Iran, Iraq, BHONSLE: 
Kuwait, libya, Nigeria, Qatar, Saudi Arabia, SHRI DEVENDRA PRASAD 
UAE and Venezuela as its members and YADAV: 
deals with the prC'duction and pricing of . DR. S.P. YADAV: 
crude oilproduced'by its membercountries. SHRI HARI KISHORE SINGH: 

Crude purchases made from the,m are 
at market related prices and as such are 
considered competitive. 

LPG Accident Victims 

4162. SHRIM.KRISHNASWAMY: Will 
the Ministerof PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether, the Government are awa~e 
of the litigation between the oil industry and 
insurance industry regarding non-payment 
01 relief to LPG accident victims due to the 
defect in the effective PLG insurance policy 
by the GIC and its subsidiaries; and 

(b) if so, the action contemplated by the 
Government to safeguard the LPG accident 
victims? 

THE MiNISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) The oil industry are negotiating with 
3enerallnsurance Corporation for providing 
isuitable policy for Group personal Accident 
nsurance cover on "No Fault Liability Basis' 
'or unnamed LPG consumerS andtheirfamily 
nembers. 

Migrants from Punlab and Jammu and 
Kashmir 

4163. SHRI SHAN~'ERSINH 

VA, .~LA· 

St'~, ,,\r.rv,_E'SINGHBRAR: 
SHRI RA -'I AL VARMA: 
SHRI ATAL BIHARI 

VAJPAYEE: 

SHRI BALRAJ PASSI: 
SHRI DEVI BUX SINGH: 
SHRI PRABHU DAYAL 

KAlliERIA: 
SHRIMATI 

CHIKH UA: 
BHAVNA 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of families that have left 
their horr.es in the border districts of Poonch 
and Rajouri in the Jammu region and other 
sectors of Jammu and Kashmir during the 
last three years; 

(b) the number of migrants from Punjab 
residing in various States at present, State-
wise; 

(c) whether the Government are aware 
of the tragic plight of Kashmiri migrants 
various camps in Delhi; 

(6) if so, the corrective measures taken! 
being taken in this regard; 

(e) whether the Govemment propose to 
hold any meeting of Chief Ministers to trame 
a uniform policy on rehabilitation of Kashmiri 
refugees; and 

(I) it so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT MY AFFAIRS 
AND MINISTER OF ~TATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The information is 
being collected and will be laid on the table of 
the House. 
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(c) and Cd). Besides the provision of (Eng/ish) 
ration and cash reHef to migrant families 
frornJammu and Kashmir. accommodation 
to the needy families has been provided in 
14 camps. These camps are located in 
pucca buildings mainly Community Halls! 
Barat Ghars belonging to MCDINDMCI 
DDA. Basic amenities such as water supply, 
electricity and medical facilities have been 
arranged. and the same are being regularly 
reviewed.The Minister of State for Home 

National Watershed Development 
Programme 

4165. SHRIGEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 
SHRI K PRADHANI: 

Will the Minister of AGRICULTURE be 
reviewed various issues relating to the pleased to state: 
Migrants. including improvement of the living 
conditions. in a meeting held on 9.1 0.92 and 
later also visited some of the camps in Delhi. 
Ba!jed on such reviews at various levels 
steps are being taken to Improve the facilities 
wherever required. 

(e) No. Sir. 

(f) Does not arise. 

. (Trans/ation] 

. Regularisatlon of J.J. Colonies 
In Deihl 

4164. SHRI KESRI LAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of J.J. Colonies in Delhi 
which have been regularised by the 
Government during 1992, so far; and 

(b) the numberof such colonies in which 
the civic amenities like electricity and water 
have been provided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There is no 

, policy to regularise jhuggi jhonpre clusteres 
on a general basis. 

(b) Does not arise 10 view to part (a) 
above. 

(a) whetherthe Union Government have 
launched the National Watershed 
Development Programme (NEDP); 

(b) whether huge amount has been 
allotted to the State Govemments for the 
programme; 

Cc) if so, whether most of the States 
have not used the funds allotted to them; and 

Cd) if so, the details thereof and the 
reasons giv.en by the State Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUllAPPAlL YRAMACHANDRAN):(a) The 
National Watershed Development 
Programme for Rainfed Agriculture was 
launched .in 1986-87. In 1990,91 the 
programme was restructed and the National 
Watershed Development Project for Rainfed 
Areas launched. 

(b) During 1990-91 and 1991-92 Rs. 
239.25 crore were released to the State 
Governments under National Watershed 
Development Project for Rainfed Areas. 
State-wise realcase of funds is given in 
Statement attached. 

Cc) and Cd). In the Initial two years the 
State Government were busy in survey. 

. identification and projectisation work. 
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• therefore. the funds relased by Govt.. of 
India could not be fully utilised by the State 
Governments. Against Rs. 239.25 crares 

released by Govt. of India during 1990-91 
& . 1991-92. the cumulative utilization of 
funds so far has been As. 120.04 crores. 

STATEMENT 

State-wise Release of Funds During 1990-91 and 1991-92 under National Watershed 
Development Project in Rainfed Areas 

(Rs. In /akhs) 

51 Name of the State Funds released Funds released 
No. during 1990-91· during 1991-92 

1. Andhra Pradesh . 565.007 1120.00 

2. Arunachal Pradesh 8.000 18.00 

3. Assam 171.387 350.00 

4. Bihar 392.575 780.00 

5. Goa 8.200 17.00 

6. Gujarat 592.737 1180.00 

7. Haryana 115.659 240.00 

8. Himachal Pradesh 39.530 80.00. 

9. Jammu & Kashmir 34.112 60.00 

10. Kamataka 897.575 . 1-420.00 

11. Kerala 153.900 300.00 

12. Madhya Pradesh 1260.160 2600.00 

13. Maharashtra 1253.425 2590.00 

14. Manipur 5.900 15.00 

15. Meghalaya 10.550 25.00 

16. Mizoram 4.900 10.00 

17. Nagaland 9.900 25.00 
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Sf Name of the State 
No. 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Dadra Nagar & Haveli 

27. Daman & Diu 

28. Lakshadweep 

29. Andaman and Nicobar 
Island 

Total 

Export of Horticultural Prod!Jcts 

*4166. SHRI SANDIPAN BHAGWAN 
THORAT: 

SHRI N.J. RATHVA: 
SHRI SANAT KUMAR 

MANDAL: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the 'Govemment have 
drawn up a special horticultural scheme 

. with an outlay of Rs. 633 crore for export of 
fruits and processed fruits particularly 

(Rs. in lakhs) 

Funds released Funds released 
duriflg 1990-91 during 1991-92 

380.525 n5.00 

45.650 95.00 

924.970 1940.00 

4.950 25.96 

254.660 508.11 

17.800 35.00 

597.040 150.00 

273.731 540.00 

1.350 0.465 

1.350 0.465 

8025.543 15900.00 

Alfanso Mangoes to double the export of 
horticultural products in the next five years to 
Europe and West-Asia; 

(b) if so, the details thereof; and 

(c) the steps taken to give special 
emphasis to Maharashtra In this scheme? 

-"HE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULlAPPALL Y RAMACHANDRAN): (a) It 
is proposed to Implement a programme for 

. enhancement of exports of horticulture 
produce, with an outlay of Rs. 662.56 crore 
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'tor the Eighth Five Year Plan period; (a) whethersch9me forthe construction 

(b) The proposed programme envisages 
investments in infrastructural facilities, 
promotion of export criented production and 
market development measures. The total 
proposed outlay mentioned above is 
expected to include budgetary support of 
the order of Rs. 239.505 crores from the 
Government. 

(c) No State-wise details of the project 
have been worked out 

Alcohol as Fuel for Motor Vehicles 

4167. SHRI OSCAR FERNANDES: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) Whether the Government are 
considering the use of industrial alcohol 

, produced out of molasses as fuel for motor 
vehicles; and 

(b) if so, the details theraof? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). A feasibility 
report is being prepared to establish the 
techno-economic viability of blending 3% 
alcohol (methanol) with petrol and for 
overcoming pOSSib'e problems relating to 
the use of petrol blended with methanol. The 
commercial use of alcohol "(methano and 
ethanol) as automotive fuel would depend 
on its sustained availability and techno-
economic viability. 

[ Translation) 

Construction of Inter State Bus 
Terminals In Deihl 

4168. . SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of URBAN 
DEVELOPMENT. be pleased to state: 

of bus terminals for the buses coming to 
Delhi from all the four directions has been 
under the consideration of the Govemment; 

(b) if so, whether none of these terminals 
could be constructed so far; 

(c) if so, the reasons therefor; 

(d) the time by which these would be 
ready; and 

(e) the cost involved thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF lJRBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). Construction of two Inter 
State Bus Terminals at Sarai Kale Khan and 
Anand Vihar is in progress, as reported by 
the Government of National Capital Territory. 

(d) and (e). The ISBT at Sarai Kale 
Kham is likely to be made operational by 1 sl 
week of April, 1993. The other ISBT at Anand 
Vihar in Trans-Yamuna Area is likely to be 
made operational within the 8th Five Year 
Plan. Tho tentative cost of both the ISBT is 
Rs. 8 crores. 

[English) . 

Arms Hidden In Kashmir 

4169. SHRI N.J. RATHVA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of theGovernment 
has been drawn to"the news-item captioned 
'Kashmir seema per Junglon mein hathiyar 
chhypaya ja rahe he in' appearing in Oainlk 
Jagran dated June 24, 1992; 

(b) if so, the facts of the case; and 
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(c) the reactions of the Govemment [Engli~h] 

thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOtiE AFFAIRS (SHRI M.M. 
JACOB): (a) Yes, Sir. 

(b) and (c). There are reports that the 
terrorists in JamlT'u and Kashmir dump 
smuggled arms and weapons in jungles in 
the border areas. Efforts are being made 
continuously to gather intelligence and 
information based on which search and 
raids are conducted in the areas where such 
arms are reported to have been held or 
hidden. So far over 10,000 sophisaticated 
weapons including more than 7,000 AK 
series rifles have been recovered by the 
security forces in different parts ofthe State. 

[ Translation] 

Pak-Tralned Intruders In 
J&K 

4170. SHRI LALIT ORAON: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of Pak-trained intruders 
killed in the Kashmir valley during 1991 and 
1992 so far, month-wise; and 

(b) the number of Govemment officials, 
employees and civilians killed by terrorist in 
Jammu and Kashmir during the above 
period, month-wise? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 

'JACOB): (a) and (b). The information is 
being collected and will be laid on the Table 
of the House. 

Militant Activities In Jammu Region 

4171. SHRI GURUDAS KAMAT: 
.SHRI PHOOLCHANDVERMA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether militants in Jammu & 
Kashmir are shifting their activities to Jammu 
region; 

(b) if so, the reasons therefor; 

(e) the number of persons killed by the 
militants and the number of militants killed 
and arrested in Jammu region during the 
past six months; and 

(d) the steps taken to check militants 
activities in Jammu region? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS(SHRI M.M. 
JACOB): (a) and (b). In the recent months, 
militants, with the active support of Pakistan 
have stepped up violence in some areas of 
the Jammu Region, particularly the Doda 
District. There have been a series of 
explosions, bomb blasts in public places and 
attacks on security forces, police outposts 
and vital installations. 

(c) The information is being ~ollected 
and will be laid on the Table of the House. 

(d) In order to curb militancy in the 
Jammu Region possible infiltration routes 
have been identified an security has been 
tightened to check infiltration. Additional 
para-mIlitary forces have been deployed and 
concerted efforts are being made to flush out 
of the concerned efforts are being made to 
flush out the militants and weapons fromthe 
area. 
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Escape of Terrorists In (a) whether attention of the Govemment 

J & K has been drawn to the news-itemscaptioned 

4172. SHRI GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether some dreaded terrorists In 
Jammu and Kashmir have escaped from the 
court recently; 

(b) H so, the detalis thereof; 

(c) whether any inquiry has been 
conducted in this regard; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). One terrorist Mahmood 
Hussain @ Kaka Hussain is reported to have 
escaped to have escaped from court 
premises on November 28, 1992. 

(c) A Criminal case has been registered 
against the escapee Action has been initiated 
against one sub-Inspector and one Constable 
of the police who were found to be responsible 
for this incident. 

(d) The inquiry and investigations are 
under progress. 

[ Translation] 

Terrorism In Kashmir 

4173. SHRI LALIT ORAON: 
SHRI VISHWANATH 

SHASTRI: 
SHRIMATI PRATIBHA 

DEVISINGH PATIL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

·PaschimAsla ke Muslim Ugravadi Kashmir 
meln- appearing in the Navbharat Times 
dated November 3, 1992; 

(b) if so, the facts of the case'; and 

(c) the action takenJbelng to remedy the 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMEWoARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) Yes, Sir. 

(b) Reports of the presence of some . 
foreign f'lationals indulging in subversive 
activities along with the terrorists in Jammu 
and Kashmir, have come to the notice of 
Government. Recently one such persons 
was killed in an encounter with a militant 
group. However, it is not possible to precisely 
estimate too number of such foreign nationals 
who may have infiltrated into the State. 

(c) Sustained pressure is being 
maintained on the militants. A close watch is 
also being kept on the possible infiltration 
routes, and related security arrangements 
have been tightened. 

[English] . 
Anty-Insurgency Operations In Jammu 

& Kashmir 

4174. SHRI SYED SHAHABUDDIN: 
Will '.he Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons arrested and 
detained and subsequently released in the 
course of anti-insurgency operations during 
January-September, 1992; and 

(b~ .the number of persons in whose 
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case ex-gratia payments was' made by the 
civil authorities in respect of life lost or injury 
received or property damaged? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOtlE AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The information is 

• being collected and will be laid on the Table 
of the House. 

Bomb Blasts In Jammu and Kashmir 

4175. SHRI C:URUDAS KAMAT: 
SHRI N.J. RATHVA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of bombs blasts which 
took place in Jammu & Kashmir during the 
last six months; 

(b) the number of civilians. militants and 
security personnel killed in these blasts; 

(c) the number of terrorists arrested in 
this connection; 

(d} the extent to which such incidents 
• have increased over the corresponding 

period in 1991; and 

(e) the steps taken to prevent the 
recurrence of such blasts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) (b) and (d). Accordil'tg to 
available information. the number of bomb 
blasts and number of civilians. militants and 
security firces parse.nnel killed in these blasts 
in Jammu and Kashmir between June-Nov. 
1992 and corresponding period of 1951 is as 
below; 

Bomb blasts 

1991 1992 

June 14 11 

July 12 15 

Aug. 17 17 

Sept. 13 14 

Oct. 13 28 

Nov. 5 22 

Total 74 104 

Killings 

. June 3 2 

July 2 

. Aug. 2 3 

Sept. 2 4 

Oct. 43 

Nov. 6 

Total 8 60 

(c) The information is being collected 
from the State Govemment and will be laid 
on the table of the House. 

(e) Vigilance and the presence of security 
forces in the sensitive areas has been 
stepped up to prevent and curb such 
incidents. 

[ Translation} 

Supply of Sub-Standard Seeds 

4175-A SHRI JANGBIR SINGH: Will 
the Minister of AGRICULTURE be pleased 
fo state: 
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(a) the extent of decrease in the Development of Ravine 

production of agriculture products due to Land 
sowing low quality seeds durina the last one 
year; 

(b) the number of Companies held for 
supplying sub-standard seeds and 
manufacturing spurious pesticides; and 

(c) the steps being taken by the 
Government to ensure the supply of good 
quality seeds and standards pesticides in 
future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
These 9&atistics are not being 'collected by 
the Government of India. 

(b) During 1991-92following action was 
taken !or selling sub-standard seeds:-

(i) Warning issued in 1920 cases 

(Ii) Stop s;::le order issued in 1555 
cases. 

(iii) Prosecution launched in the 'court 
in 134 cases. During the same 
period samples of pesticides were 
found ,llisbranded and prosecution 
launched in 508 cases. 

(c) To ensure supply of good quality 
seeds samples and regularly collected from 
the dealers/producers and got analysed in 
85 Laboratories and action as per the 
provisions of seed Act, 1966 is taken where 
the sample is found to be sub-standard. In 
order to ensure sale of good quality pesticides 
insenticide Inspectors draw samples of 
pesticides regularly which are tested in 40 
State Pesticides Testing Laboratories in the 
country and ac<tion is taken as perthe provision 
of Insecticides Act, 1968. 

4175- B SHRI KESRI LAL: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Government had 
accorded approval to a scheme for 
developing the ravine lands near Yamuna 
river in Kanpur Deha!; • 

(b) . if so, the details thereof and the 
reasons for not implementing this scheme till 
date; 

(c) whether the Government have 
expanded this scheme after making 
amendments in it; 

. (d) if so, the details thereof; and 

(e) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). Yes, Sir. A scheme for Ravine 
Reci'lmation in Dacoity Prone Areas of Uttar 
Pradesh, Madhya Pradesh, and Rajasthan 
was approved during 1987-88. Ravinous 
areas of Yamuna river in Kanpur (Dehat) 
district of Uttar Pradesh WaS also included in 
this Schemes. Special Central Assistance 
was pr'Jvided from 1987-88 to 1990-91 on 
year to year basis. However, the Cen,ral 
Assistance was discontinued with effect from 
1991-92 in pursuance of the decision of the 
National Development Council (NDC) at its 
meeting held in October. 1990. 

(crNo, Sir. 

(d) and (e). Does not arise. 
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Ravine Land In Muralna District (b) whetherthedevelopmentschemes 

forthe ravine areas anddacolt the elimination 
4175 -C SHRI BARE LAL JATAV: Will . programme have been Implemented fully 

the Minister of AGRICULTURE be pleased with the financial assistance from the Union 
to state: Government; 

(a) whether the Government of Madhya 
Pradesh has sent any scheme to the Union 
Government for making the ravine land which 
Is most fertile land, plain In Muraina district; 
and 

(b) if so, the details thereof and the 
action taken by the Union Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). The Government of Madhya Pradesh 
submitted proposals in 1991-92 for ravine 
reclamation in the Daceity Prone Areas of 
Madhya Pradesh including Morena district. 
The components of the Scheme included 
peripheral bun ding, table land treatment. 
reclamation of shallow ravine, horticulture 
plantaion, afforestation, pasture 
development, etc. for implementation in four 
years during 1991-92 to 1994-95. In 
pursurance of the decision of the National 
Development Council (NOC) at its meeting 
held during October, 1991, to transfer the 
scheme to the State Plan, the existing 
Scheme was discontinued with effect from 
1991-92. The State Govern ment of Madhya 
Pradesh was informed accordingly. 

Development of Ravines 

4175 -0 SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of 
AGRICULTURE be pleased to state: 

. (a) the area of land In hectare lying as 
ravines in the Northern parts 'of Madhya 
Pradesh; 

(c) whether Union Govemment have 
taken a decision to discontinue the scheme; 

(d) If so, the reasons thereof; 

(e) whether Madhya Pradesh 
Government has sent proposals to the 
Union Gowmmentto restart those schemes; 
and 

(f) if so, the decision taken thereon by 
the Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) It 
Is estimated that about 13.291akhs hectares 
of land is affected deut to ravines in the 
Gwalior, Sargar & Morena Divisions of 
Madhya Pradesh. 

(b) A scheme was implemented during 
1987 -88 to 1990-91 with full Central 
assistance and an amount of Rs. 13.88 crore 
was provided as Central assistance. 

(c) and (d). Yes, Sir. The assistance to 
State Plan has been discontinued with effect 
from 1991-92 in pursuance to the decision 
taken in the meeting of National Development 
CouncU (NPC) held during October, 1990. 

(e) and (f). Yes, Sir. The Govemment of 
Madhya Pradesh furmished proposals for 
continuing this scheme for a period of four 
years (1990-92 to 1994-95). However, In 
view· of the decision as explained at (c) 
..:xwe, the Government of India regretted Its 
InabHity to provide any funds. 
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, (Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir,lt is mentioned inthe 
Parfiamentary papers, received by us. that a 
resolution was passed but I say that it was 
not passed here. h only says that... .. Mr. 
Speaker, Sir. I hav9 only to say that no such 
resolution was passed here ..... . 

(English] 

Members thumped the desks 

[ Translation) 

DR. LAXMINARA YAN . PANDEYA 
(Mandsaur): Mr. Speaker. Sir. when the 
resolution was not even moved and it also 
does not say that it is passed then how can 
it be taken as passed. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir. what I want to say is that the 
resolution about which it is being said that it 
has been passed is illegal. moreover there 
has been no voting on it. therefore it may be 
expunged. That resolution was not passed 
yesterday .... 

DR.lAXMI NARAYAN PANDEYA: The 
resolution which was not been moved here. 
does not arise. the question of passing neither 
it has been duly moved nor passed. 

SHRI MADAN LAl KHURANA: Mr. 
Speaker. Sir. You may see yesterday's 
proceedings of the House. Voting did not 
take place in the House. When there was no 
voting. how can the resolution be deemed as 
passed. Mr. Speaker. Sir. my submission is 
that the bulletin received by us today. does 
not mention it as being passed. (lnterruptions) 
It has not been passed .... 

SHRI KALKA DAS (Karolbagh): Mr. 
Speaker. Sir. you may go through the 
proceedings .... 

SHRI RAJVIR SINGH (Aonla): You 
ahouldnot Insult the House bypassing a fake 
resolution and nothing can be unfortunate 

• than copy oIlhe resolution being included in 
the proceedIng..(lnterruptions) 

PROF. PREM DHUMAL (Hamirpur): 
Mr. Speaker, Sir, how did they broadcast It? 
They have given this news on T.V. and 
Radio, whereas this resolution has not been 
passed. 

SHRI KALKA DAS: They are simply 
misguiding the nation and it is an insuh of the 
Parliament. 

SHRIINDRAJIT GUPTA (Midnapur): If 
some people have doubt about it then It 
should be passed now ..... 

SHRI NITISH KUMAR (Barh): These . 
people were unable to listen due to noise 
here ..... 

SHRI MADAN lAL KHURANA: Mr. 
Speaker. Sir. what is all this? It has not been 
passed here .... (Interruptions) where it has 
been written that it has been passed? Only 
it is said that desks were thumped. Where it 
has been written that it has been passed? 

[English) 

MR. SPEAKER: Well, I have received 
the notice of No Confidence Motion in the 
Council of Ministers. I am going to take up 
this notice with in one or two minutes. Before 
that, please allow the Papers to be laid onthe 
Table of the House. Immediately after that. 
I will take it up. 

Shrimati Sheila Kaul. 

12.04 hrs. 

PAPERS LAID ON THE TABLE 

Jammu and Kashmir Cancellation 
Orders and Annulment of Instruments 

Act, 1992; and Notification under Urban 
Land (Ceiling and Regulation Act, 1976; 

etc, etc.) 

(English) 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): I beg to lay on the Table:- . 

(1) A copy of the Jammu and Kashmire 
Cancellation of Orders and 
AnnulmentoftnstrumentsAct.1992 
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(President Ad NO.6 of 1992) (Hindi 
and English versions) published in 
Gazette of India dated the. 17th 
July, 1992 under sUb-section (3) of 
sadion 3 oftheJammu and Kashmir 
State Legislature (Delegation of 
Powers) Act, 1992. 

(2) A Statement (Hindi and English 
versions) showing reasons fordelay 
in laying the papers mentioned at 
(1) above. 

(Placed in library. See No. L T -
2962192] 

(3) A copy of Urban Land (Ceiling and 
Regulation) Amendment Rules 
1992 (Hindi and English versions) 
published in Notification No. G.S.R. 
408 in Gazette of India dated the 
12th September, 1992 under sub-
section (3) of section 46 01 tha 
Urban Land (Ceiling and 
Regulaiion) Act, 1976toge:herwith 
an explanatory memorandum. 

(Placed in Library. See No. L T -
2953/92] 

(4) Acopyoach oftne fo!!ow:ng p3pcrs 
(I ji:id! and En~:;sh ver,,!'Jr.5) under 
s,:!J-section ! ! i 0: s"c:!cn 61 £,1'. :Jf 
ihe C0mp'~nil;;s Act, 1:)56:-

(i) Review tI}' the GO',e,:'r:1<')'l! on 
the workir.g c~ tr!e HOi..!sing anc.! 
Uf03n i)e;veiop:r;er:t 
Ccrpc;al!o~'lirrlitzd, fJffW D~:ri! 
f~r ihe year 1901-92. 

(Hi A."n".t! R~po!i of "',0 Housing 
and Urban Olj Jal(~p;.'.tij)1 
C'.ccporatlon Um:tGo. New ~Ihl. 
Corthft tilar HI~H)2 C1iongwi~:' 
""'f!)tod AccJw[, t s '=(,'T tn{~ r.l.5 .;: 
the Co:npi.h.'=ils: ~.:I~ AUtji:(,r 
Oef\era! tr.~rcc:-:. 

fPI~11(l l..Iorar),. SI)O ~ io. l. T • 
2964.'921 

Notification under Oil Aelds 
(Regulation and Development) Act, 
1948; Review on ~he working of and 

Annual Report of the oil Industry 
Development Board for the year 1990-

91, etc, etc. 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND)lbegtolayontheTable:· 

(1) Acopyofthe Petroleum and Natural 
Gas (Amendment) Rules 1992 
(Hindi and English versions) 
published in Notification No. G.S.R. 
7611n Gazette of India dated the 
10th September, 1992 under 
section 10 of the Oil Fields 
(Regulation and Development) Act, 

0 1948. 

[Placed in Library. See No. LT· 
2965/92] 

(2) (i) A copy of the Annual. Report 
(Hindi and English) versions) of 
the Oil Industry Development 
Board for the year 1990-91 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of 
tha Ojl Industry Devoioprr.ent 
Board for the year 1990··91. 

11) A statement (Hindi and English 
versions) showing reasons fOide!ay 
in bying the papers mentioned at 
(2) ~bovo. 

{PlaGod in L;brZlry. Sea Nc. L T -
2956,92J 

(J) 00 t. CO(;" of trio Memorandum of 
lJi,de:,::iar:dlng {Hindi and English 
Y::Jr$i.:;r,sj b&twoen th() Gae 
k:r I<Y'::1 ci !ndl;;o Lim;le.J .. no tho 
;'\,i:I,::::t;v cf Pe:rcleum and NaWral 
Go:.:. j;,.;' H'"j ~'9ar 1992-93. 

[Placeti in llbrz.ty. Se6 No. l T -
2967(921 
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Review on the Working of and Annual 

Report of· the Paddy Processing 
Research Centre (Tamil Nadu) Society 

Thanjavur, for the year 1991-92 and 
Modem Food Industries (India) Ltd; 

New Deihl for.1991-.92 

THE MINISTER OF STATE OF THE . 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): I beg to lay on the Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versicr:s) of 
the Paddy processing Research 
Centre (Tamil Nadu Society, 
Thanjavur, forthe year 1991-92 
alongwith Auditied Accounts. 

(ii) A cop~' of Review (Hindi and 
English versions) by the 
Government on the' working of 
the Paddy Processing Research 
Centre (Tamil Nadu) Society, 
Thanjallur,lorthe year 1991-92 

(placed in Ubrary. See No. L T -
2968192] 

(2) A copy each of the following papers 
(Hindi and English versions) under 
SUb-section (1} of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on 
theworkingofthe Modern Food 
Industries (India) limited, New 
Delhi, for the year 1991-92. . 

(ii) Annual Report of the Modern' 
Food Industries (India) limited, 
New Delhi for the year 1991-
92 along with Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. 

{Placed in library. SeeNo.l ~ 
-2969192] 

Review on the working of and Annual 
Report of Indian Renewable Energy 

Development Agency New Deihl for the 
year, 1991-92 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): I beg to 
lay on the Table:-

(1) (i) ,A copy of the Annual Report 
(Hindi and English versions) 01 
Indian Renewable Energy 
Development Agp,ncy limited, 
New Delhi, forthe year 1991-92 
alongwith Audited Axo!Jnts. 

(ii) A copy of the Review (Hindi and 
'English versions) by the 
Government on tM working of 
the Indian Renewable Energy 
Development Agency limited • 

. New Delhi, for the year 1991-
92. 

[Placed in library. See No. L T -
.2970192] 

(2) A copy of the Memorandum of ' 
Understand (Hindi and English 
versions) be~een the Indian 
Renewa!:>le Energy 

.Development Agency limited 
and the Department of Non-
Conventional Energy Sources-
Ministry of Power and Non-
Conventional Energy Sources 
Jorthe year 1992-93. 

[Placed in Library. See No. L T ~ 
2971192] . 

N.otlflcatlons under Central 
Reserve Police Force Act, 1949; etc 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTBYOFHOME AFFAIRS (SHRI M.M. 
JACOB): I beg to lay on the Table:-
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(1) A ,~~py, each of the following 
Notifications (Hindi and English 
versions) under,sub·section (3) of 
section 18 of the Central ReserVe 
Police Force Act, 1949:-

(i) The Central Reserve Police 
Force :-.Jaik (Gestetuer 
Operator). Constable (Daftry). 
Follower (Farrash). Follower 
(Safai Karmachari) and follower 
(Peon) Recru~ment rules, 1992, 
published in Notification No 
G.S.R. 403 in Gazette of Indi~ 
dated the 12th September. 
1992., 

(ii) The Central Reserve Police 
Force (Combatised Ministerial 
Cadre) Recruitment 
(Amendment) Rules, 1992 
published in Notification No, 
G.S.R. 401 in Gazette of India 
dated the 12th September, 
1992. 

[Placed in library. See No, L T -
2972192) 

(2) A copy of the Central Reserve 
pora Force. Ministry of Home ' 

, Affairs (Stenographer Grade-I) 
"Re<:ruitment (Amendment) 
Rules. 1992 (Hindi and English 
Versions) 'published in 

. Notification No. G.S.R. 498 in 
Gazette of India d~ted the 14th 
November. 1992 issued urider 
proviso to article' 309 01 the 
Const~ution. 

[Placed in library. See No, L T-
, 2973192) 

Rev"_' 0"''''' '"tklng of and Annual 
Report e»tRe)esthen State Dairy 

, .~m4tm CQrporation Limited, 
• Jalpui"oi 1 "W~.nd K8rnataka Dairy 

:DIw1.~ ~orpomiion Ltd; 
......... for 1990·91 etc. 

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): I beg to lay on the Table:-

(1) A ~o~y each of t.he following paper~ 
(Hindi and English versions) under 
section 619A of the Companies Act. 
1956:-

(a) (i) A statement regarding Review 
by the Government or the 
working of the Rajasthan State 
Dairy Development 
Corporation Limited. Jaipur. for 
the year 1991-92. 

(ii) Annual Report ofthe Rajasthan 
State Dairy Development 
Corporation Limited, Jaipur, for 
the year 1991,-92 along with 
audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. L T -
2974/92J ' 

(b) (i) Statement regarding Review by 
the Government on the working 
of the Karnataka Dairy 
Development Corporation 
Limited. Bangalore. forth year 
1990-91. 

(ii) Annual Report of the Karnataka 
Dairy Development Corporation 
limited. Bangalore. torthe year 
1990-91. al,ongwith Audited 

, Accounts and comments of the 
Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and English 
versionS) showing reasons fordelay 
in laying'the papers mentioned at 
(b) of It9m I above. 

[Placed in Library. See No. LT·, 
2975192) 

(3) (I) A copy of the Annual Report 
(Hindi and English versions) of 
the National Dairy Development 
Board, Anand. tortM year 1991-
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92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by. 
the Government on the working 
of the National Dairy 
Development Board, Anand, for 
the year 1991-92. 

[Placed in library. See No. l T -
2976192] 

. Review on the working of and Annual 
Report of the Madras Fertilizers 

limited, Madras for the year 1991-92 
Revlew'on the working of and Annual 

Report of the Hindustan Fertilizer 
Corporation lIml!ed for the year 

, 1991-92 

. • THE MINISTER OF pARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD):Sir, 
on behalf of Dr. Chinta Molian,l beg to lay on 
the Table:- ' 

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 6l9A of the 
Companies 'Act, 1956:-

(a) (i) Review by the Government 
on the working 01 the Madras 

, Fertilizers limited, Madras,' 
for the year 1991-92. 

(ii) Annual Report olthe Madras 
Fertilizers limited, Madras, 
for the year 1991-92 

(b) (i) 

, alQngwith Audited Accounts· 
and comments of the 
,Comptroller and Auditor 
'General thereon. 

[placed in library See No. 
l.T. - 2977192) 

Review by the Government 
on the working of the 
Hindustan Fertiliser 

, Corporation limited, New· 
Deilli, for the year 1991-92 

. ~' Annual Report of the 

Hindustan Fertiliser 
Corporation limited, New 
Oelhi, for the year 1991-92 
alongwith Audited Accounts 
and c,omments of the 
comptroller and Auditor 
General thereon., 

(Placed in library See No. 
, l.T .• 2978192] 

(c) (i) Review by the Goverhment 
on the working of the 
Fertilizer Corporation of India 
limited,' New Delhi, for the 
yea; 1991-92. 

{ii) Annual Report of the 
FertiliserCorporation of India 
limited, New Delhi, for the 
year 1991-92 aiongwith 
Audited Accounts and 
comments, of the 
Comptroller and Auditor 
General thereon., 

[Placed in library See No. 
l.T. - 2979/92] 

(d) (i) Review by the Government· 
on the working of the 
Hindustan Organic 
Chemicals Limited, 
Rasayani, forthe year 1991-
92. ' 

(ii) Annual Report of the 

(e) (i) 

Hindustan , organic 
'Chemicals limited, 
Rasayani, forthe year 1991-
92 alongwith Audited 
Accounts and comments of 
,the Comptroller and Auditor 
General thereon. 

[Placed in library See No. 
l.T. ·2980192) . 

Review by the Governmlflt 
on the working of the 
FertiliZer and Cbemicals 
TravancoreUmlted, Cochin, 
fOr the year 1991·92 . 
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QI) . Annual Report of the 
Fertilizer and Chemicals 
Travancore Llniited, Cachin, 
for the year 1991-92 
alongwlth Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. 

. (placed In library Sea No. 
LT. - 2981192) 

(f) (i) Review by the Government 
pn tlte working of the Bengal 
Immunity limited, Calcutta, 
for the year 1991-92. 

(ii) Annual Report of the Bengal 
ImMUnity limited, Calcutta, 
for the year 1991'-92 
alongwlth Audited Accounts 
and comments of the 
Comptroller and Auditor 
General thereon. 

[placed in library See No. 
L.T. - 2982192) 

(g) (I) Review by the Government 
on the working oft he Bengal 
Chemicals and 
Pharmaceuticals Limited, 
Calcutta, for the year 1991-
92. 

(Ii) Annual Report of the Bengal 
Chemicals and 
Pharmaceuticals Limited, 
Calcutta, for the year 1991-
92 alongwith Audited 
Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

[Placed in library See No. 
LT. - 2983192) 

(h) (I) Review by the Government 
on the working of the Smith 
Stalnstreet Pharmaceuticals 
Umited, . Calcutta, for the rear 1991-92 .• 

Qi) Annual Report of t~ Smith 
Stainstreet PharmaCeuticals 
limited, Calcutta, for the 
year 1991-92 alongwith 
Audited Accounts anJ. 
comments of . the 
Comptroller and Auditor 
General thereon ... 

[placed In .lIbrary Sea No. 
L. T. - 2984192) 

. Review on the working of an Annual 
Report of the National Seeds 

Corporation Limited, New Deihl for 
1991-92 and National Federation of 

Coopratlve Sugar Factories Ltd. New 
~Ihl for 1991-92 etc 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULlAPAlL Y RAMACHANDRAN): I beg to 
lay on the Table;-

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on 
the working of the National 
Seeds. Corporation Limited, 
New Delhi, for the year 1991, ' 
92.' . 

(i1) Annual Report of the National 
Seeds Corporation Limited, 
New Delhi, forthe year 1991-92 
a10ngwith Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library See No. L.T. 
- 2985192) 

(2; (i) A copy of the Annual Repon 
. (Hindi and English versions) of 
the· National Federation of 
Gooperatlve Sugar Factories 
Limited, New Delhi, for the year 
.1991-92 alongwith Audited 
Accounts. 
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(Hindi and English versions) of 
(Ii) A copy of the Review (Hindi and the coconut DevelopmentBoaro. 

English versions) by the Cochln, for the year 1991-92 
Government on the working of together with Audit Report 
the Na:ional Federation of thereon, undersub-section (4) of 
Cooperative Sugar Factories section 17 of the Coconut 
Limited, New Delhi, for the year Development Board act, 1979. 
1991-92. 

[placed In library'See No. L.T. -
(iii) A copy of the Review (Hindi and 

English versions) by the 
2986192) Government on the working of 

the Coconut Development Board, 

(3) (i) A copy each olthe Annual Report 
Cochin, for the year 1991-92. 

(Hindi and English versions) of (iv) A copy of the Developmental 
All India Federation of Co- Activities and Achievements 
operative Spinning Mills Limited, (Hindi and English versions) of 
Bombay, for the year 1991·92 the coconut Development Board, 
alongwith Audited Accounts. for the year 1991-92. 

(ii) A copy of the Review (Hindi and (Placed In Library See No. '-.T.-
English versions) by the 2989(92) 
Government on the working of 
the All India Federation of co-
operativ3 Spinning Mills Limited, (6) A copy of the Delhi Cooperative 
Bombay, for the year 1991-92. Societies (Third Amendment) Rules, 

(Placed in library See No. L.T. -
1991 (Hindi and English versions) 
published in Notification No. 47/9/ 

2987/92) GHlCoop/419 published in Delhi 
Gazette dated the 26th February, 

4) (i) Acopyeach olthe Annual Report 1992 under sub-section (3) of section 
(Hindi and English versions) of 97 of the Delhi Cooperative SocietieS 
the National Horticulture Board, Act,1972. 
Gurgaon, for the year 1991-92 
alongwith Audited Accounts. [placed in Library See No. L. T. -2990/ 

(ii) A copy of the Review (Hindi and 
92) 

English versions) by the (7) Acopy of the Multi-State Co-operative 
Government on the working of Societies (Previieges, Properties and 
the National Horticulture Board, Funds, Accounts, Audit, Winding up 
Gurgaon, for the year 1991·92. and Execution of Decrees, orders 

and Decisions) Amendment Rules. 
[placed in library See No. L. T. - 1992 (Hindi and English versions) 
2988/92) published in Notification No. G.S.A. 

A copy each olthe Annual Report 
737 (e) In Gazette of India dated the 

(5) (i) 27th August, 1992 under sub-section 
(Hindi and English versions) of (3) of section 109 of the Multi-State 
the Coconut Development Board, Co-operative Societies Act, 1984. 
Cochin, tor the year 1991-92 
under sub-section (4) of section 

[Placed in library. See No. Lt - 29911 15 of the Coconut Development 
Board Act, 1979. 92) 
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Limited, Durgapur, for the year 
1991-92. 

. . . 

Review on the working of and Annual 
Report of the Andrew Yule. and 

Company Umlted, Calcutta for 1991~92 
and Nepa Ltd Nepanagar for 1991-92 (ii)· .. ~nn'uaf Report. of· the B"harat 

OpthaJmic Glass Limited, 
Durgapur, for the year 1991-92 
alongwith Aodite Accounts and 
comments- of the Comptroller 
and Audifor General thereon. 

etc. . 

THE MINISTER OF STATE 'IN THE 
MINISTR,( OF INDUSTRY (DEPARTMENT 
OFHEAVYINDUSTRYANDDEPARTMENT 
OF pUbliC ENTERPRISES) (SHRi P.K. 
THUNGON): I beg to lay on the Table:-

[Placed in Library See No. loT -
.2994192] 

(1) A copy each 01 the lollowing papers· (d) 
(Hindi and English versions). under 

(i) Statement regarding Review by 
the Gqvemment on the working 
olthe Instrumentation Limited, 
Kota, for the year 1991-92. 

(a) 

(b) 

. sub·section (1) 01 section 619A 01 the 
Companies Act, 1956:-

(ii) 

(i) Statement regarding Review by 
the Govemment on the working 
of the Andrew Yule and 
Company Limited, Calcutta, 10f 
the year 1991-92. 

(ii) Annual Report 01 the Andrew 
Yule and Company Limited. 
Calcutta, for the year 1991-92 
alongwilh Audited Accounts and 
comments 01 the Comptroller 
and Auditor Generalthereon. 

[Placed in Library See No. L. T -
.2992192] 

(i) Statement regarding Review by 
the Govemment on the working 
01 the N.epa limited, 

. Nepanagar, for the year 
1991-92. . 

Annual Report of the Nepa 
limited, Nepanagar, lorthe year 
1991-£2 alongwilh . Audited 
Accounts and comments 01 
the COrTl!=troller and· Auditor 

. General thereon. 

[Pla(fed in Library See No. L. T -
2993192) . 

.(c) (i). Statement regarding. Review by 
theGovemment on the working' 
of If!e B~arat OPhthal~ Glass 

(ii) .. Annual Report 01· the 
Instrumentation Limited, Kota, 
lor the year 1991-~2 alongwith 
Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library See No. L. T -
2995/92] 

(e) (i) Statement regarding Review by 
the Govemment onthe wOrking 
01 the Maruti· Ydyog Limited, 
New Delhi, for the year 1991-

(f) 

92. . 

(ii) Annual. Report 01 the Mar ... ; 
. Ydyog Limited, New Delh', l::Jr 

the y~ar 1991-92 alon:Jwith 
Audited Accounts '1nd 
comments 01 the Comptr')lIer 
and Auditor General there')n. 

[Placed in Library See No. L. T -
.2996192] 

(i) Statement regarding R",view by 
the Government on the working 
01 the National Bicycle 
Corporation 01 India Limited, 
Bombay, lor the year 1991-92 • 

. (ii) Annual Report of the National 
Bicycle Corporation Limited, 
Bombay, for the year 1991-92 
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alongwit~ Audited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library See NO.l.T -
2997192] . 

(g) (i) Statem3nt regarding Review by 
the Government on the working 
of the 

(h) 

Bharat Yantra Nigam Limited, 
Allahabad, .for the year 1991-
92. 

(ii) Annual Report 01 the Bharat 
Yantra Nigam Limited, 
Allahabad, for the year 1991-92 
alongwith Audited Accounts and 
comments 01 the Comptroller 
and Auditor General thereon. 

[Placed in Library See No. L.T -
2998192] 

(i) StaterAent regarding Review by 
the Government on the working 
01 the 
Hindustan Machine Tools 
limited, Bangalore, lorthe year 
1991-92. 

(ii) Annual Report of the Hindustan 
Machine Tools Limited, 
Bangalore, lor the year 1991-
92 alongwith Audited Accounts 
aAd comments 01' the 
Comptroller and Auditor 
General thereon. 

[Placed in Library See No. L. T -
2999/92] . 

(2) (I) A copy 01 the Annual Report 
(Hindi and Englist1 versions),of 
the Fluid Control Research 
Institute, Palghat for the year 
1991·92 alongwith Audited 
Accounts. 

(ii) A statement'(Hindi and English 
versions) regarding Review by 
the Government on the working 
01 the Fluid Control Research . 

(3) 

Institute, Palghat, for the year 
1991-92. 

[Placed in Libiary See No. L.T -
3000/92] I 

A copy of an amendment (Hindi 
and English versions) to volume 
I, chapter 14 of the Public 
enterprises Survey for the year 
1990-91. 

[Placed in Library See No. L.T • 
3001/92] 

Review on the working of, Annual 
Report and Annual Accounts of tlte 
Shellac Export Promotion Council, 

Calcutta, forthe year 1991-92; Review 
on the working of and Annual Report of 
the State Trading Corporation etc; etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): I beg to lay on the 
Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Shellec Export Promotions 
Council, Calcutta, lor the year 
1991-92 

(2) 

(ii) , A copy 01 the Annual Accounts 
(Hndi and English versions) of 
the Shallac Export Promotion 
Council, Calcutta, for the year 
1991-92 together with Audit 
Report thereon. 

(iii). A copy of the Review (Hindi and 
English versions) by the 
Government on the working of 
the .Shellac Export Promotion 
Council, Calcutta, for the year 
1991-92. 

[Placed in library See No. L.T -
3002192] 

A copy each of the following 
papers (Hindi and English 
versions) under SUb-section (1) 
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of section 619A of the 
Companies Act, 1956:-

(a) (i) .Review by the Government-on 
the working of the State Trading 
Corporation 01 India Limited,lor 
the year 1991-92. 

(ii) Annual Report 01 the Stare 
Trading Corporation 01 India 
Limited lor the year 1991-92 
alongwith audited Accou nts and 
comments 01 the Comptroller 
and Auditor General thereon. 

[Placed in Library See No. L. T -
3003192] 

(b) (i) Review by the Government on 
the working olthe India Tea and 
Restaurants Limited, Bombay, 
lor the year 1991-92. 

(ii) Annual Report of the India Tea 
anc;l Restaurants Limited, 
Bombay, br the year 1991-92 
alongwith Audited Accounts and 
Comments of the. comptroller 
and Auditor General thereon. 

[Placed in Library See No. L. T -
3004tg2] 

(3) (i) A copy 01 the Annual Report 
(Hindi and English verSions) of 
the Sports Goods Expert 
Promotion Council, New Delhi, 
for the year 1991-92 alongwith 
Audittld Accounts. 

(ii) A copr of the Review (Hindi and 
English verslohS) by the 
Government on the working of 
lhe Sports Goods Export 
PIamotion Council, New Delhi, 
for the rear 1991-92. 

rtaced In Lbary See No. L. T • 
3005192) 

,ot) (I) A copy of the Annual Report 

. (Hindi and English verSions) of 
the cashew Export Promotion 
Council of India, Cochin, fortha 
year 1991-9210ngwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English verSions) by the 
Government on the working of 
the cashew Export Promotion 
Council of India, Cochin, forlhe 
year 1991-92., 

[Placed in Library See No.l.T -
3006/92) 

Review on the working of, Annual 
Report and Annual Accounts of the 

Salar, Jung Museum Board, Hyderabad, 
for the years, 1989-90, etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): I beg to lay 
on the Table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Salar Jung Museum Board, 
Hyderabad, for the year 1989-
90. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Salar Juhg Museum Board, 
Hyderabad, for the year 1989-
90 togelher with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of 
the Salar Jung Museum Board. 
Hyderabad, forth. year 198t-
90. . . 

(2) A statement (HIndi and English 
. versions)t:howlngraasonsfordelay 

In laying the papers mentioned at 
(1) above. 

[Placed in Library See No. L.T -
3007/92] 
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12.05 hrs. conduct of Business in the 

MESSAGES FROM RAJYA SABHA 

[English] 

SECRETARY-GENERAL: Sir,l have to 
report the following messages received from 
the Secretary-general of Rajya Sabha:-

(i) "In accordance with the 
provisions of rule 127 of 
the Rules of Procedure and 
conduct 01 Business in the 
RaJYaSabha, I am directed 
to inlorm the Lok Sabha 
that the Rajya Sabha, at its 
sitting held on the 2nd 
December, 1992. agreed 
without any amendment to 
the Inlant Milk Substitutes. 
Feeding Botties and Inlant 
Foods (Regulation of 
Production, Supply and 
Distribution) Bill. 1992 
which was passed by the 
Lok Sabha at its 'sitting held 
on the 20th August, 1992." 

(ii) "In accordance with the 
provisions of rule 127 of 
the Rules of Procedure and 
conduct of Business in the 
Rajya Sabha, I amdirected 
to. inform the Lok Sabha 
that the Rajya Sabha, at its 
silting held on the 3rd. 
December: 1992. passed. 
in accordance with the 
provisions of article 368 01 
the Constitution of India, 
without any amendment. 
the Con;;titution (Seventy-
Fifth amendment) Bill. 
1991. which was passed 
by the Lok Sabha at its 
sitting held on the 3rd 
December. 1992." 

(iii) "In accordance with the 
provisions of rule 127 of 
the Rules of Pr:ocedure and 

Rajya Sabha,l am directed 
to inform the Lok Sabha 
that the Rajya Sabha, at its 
sitting held on the 3rd 
December, 1992, agreed 
without any amendment to 
the Representatioh of the 
People (Amendment) Bill, 
1992 which was passed by 
the Lok Sabha at its sittil,'lg 
held on the 3rd December, 
1992." 

12.07 hrs. 

INQUIRY COMMITIEE UNDER JUDGES 
(INQUIRY) ACT. 1968 

Report and Evidence 

[English) 

SECRETARY -GENERAL: I beg to lay 
on the Table the following under SUb-section 
(3) of section 4 of the Judges (Inquiry Act. 
1968 read with Rules 9 and 10 of the Judges 
(Inquiry) Rules, 1969:-

(1) Repo,rt. Volume I and II. (Hindi and 
English versions) of the Inquiry 
Committee appointed under the 
Judges (Inquiry) Act. 1968. in 
respect of Mr. Justice' v. 
Ramaswami, Judge. Supreme 
Court 01 India. 

Evidence of witnesses tendered 
before the Inquiry Committee and 
original documents exhibited during 
the inquiry. 

12.08 hrs 

MOTION. OF NO-CONFIDENCE IN THE 
COUNCIL OF MINISTERS 

[English] 

. MR. SPEAKER: I have to inform the 
House that I have received five notices of 
Motion of No-Confidence in the Council of 
Ministers under rule 198 from Shri Atal Bihari 
Vajpayee. Dr. Laxminarayan Pandeya. Shri 
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Madan Lal Khurana, Shri Rajveer Singh and 
Shri Jaswant Singh. Shri Atal Bihari Vajpa yee 
has sec!Jred the first place in the ballot. 

The motion reads as follows: 

. "That this House expresses its want 
of confidence in the Council of 
Ministers." 

Shri Vajpayee may please seek the 
leave of the House. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow) Mr. Speaker, Sir I seek leave of 

. the House to move the motion "That this 
~ :ouse expresses its want of confidence in 
the council of Ministers." 

[English] 

MR. SPEAKER: May I now request 
those Members who are in favour of leave 
being granted to this Motion to rise in their 
places? 

Some Hon. Members rose. 

MR. SPEAKER: As not less than 50 
Members have risen in support of the Motion, 
leave of the House is granted. I think the 
sense of the House is tl1at the discussion on 
the Motion my be :aken up immediately. I 
allow Shri Vajpayee to initiate the debate. 

May I request the hon. Members not to 
disturb any of the Members who is speaking 
(Interruptions) The Members who want to 
express their views will be given time; and 
they may please make their points when they 
stand up to speak and not otherwise. Shri 
Vajpayee,.please. . 

[ Translation} 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I beg to move: 

"That this House expresses its want to 
confidence In the council of Ministers." 

Mr. Speaker, SIr, my No-confidence 
motion is a motion of ona line. I hav:.. lIot 
given any reasons in its as I know that there 
is no need of giving reasons. 

Mr .. Speaker, Sir, in a Parliamentary 
democracy the Opposition keeps on bringing 
No-Confidence Motions. WlJen Shri 
Narasimha Rao was swom in as Prime 
Minister then as per the orders of the 
President he had moved a Confidence Motion 
here and that time also Bhartlya Janta party 
had voted against that Confidence motion. 
The members of the Opposition, sitting today 
in the House had left the House at that time 
also. I have not brought this No-confidence 
moticn to create problem for 
anybody.(lnterruptionf:» Mr. Speaker, Sir, 
everybody's pOSITion should be clear. No 
Confidcr.ce motion is not a religious ritual. 
There has been some incidents in the country 
on, before and after the 6th December. The 
nation is again in adilemma. We are unhappy 
on whatever happened in Ayodhya on 6th 
December.(lnterruptions) Mr. Speaker, Sir, 
if they interrupt then we cannot discuss it 
properly because they have also to speak 
next. 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): I 
request the hon. Me"1bers not to distUrb. 

[ Translation] 

SHRI ATAL BIHARI V AJPAYEE: If they 
disturb us, they would also be treated in the 
same manner. 

Mr. Speaker, Sir, when I was coming to 
the House, I saw something written on a 
dome which says "A meeting is nol a meeting 
which has no elderman, An elderman is not 
an elderman until he practices religion, and 
a religion is not a religion which does not 
contain the t;uth and a truth is not a truth if it 
inspires you towards deception: Today in 
the House I shall speak only truth and nothing 
else. I would like that an open discussion 
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should take p!2:::,) today. If it concludes that 
we are at fa~ il then we are ready to accept 
it. We had givr.m an assurance to the Prime 
Minjster. I rcalise his concern Arjun Singhji 
will not realise it. Every effort was made to 
fulfill the commitment given to the Prime 
Minister. But the commitment coufd not be 
fulfilled. The top rank leaders of B.J.P., 
R.S.S. and V.H.P. had been trying to prevent 
Kar Sevaks there. Video tapes are evidence 
of ~. At that time many journalists were 
present there. (interruptions) We have 
apologised to the journalists who were beaten 
there; The journalists were beaten and their 
cameras were brol(en because the Kar 
Sevaks did not want their action to be 
recorded. II it was recorded ..... ( Interruptions) 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, will the Housebeconducted 
in this way? Havethe leaders olthe Congress 
party no check on their members or they 
belong to C.P.M. Whosoever they are, but 
when Atalji is speaking and the hon. Speaker 
has been constantly trying to resume the 
proceedings in the House and the efforts are 
being made to maintain parliamentary 
traditio·n on . the basis of 
consensus.( Interruptions) 

SHRI SHARAD YADAV (Madhepura): 
We are preventing them. Everything should 
not be attributed to us. All of us have checked 
them. 

SHRI CHANDRA SHEKHAR: Then it is 
right 

SHRI SHARAD VAOAV: What you 
people want who is not refusing it. 
(Interruptions) Oh, all of you are great 
personalities. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir,! am not talking to these people. 
! am speaking to you. . . 

• SHRI SHARADYADAV: Oh, you are a 
great man. I have seen you speaking during 
the course .of discussions violating all the 
rules. 

SHRI CHANDRA SHEKHAR.: Mr. 

Speaker, Sir, it i~ not going to have any effect 
on me. i am performing my duties. as a 
Member 01 Parliament. Others have different 
concept. Their conduct is different. I do not 
ask them to adopt my ways. ! am merely 
requesting yciu if you want to run the House, 
we should be ready to listen to each and 
every thing howsoever unpalatable it may 
be.! am not one of those people who can Tun· 
the country w~hout Parliament. 

MR. SPEAKER: I fully agree with the 
views of Shri Chandra Shekhar. I, on behalf 
of all t~e Members, request you not to 
interrupt when anyone of you is speaking 
here; As all of you are well aware that it is the 
only system by which our Parliament can 
function. By interrupting the speaker.; or 
adjourning the House again and again we 
cannot do anything. Again I appeal to all the 
members not to interrupt the speakers. 

SHFlI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir,l am grateful to myhon. friend, 
Shri Chandra Shekhar. He has triedto assist 
his 'guru'. 

SHRI CHANDRA SHEKHAR: I would 
not be able to help him more. 

SHRI ATAL BIHARI VAJPAYEE: It has 
always been a tradition that "Guru", The 
teacher should assist his diSCiple, But now 
such a time has come when the diSCiple has 
to come to the rescue of his 'guru' orteacher. 

Mr. Speaker. Sir, I was making a 
submission that it would be far better if the 
discussions are held with a sense of sincerity 
rather with a sense of prejudiced feelings. 
The C.B.1. is conducting an enquiry into the 
Ayodhya incidents. The findings olthe enquiry 
are still awaited. I would like that whatever 
the facts are with tt:e Government, it should 
place thet:1 before the House. Whatever the 
facts are with us, I am placing these before 
the House. I am ready to go one step ahead 
and ask those Karsevaks who were a small 
in number to come forward and openly 
confess that they have demolished the 
structure and .for thaI they are prepared to 
face the music. I would also like to state that 
there were karsevaks present In a large 
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number but they all were not involved in the 
demolishing. 

Ram temple will not be constructed by 
foul or unfair means. If Ram temple is 
constructed it would be constructed on the 
basis of moral strength. There was no need 
to assemble large number of Karsevaks. 
Had there been an intention to demilish the 
structure, it would have been done easily 
without collecting karsevaks in large number. 
Fairs are held after every three-mOnths in 
Ayodhya. If the structure was to be 
demolished secretly and according to a plan, 
it did not require Karseva. So whatever 
happened there, we regret the incident. 

We as well as the Government of Uttar 
Pradesh had requesttheCentral Goveml'Tient 
to getthe matter expedited in the Court either 
way. How long the case would be kept 

, pending. The representatives Of the Central 
Government met us as well as the 
Government of Uttar Pradesh; but they 
refused to say in the Court that the verdict of 
the. Court should be delivered soon. They 
started that it was too late. On that day, 
during the discussicn Shri Chavan said that 
the matter was being postponed till 1 'Hh 
instant. Karseva was scheduled to be 
resumed on 6th instant. The assembled 
karsevaks were of the view that they would 
get some opportunity for construction work. 
But they could not get the same. However, 
efforts were made to control the situation. 
We had hoped that t:,e Karsevaks would Vlait 
forthe Court's verdicttill11 th instant and our 
leadership made every effort in this regard. 
The 'Sarkaryawaha', R.S.S. had been 
requesting the people in Sourthem languages 
that no karsevak should go towards the 
structure. He should not take part in demilition 
activity. It was not a matter of creating any 
confusion. 

The press reporters who went there told 
, me that Shri Advani was very sad when the 

structure was demclished. He was in te~rs. 
That is why he sent III his resignation 
expressing his regret over the Incident. 
Owning the rosponsibillty Shti Kalyan Singh 

also resigned. If you consider It as a drama, 
then it is a gross misconception because 
such type of misconception will neither 
encourage fair politics in the country nor it will 
encourage the right secularism. 

. J would like that all the facts should be 
brought forward. We would like to know the 
reality because it is a matter of great trouble 
and challenge for us. Our organisation was 
presumed a disciplined oranisation. Our 
organisation was having an image of a 
disciplined ·one. It was its glory as to what 
they finalise they <lct accordingly. The same 
image is causing trouble for us. 

Vje would like to know who was that 
group, from where it came and who organised 
it. I repeat it again that the Karsevaks who 
took part in demolishing the stru.cture should 
come forward and reveal their participation 
in demolition. If punishment is given they 
should accept it. The temple of Lord Rama 
cannot be built without making sacrifice. AI 
least it will not be built in this manner. 

But there are other aspects also of this 
issue. It was not only a structure which was 
demilished. There was a temple as well. 
'Namaz' was not offered in the mosque. 
Even the entry to the mosque was prohibited. 
But prayer was offered in the temple by the 
orders of the court. Now some hon. Member 
can object that the mosque already existed 
there and statues of deities were installed 
there later on: This right. Statues were 
installed th~re but I do not want to go into the 
history. I would like to ask the hon. Members 
whether statues were not kept with this belief 
that It was the birthplace of Lord Rama? 
There was no Janasangh, Vishwa Hindu 
Parishad or Bajarag Dal.those days. But the 
people of that area had a strong feeling. Mr. 
Speaker, Sir. through you. I am constrained 
to say that the intensity of the sentiments of 
the majority community Is not being 
understood. 

I too did not understand it earlier. When 
Shri Advani went on the Rath Yatra, I had my 
reservations. If I expressed my feelings the 
press would have said that the Bharatiya 
Janata Party has worn two countenances. 
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So·me times, it displays its countenance of 
moderates and sometimes that of hardliners. 
Mr. Speaker, Sir, excuse me, sometimes I 
devia~e from the issue. I had said earlier that 
It will not serve any purpose. But the way 
people supported the cause, the mistakes 

~ that were committed by the ruling party 
particularly, the arbitrary decision by the 
then Chief Minister Shri Mulayam Singh 
Yat;lav to deal with the aQitation, the way 
communalism was incited by the 
announcement that a particular community 
had the right to have arms, worsened the 
situation .... «Interruptions) 

SHRI CHOTEY SINGH YADAV 
(Kannauj): The name of a person who. is not 
presen~ in the Housq, is being referred and 
It Is being said that he is responsible for 
communalism where as he is the only person . 
who saved the country. But it is they who 
mislead the people. . 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, Shri Advani too is not present 
in the House .... (lnte:ruptions) 

SHRI CHOTEY SINGH YADAV: He had 
vowed to fight communalism and he was the 
only power who protected both the temple 
and the mosque. (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: If my 
hon. friend is hurt by referring to the name of 
Shri MulayamSingr. Yadav,l would say that 
the then Chief Minister was soft by name 
(Mulayam) but very cruel. in his 
actions ... (Interruptions) . 

Mr. Speaker, S;r, why did the situation 
deteriorate? Peopl'3 gatl'J.ered in a large 
number there. I u.nderstand the crisis of the 
Central Government and the crisis continued 
during the Kalyan Singh Government also. If 
people assemble in a large number and do 
something violantly rash, hoW can it be 
controlled? (Interruptions) Shri Rajesh Pilot 
had rightly said that day, that n such a large 
number of people assemble there, it will go 
beyond control. But we did not feel like 

. that..(lnterruptions) . 

AN HON. MEMBER: Everyone said that 

it was wrong. 

SHRI ATAL. BIHARI VAJPAYEE: 
Everyone did not say thaf and it matters little 
whether you say it or not. 

Mr .. Speaker, Sir, we had trust in the 
people. Therefore, we ~id that if the trust of 
the Hon. Prime Minjster has been betrayed, 
we too are Shocked. Shri Kalyan Singh and 
Shri Advani resigned but nobody from the 
Central Government is ready to take the 
blame for it. Shri Arujun Sihgh said that he 
~ad already warned about it. Why did he not 
resign from the Cabinet It was felt that the 
Hon. Prime Minister is on the right path. The 
N.I.C. had given a free hand to the Hon. 
Prime Minister. The Hon. Prime Minister did 
what he considered right. That day in the 
evening I met. him and I am ready to say, 
even if all the members of my party do not 
agree that the Hon. Prime Minister tried his 
best to stave off any incidents and he tried to 
resumethe'KarSev<ipeacefuUyandmaintain 
the security of the structure, though it is a fact 
that he cannot escape from his responsibility. 

The people who went for 'Kar Sev<i 
intended to resume the Kar Seva and 
construct the temple, but when they realized 
that tne verdict of the High Court was yet to 
come, they Vlere disappointed. They thought 
that indulging in this fruitless exercise of 
bringing sand.fromthe Saryu and putting it in 
pits will not serve the purpose anymore. I 
think a group out of the mob emerged and 
they refused to follow the leaders and attacked 
and demolished the structure. It was very 
bad. 

But the reaction to the happening in 
Ayodhya throughout the country and abroad 
is more or less over reaction. I think that 
primarily our outlook and the approach of 
Government to the problem is no less a 
factor to be blamed for it. We did not point out 
to the world that it was a disputed structure. 
It was repeatedly stated that there was a· 
mosque. We never clarified that aiong with 
the structure of the mosque there is a temple 
also In which prayer and worship is being 
done and this dispute has been going on for 
the ·Iast 500 years. There are umpteem 
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examples like this throughout the wOrld. 
When Russia occupied Warsaw a church 
was built there. When Poland become 
indef)9ndent the firstthing it did was demolition 
of the church. History bears testimony to 
this. When Toynbee visited India he taunted 
us that it is possible in India alone where a 
mosque has been erected after demolishing 
the temple. We have allowed wrong 
propaganda in the world. I attend the General 
Assembly of the United Nations as a delegate 
every year. It is discussed there also. They 
do not know the root of the dispute. They do 
not know whether there was a temple. They 
do not know that the reman ants which have 
been excavated after demolition now confirm 
that there was a temple at the site hundreds 
of years ago. If this fact had been told to the 
people, then there" would have been no 
uproar to this extent. Had they known this 
fact that an ancient temple was raised to the 
ground in order to build this Mosque, then 
they must have asked the Muslims to settle 
this tissue amicably, If this is the fact. then 
should not the issue be settled with mutual 
understanding. 

The Government had brought a Bill, 
which become law. Mr. Chavan is sitting 
here. He brought a B;II to this effect that there 
will be status quo in respect of all the shrines" 
and places of worship as on 1 5 August 1947. 
What does it mean? Does it rT)ean that time 
will stop running and cycle of change wHI 
stop. Does it mean secu1arism is indangerso 
everything should remain as is .where is:" 
These places of worship have been there for 
centuries. The rocks of stone and the 
monuments of stone also tell a tale. Many 
tales are linked with these monuments~ They 
have close links with our feelings. The 
Government had also·!o accept this face so 
it had put Ayodhya in an exceptional category, 

"it had to accept the truth. It could have 
included Ayodhya also" and said that its 
position would remain intact .as we hav~ 
passed it because we are Parliament. But it 

·dd not do so. Because It knows that the 
situation of Ayodhya is somewhat different. 
The issue of Ram Temple is different but. 
after saying t"is mlJ.:h what has it done? 

Even o~heF parties have also left this issue to 
" the Government to settle it amicably. I am 

also of this opinion that Ayodhya issue is 
different. Thousands of Mosques, temples 
were constructed. My friend, Mr. Chauhan is 
sitting here, I had been 10 his pla~e, Amroha 
for delivering a speech. I had said on that day 
that this incident i£ a misfortune. It is my 
submission that the rulers who come were 
not true representatives of Islam. That day I 
was listening to the radio speech of Shri 
Ghulam Nabi Azad. He said if temples were 
being demoliShed in Pakistan and 
Bangladesh, they were not being demolished 
in accordance with the tenets of Islam. Were 
the temples demolished in the country as per 
the tenets of Islam? Even this was also 
against Islam. That is why I do not consider 
Autangazeb or the persons dell)olishing the 
tumples the true representatives "of .Islam. 
Therefore, we were expecting our Muslim 
brethren to deplore such excesses but they 
did not do ariything.they want to stick to this, 
this process has been going on. In the 
meantime, certain incidents have taken place 
in the country which have shaken the feelings 
of Hindus as also impinged their psyche be 
it in the form of the secessionists of Kashmir 
or be it the people oj Punjab who are bent 
upon disintegrating the country through 
violence and raising arms or a crisis in 
Assam due to infiltraton there, all such 
incidents are creating a feeling in the majority 
class as to what is happening after all? 

_ The case of Shahbano has also 
underlined it. When this had not been there, 
II was alright. We, in Bhartiya Jar;}sangh did 
not ask for a common civil code. We had 
wide discussions with our ex-S.:.rsangh· 
Chalak Param Pujya Guruji.in this regard . 

. We used to say that Article 44· of the 
Constitution Under Directive Principles is 
about uniform Civil Code. Marriage law should 
be uniform as it will strer:lgthen the unity of 
the country. He persuaded that every society 
has its own "law regarding marriage and then 
he quoted Smritis and said until the society 
does not ask lor it, itself or gets ready for it. 
the king should notintervene in such cases. 
I also apprised Shri Chandra Shekhar ji of it. 
We said that we would not make a demand 
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tor it but the intention of the makers of the 
constitution was quite conspicuous. I have 

, attentively gone through the Debates of the 
Constituent Assembly. The present and 
previous members of Muslim League have 
all along holding that they would not tolerate , 
any intervention by Indian State or Indian 
Republic or Indian Parliament in the matters 
of marriage. Why would they not abide by 
law? Do they have a different type of 
citizenship? Will the fal"lily planning also not 
be implemented for the same reasons? Will 
the small family norm change on the basis of 
religion? Family Planning is the first and 
foremost problem, but the main obstacle to 
it is that Hindus, who do not wish to adopt it, 
say that others are !:>eing permitted lor 
marryirig with as many as four women, what 
does this Family Planning mean then? I 
know they are not marrying with as many as 
fourwomen becaus3 married persons know 
that it is difficult to maintain even one wife. 
(interruptions) I watch their plight. Mr 
Narsimha Rao is as'<ing how I have come to 
know about it. Mr. Speaker, Sir in order to 
know that fire burns, one does not need to 
put his linger in fire. one can realise it Irom 
others' experiences 

,That time we did not press for the 
demand for a common civil code but in the 
meantime a case of an old women from 
IndOre came up before the Supreme Court. 
The Supreme Court gave its verdict and on 

'Its basis the Congress Party decided to have 
a common civil code. Mr. Arif Mohammad 
gave a bea'uti~ul speech on that day which 
was ?lPpreciated by the Congressmen, who 
said that it was a right decision and everybody 
should tie governed by the same rules 
regarding marriage. Later on, the opinion of 
the Congress Party was changed. The opinion 
of late Rajiv Gandhi was changed. 
Everybody knows that what happened t6 Mr. 
Artt. Then people felt that it Was a policy of, 
appeasement. Do t 19 peopl~ of majority not 
get affected by what Is nappenning in the 
house and outside the house. Do not they 
react to it? Now the world has come closer 
and by silting at home we can watch the 
happertlngsaroundthe World. We can watch 
even luch happen'ngs while sitting in our 
bedrooms .• 

I cite an example of Sha~ah. People 
from Kerala './ent to Sharjah to eam their 
livelihood. They formed a club there. They 
staged a play there. This play has already 
received prizes from Kerala, Government'. It 
is aplaywrilten by agoodwriterbut somehow, 
a rumour spread in Sha~ah that this play 
amounts an insult to Mohammad Saheb. 
The play has depicted certain things wilich 
are anti-Islam. The actors of tpis play were 
arrested. They were awarded 6 years' 
imprisonment and they are lodged in jail. Will 
this incident not have its repercussion? I do 
not know what happened on the official level 
regarding this case. There is another 
example, a person went to a foreign country 
for doing a job. I do not want to mention the 
name of the country. I mentioned Sha~ah's 
name in connection with cricket. That person 
took a copy of 'Satyarth Prakash' with him. 
He reads it daily. As he is a religious person, 
he took it with him in order to draw some 
spiritual force. This nation can neither be an 
anti-religion nor a non-religions one. People 
could not understand the correct meaning of 
secularism. That is why, they developed a 
wrong feeling about secularism. I had said so 
on that day and want to repeat it today as 
well. Mr. Speaker Sir, Pandit Jawahar Lal 
Nehru wrote an Introduction to the book by 

"Shri Raghunath Singh M.P. I do not know 
how many members have read that book. 
Panditji wrote in that Introduction that the 
present Hindi translation for the word 
seculari5m, which i3 Dharma Nirpeksha is 
creating, trouble and confusion. This is not a 
proper translation. He said further that 
secularism has only one meaning that there 
shall be no State religion and the State shall 
not discriminate against any religion. But 
even today the Hindi translation of the word 
secularism is Dharma Nirpeksha. 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, Sir, the Hindi version of our 

'Constitution since 1982 shows the word 
'Panth Nirpeksha instead of Dharmll 
Nirpeksha. 

SHRI AtAl BlHAR(VAJPAVEE: Jha 
Saheb you are right, Jt has been modified 
now but it Is not being used. You 'may ~ 
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how this' word is. being used by the All India 
Radio and Doordarshan. It should be 
changed. The word ·secular" does not 
expresses our traditions and culture. It was 
used in some: other context which I am not 
discussing here. Do the events taking place 
outside the country not effect us. As I was 
saying that a gentleman took a copy of 
·Satyarth-Prakash" with him. His baggage 
was checked at the airport. The copy was 
seized and he was put behind the bars. The 
Ministry of External Affairs knows well that 
he was got released after a lot of efforts. I do 
not wantto mention the name of the country. 
We want to have relations with such countries. 
We do not want to act in the same manner. 
But we do get ~uch reports. Does such act on 
their part not aggravate fanaticism? That 

'structure collapsed. The sorrow for it 
assuaged ever sir,..;e the reports are being 
received that in Pakistan, a Minister himseH 
supervised the demolition of temples by 
using bulldozers. What was the provocation 
there for demolishing temples? Here, the 
Government is trying to control the situation 
through bullets. More than one thousand 
people have been killed. This is another 
matter but when Ofle gets opportunity of 
counting d.ead bodies, then how many died 
in Madhya Pradesh. Now the question arises 
as to how many persons were killed in 
Maharashtra, Gujarat and West Bengal. But 
it should not be ignt'rad that wh_osoever was 
killed, he was an Indian. I have sympathy for 
the bereaved families. The Government 
banned certain organisations and dissolved 
the B.J.P. Governme.1ts. Why? What is their 
fault? Punishment was awarded before any 
crime was committed, Capital punishment 
has been awarded before committing the 
murder. It has been the record of the B.J.P. 
Governments that they prevented communal 
riots that was a normal phenomena during 

, the period of other parties' Governments. 
The figures will prove it If the han. Minister 
of Home Affairs spe~ks the truth today he will 
admit thai the number of communal riots in 
Uttar Pradesh; Madhya Pradesh and 
Rajasthan was very low and the police 
subdued them sternly wherever it erupted. 
No discrimination was made between a Hindu 

or a Muslim. To provide security for everyone 
is the religion of our Govemments. There 
can be no communalism in this regard. The 
ruler cannot make any discrimination on the 
basis of a community. if he does so, It is 
wrong and he does not properly discharge 
the duties of his Government. But today 
whatever is happening is being done only on 
the basis. of gross discrimination. The B.J.P. 
'Governments were dissolved. Why? Had 
the law and order failed there? In Himachal 
there was no such incident (interruptions) 

SHRI KRISHAN DUn SUL TmpURI 
(Shimla): Many people' were killed there. 
( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: 
Nobody was killed there. But Shri Arjun 
Singh is interested in Bhopal. He and Shri 
Patwa either do ·not pull on well together or 
they pull on very nicely. I do not know. I 
express my ignorance in this regard. If he 
wants to throw light on it. he can do so. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): I too will speak the 
truth. (Intetruptions) 

SHRI ATAL BIHARI V AJPAYEE:: This is 
very good. (Interruptions) 

SHRI SURYA NARAYAN YADAV 
(Saharsa): 'It means other han. Members 
who have spoken hitherto. have not.spoken 
the truth. 

SHRI ATAL BIHARI VAJPAYt:t:: Mr. 
Speaker. Sir. it does not mean it. Sometimes 
the sun of truth is hidden by the clouds of 
polities. Now the truth needs to be spoken 
after clearing the clouds. I will see how far the 
Congress leaders speak the truth. I know 
that they will not admit their guilt. Why the 
B.J,P. Governments were dissolved? Were 
they dissolved only because some persons 
in these Governments were members of the 
R.S, S.? what makes a difference it they were 
members of the R.S.S.? Were not they 
abiding by theirconslitutionaJ liabilities? Were 
they violating the instructions issued by the 
C.entre? 



477 Motion of No-
Confidence 

AGRAHA YANA 26, 1914 (SAKA) in the Council of 478 
Ministers 

Mr, Speaker, Sir, when the Patwa 
Government closed and sealed the office of 
'In unlawful organisation in Indore the 
members 01 the office approached the Court 
and the Indore High Court ordered that the 
office cannot be sealed, Please tell me 
whether this judgement goes in favour of or 
against the Patwa Government? But when 
the pressure was being put on the 
Government here and the hon. Prime Minister 
smelled a rat of the situation that the people 
are determined to dislodge either him or the 
B.J.P. Governments, he preferred to dissolve 
the B.J.P. Gover,ments, 'sarvanas he 
samutpanne ardha n tyajati panditaa". It 
means that whenever such a situation creates 
when one has to 100s3 all, then one should try 
to save whatever one -::an and in this process 
it is immaterial whether one follows the 
norms of ethics or not. The same case is with 
you. You have violated the Constitution and 
run overthe norms of ethics and sacrificed all 
the moral values. 

Mi. Speakers, Sir, the State 
Governments were dislodged because they 
were ruled by the B.J.P. but why the legislative 
assemblies were dissolved? Was not it 
possible to keep them suspended. Were the 
assemblies not kept suspended in the past? 
What was the need of dissolving these 
assembles? If there was any complaint it 
was against those Governments and that 
complaint too has no proper ground. Those' 
Governments shou;d t,ave been allowed to 
work for some time and then have judged 
their functioning. Alter that if you had any 
complaint against them, it woul.d have been 
properandjustifiedt::l dislodge them. Butthe 
Central Government did give them any such 
opprotunity? No at all and dissolved them. 
Today there are so rmny articles against the 
Government's decision appeared in 
newspapers. I would like toquote one of their 
parts: 

[English] 

"Dissolution is not the only option, When 
President's Rule was first imposed on Puniab 
in 1951, the Assembly was suspended as, 
indeed, it was in Rajasthan in 1967, Bihar in 
1969, UP in 1970, Orissa in 1971, Andhra 

Pradesh and UP in 1973, Gujarat and UP in 
1976, Manipur in 1977 and 1981, Assam in 
1979, Punjab In 1983 and Kilshmir in 1986 -
when it suited the Congress." 

[ Translation1 

The author of the above lines is not a 
B.J.P. man. 

Mr. Speaker, Sir, the articles appeared 
in editorial column in newspapers, eVen in 

• pro Congress newspapers criticise the 
Congress party like allY thing. The daily 
'Janasatta' which is not at all happy with the 

. B.J.P., especially with Shri Advanl, was 
compelled to publish: 

"An action of the Prime Minister taken 
under pressure is not effective and credible. 
Shri Rao was playing politics for avoiding 
communal cOllfrontation till now, but if the 
politics of Shri Arjun Singh can over rule his 
politics, Shri Rao should retire from politics.' 

Mr. Speaker, Sir, I have the editorial 
comments of and editor who has played a 
role in settling the Ayodhya issue. its 
comments are very harsh against us, but 
after the dissolution of the Assemblies, you 
have compelled it to write such an editorial 
having the title "Political Nihilism". The paper 
is "Indian Express" you go through its above 
mentioned article 

SHRI VILAS MUTIEMWAH (Chimur): 
But this paper is the mouth piece of your own 
party: . 

SHRI ATAL BIHARI VAJPAYEE: I wish 
you were correct. Had we been able to bring 
out such a large newspaper, we would have 
dispelled all the doubts which have been 
created in the minds of people. We do not 
have the capacity to run just more than two 
orthreEllperiodicals; but, truth is universal.l1s 
editor Shri Prabhu Chawla is equally a 
supporter of the Prime Minster. Everybody 
knows the role played Het Mr. Chawla in the 
N.l.C. But what is he writing these da~s? \ do 
not know whether such news, comments 
reach the hen. Prime Minister or not. But this 
type of news af"Ld coments must reach the 
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P.M. too. There are other newspapers too. I 
would like to read Qut an extract from an 
article published in the "Indian Express-. 

[English] 

"There was no breakdown of law 
and orderin th3se States that could 
even remotely warrant any Central 
action against their Governments. 
While 800 people died in Congress-
ruled States, there were only 200 
deaths in those under BJP control. 
Yet President Shankar Dayal Sharma 
accepted the- reports of the 
Governors that they had 
apprehensions about maintenance 
of law and order in these States_ The 
Centre itself open to the charge of 
criminal ina.ction, provoking some 
politicians to demand its removal. 
the dance of violence that stupefied 
Surat and Bombay, generating fears 
that sense and sensibility had 
vanished from the corridors of power, 
was apt to sweep aWay the moronic 
ministries i1. Maharashtra and 
Gujarat. Mr. Narasimha Rao's 
protective ur'.'::rella that saved them 
was not available to Madhya 
Pradesh, Himachal Pradesh and 
Rajasthan where sanity was never 
shaken: 

[ Translation] 

Mr. Speaker, Sir, it is not" our opinion, 
rather it is the opi(1ion of _ an impartial 
newspaper. It should be· taken into 
consideration. In the light ofthesecommi:mts, 
we should try to introspect outselves a little 
bit. -

Mr. Speaker, Sir, now Icometothepoint 
of "ban-. Mr. Speaker, Sir, some organisations 
have been banned. what was the ground of 
banning them? Beforo the 6th December, all 
those organisations Here good, patriotic., 
discipline, but on accuunt of a single incident 
that occurred on 6th ~03cember in Ayodhya, 
they have be~n banned. The picttJre of .the 

incident of the 6th December is not clear as 
yet. The Government is talking about 
appointing a Commission thereon and the 
C.B.1. is holding an enquiry in this rega~d. But 
in the meantime, the Government took a 
decision .to ban certain organisations. Any 
way the reasons given for banning those 
organisations are very. ridiculous. 

I was gO.ing through this Bill. When the 
Unlawful Activities (Prevention) Bill was 
presented in the House in 1967, I was a 
memberofthe House. Thattime Shri Yaswant 
Rao Chavan had moved the Bill and today it 
is Shri Shankar Rao Chavan. Both are 
Chavan; both hail from Mahar(lshtra. I was 
going through Shri Yashwant Rao's speech 
which he delivered while moving the Bill. The 
Bill was discussed thoroughly. Some times I 

. remember my house days in Parliament. 
Prof. Ranga, S/Shri Madhu Limye, Hiren 
Mukerjee, Kamath, Manoharan oftheO.M.K., 
Nath Pai and Tridib Chaudhary were 
members of the House in those days. A 
grand d"1bate. was held that .time.· Shri 
Yashwant Rao Chavan went on assuring the 
MemberS that it would not be applied against 
therr .. He gave an assurance that the 
Government was seeking a right to take 
action against those who wanted to 
disintegarate the country. 

I too delivered my speech. I started my 
apprehension that the Government would 
involve all the opposition parties in the name 
of so called cause of integrity and declare the 
opposition as unlawful. those who would be 
declared unlawful would go underground. 
You want to stop the unlawful activities, but 
how you can stop these activities, you have 
the option to arrest them; but are you are that 
making arrests can win the battle of thoughts? 

Sir,l wantto raisean important question. 
Whatever is happening in this country is not 
the battie for a temr-Ie, It is rather a battle aI, 
ideologies. What is the nationalism of this 
country? Where in lies the base of this 
country? Through what roots this country will 
have water and Ide. It is right that different 
kinds of people have come to this country for 
centuries. Many generations of people have 
settled here. Though there had been different 
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states, yet .the country remained one. No 
passport was needed to move anywhere in 
~lhis country. There wa~ no need of having 
any permit .for pilgrms 40r going from one 
place tb another. This country was one. 
What was the uniting force behind it? The 
Ganga-YamunacultJre.is often talked about. 
The place where Ganga and Yamuna flow 
together is called Sangam. But onwards 
Sangam, the Ganga flows alone taking all 
with it. . 

That day I quot:ld Shri Nehru. While 
addressing the studep' s of the Aligath Muslim 
University he said, "YCIJ are Muslims, I am a 
Hindu. But does not tr,3 cultural heritage of 
this country thrill all of us? The word used by 
Shri Nehru was ''thrill". Now the situation of 
the country is that even the slogan of 'vande 
matram' is being opposed in this ill·fated 
country. Should it happen? There are minor 
issues associated with that cultural heritage 
Which have no relatiJn with any religion. If'S 
am gachhadhvam Sam vaddhvam, Sam wo 

,manansi jantam" is recited in a State function, 
how can it be a body of the Hindu rituals? If 
IIvG 5110utd move together, speak together 
and live lugelher, <'oes it not express. the 
feeling of nationalism? 

This country hi.ld never witnessed the 
religious discrimina:iurl at any stage. But 
now its probality is being seen. Mr. Speaker, 
Sir, I am worried c·t;.Jut it. I have alre.ady 
spoken to my party. I rnquest you top whether 
you think that the re~ent incidents in the 
Jamia Millia do not ~,'!Hct other youths also. 
I do not want to mention any names, but it 
does affect them~ If the Government 
compromic:es with O'1e kind of fanaticism 
and promvles it, it cannot supress the ~nother 
one. I am sorry for the demolition of the 
structure. I usually come across with such 
people alsowhu are of the opinirn that it was 
a blot· for 400 years and there was no 
atternative but to remove this blot. I am afraid 
of such type of SE ntiments. Such issues 
shouldbesolvedpeccefullythroughOialogue. 
Issues should not b~ hung in' balance' 
otherwise they qec(lme a source of constant 
trouble. As long.as the'AYQdhya issue was 
raised it was all rigbl but now the position is 
somewhat different. When Sardar Patel 

reconstructed the temple of Sorrinath, our 
first han. President Shri. RajenQra Prasad 
attended the function but Shri Nehru was not 
happy on this. But Rajendra Babu went 
there, the temple was constructed and the 
problems were solved. Ayodhya issue has 
been kept. pendirig in the court for Forty 
years. 

The,;ourtcould have decided the matter 
early. The Hon. Prime Ministerwas requested 
to refer this issue to the Supreme Court 
undeJ article 143. But delay was made even 
in this regard. Then tlwre was a proposal to 
not to touch the structure and start the 
construction over 2.77 acres of land. It Will 
take 3-4 y.ears during which some solution 
would be found. But this proposal was also 
not accepted. The G.ovl3rnmenfdid not bother. 
to understand the. changing mood of the 
people of the country. My friend Stiri 
Shahabuddin is Sitting here. I am calling him 
a friend. My party members would not like 
this word. However, it is a cultured way of 
behaviour. When Iwas the Ministerof Extemal 
AffairS, Shri Shahabuddin was working in our 
Ministry. He was well known as a progressive 
Muslim ·Ieader. because he had perhaps 
been associqled with Federation. We wanted' 
him 10 send to a particular country. I would 
not mention the name of the country:The 
Government of that country asked us to 
send some one else because, that was an 
orthodox country anp Shri Shahabuddin was 
know n as a prog ressive Muslim leader. Then 
he left the foreign service and .. started 
practicing law. My party colleaguQs blame 
me for bringing him ,into Janata Party. I am 
blamed for bringing an otherperson also into 
the poiitics. I would not mention his name. 
But the change that has just taken place in 
Shri Shilhabuddn1s surprising. He is bringing 
out 'Muslim India'. If 'Muslim India' can be 

. published why· not. "Hindu India? 
...... (Interruptions)The matter is not so simple. 
I know that Shri Shahabuddin is. a very 
articulate person and would give an 
impressive reply to it. A lot· of· matter is 

. published in that· news,paper .. But' on the 
. whole, it is doing f10thing but spoiling the 
at~osphere. 

.' ShriShahabuddin must be remembering 



483 Motion of No-Confidence DECEMBER 17, 1992 in the Council of Ministers 484 

ISh. Atal Bihari Vajpayee] 

that I had said in a public meeting held in 
Bombay in 1986 that Ayodhya issue could,be 
solved. I had givan two suggestions in this 
regard. First, muslirn:; should forsake their 
claim on the 'structura in favour of Hindus 
saying that they were rioing so because the 
,sentiments of Hindus were attached to this 
place. Hindus believe that it is the birth place 
of Lord Ram and there is an evidence ta !t. 
Faith is something very precious. We live in 
this country with you, we have to live together. 
If you beliove that it is the birth place of Lord 
Rama, we give it to you. Second suggestion 
was thatth'e Hindus, attergetting the structure 
should say that their struggle for Ram 
Janamt',:)omi has now ended. This structure 
now would not be demilished. Pooja will 
continue to be performed there. Temple 
would be constructed at some other place. 
But Shri Sahabuddin did not accept it. He 
wrote me a letter to hold negotiations on the 
issue. I have that leller with me. This was no 
solution. 

Mr. Speaker, Sir, 'would like to conclude 
now. Ayodhya is a tr'lgedy. T~e country is 
standing on a cross road. It is not the time to 
level allegation.> on e,lch other. The more 
you level charges on us, the more we would 
be aggrresssive. The rnore you try to suppress 
us, the more we • ... ould retaliate. Th .. 
Government is not understanding the moDd 
of the people. Gave-nment is not realising as 
to what damage the Hon. Prime Minister has 
caused by giving the statement that mosque 
will be built again there. What was the hurry 
in giving such a statement? Was this 
statement given under some pressure from 
outside? Was it not 1ecessary to find out first 
whether there existed temple or mosque 
earlier? Now the particulars state is under 
the control of Central Government, so 
Archaological Survel of India should be 
asked to excavate carry out excavation at 
the site with a view to determine whether 
earlier there existeG temple or not. This 
dispute should be, s,lttle once for all. Shri 
Chandra Shekhar wa:1ted to solve it and he 
also gotthe cooperntion of Shri Rajiv Gandhi. 
Shri Chandra ShekhC'r arranged for the talks. 

The talks were held in a cordial atmosphere 
and a numberof documents were exchanged. 
Solution was about to be reached. ,But then 
his Government went out of power. The 
present Govemment also may not go out of 
power before finding any 
solution .... (lnterruptions) We are sure that 
there was a temple. if it is proved that there 
was a temple and the court also gives same 
verdict, then they will have to abide by it. 

13.00 hrs. 

But no effort to this effect has been 
made. The matter was kept pending. After all 
we had not performed the _'Shilanayas', it 
was performed during regime of Congress 
Government. At that time Congress was in 
power both at the Center and in the State. Is 
it wrong to complete a good worK started 
during the days of Shri Rajiv Gandhi? We 
want to complete that good worK. Will the 
Government put us behind the bars only 
because of this? What did Shri Advani do? 
He was arrested when the Lok Sabha was 
going on in the morning. Look at the 
alle~ations leveled against him. How 
ridiculous those allegations are? Advani ji 
was appealing to the Kar Sevaks that the 
structure should not be demolished. You 
may confirm it from TV reports or enquire it 
from the journalists. Whereas the 
Government have got the reports prepared 
to the effect that Advaniji Was incJilng the Kar 
~".:IkJ; to nu!l down thA mOZQue, Wi!! it raise 
;~u; c;edibility? Will'it bring credibility to the 
Government? He is the leader of opposition 
and he was arrested when the Lok Sabha 
was in session. He was in Ayodhya. I also 
wanted to hear from him the sequence of 
events that took place there. I believe that he 
is a men of integrity and he is such a big man 
that he would admit if at all he had committed 
any mistake .... (/nterruptions) Please don't 
interrupt me, pleas3 be quiet if you do not 
understand the sentiments, I want to express 
my feelirigs. I have always been saying this 
and most of the members of our party are of 
the same view. Don't think that some are 
liberal and some are hardeners .. Who is 
liberal in Congress Party ..... (Jnte;ruptions) 
..... Perhaps Margaret ji was saying that she 
was liberal. 
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Mr. Speaker, Sir, How can I make any 
complain to you whe:ll myself have made a 

( mistake. It has neV'3r happened in my 30 
lI~ars' Parliamentary career that I would 
have gone continue speaking when you are 
on your legs. 

[English) 

MR. SPEAKER: 't is all right. 

[ Translation) 

SHRIATALBIHA.1IVAJPAYEE: Iwould 
like to tell my colleagul3s that I had gone to 

,the hon. Speaker and expressed my desire 
to resign. 

MR. SPEAKER: No, no, t here is nothirlg 
of this sort, it is allright. 

SHRI ATAL BIHARI VAJPAYEE: If we 
cannot speak in the Hcuse and you are not 
ready to hear me, :hen what is the use of 
continuing as an M.P. Sometimes there is a 
noise from our side too, but that is not a good 
thing. This should n,i happen. After all, we 
are also the citizens of this country. We are 
bound by the ties of democracy. The bonds 
of ourculture are inseparable. This is just a 
passing phase. It wou.d pass. I am confident 
\\1at India would emer£e stronger and more 

~ prosperous out of thi~ crisis. We are passing 
through crisis and it would ratherhelp us if we 
discuss the matter sirGerely. 

Mr. Speaker, Sir, we did not create any 
difficulty on the first day. It was alleged that 
B.J.P. Members sat w;th their heads down. 
We were sitting quiet and calm. We did not 

, want to indulge into any hullagulla even then 
we were criticized. Our silence was 
misinterpreted. We asked for an opportunity 
to express our views ........ but that too was 
not given. We continued to plead not to· 
suspend the Questi:>n Hour. Today, I faced 

-a great difficulty to persuade my party 
members. Advani ji has not been released. 
I would like to know thE: difficulty in releasing 
him? The Government says that he can be 
released on bail, why i:o he not being released? 
Sky is not going to fall, if he makes a speech 
here. Why the Government is adopting an 

inflexible attitude ir. : ,,--yard? It is clear 
. that they do not w~nt ihe discussion to take 
place in normal situation you do nol "",n( 

Advani ji to express his views and that the 
facts in regard to Ayodhya to come to light. 
We are ready to admit our mistake, if we 
have committed at all in Ayodhya. But at the 
same time the other political parties sitting 
here should also admit their fault. Central 
Government should also admit its mistake. I 
do not ;""antto go in~o all those details as to 
howt;,e Hon. Prime Ministercomplicated the 
matter and why he did not take any initiative 
for two months and to how he stated 
contradictory things before the sadhua, and 
how he tried to create rift among them. It is 
true that the Han. Prime Minister was very 
particular even upto the last day that the 
structure should remain intact. Central 
Reserve Police was also despatched there. 
What were they doing there? Why did the 
Central Government not interfere and impose 
President's Rule? Why did the Central 
Government not intervene in Ayodhya affair? 
The hon. Minister of Home Affairs may please 
tell us·what was the report of intelligence 
agencies? What was the role of the officers 
present there? Facts to this effect should be 
brought into light. It won't do just by accusing 
us. The Covernment may take the immediate 
pOlitical advantage, by accusing BJP for it, 
but it would not solve the problem. There is 
a need to start a new chapter. Ayodhya 
incident is a challenge and it should be 
availed of as an opportunity for solving the 
tangle. It depends on our intention whether 
we take advantage of this opportunity or not. 
I do not think that the present Government 
would be able to do it. Because I am unable 
to understand whether the Hon. Prime 
Minister is unable to take decision or his 
subordinates do not allow himtotakedecision. 
If Dhritrashtra is surrounded by Duryodhan 
and Dusshasan, he cannot move on the path 
of justice even if he intends to move. With 
these wor s J conclude. 

\ HE MINISTER OF HUMAN 
ESOURCE DEVELOPMENT (SHRI 

ARJUN SINGH): Mr. Speaker,Sir,thespeech 
delivered by Shri Atal Bihari Vaipayee in his 
well known style is always very impressive. 
It depends upon the listeners or audience to 
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understand as to how much factual and 
sentimental· contact is there in it. I have 
listened his many speeches as also today's 
speech, about which he himself has said that 
it waS all truth and nothing else. 

Mr. Speaker, Sir, truth is always we leome 
but in this context, the psyche of that person 
who speaks the truth and the psyche of the 
entire country and the other parties also 
have some importance in a democracy. Shri 
Vajpayee has tried tJ ~resentthis issue in a 
wider perspective. No one has any doubt 
about his erudition, but Iwould like to request 
Shri Vajpayee that 'f argument given in 
support of a case do not have any link and 
are not authentic then one can only say that 
a very good advocate has given a very good 
arguments in suppor'. of a very bad case. 

Hon. Vajpayeeji, the present psyche of 
people of our country did not de~elop or form 
only in 1947, 1950 or 1960 but It developed 
from the date when this country had waged 
its first struggle for freedom and that psyche' 
ultimately· press urised the biggest 
imperialistic country of the world to le~vethis 
country. Please link this psyche With thaI 
period and do not confuse us ~ytalking about 
any other psyche developed In between we 
have no interest in borrowing our ideology 
fromoutsideand no Indian should have such 
an interest. • 

. You yourself h3ve said that this case 
was sub-judice for :he last fifty years. The 
idols were kept at that place. The Court 
issued some orders, This case has been 
going on for the last ,iHy years and it might 
have been going on even before than that. 
This.country would !ik8 to ask YOll and your 
party at which moment and forwhat reasons, 
this sub~judiCe issue was brought to the 
political arena of this country. You should 
have allowed to continue it where It was 
going on previous. If it was not decided in fifty 
years, it would have taken another twenty 
years otmore. '{ou rjid not speak out your so 
called truth as to when your party decided to 
raise this issue or bring this issue in political 
arena. You should tell about that date anr 

day, when the Bhartiya Janta Party decided 
that this issue would not be solved in the 
Court of law but it will become an election 
issue and will be decided by the people of the 
country. Through this, you.though to create 
an atmosphere of disharmony in the country, 
because only such an atmosphere could 
have helped you in getting the power. This all 
started from there only and you are taking it 
to four hundred to five hundred years back. 
If you cannot speak out the truth,the country 
will be grateful if some one else ·from your 
party says something about it. 

When you saw that 'despite all 
determined efforts, IOU have not been able 
to come to the power, you decided to politicise 
this issue. It is your right to aChieve power, 
but you should have followed, a·1I those 
principles which are valid to be adopted by 
the individuals and political parties 10 come 
to powerortodislodge others fromthe power 
in a democracy. If you wOlJld have come to 
the power by followin.g this principle, no 

, person having belief in democracy, would 
have~ any complaint or any regret for that. 
But by ignoring the Constitution, the laws and 
Ihe feelings of the people of this country, you 
have made this issue a way to achieve 
power. The propaganda made thereaft7r 
was not within the limits of the democratic 
values, becaus-e you had decided to change 
the psyche of the crores' of people of this 
country by raking up the feeting of Hindutav.· 
You wanted to change the psyche of the 
people by giving them a call that if they were 
Hindu, they sho.uld adopt this path. ¥ou have 
declared yourself as the sale representative 
of th"! Hindu community of this country. I do 
not accept this. 

Mr. Speaker, Sir, Iwould like to urge t~at 
they should not have this misunderstand~ng 
in their minds. May be we are proud of being 
Hindu and we may be having faith in different 
religions but if we indulge in such. a 
propaganda as an Indian then ~e n:~Y be 
playing with the sentiments of Ind.,an cltlz~ns 
and not with the sentiments of a Hindu, a Sikh. 
or a Muslim. The founders of the Constitution 
had taken this decision with great prudence 
and wisdom. You have challenged that 
wisdom. I would like to ask you whether you 
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do not know or you do not have the courage 
to say that the ideology which you are 
supporting today had once inspired to hatch 
a conspiracy to remove a great man from 
Indian Scene or stage. The assassination of 
Gandhiii was an indirect 
effort ......... (lnterruptions} ....... It was an 
indirect effort to achieve the goal to which 
they were eager to attain because it was felt 
at that time that if the voice of this man. who. 
spokethe languaged amity and brotherhood, 
continued to echo, they would never 
successful in their plan. So when' they failed 
in undermining his influence, they had only 
one way out and that was to done away with 
him physically. The elt1ctions started in this 
country from 1952 and the voters elect the 
Government of the·ir choice. II a person 
thinks that he can do anything as he had not 
got the opportunityto come in power, Whether 
such a right can be riven to him or any party, 
while keeping the democracy of this country 
alive? Mr. Speaker, Sir, please allow me to 
say this that the day an}' person will get such 
a right, thl:l democr2tic set up of this country 
will start crumbling down. I regret to say that 
Shri Atal ji has never thought about this. 

This temple dispute was not there in 
1952, 1965 or in 1972. What was the reason 
that it suddenly come up in 1980, the BJPgot 
this inspiration. I don't know from where did 

. they get it? Perhaps it would have appeared 
to them that they hod no other way to come 
in power except to raise this boggey of 
temple. This is a mistalte. Shri Vajpayee may 
or may not seek apol::Jgy for that, I know he 
is a broad minded person and he may come 
any time, and seek apology. But he should 
keep one thing in minrjthat the people oflhis 
country are not so naive that they would not 
understand as to from where this issue 
started and to where it is being taken to. 
There came different stages at different 
times and stands were changed accordingly 
but that could not affect the Constitution of 
our country and I ar.1 confident that it would 
not affect in future "Iso. 

You have triec to shut our mouths by 
saying that you werp speaking only truth. I do 
not say that you did net speak the truth hither 
before. I take it for gr3nted that whenever 

you speak, you speak the truth. But it is not 
the question whether you are speaking the 
truth here or not. The incidents have their 
own truth. Can we ignore the facts. 

You have referred· to the language of 
mute inscriptions. You are definitely that 
much sensitive so that you could understand 
the language of the rocks. Bat Vajpayeeji, 
the time does not step even if we listen to the 
language of rocks or other things. The time 
passes on. The languagewe are capable of 
hearing and the duties we perform as a 
political activist and party after listening to 
that language is written in ·a different 
language. Attainment of independence and 
then voyage of Indian democracy also speak 
its own story. Why do the people get this 
opportunity to say like this. You spoke a lot 
about the Governments of B.J.P. H is a 
political issue. Just in reply to your question 
I am saying all this, but it is not a matter of 
sentiments. Atrocities have been committed 
on weaker sections olthe society everywhere 
whether it is in M.P., Rajasthan or U.P. No 
such atrocities are ever committed on people 
in any other State. May I ask 
you ..... ( Interruption} 

At least you listen to your leader. Do not 
listen to me. I have been listening his views. 
Th'erefore, you are linking today'!; incidents 
with the incidents that occurred during the 
past three years. As I have already said that 
as one of the best advocates you have 
argued well a very weak case. Whatever the 
steps were taken, they were taken in a very 
non-partisan way. 

You must havefeltthatthe Prime Minister 
was hurt. It was quite but natural. I don't want 
to mention anybody's name. People whoever 
met the Prime Minister from your side gave 
assurances but did nothing practically. The 
Prime Minister who is a sensitive person is 
making endeavors in his own way and wants 
to repose faith in others to bring the society 
and the country to one platform and trylo find 
out a peaceful solution to the problem. If he 
is hurt by yqur_condllct, it is yourfault and not 
that of the Prime Ministe,r. 

Now, the question arises why did you 
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'but I am fully aware of the .nature and 
objectives of the game you are playing. But 
I was confidEJnt that... .. 

SHRIATALBIHARIVAJPAYEE:Donot 
you.belong to old R.S.S. 

SHRI ARJUN SINGH: Is it the conduct 
of R.S.S.? 

For your information I would like to tell 
you that at the time v' partition of Ind,1 in 
1947 you people thought to provoke Hindu 
feelings because lakhs of people were moving 
from here to there. You did the same and it 
culminated in the mur::ler of Ga~dhiji. At that 
time the Congress party constituted a 
National Volunteer Corps to check these 
events. Myoid friends of the Cong'ress P:lr\ y 

. must be aware of it. I was a petty worker in 
it and had started fighting against you since 
1947. That is why, I know you. But I r::lj ftJlI 
confidence that you would respect the 
sentiments of and efforts made by the Prime 
Minister to solve the problem in the country 
by peaceful means. Perhaps, there is no 
such example in the history of India or in any 
politicaL party which disturbed the political 
unity, national integration and humiliated the 
national sentirr, .'nts. God forbid, such an 
instance Should occur in future. 

I am not ariSing any personal issue here. 
What I want to say lh3t whatever the Prime 
Minister dld was in the larger interest of the 
nation and we fully endorse his action. 

You said ttiat the Prime Minister has 
been hurt and were apprehensive whether 
Arjun Singh is there or not. "he is there, he 
should resign. Vajpayeeji, you are cleverer 

·than me. If yOl) are feeling so sad why do not 
you resigned? I want to tell you that I am not 
going to resign. Today it is my foremost duty 
te b3:: the country oul of the prevalent situation 
end firmly support the endeavours of the 
P:ime Minl::,'U and fight against the anti-
r Jliunal JC;: ••. :.es. . 

SHRI RAJVEER SINGH (Aonla): Is it 
true', 

SHRI ARJUN SINGH: Those who never 
speak the truth are apprehensive on each 
and every issue. The people and the party 
which could not honourthe affidavit it gave to 
the Supreme Court is trying to evade thQ.. 
facts and demanding others to be truthful. 

Mr. Speaker, Sir, through you, J would 
like to say that the people of the country 
should understand it well that it is not the 
question of success or failure of only the 
B.J.P. The challenge beJore the country 
does not relate to the success and failure of 
a particl,Jlar man. The psyche these people 
are trying to strengthen shol,Jld be checked 
collectively by pecple who have faith in 
democracy and in the country. If they do not 
try to check this psyche unitedly the day will 
not be far when one more partition of the 
country will definitely take place. Does any 
one of us desire so? Does anyone of us wish 
to witness another disturbance in India. If we 

. do not, it is the time for us to show our unity 
and streng~h and teach a lesson to those 
people who dO not cCVe tor maintaining the 
unity of the country. Their concern is only 
how to cJp!ure power by hook or by crook. 
Atalji, I would like to lell you and you know it 
also and if you do not know, then listen to me. 
Thedemocracy of this country has met many 
challenges. The spirit of unity, secularism 
and amity in the country is not our or your 
achievement. It has been a part of liberal 
humanitarian Hindu feelings for thousands 
of years. If secularism has been strengthened 
in the country, it is not only due to the efforts 
of one person. It is a natural phenomenon of· 
crores of people for thousands of years. 
Your tactics will not have any effect on it. It 
i: my conviction. Yes, the challenge has 
been thrown by you. To meet challenge we 
have to GO me forward. Today, you will realise 
that all the democratic forces which· 
understand the ensuing danger will not be 
misled by these peoples. I am fully confident 
that it will be strongly JPposed and finally. 
Indian democracy will e merge more stronger. 

Referring to a historical incidence, you 
have tried to make a taunting remark that 
when Dushasan and Duryodhan were sitting 
on eilher side of' Dhrilrashtra 
..... (lnterruptions). I would like' to ask you 
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whether you know only this much part of 
Mahabharat? Don't you know about the last 
moments of Bhisma Pi~amah when he had 
;givenhis last preaching to everybody? It was 
al$o one of those preaching, I am not 
attaching myself with any 01 the mYthological 
tales,this is what yeu are doing. As far as I 
know, sometimes to save their kingdom orlo 
get power, people even go to the extent of 
dividing the nation. Wh"3n there is a danger 
of division 01 the country, the countrymen 
should come lorwarri to lace any kind 01 
bailie whether it maJ 'Je Mahabharat or the 
like and if such type cf Mahabharat repeats 
itself, the people s,10uld undoubtedly 
participate in it on (';)ch occasion. Country 
should be saved. '1ationalism should. be 
saved to which you have posed a threat 
today. (Interruption,;) Now. 'you should 
inculcate it in your ne'w movement. 
(lntef'ruptions) Yeu hav~ started the 
Mahabharat. probably a let of people do not 
know about it. It is said that the inaugural 
ceremony (Muhurt) of 6th December was 
fixed by you, taking into account the 
Mahabharat only, I do not know about right 
and wrong, Perhar s Vajpayeeji might be 
knowing ab_out it. You w;:,nt to start a 
Mahabharat but yourweak shoulders cannot 
carry the burden of it, because these 
shoulders are accu~tomed to hit below the 
belt. Yeu cannot stand face to face to fight. 
whether it is democratic fight or otherwise. 

Atalji, todJY a straignt line has been 
drawn. Now ,I S no~ ir tune with the time to 
cross it eirher \ 3y. Tcday, it is the call of the 
time th<l! the n<lt:on faces the challenge 
thrown by you. Let us see whether the 
people of this coun:ry face it or not. Today. 
it may be possible that the people have 
different views on a:1Y political or other issue' 
but it is definite th?t they all are one on a 
single issue and they should remain one on 
this issue. You are ,equested to stay on the 
other side of the line and not to put your l'igs 
on both the sides, and let this war take place. 
No doubt, it woule' be a democratic and 
peaceful war. This wc·uld be a war for the 
hearts and minds of crores of people of this 
COUnl!v I can'assurf-Youthat the democratic 
and tl c secular forces would positively win 
this war and these forces wish that the 

country should remain united and work 
together for the betterment of the country. 
These forces do not differentiate betwee!1 
Hindus, Muslims, Sikhs and Christians and 
consider everybody as an Indian national. 
This is the sttuation wh ich would be acceptable 
to all 01 us. You cannot ruin this picture with 
your vicious thinking. 

You talk of the Hindus. I am proud to be 
a Hindu. I am proud to be born in a Hindu 
famil:'. I am well acquainted with the Hindus 
customs. I am attached with these. But if 
situation arises, I am attached with these. 
But if situation arises, I am ready to lead my 
life as a Sanyasi on the stair-case 01 a 
temple. But if there is a question of using 
Constitutional right. then neither I am a 
Hindu, a Muslim, a Sikh nor a Christian but 
an Indian and as an Indian I have only one 
religion and that is National religion. H at any 
time our national religion faces any crisis 
then as an Indian it would be my sacred duty 
todefendthesame. Today, the Prime Minister 
has expressed the same conviction and has 
decided it. ! know that the whole of India 
stands behind him. None 01 your attempts 
can break this conviction prevailing in India. 
You may weep, express sorrow or make 
apologies, you are doing all this after the 
incident; bLJt what did' you do to stop this 
incident. You did not make any effort to bring 
out t:1e facts in this regard in the house. 
Because speaking the truth is dangerous for 
you but I may tell you that hiding the truth is 
much more dangerous. You are requested 
to cooperate in this regard. Let begonies be 
bygones. Now let us create a peaceful 
atmosphere. A peaceful effort should be 
made towards the integration of the nation. 
All and sundry should work together in order 
to pacify the anguish of the people. All . 
problems should be solved with mutual 
cooperation, wisdom and intelligence. II you 
wish to make efforts in attaining this goal 
then we are with you. You have expressed 
your views but what your party members 
wi~h to do in ihis regard. The nati0n requires 
an assurance from you in this connection. 

[English] 

M'R. SPEAKER: I think, we can meet 
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again at 2.30 p.m. after lunch to resume the 
discussion 

13.33 hrs. 

The Lok $abha then adjourned for Lunch 
till thirty minutes past Fourteen of the 

c/(xk 

The Lok $abha reassembled after Lunch 
at thirty-two minutes past Fourteen of the 

clock 

[MR. SPEAI<ER in the Chailj 

[ Translation) 

SHRI SHARAD YADAV (Madhepura): 
Mr. Speaker, Sir, I thank you for providing me 
an opportunity to spqak. The direction which 
hon. Shn' Atal Biha;iji and hon. Shri Arjun 
Singhjfhave given te this debate, has created 
a peaceful atmospherE' in the House which 
has been witnessir.;j an uproarious scenic 
forthe last few days. I heard both the speakers 
very attentively anc' I felt that both the 
speakers are very much concerned about 
the welfare of our r.a:ion. 

.. The hon. L~aders are not here. Had 
they been here, it would have been much 
better ....... -( Interr'Jptions) I was not saying 
about them only. They have a great 
responsibility I had hopes that they wou Id be 
present in the hc-use. Everybody looks 
towards facts with his own angle. I accept 
that both of them ... isu3lized India in a true 
manner and they havevery rightly expressed 
their fselings according to their convictions. 
.A point was given much importance during 
the course of their debate. People read the 
ancient history of ttlis nation with their own. 
angles. The storie;:; of Mahabharat were 
read by Shri Atal ji a:1d Shri Arjun Singhji with 
their own respective angles. Atalji has rightly 
said that the present Prime Minister is 
surrounded by Durjodhans and Dushasans 
and Arjun Singhji has referred to the teachings. 
of Bhishma Pitam2h. I am also starting my 

debate with the teachings of Mahabharat, 
which I h ave read with my own angle. Bhishma 
Pitamah was lying wounded. on a bed of 
arrows bed. My these two colleagues· have 
narrated this episode of Mahabharat with 
their own angles but I have my own point of 
view that when the war of Mahabharat came 
to an end then KaUNas and Pandavas went 
togetherto Bhishma Pit amah who was Iyings 
on bed of arrows. Even at that time Bhishma 
Pitamah gaVe them preachings. The anci€!nt 
literature of this country sometimes speakes· 
in favour of the poor of the society. Bhishma 
Pitamah was preaching and everybody was 
listening attentively. There was a character 
in Mahabharat, who bore insult, pain and 
distress she was Oraupadi. When Bhishma 
Pitamah was preaching, Draupadidaugher 
surcastically. It very much hurt Mjun w!.o 
was Closely related to him, he asked her of 
the reason for her laughter. At this Lord 
Krishna who was also standing nearby, said 
that she was not an ordinary woman. She 
always speaks correctly. When she was 
asked about it she said that this man who is 
preaching us the·great sermons at the time 
of his death, never acted upon those 
principles. 

I would like to make a request that 
Daupadi represents the exploited, oppressed 
and downtrodden of India. Atalji, I request 
you kindly to give this a serious though. The 
caste system in India does not include woman. 
who is a mothertoo. She does not fall into the 
category of Shudras. She is beyond 'Varna' 
system. In Indian culture woman is considered 
to be ...... (Interruptions) Even then I would 
like to state that some people misunderstand 
it. I am speaking in the august House of the 
nation, so I can speak at length about good 
things but I shall not do it, I would like to point 
out that despite so many traditions prevailing 
in Indian SOCiety, what are our achievements . 
What are the results of having so many 
religions and cultures and one should keep 
these results in his rnindwhile analyzing truth 
of any of these r31igions and principles 
otherwise it would turnout to be another 
Ayodhya. 

I would like to appeal to all the hon. 
Members that we wil have to eradicate the 
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social evils spread in the country if we want 
to solve the Ayodhya problem_ Today, I 
would like to draw the attention of the 
members. to the evil practices which gave 
rise to these problems~ Today, we are facing 
the Ayodhya problem, I would like to submit 
that we faced a lot of problems during the last 
45 years since independence and will face. 
many. more in future. If we do not find solution 
to those problems we will have to face the 
bitter experiences as vie didin the past. What 
did our culture and religion teach us. Please 
pay attention to what j have sald.What was 
Draupadi's view po;nt in regard to this 
country? What a great man Bhisma Pitamah 
was considered at that time? But how 

otJypocrite he was in his conduCt? Our culture 
andreligton have been greatly influenced by 
hypocrisy I would like to ask what place of our 
country has acquired in the world after 
achieving the independence in 1947. twould 
like to ask all the Members'of the house that 
we are passing throL'gh a period of crisis, and 
we cannot'raise our head high. India tops the 
world in the matter cf poverty. 52 percent of 
the total poor population of the World Times 
in India. Again, India tops the list in illiteracy. 
47 percent of the total illiterate popuration 
lives in India.' 57 parcent of the total 
handicapped populaiion of the world is in 
India. Begging has become our wholesale 
trade. No religion or culture in the world has 
any place for such an evil practice. But some 
people do take pride in it. It [s something 
meaningful, if we help those who serve the 
society or ourculture. If begging is res.tricted, 
objections are raised. people engaged in it 
say that they h;:lVe no occupatbr, other than 
this., andthat they have been begging forthe 
I .. st so many years. How can the malaria 
insects be killed when drains 3re not kept 
clean? The situation in this country is very 
strange. Mr. SpeakE'r, Sir, I would colso like to 
ask as to where does our country stand in the 
field of science and technology, inventions 
and creativity. The usands of years ago, 
when our forefathers had made invention of 
numerals our country at that time must have 
been in abetterconoiton.lnvention of number 
1 to 0 was made by India. India had a rich 
culture, but what happened afterwards? Whai 
has been our contribution in the development 
of science and technJlogy? I would say that 

the electricity being used in this house is the 
result 01 inventions made by others. Multiple-
mike being used here, the pen with which we 
write, the wrist watch on ourwrists -everything 
is the result of the invention made by others. 
What type of society and culture have we 
creat'3d to promote science and technology 
and to create atmosphere to make new 
invention? A scientist., Shri Khurana, who 
belonged to India made an invention in 
America. But the number of such Indian 
Scientists who made inventions is very limited. 
t:Jo doubt you can mention the name of 
Khurana but he too studied in America. 
(Interruptions) I am saying the same thing. 
I have already said that the number is give 
crore or two and a half crore or three crore 
out of the total population of eighty seven 
crore in1ndia where as they are in thousands. 
( Interruptions) 

AN HON. MEMBER: There is one 
Khurana also. (Interruptions) 

SHRI SHARAD YADAV: That is why I 
am submi£ting to Khurana 
ji ........ (interruptions) ......... he is rather ahead 
of him. I am also addressing you. Your 
language may differ, but your deeds and 
acts are the same. I will just provi:l it. A four 
play is being played 
he re ...... (/nterruptions) ........ No decision-can 
be taken in view of the one thing alone. It is 
very difficult to discuss the happenings all the 
time. Your number in this House is quite 
large. We were'also with you at one time. 
This. is the peculiarity of this country, and I 
shall call it as rubbish and it is very difficult to 
evolve a system oulof this rubbish. There 
are about one lakh castes, a number of gods 
and religions in India. The total number of 
Hindus in this country is sixty crore whereas 
their gods and delties are thirty five crore in 
number. There is virtually one god after 
every two Hindus. It is very difficult to evolve 
a system out of such a social malady. My 
submission to you is that the condition of the 
country at present is very deplorable we are 
standing where we stood in 1947 when we 
got independence. This House is supreme~ 
I have gone through the Content of No-
Confidence Motion moved by Shri Atal Bihari 
Vajpayee very carefully. If has everything 
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except the reference to the sulferintls of 87 
crore people of India. I would like to submit 

, to Atal Ji that we are all passing through a 
period of difficulties andotensions. But we 
should remember that we got our 
independence after struggling forthousands 
of years and we must be careful that we may 
not commit a mistaka forwhich we may have 
to face hardships afterwards. We are the 
spoilt people and the proof to this effect can 
be found at every step. Our acts should not 
be such that they may endanger our 
independence. YOIJ have said that the 
demolition of Babir Masjld is a matterof great 
distress. However, I would like to submit with 
complete confidence ........ ( Interruptions) ..... . 

PROF. RASA SINGH RA'NAT (Ajmer): 
Disputed structure .. .., .. (Interruptions) 

SHRI SHARAD YADAV: I do agree, you 
would also agreetha' whatever has happened 
is very painful. Shri Atal Bihari Vajpayee has 
also said the same thing ..•.. (lnterruptions) 
......... Khurana ji immediately pointed out 
that it was wrong on our part to condemn the 
Motion. This is the oni}' irrelevancy. I do not 

• say that our party is united and your party is 
divided. I do agree that your party is more 
united than ours. But you are moving along 
the flow of the stream while we are moving 
across the stream. Even our brothers do not 
support us. Sometimes our close relatives 
also Estate in supporting us. I leel that there 
is difficulty involved in it. However, I would 
like to clarify its reasons. People say that 
Babar changed the course of history which 
was as old as four hLndred years old. I feel 
that nowhere else in the world is as much 
cruelty as is in India. If at all there is anything 
most specific, in our culture, it is the c~ste 
system. Therefore there is a lang history of 
such type of cruelly. I do agree that Babar 
was an outsider, bul Sher Shah Suri was our 
ancestor.ldo not ris;:! here to speak in favour 
of Babar. The Engli<;h were also outsiders.. I 
am also anguished ,hat Brttishers destroyed 
our country and kept us in the bondages of 
slavery but the more distressing thing is that 
we let ourselves be~ome slaves. II i~ VAry 
difficult to point OL t ail things. The faulty 

system is the root cause of all the prevailing 
evils in the country. Shri Alai Bihari Vajpayee 
and Shri Arjun Singh made reference to it 
during the course of discussi~n and it 
appeared that they wanted to talk of facts. 

H I go on discussing in details what they 
have said it will take a long time. I know, I 
have to be brief in my submission. The tale 
of tyranny, as ha~ been said, is linked with 
emotions. I do agree with Atal ji who has said 
that ourcivilization and culture have tolerance 
to a great extent. In this context can we 
expect anytolerancp. from the hypocrites? Is 
it tolerance to surrender before any' 
plunderer? We seldom resist. Aggressors 
have to face little resistence in entering the 
country. I ask why does it happen? Is it the 
outcome of what we call our great culture? I 
re~at, this is the outcome of our so called 
great cult~re. The present problem 01 
Ayodhya has its roots in this very culture 01 
ours. We talk of Babar, but what is more 
important to be thought about is the fact as 
to how Babar succeeded in coming to our 
country. He travelled thousands of kilometers 
to come to India to rule it and to be the part 
arid parcel of our tales and our history. I, 
however, do not personally believe in these 
stories, but I woulc;i like to say that those who 
believe in it should ponder over it as to why 
our bravery was ineffective in giving tough 
figh1l0 Babarwho ruled us after coming here 
from thousands of miles. Why to talk of 
Babar alune, there ~,ere many more \'{hCi leI 
loose a reign of terror in India. Aggressors 
have in fact no religion. Their only religion is 
to let loose destruction. Their activities are 
not restricted to more demolition of a mandir 
or a masjid, they do also go to the extent 01 
molestating our mothers, sisters and 
daughters. It is a laci that we had been 
unable to prevent them from doing so. We 
are foolishly showing our resentment against 
those aggressors now. 

Sir, only a few persons from among 
those who participated in the freedom struggle 
are sitting here. I agree that our forefathers 
who tought for freedom were great. They 
were the men who liberated the country from 
the slavery of mere than thousand years. We 
have got this freedom on accountforcourage 
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and boldness shown by our ancesstors and 
if at all we want to preserve our hard-won 
freedom, we will have to show the same 
courage and bolc!ness. It is said that Babar 
was responsible for it and it is further agreed 
that since the issue is concerned with the 
sentiments ofthe majori~y of people, a temple 
may be constructE-d by demolishing the 
structure. 

I would like tf) tell my colleagues 
, belonging to the Bhartiya Janata Party that 
there are sections of people in India who 
have not been allowed for thousands of 
years to enter any temple and they have 
been punished for making any such effort's .. 
There has been a long ~istory of the tragecfy 
of helplessness and insult being meted out 
against several crore people who constitute 
90 per cent of total population, who work in 
the fields and farms and who have been 
categorized on the tasis of their different 
castes. What is more ;:>Itiable is that they are 
not even aware of that fact. It is a fact that 
according to Manu there are innumerable 
number of people who had to face tragedy. 
The majority of the Members present here 
are the persons who belong to the major:ty 
class. The rights of the people of backward 
classes and of Sch :duled Castes of India 
are clearly mentioned and they are there fer 
the last 45 years but we all know as to wr..:lt 
happened in thecountrywhenever ademand 
for these rights was made. Even after the 
verdict olthe Supreme Court the Government 
~sses orders to kill the terrorists of the 

, Punjab and Kaeh!'!1kin Ihe pretext of violation 
of the Constitution. On the one hand, they 
are killed while on ttl€; other hand, thore are 
people who are not at all ready to accept the 
verdict of the Court and they are the people 
who call themselves nationalists. This is 
what is happening. 

Mr. Speaker, Sir, I would like to remind 
you that throughout the country J have been 
attacked and humiliated on several occasions 
but I never complained against them. At 
some places people threw shoes on me. At 
times when I went among the intellectuals, 
the yongmen from among them put shoes on 
my head. I toleratec' all this beeause I know 
that India is now independent. But the fact 

Ministers 
remains that I am much pained and angry. 
The issue of Ayodhya is now being referred 
to and it is also said that people will take 
revenge upon. If we are also allowed to put 
(orth our views, we would say that the s I u' I 
the ancient history of our country cannOl ~,tJ 

wiped out by resorting to revenge. I belie"e 
in the philosophy of Mahatma Gandhi that 
the World can be changed by changing the 
hearts of the people and not by force and 
bullets. I agree with Atalji that change should 
be broug~t about in a proper manner that is 
to say in judiciou!i manner. But there is 
nobody in his own party to pay attention to 
what is bad according to him. What he is 
saying ...... (Interruptiofls) We do listen, but 
you peopft:! are not listening to what I say. He 
has just said that he had some difference of 
opinion about 'Rath Yatra' at the time when 
it was just started. He has said it just now. He 
had some reservations about it which one 
can read in the newspapers to be published 
tomorrow. So what I mean to say is that it is 
not only your party that has several voices 
within it, there are several voices in our party 
as well (Interruptions) 

No, he is inciting me to speak, I would 
like that he should listen to my views, i am 
alreadyspeakin@tothehon.Speaker, Iknow 
that it is mydutyto address the hon. Speaker 
( Interruptions) 

He i~ provoking R'Ie, but I do not have 
any objection to it. I am least disturbed by his 
provocation's. But I am certainly ready to 
welcome the rectification if he wants any. 
What I mean to say is that We all know that 
there are differing voices and we all know in 
wbich direction the country is heading. I 
should tell that I did not have even an iota of 
imagination that the structure of the Babri 
Masjid would be demolished. 

Mr. Speaker, Sir, I remember lance 
came to you to raise a question. Atal Ji and 
Somnath jiwere also present there. I did not 
raise the point that the graves were being 
damaged and about which the reports were 
pouring In. We did not raise this issue 
because we hoped that the Government 
may find out a peaceful solution. We were 
supporting the Government in its pursuit of 
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finding'a peaceful sol<ltion and. which would 
also have been in the interest of ihis country. 
Now the autonomy of the country is at stake 

. due to policies of Government. Similarly thp 
issue of scam is also there. Todaythefarrners 
of the country are facing troubles in getting 
fertilisers and seeds. We wanted that the 
Government shoulj pay attention to the 
problems of the living people. That is why, we 
wanted to raise tnose issues chiefly. We did 

. also want that thera should be a peaceful 
, solution to that. It is the question of mental 

appelite of the people. I do not believe that 
the mental appetite and the appetite forfood 
are one and the same thing. We had been 
trying for peaceful solution and we did also 
support the Government in this regard and in 
this house we warned the Government many 
times that it should be careful in this regard. 
We never thought that the structure of the 
Sabri Masjid would be demolished, but this 
unnatural event ultimately occurred. Mr. 
Speaker, Sir, we have hurt the sentiments of 
15 CIores Muslims of the country and now 
we do not have the guts to talk to them face 
to face. Do we have only athing'likereligion? 
I would like to say that our country where 
gods were born is now reduced to a hell and 
the people of the otnercountries where gods 
were not born are leading a more comfortable 
life. I would like to say to the men of gods that 
they have maltreated the people. from 
Jerusalem to the S-ay of Bengal. There is no 
difference-in the poor people. (lnterwplions) 

Mr.Saiffudin. wecould also have ruled 
the country but it is hardly making any 
difference .. 1t is so because of the glorious 
culture of our country about which I hav.e told 
you. Shri Arjun Singh has also come. ~s the 
way, he was Qoasting, a matter of glory In the 
world that the Masjid has been demolished? 

Mr. Speaker, Sir, the sentiments of 
Muslim have been hurt. A Muslim fellow of 
mine who has been may associate for a long 
time told when J contacted him on telephone 
thal he now thought of quitting the world. by 
putting India and h:msett to fire. We have 
cornered them to s'Jch an extent that· they 
are compelled to think like this:lt is said that 

MUSlims are responsible for the tragedy of 
the Sabri -Masjid, suppose, .what wou.ld 
happen if we begin to raise controversy over 
the tragedy committed by our own people? 

Mr. Speaker, Sir, we all are sitting here 
by virtue of the Constitution framed by 
Babasa~b Ambedkar and the Constitution 
deals with nothing else than the betterment 
olthe living people. This House may certainly 
talk of mental appetite, Nothing is 
objectionable, but the ~onstitution does not 
deal with hypothetical heaven with rivers and 
mountains, rather it deals with thG living 
people. 

I have been with the Members of Bhartiya 
Janta Party, for a long time. I was with you 
even in jail. 1 have gone through your writings. 
They contain references to natural scenes 
such as rivers, mountains etc., but nG 
reference to human life. India in your opinion 
is In minus ..... (Interruptions) Please go 
through it I have been with you for many 
nights. 

SHRI DAU DAYAL JOSHI (Ko!a): They 
sing in praise of human beings. 

SHRl HAJVEER SINGH (Aonla): 
Whatever he has said is b·ased on 
assumption. If there was no water in the 
river, fields would notbe irrigated and thus 
failing to yield enough 'produce and when 
production is not adequate, farmers would 
starve. If there are no mountains, there 
would be no snowfall. 

SHRI SHARAD YADAV: I did not :;ay 
that there is no importance of river. I said that 
it hardly matters how many lives are lost. My 
opinion is that mountains, rivers are related 
with human life. If at all there is reference to 
human life in your writings I would take my 
words back. But please do go through your 
slogans again in. the evening today. They 
speak of bravery and doing courage~us 
deeds. There is reference to everything 
except to human life. they refer to Ganga, 
Himalayan and Narmada, and they speak of 
the valovr of our. forefathers but not of tlle 
living being·s. If I am wrong·· they may prove 
Ittomorrow ·lwould take back my state~nt. 
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I do not have ariydifference of opinion with 
, them. The present state of the country can 
be impn:!ved. I have said that they sing 
patriotic songs ...... (interruptions) I have not 
said that. My submission is that much water 
has flowed down the river since 
Independence but tl1ef'uits of freedom have 
not reached fhe deserving people. Our 
system has led only to poverty, hunger and 
disease. 

Shri Manmohan Singh is present here. 
He may be abused and criticised as much as 
pOSSible. He has been given the charge of 
tackling the economic affairs of the country. 
He has to go with a begging .bowl for the 
country. The International organisations 
threaten him and he has to cover the truth 
here. He simply bows to the conditions laid 
by them and signs the pact. Remember that 
tie may be criticized but at the same time the 
country should be strengthened so that the 
Finance Minister may walk with his head 
.high. The country is full of the traitors and 
cheats. When I· stand they 
watch ...... (Interruptions) 

SHRI VIRENDRA SINGH (Mirzapur): 
Ours is an ancient history replets with acts of 
bravery; Shri Sharad Yadav is talking of his 
India which is full of traitors. and cheats. My 
India is a country with an ancient culture, it is 
a great nation ...... (Jl1terruptions) 

SHRI SHARAD YADAV: Mr. Speaker. 
Sir; mY'statement is based on facts. Mr. 
Speaker, Sir, there are five fingers in a hand.' 
Can this fact be denied? Fingers are very 
much there .. 

MR. SPEAKER: 
anything. (Interruptions) 

am .not saying 

SHRI SHARAD YADAV: My statement 
is based on facts. I have dwelt in your plight 
and the conditions prevailing in the country -
please dn think abbut it and peep into yourself. 
Would they like to face the situation and 
diagnose it or continue to gossip. If they want 
to gOSSip I would give you a book Alha-udal. 

, I have not gone through any such book. Ten 
persons die to kill a man, we have always 
been defeated. Ours is an ancient country 

where a lot of rotton material has gathered. 
I amsuggesting several improvements. Many 
good things are also there. You would be 
pleased to listen to them. . 

I would like to sub!f1it that it was not only 
the structure of mosque that was demolished 
there was a 'Sankat Mochan Mandir', its 
structure was also demolished. Pakistan 
and Bangladesh - the two communal 
countriAs are our neighbours. We gave them 
an opportunity and pretext to demolish 
temples in their country. I do not condemn 
thosE. countries. It was only their communal 
thinking that led to the partition ofthis country. 
We were good neighbours that we did not 
disintegrate these countries and merge them 
with India. Dr. Lohia was in favour of forming 
'Hindu-Pak Mahasangh'. If we propagate 
humanism we can certainly prove them 
wrong. 

This party worShips the country and 
claims to keep it integrated. But they misuse 
the name of religion and this is absolutely 
wrong. They want to establish the reputation 
of the country in the name of the religion. 
Britishers ruled our country and took 
everything. They destroyed the culture and 
traditions of this· country and made it 
dependent. They committed atrocities and 
chopped off the fing3rs of artisans: Had the 
people been brave they would have 
prevented the Britishers from doing that. 
(Interruptions) I have read their statements. 
I had told all the Members and leaders of 
their party that it was not possible forthem to 
tackle the situation. I had warned that the 
leaders would· not be able to control the 
situation when people trained forthe purpose 
gather there, al')d that is what exactly 
happened. The statement they issued was 
that they were going to participate in Kar 
Seva or going back. to resume Kar Seva. In 
both the cases they were to win accolades. 
The result was that, unnatural things took 
place in most unnatural circumstances. What 
has happened is not their fault alone. 
Chanakaya had said twelve hundred years 
ago. (Interruptions) 

MR. SPEAKER: How long would you 
like to speak. 
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SHRI SHARAD YADAV: Please allow 
me some more time out of the time allotted 
to another member 0: our-party because I do, 
not frequen'tly speak. If you admit that you 
want to ............. run ~ then I would sit down. 

, I amgiving you a right direction. (Interruptions) 

[English] 

MR. SPEAKER: That will not go on 
record. 

[ Translation] 

SHRI SHARAD YADAV: Chanakaya 
was a brilliant ancestor. He wanted the king 

'who played foul to him to be removed 
immediately. When Shri A~un Singh was 
speaking the members of Congress party 
said that their party represents a culture and 
does not allow any corruption. I would add 
that Congress is aculturewhich gives freedom 
to enjoy and indulge in corrupt practices 
without being defected. It teaches not to 
admit any indulgence if at all scandals are 
unearthed. Huge amount of money is 
deposited in Swiss Bank. But it couldn't be 
found out whom these accounts belonged I 
mean to say that the Congress culture is 
least bothered about the welfare of the 
country. These are poles apart. Which culture 
do you tollow brother ...... (/oterruptions) In 
the meeting of NIC, the hon. Prime Minister 
was the only person whom all others, except 
BJP supported and gave a free hand to take 
decisions at his discretion. (Interruptions) All 
the leaders were present there. 
(Interruptions) Bhad<.na ji, you donated 
money and came here and sought our help. 
(Interruptions) It seems much has been 
Iost... ... (/nterruptions) You do not know the 
conventions 01 "'~e House, so please sit 
down. Allthe Members including Shri Chandra 
Shekhar read the statement in the meeting 
of NIC. They also met the hon. Prime Minister 
on 30th of the mon'h and tried their utmost 
to convince him in that respect. We tried to 
wake them up. Shri Somnath Chatterjee is 
sitting' here. I found that he was most 
disturbed. He was sure that some untoward 
incident would take place and thus he also 
tried to make him realized that they cannot 

·Nor recorded. 

do anyt~ing in the interest olthe country. 
Communal tension can be well assessed by 
watching the present situation all over the 
country. Atal ji requested not to make 
distinction between the deaths of Hindus and 
Muslims. Muslims have died in larger number. 
We want to save the country ..... . 

AN HON. MEMBER: Who killed them? 

SHRI SHARAD YADAV: Most of them 
have been killed by the police who were 

. engaged in restoring law and order. They 
say that they were compelled to take action. 
The leaders. who could not foresee the risk 
involved to so many lives are not worthy to 
rule the country. They did not evaluate the 
situation even after this mishap. There is no 
use counting the pArsons who were killed 
instead they will have to make efforts to 
remove the rift that has been created between 
the two communities. This House can do this 
job and show the right path to the count\y. If 
we succeed in this I would be convinced that 
it is the second time since Independence that 
we served our country. There can be no 
greater se;vice to the nation than this. 

Everybody knows to what extent efforts 
were made to warn the Government in this 
regard. There is no reference to the temple 
in the election manifestQ issued by BJP in 
1989. He has announced from the ramparts 
of the Red Fort so many times that the Masjir 
will not be allowed to be demolished, com 
what may. It would have paved the way hal 
the Prime Minister resigned on the day Itil 
Masjid was demolished. We don't know how 
long Rao Saheb would continue, all of U! 
have to go. 

SHRI RAM NAIK (Bombay North): If you 
support us, he will go. 

SHRI SHARAD YADAV: The tragedy is 
that we would have definitely supported you 
had you made a reference to mankind in this 
motion you have brought here. The intention 
with which you have brought this motion is 
the result of the problem that has arisen alter 
the demolition of Sabri Masjid which are not 
good signs. 
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You have thrown all the norms of 
democracy. judiciary and the executive to 
the wind. Today you want the country to run 
,~ystematically. I do not think the derailed 
train would be put back on rails soon. There 
will be difficulty in doing so. It will take time. 
Atalji has rightly asked Shri Arjun Singhji if he 
really wanted to fight for the nallon and save 
it, for which he had taken a vow, then he 
should have resigned since he was merely a 
Minister and none else. Shrl Rajesh Pilet is 
present here, he will make long speeches 
but some people will not resign their offices 
of Ministers and at the same time will lament. 
We were also In power. We never agreed 
with you. You asked us to geUhe 'Shilanyas' 
performed with five and a quarter bricks. We 
did not agree. We stepped down. They are 
making a mockery of our party saying that we 
can't rule. We could not even secure support 
from those for whom we stepped down. But 
I would like to1ell my colleagues belonging to 
the Congress party, that it was the time when 
we ordered arrest of Shri Advaniji. Then a no-
confidence motion came up here. We asked 
them not to vote on the 7th itself, we asked 
them to topple down our Govemment the 
next day but not on that issue. We had asked 
you but you did not pay any heed to our 
requests. You were given full authority. 
Today, there is the question of demolition of 
Babri Masjid. The B.J.P .• members 
themselves say that nobody vis its thatplaces. 
You have given such a publicity to this 
structure that everyone thinks to die with 
honour. I am not a religious man but when 
temples are demolished in Bangladesh and 
Pakistan, it hurts my feelings. Therefore, it 
seemed to me that mycolleagues are spoiling 
that work. Naturally, they will spoil the country 
in orderto strengthen their now religion. That 
is why, they have s!'loiled the country in the 
name of religion. Remember, the world does 
not run In the name of religion. Ttle day you 
decide to crush Muslim brethren in the world. 
then your dream will remain just a dream and 
the Brahmansta'n and Thakurstan in the 
country will be replaced by Jatavastan. 

Mr. Speaker, Sir •. 1 wC?~1d like to say that 
once a Jain named Ramnarayan went to 
Mahatma Gandhi, whQ told all people not to 
pay a visit after his death but asked the 

former to stay back and later said to him that 
so long as Muslims were there, he was safe. 
H a Hindu claims to be liberal, nobody Is more 
guilty than he. This example Is enough. 
Several castes have been pressurizing the 
Govemment forthe last 40-45 years. Nobody 
Is bothered about them. The Congress Party 
has been fighting the evil of caste Ism for the 
last 47 years. But when equation with castelsm 
emerges. It Is not able to tackle It properly. 
One should not have such misunderstanding. 
Here I am not referring to mandai because 
Mandai Is not something not been able to 
protect a man from a man. There is 
communalism In India. They claim to be 
liberal. But they are not ,liberal. Rather, they 
are weak. If you unit the idle Hindus into one, 
no problem relating to Muslims would ever 
arise. By raising the issue of Ayodhya and 
Mandir and Masjid time and again. you want 
to keep the poor, distressed Hindus as they 
are. Once Atalj; asked what was the 
comparison· between the Mandai and the 
Mandir? Atalji. the comparison lies In It that 
you ask Hindus to unit once again. In this 
very call for unity lies Ayodhya. 

Mr. Speaker, Sir, one event of history 
will have to be remembered. One youth by 
the name of Goswami was burnt at the time 
of anti-Mandai agitation, and Khuranaj; as 
well as Advaniji went to see those boys, they 
were humiliated. They realised that they 
could be criticized for their actions. So, 
Advaniji went on Rath Yathra. Even today 
crores of people have not forgotten it. Today 
in the country 90 percent people are in 
distress. They know all your affairs. When 
they rise, some or the other way out for i e 

, country will emerge. You may see Bihar. 
Today the peace is there in the State. Mr. 
Speaker, Sir, that is why I would like to submit 
to you that 15 crore Muslims of the country 
-have ~alized that there Is a question of life 
and.dearth left for them now. This act has 
hurt their feelings. This party had already 

, declared its attftude but the Congress Party 
had come to pOwer en the voteforsecularlsm. 
n had come here on the basis of hltrmony 
and secularism. Ram is faith, so there is no 
question of any decision. They had come 
here after announcing that. who was 
responslbleforchecking what they are doing? 
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,No doubt, It was the responsibility of the 
Congress Govemment. I say that it was not 
the responsibility of Shri Narsimharaoji alone 
but the entire Cabinet and those, who prefer 
to be Ministers and who visit several parts of 
the country and gi'w'e a call for unity, are 

, equally responsible. I would like to tell them, 
who pose to be gentlemen, that we always 
protect them for th9ir lapses, though they 
may by happy be uniting us, but I would like 
to ask them how many times they called 
Cabinet meeting? You may claim that you 
had wamed them. No Minister in the Cabinet 
had condemned the assembly of lakhs of 
people there. These lakhs of people will not 
remain there peacefully. What Advaniji said, 
what Atalji said, you believed them. The 
result of that belief is before the entire world 
today and which is that you are clamoring for 
help. Those who are in service earn more for 
the GovernmEmt as compared to those who 

. ?'7 .engaged in export. There' is no Hindu 
nation in the entire world. Nowhere in 
countries, whether it is Japan or America, 
people are professing Hindu faith, all have 
professed other faiths. Why did the 
Government put Hindus living in those 
countries to trouble'? It has happened due to 
Its lapse. Shri Narsimharao may step down, 
we have said so, but I will never forgive the 
Congress Party .... (lnterruptions) .. , Had even 

. a single Congress member have the courage, 
the tragedy could have been averted. Had 
even a signal Minister raised his voice and 
warned the Government thathe did not think 
thatthe Govemment could tackle the situation 
when three lakh people have assembled 
there and tendered his reSignation, the party 
would have been held in high esteem today. 
The people would have realised that you 
have some courage. Some of Congressmen 
boast of old Congress. They must not do so. 
That Congress has lost relevance. 
Sometimes I used ',0 think that it exists but 
now I realize on this question that it does not 
exist any more. 99 percent p.eople of the 
Congress Party accepted that something 
wrong was going on there. But you kept 
sitting in lobbies and Ministries. And now that 
you are taklng action, you are feeling pangs. 
You are taking action haH-heatedly. You 

have hurt the sentiments of the people of 
India and are taking action. now you are 
indulge in bickering. The action you are 
taking is not having any impact. People 
allege that you are doing so under pressure. 
It is a strange thing. 

You have committed a blunder unmindful 
of the fact that you owe a responsibility to 
history too. Your lapse means you have no 
right to remain in power. 

I am not in favour of this no-confidence 
motion because it has been brought forward 
by such people who have disturbed the 
natural process going on in the country by 
demolishing Babri Masjid. They will go down 
as culprits in history. And so far as your 
contention is concerned, our fight against it 
is continuing and will continue. You had done 
this 'Sarkar Seva' by topling us down that you 
came to power at our cost. Allright, you had 
done 'Sarkar Seva' whereas we hadn't. 
Perhaps you don't know who are we. 
Rem3mber, undergone a jail term for a 
period of four and a han years for achieving 
this 'Raj' while you might have suffered jail for 
11 months ortwoyears,lwouldliketosubmit 
to you that in my opinion these people pretend 
to be liberal. But, Mr. Speaker, Sir, the 
relationship between the two is that of a 
mother-in-law and daughter-in-law. Everyone 
knows what is such relationship. They fight 
while they are out but when back home, they 
unite. Who got the shilanyas done there. 
Who placed the idols there? Who opened the 
lock of the Babri Mosque? Who had got that 
platform constructed? Then, who had got 
the Shilanays done? The Shilanyas is got 
done by the mother-in-law, the lock is also 
unlocked by her, platform is also got 
constructed by her and the daughter-in-law 
sits in her chariot with a long veil and the 
Babri Mosque is demoliShed. Therefore, all 
this game is of daughter-in-law and the 
mother-in-law. 

SHRI RAJVEER SINGH (Aonla): Are 
you 'Nanad' and 'Jethani'. 

SHRI SHARAD YADAV: We are like the 
'Devar' of the village and therefore we 
understand everything very welt. The two of 
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them and daughter-in-law and mother-in-
law, the one gets the:. shilanyas done and the 
other puts the brass idols of Ram Lala and 
later on the later gets leto her chariot to enjoy 
the ride. She goes to Banaras in a Chariot 
and after reaching there she demolishes the 
mosque. 

Atal ji was saying that he felt miserable. 
I admit that he mig~t have been very sad, 
since when some ene commits a crime, he 
certainly becomes sad, but every crime can 
never be the same. Every crime is followed 
by agony but sometimes a crime is committed 
from the inner soul, which you ~ave 
committed. You have committed this crime. 
AI! the sacrifices made to achieve freedom 
forth is country have been nullified. Mahatma 
was a great person of this country. 

MR. SPEAKER: Sharad ji. you have 
• spoken for an higher. 

SHRI SHARAD YADAV: Mr. Speaker. 
Sir, in the end I would like to say that both of 
them are equally responsible. Both of theme 
realise that they have brought the country to 
such a point but it w::Juld be better if they try 
to put it in the reverse gear. Friends, remember 
that it is a question related to our country, 
whether you belong to this side or that side. 

Atalji has given a suggestion here to go 
forthe excavation, but I think that our Muslim 
brethren have never said that they will not 
honourtheJudgement ofthe court. Therefore, 
once again I reques! ~0'.J to please find out a 
solution to this problem 
peacefully ...... ( Interruptions) Rememberthat 
I have never been in :avour of Shahbano. 
Anyone, who demolishes the temple or the 
mosque is a convict, 'Ilhether he belongs to 
this side or that si-Je. We are not among 
those, our stand is quite clear. 

Mr. Speaker, Sir, through you, I would 
• like to appeal from my inner instincts to all 
those, who are marching towards danger, to 
turn back. I would like to say that no one is 
going to get anything cut the country will be 
ruined. You will not be able to go before th.e 
people of Punjab and Kashmir. The countr I 
is already being run on the alms from the 

other countries of the world. The economic 
policy of this country is also dependent on 
those countries. Try to resurrect the image of 
the country, this is my appeal to 
you ..... (Interruptions) At last I would like to 
say ...... (Interruptions) 

SHRI MADAN LAL KHURANA (South 
Delhi): Do you support the action of sacking 
three State Governments? 

SHRI SHARAD YADAV: I have already 
submitted that you acted against the need of 
the hour and due to that everything has 
deteriorated; now there is no use, whether 
you shout or they shout. Due to the actions 
of mother-in-law and the daughter-in-law, 
the brother-in· law is also suffering. 

Therefore, Sir,through you,l would like 
to appeal to this House that every party will 
contribute to the nation building but I would 
like to say that friends, who want to 
disintegrate the country, and those who want 
to change its history, we would oppose such 
things and such of their efforts, howsoever 
long we may have to fight for it, no one can 
imagine it. If they choose a wrong path then 
definitely there is no other way left for us 
except opposing it. I am fully aware that their 
is merely not a question of request but a 
question of mutual trust, alter that there is 
only the battle of thoughts. Therefore, I 
would like to submitthat we are totally against 
this proposal and we desire that we should 
not at all stand by the Government. I would 
like to submit that this proposal should be 
taken back. (Interruptions) It is all right. it is 
upto you to say whatever you like. We 
oppose both of these.1f Devar feels hurt 
when the Bhabhi taunts him, therefore, we 
oppose both of these. Wrth these words, I 
thanks you for giving me an opportunity to 
speak. 

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): Mr. Speaker, 
Sir, the discussion in the House has been 
very impressive. I am very much impressed 
by the fluency of Vajpayeeji. I have great 
regard for Vajpayee ji. He has a sweet 
tongue, fluenCY, logic and satire in his speech 
but he lacks coherence. His speech has 
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touched my heart. I made out, from what he 
said, that he was very sad. I am also sad and 
I feel that the wholll of the country is sad. 
Every one who can peep into his soul is sad. 
All such people are sad since the loss has 
touched every heart and perhaps they are 
repenting on it and are worried as why all this 

, has taken place. It could have been averted, 
but there is a lack of will power. I would like 
to know from them in brief as to whether it 
was not possible to avert that. Vajpayee ji, 
come out from ycur inner instincts and 
express your views on it. I take you as the 
Bheeshma Pitamah of your party but your 
voice was stopped. Did not you consider 
yourself as helpless as Bheeshma Pitamaha? 
Did not you feel that the unnecessary things 
going on there should be stopped? Perhaps 
you wanted to stop that but what was the 
compulsion ordifficulty which compelled you 
not to stop that. You have said every thing 
that the hon. Prime Minister was disgraced 
and he was cheated too. I would like to know 
as to who has not been cheated, whetherthe 
Parliament has not been deceived. I would 
like to know, as to who hasn't been betrayed? 
Hasn't Parliament been betrayed, hasn'tthe 
judiciary been deceived? Haven't the people 
of this great nation been betrayed? Haven't 
they violated the sanctity of the oath, they 
took in the name of God, in the name of Lord 
Ram? We all have taken an oath here to 

. safeguard the Constitution and the Rule of 
the Law. Thus, who hasn't been betrayed? 
The only fault of the Prime Minister is that he 
believed on such assurances. 

'Hum karte hai wafa ki ummeed use 
jo jaanto nahin wafa kya hai.' 

(we expect faithfulness from those, who 
do not know even the meaning cf it) 

This means that it is wrong to believe, to 
trust, but people hava been believing all 
along and continue to believe, or else, the 
term 'betrayed' would not have found place 
in dictionaries. An event has' taken place 
which has changed the whole scenario for 
the worse. Everythi:1g has been betrayed. I 
am yet to forget tt'e happenings of 1947. 

Many of the people present here might have 
witnessed them. Atalji, I come from a place 
which is hardlyfourkilometersawayfromthe 
Pakistan border. The scenes of the partition 
days still loom large before my eyes. I have 
seen ~ople weaning away children from the 
breasts of their dead mothers. I have seen 
sisters lamenting over their dead brothers, 
Today, that very chapter of history. is being 
repeated. Why? Haven'l we leamt any lesson 
from history? 

It is said thaI man is a superior animal 
with brains to Ihink and act rationally. If it is 
the case, why do we forget that history 
repeats itself? Mr. Speaker. Sir, there is an 
English quotation which says that History 
repeats itself. If this is the case, why don't we 
give it a serious thought? Why the 
repercussions of actions are not taken into 
account, in the light of precedents? Why 
another partition can't take place? Whatever 
happened was Iragic and unfortunate. 
Religion can never be the basis for a nation 
and countries formed on religious lines exist 
no more. Why Bangladesh seceded from 
Pakistan? Why Iran and Iraq have fought 
and violence don't t::lke place in many parts 
of the WOrld, in the name of religion? Had 
religion been the criteria for nationhood, 
there would have been only four countries in 
the world. Hindustan for Hindus, an Islamic 
country for the Muslims, a Buddhist country 
for the followers of Guatema and a Christian 
country for the Hock of Jesus Christ. But this 
concept is wrong. Countries are not formed 
on religious lines. Religion is living, vibrant 
force Which inculcates in its adherence, a 

. sense of sacrifice. It inspires mankind to live, 
to progress, to live in brotherhood and 
harmony. Today, we don't have in our midst 
that great man, who visualised Ram Rajya. 
The man who visualized Ram Rajya 
eventually fell preytothree unmerciful bullets 
of a cold-blooded assassin. and yet uttered 
'Hey Ram' before his passage to the heavenly 
abode because he believed in a Ram, who 
symbolised love, who symbolised goodwill. 
companionship, who was above all 

. discrimination, who was justice-loving, who 
looked upon his subjects equally. Gandhiji 
believed in that Ram. now, you will not realise 
the extent of damage caused to the country, 
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due to all these happenings. This realisation 
will down upon, only after some time, when 
thecommonman will u:lderstandthe calamity 
that has befallon the nation, the destruction 
It has caused to the economy, the all time 
low, which we have touched in political terms 
and the kind of conflicts that h~ve emerged 
between the citizens. 

I would like to ask you something. You 
see, we have incorporated the fundamental 
duties in our constitution wherein we have 
envisaged a sovereign socialist, secular 
republic. These fundamental duties guide us 
on ways and means to preserve it. I will quote 
them for your benefit. 

, [English] 

I quote the Fundamental Duties from the 
Constitution: 

"S1.A FUNDAMENTAL DUTIES: It shall be 
the duty of every citizen of India-

(a) to abide by the Constitution and 
respect its ideals and institutions, 
the National Flag and the National 
Anthem; 

(b) to cherish and follow the noble 
ideals which inspired our national 
struggle fer freedom;· 

(c) to uphold and protect the 
sovereignty, unity and integrity of 
India; 

(d) the defenc the country and render 
national service when carried upon 
to do so; 

(e) to promote harmony and the spirit 
of common crotherhood amongst 
all the people. of India transcending 
religious, linguistic and regional or 
sectional diversities, to renounce 
practices derogatory to the dignity 
of women;. 

(f) to value and preserve the rich 
heritage of our composite culture; 

(g) to protect and improve the natural 

environment including forests, 
lakes, rivers and wild life, and to 

. have compassion for living 
creatures; 

(h) to· develop the scientific temper, 
humanism and the spirit of inquiry 
and reform; 

(i) to safeguard public property and to 
abjure violence; 

(j) to strive towards excellence in all 
spheres of individual and collective 
act ivity so that the nation constantly 
rise to higher level of endeavour 
and achievement". 

[ Translation] 

This is our prinCipal, this is our duty, 
whose execution is our solemn duty. Yadavji 
was asking just now, as to why no action was 
taken, why the tragedy was not averted_? 
Even if a single Minister had tendered hiS 
resignation in protest, some action would 
have taken place, but I would like to ask, 
whether it would have been proper, not we 
taken action then? How was it possible? Now 
people are airing scores of opinion as to h?w 
the situation should have been dealt With. 
The State Government, the leader of the 
Party had given in writing that nothing 
untoward will happen and that peace will be 
maintained at all costs. Even the judiciary 
was assured that everything would be allright. 
The State Government reiterated tima and 
again that there is no law and order problem 
and everything is going smoothly. Howcould 
we have intervened? All their leaders had 
given assurance and everyone believed 
them. Butt, a death blow was death. When 
causes attacked and Brutus stabbed Caesar 
in his chart Caesar remarked. 

[English] 

• You to Brutus Then let Caesar fall" 

[ Translation] 

That very Brutus was Caesar bosom 
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friend. He said that if Brutus is after his blood, 
then it is better for him to die. He has neither 
the right not any desire to live. 

I would like to ask you one question. 
Why didn't you go there? Vajpayeeji, you 
said that Advaniji was feeling very helpless 
and that all the leaders prevented him from 
moving out telling him that everything will go 
wrong, they will get humilitated and killed. 
Was there nobody like Mahatma Gandhi, to 
stand up and speak out? Was there nobody 
to stand before he crowd and tell thatthey will 
have to walk over his dead body, if they move 
even an inch further. Had such a thing 
happened, we would have bowed our heads 
in reverence that there is still a man left, who 
can take such a bold step. for the sake of th is 
principles, his commitment, his beliefs. It is 
highly improper and wrong for'a man to go 
back on his words. A commitment has to be 
a commitment., a trust, a trust. Had that 
been done, you had every right to say that 
you did your best, but didn't succeed. Could 
there have been any Kar Sewak, who would 
have dared to trample Advasniji and move 
ahead, who would have had the guts to hit 
Advaniji and go forward? Had Advaniji lost 
even a drop of blood, he would have acquired 
great responsibility and the entire nation 
would have believed in his details. Everything 
would have become clear, instead of turning 
for the worse. 

Now, think of the future. You reminded 
that you had cautioned about this matter In 
the Parliament. It was right Shri Shahabuddin 
and others did not listen to you. It was wrong 
on their part to do. You had yourself 
suggested the best solution of negotiations 
I am going to tell you this very matter, the 
entire House wants you to answer this very 
matterthe entire House wants you to answer 
this very question. You are a great 
Parliamentarian with a deep commitment to 
democratic values. You are allowed to speak, 
wheneveryou are on yourfeet. Consultations 
and negotiations lead to decisions. 

What was so auspicious or ominous 
about December 6 that you couldn't have 

waited further? This issue had been under 
discussion since 1947, both within and outside 
the courts and a decision was pending, The 
Prime Minister had a clear conscience He 
was expecting the same from others too. He 
believed that other too wanted to preserve 
the unity and integrity of the nation and not 
to disintegrate It. We want to settle ali 
problems peacefully or else we would have 
dismissed the State Govemment. We didn't 
take any preventive steps, for we trusted 
you. What was the compulsion before you, 
that you couldn't have waited after 6th? A 
solution would have finally .come within one 
year. But whatever has happened has created 
an unbridgable gap. I would like to know the 
extentthe humilitation caused to the country. 
I would like to know how clOUded our future 
has become. History is witness to this and 
they themselves will brood over the 
destruction. it has caused. 

I would not like to say much, but only this 
that why you didn't stop that -were you facing 
the same compulsion encountered by 
Bhishma Pittamah? Why did not Advahiji 
and other leaders presentthere remain silent 
and did'nt stop them? This question will 
always remain. If they believe in Ram, then 
the latter taught all mankind to live together 
in peace, in harmony, to live and lei live. This 
is what taunted to say. 

I would like to appeal to you, that even 
now if you say that you want solve this 
problem through talks, then this nation and 
this Parliament will support you because this 
problem, should be solved through 
negotiations. The Prime Minister desires 
~hat nothing should be done to create 
impediments. He has maintained restraint in 
the larger national interest and you should 
follow S\)it. (Interruptions) 

SHRI DAU DAYAL JOSHI (Kota): You 
first tell us; as to why you dismissed the 
Rajasthan Govemment? (Interruptions) 

MR. SPEAKER: You please take your 
. seat. 

(Interruptions) 
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MR. SPEAKER: Pleasetakeyourseats. 

(Interruptions) 

MR. SPEAKER: Nothing is going on 
record. Mr. Joshi, you have to sit down 
.now.(Interruptionsr 

SHRI SOMNATH CHATTERJEE: 
(Bolpur): Mr. Speaker, Sir we cannot, but 
oppose this Motion not because we approve 
of what the Government has done or has no! 
done, but wethink that in the aftermath of the 
sacrilege at Ayodhya, the natio'n as a whole 
and this Parliament must affirm categorically 
the commitment of the nation to the principles 
of secularism and forthe maintenance of the 
unity and the integrity of this country. We do 
not think that anylhing is more important 
than the unity and the integrity of the country 
and the rigid maintenance of the prinCiples of 
secularism. 

Sir, a grave situation has arisen in thiS 
country. No right thinking person can deny 
that. We are facing a communal divide and 
distrust among the people. Even the industrial 
and the economic activities have come to a 
stagnancy. The Finance Minister has 
expressed his grave apprehensions. What is 
the situation outside the country? Even the 
Indians outside the country are facing serious 
problems which is the direct aftermath of 
what has happenedat Ayodhya on the 6th of 
December. We ar'3 concerned not because 
it is only a dispute about a Mandir and Masjid; 
we are deeply concerned because we find in 
the activities a most concerted onslaught on 
the cherished principles of secularism in this 
country. In this situation, we want that secular 
forces in this country should combine to fight 
this cancer oi communalism and the 
calculated effort that has been made to bring 
about acommunal chasm among the people 
of this country. Tha~ effort is being made for 
political purposas and I think, the message of 

• this debate to the country will be that India will 

"Not recorded. 

come to an end, as a nation we shall come 
to an end and we shall continue to hang our 
head in shame if we do not assert ourselves 
and bring normalcy in this country and the 
people are made to realise once more that 
they are misguided and that is not the path 
which this country should take. 

Mr. Speaker, Sir, I had expected that 
when Mr. Vajpayee was speaking, he would 
at least condemn what had happened on the 
6th of December. It was a matter of great 
sorrow and regret that a senior politician like 
Mr. Atal Bihari Vajpayee when he speaks on 
behalf of his party, does not use a single 
word of condemnation against the ghastly 
incidents that had happened which have 
blackened the face of this country before th'e 
world community. 

He has said he is sorry; it is unfortunate. 
He used the word" tragedy" once, but not 
one word to condemn those who perverted 
that sacrilege on that day. I am not going into 
the genbsls of this controversy in great 
detail. But my mind goes back to 7th 
November, 1990 when another no-
confidence motion was being discussed in 
this House brought by the BJP which was till 
then supporting the National Front 
Government along with us. That day we had 
seen who had supported the BJP's no-
confidence motion. The Congress Party did 
it for narrow political advantage which they 
thought would ensure to it later. You have 
supported each other. On that day, the 
motion of confidence brought forward by 
Shri V.P. Singh was supported by us. Both of 
you had opposed it. On that day also, we had 
opposed the attempt to destablise the 
Government and we had supported the 
confiljence motion of Shri V.P. Singh because 
of their principled fight against communalism. 
On that day. they had sacrified their 
Government even for the sake of upholding 
the principles of secularism in this country. 
Our decision today not to support but to 
oppose this motion of no-confidence isguided 
by the same principle of our attachment and 
commitment to the principles of secularism 
and to the unity and integrity of this country . 
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I request my friends on the Treasury 
Benches that you have also to search your 

, hearts how in this situation you had been 
.avoiding to face the real issues, the real 
problems. How your actions have 
complicat3d the Issue and encouraged the 
BJP to take advantage as a political party. 

The dispute w<!s sought to be raised in 
1949. We have seen the correspondence 
between PanditJawaharlal Nehru and Pandit 
Pant when Pandit Pautwas the Chief Minister 
of Uttar Pradesh. Pandit Jawaharlal Nehru 
wanted to go there and to solve the problem, 
when the dispute had started. Pandit Pant 
said, " No, it is our duty to take action as the 
State Government·. The poola and other 
things were stooped. Then. lock was put 
there. But in 1986. when suddenly a dispute 
was revived, again the lock was opened and 
suddenly pooja started forthe idol. Till then, 
there had not been any determination whetl-. 
it was, in fact, a Masjid or a Masjid built afiQr 
demolishing a temple. The, that was 
permitted and a great mischief was committed 
by the Congress Government at the Centre. 

, Then, you followed it up by shilanayass just 
to get some votes. Drobably, you thought, 
that would help yOI! electorally. Then, late 
Shri Rajiv'Gandhi started the election 
campaign from Ayoc'hya stating that he would 
introduce Ram Rajya. We know who were 
the electorates you ..... ere addreSSing at that 
time. I had expected that some soul searching 
at least should be undertaken now and you 
should also apologise to the people of this 
country that because· of your weakness, 
your attempt to compromise with the forces 
of communalism and your appeasement 
and surrenderto the forces of communalism 
from time to time, it has encouraged this BJP 
to grow up and try to attempt to divide the 
people of this country on communal lines. 
This is the dangar, we cannot forget. 
ThE!refore we want that the people of this 
country should be made aware of and we 
must relentlessly fight against this menace 
of communalism. We would like to know 
what is the programme of action that is being 
contemplated by the Government. 

The Prime Minister has given a call but 
we do not find any concrete programme of 
action. We do not know how it is going to be 
fought. 

h is being said that the hon. Prima 
Ministertrusted the State Government. Why 
should r:ot he t.rust a State Government 
which has been elected and functioning 
according to the Constitution? look at the 
circumstances that were prevailing and how 
the situation has been changed deliberately 
by a political party for the purpose of taking 
advantage. There was a definite court order. 
High Court order was there for the 
mainten.ance of status quo. Supreme Court 
intervened. Supreme Court directed that 
there should not be any construction 
whatsoever, and that there should be only 
kittan and bhajans. 

On the last occasion when we discussed 
it, I asked what could be the explanation for 
the BJP to try to bring people there, if 
COIl$truction has been stopped. You do not 
in~ more than a lakh of people or a lakh of 
pe.~le to sing kirtans only. What was the 
purpose? Instead of asking the people to 
disperse they encouraged people to come 
and Shri Lal K. Advaniji went out on a Rath 
from Varanasi and their President went out 
on a Rath from Mathura and the choice of 
these places, Mathura and Varanasi, is very 
clear, the same demand for demolition of 
mosque and construction of temples. Their 
only object could be and it was found out to 
be to rouse frenzy, to rouse fanaticism, to 
rouse communal passions and religious, 
sentiments, with the object that a mass of 
frenzied people would accumulate there: 
Shri Atal Bihari Vajpayee said that Shri La! K 
Advanijl tried his best to stop them. Why did 
you bring out such a situation? How did you 
guarantee this? Was the time taken and the 
assurance given by Shri Kalyan Singh ( 
Government to the Supreme Court solt1mnly 
in their affidavit., is only for the purpose of 
gaining time and for the purpose of creating 
an impression among the people of this 
country that • Everything will be normal. 
Don't worry. Don't take any action "? That Is 
why, we had been repeatedly going to the 
Prime Minister. We Ilad meet him even on 
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the 30th. The National Front Leaders and 
Left Front leaders had met him, on our 
seeking. We said "_ Please take a action ". 

Shrl Lal K. Advaniji, In his Press 
Conferenoo, has castigated thEl"judiciary. He 
said" Judiciary is acting under the pressure 
of the Government. The judiciary is losing its 
credibility because it is associating with the 
Government and in tt,e same manner it is 

losing its creditability. Judiciary is becoming 
an instrument in the hands of the 
Government." These are the 'statements 
made by Shri Lal K. Advaniji, Leader of the 

, Opposition on which we had raised these 
questions here. That made it very clear that 
an attempt was being made to tell the people. 
their own supporters that· Judiciary does not 
matter and that judicial verdict has not got 
the sanctity behind it". Therefore, although 
the court had stopped any construction, he 
asked them to come along and come along. 
And these people were coming with all sorts 
of implements. Tl;ley look like grea! experts 
in demolition of buildings. Otherwise, they 
couldto have done it so easily and so quickly. 
They had come there with all sorts. of 
implements. Now they say" Well, we t~lad 
butfailed and, that is why, we h91dthe Pnme 
Minister also to have failed the natlor.'. 

What was the basis forthe trust? What 
·was the basis for the faith? There cannot be 
one-way traffic That is why, we requested 
him" Please take action Immediately. You 
cannot trust them". We asked specifically 
Mr. Prime Minister, how could you protect 
that mosque, that structure?" He said "It will 
be done. "I sympathise with him now. I.have 

, nothing against him persCl"lally. But h~ IS th.e 
Head of the Government. Today, dUring hiS 
Prime Ministership, Vie have seen the position 
in this country. I cannot imagine a graver 
crisis facing the people of this country. ~~re 
is no protection and securityforthe minorities 
in this country. Are they not citizens of this 
country? 

We are reminded today by Shri Atal 
Bihari Vajpayee of the Mansai Kata. He said 

Naitik Biswas and he says"thiS"iS f~hi over 
Manasl Kata. 

16.00 hi's 

He says that this is a fight over mansasikata. 
I would like to know most humbly one thIng: 
Has the Indian unity got any meaning? Has 
the integrity ofthis country got any meaning? 
I have been repeatedly raising this question: 
What was the urgency that this Temple must 
be constructed in the 6th orthe construction 
must start on the 6th December, 1992? They 
made an announcement. They unilaterally 
fixed the date of 6th of December. We have 
been asking here repeatedly how have you 
fixed the date; why have you fixed the date 
of 6th of December. You have interrupted 
the negotiation. What was the urgency? Till 
today, we do not know why suddenly 6th of 
December was decided. 

Sir, the Prime Minister has taken four 
months' time. Well, we had expressed our 
displeasure and unhappiness that two months 
had elapsed and nothing was done. BUl 
some negotiations had started; talks were 
going on. But suddeniy the YHP fixed ~ date 
on their own unilaterally whICh resulted In the 
disruption of the negotiation. This huge effort, 
concerted effort was made to accumulate 
people there- Court or no Court; whether the 
country remains one or not, it does not 
matter· there must be some kars8va. When 
the Su'preme Court gave a specific order, 
you openly defied it. Therefore, we say the 
Prime Minister was wholly wrong; he should 
have taken action and he has failed to protect 
the mosque. That is why we had initially 
demanded his resignation because we say 
there somebody has to take a moral 
responsibilityforthis. But today we are facing 
a gravest crisis as a direct consequence of 
the attacks made by the BJP-VHP etc. 
combine. Today, the country has been 

. burning. About 1500 to 2000 innocent peo~1e 
have lost their lives for no fault of theirs 
because they belong to a particular religion. 
In the year 1992 we shall be !'9htlng ~gainst 
each other in the name of religion. ThIS is the 
stage where we have come to as a nation. 
Shall we go, surrender and compromise with 
the forces of separatism., divisiveness, forces 
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of fundamentalism? Therefore, we say that 
the first task of the Government has to be 
maintenance of law and order. restoration of 
tha normallcy and to giva proper protection 
to all those who need such protection, 
particularly the minorlties. That is why we say 
that this should be the first priority which 
should begiven. We have made ourdemand. 
We say that you should take over the entire 
plot of land. You cannot make it a football-
playing-groundforsomebody playing political 
football in this. It is the responsibility of the 
Government now and that mosque should 
be reconstructed, please give it to those 
organisations which want to build it. I want 
that that complex there should be a symbol 
of national integration in this country in future; 
that should be the atonement 6f the people 
of this nation. 

Mr. Speaker, Sir, I hope the Prime 
Minister has now realised that there has 
been a monumental dereliction of duty on 
their part. Forsix hours we were shuddering. 
I remember that as soon as I got the 
information arouncl quarter to two a clock, : 
rang upthe Home Minister saying that this is 
tha report that is coming; the damage is 
being caused to the structure, to the mosque. 
What are you doing? He told me:" I have got 
the information. The Chief Minister of Uttar 
Pradesh has assured me that it has stopped. 
But I am getting independent verification 
done: Therefore, the information which the 
hon. Minister got from the Chief Minister 
appears not to be correct. Within four or five 
or six hours, it appears that the entire structure 
was demolished. look at the well-organised 
manner in which it was done. Some sort of a 
make-shift construction has been mads. 
The deities are brought back there. Some 
sort of a canopy h:ls been bujlt and it has 
become a Temple. Therefore,. the objective 
has been achieved. This country of 90 crares 
of people with Governments here, there and 
everywhere, we are behaving as if it is a 
place of a jungle; law of jungle is prevailing in 
this country. That is why we cannot but 
express our gravest concern. I want that in 
one voice we must express our commitment 
to the principles of secularism. 

Sir, what has happened here Is very 
important to remember. What happened at 
the NIC meeting? The Prime Minister's hands 
were strengthened by the entire non-BJP 
opposition. We gave him full authority 
because of our concern. We were worried. 
The left party said .• yes it is for you to take 
action. You have got the information. You 

. have the power. You can take action. We do 
not have the power. We cannot take any 
action. We can only warn you. We can ask 
the people to be vigilant.- But that was not 
done. And this country was engulfed in a 
savagery of a nature in which we can only 
hang our heads In shame. 

Mr. Speaker, Sir, so far as today's 
situation is concerned, this Motion is being 
discussed only in the context of one event 
that has happened. I wish to make it clear 
that we have fundamental differences with 
the Government. Our charge was that this 
Government takes the assistance of the 
BJP. You were very happy when they 
supported your economi~ policy. I am not 
going into those now. We will have occasion 
to discuss them in greater detail. But today, 
you cannot compromise with forces which 
do not believe in Indian people Oind the unity 
and integrity of the country; which do not 
believe in the secularism, which is a 
commitment of this nation; which do not 
believe in the functioning of the court, the 
pOSition of the judiciary which has misled the 
people of this country, the Government of 
India in this country. They have misled the 
ordinary people of this countryforthe purpose 
of achieving some narrow political ends. We 
must dec:lare hElre, most unequivocally" and 
condemn t'1e desecration and the demolition 
of the Sabri Masjid and that it was done at the 
instigation of the dark forces 01 communalism 
in this country. And that such acts of vandalism 
has not only been to bring down the structure 
there but such acts of vandalism has struck 
at the every foundation of the secular 
foundation of our country. We cannot but 
express our deepest anguish at what has 
happened and we want to express oursorrow. 
And I want the Prime Minister here to make 
a commitment that on behalf of the 
Government of India every step will be taken 
to rehabili!ate these innocent people who 
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hJve suffered and that you have to take the 
~trongest administrat:ve measures against 
any person responsible in any manner w~h 

• regard to the event that have happened. 

So far as ban is concerned, yes, ~ is a 
proper·step because we can riot allow this 
poison of communalism to be spread further. 
This is essential. But we have a grievance. 
The Prime Minister c.nr.ounced it on the 6th. 
But no action was taken for nearfy a week. 
How can the Government of India could not 
issue a notification? Then why do you 
announce publicaly that you are going to ban 
an organisation. II gave them time to re-
organise their affairs. Is this the way you 
function? Why is this weakness? 
(Interruptions) 

SHRI RAM NAIl( (Bombay North): Over 
, phone you asked for his resignation. After 
that event....(lnterruptions} 

SHRI SOMNATH CHATIERJEE: I will 
explain . . (Interruptions) 

Some State Governments have been 
dismissed. Nobody in this country has any 
doubt about our party's commitment for the 
repeal of Article 356 from the Constitution of 
India. We have brought Bills here. I had 
introduced a Private Members' Bill here and 
we have opposed in everyforthecontinuance 
of Article 356 and the misuse of it by the 
Congress Govemrrent from tim& to time. 
But we want now that the GoVernment of 
India. the Prime Minister should take all 
necessary action to root out the virus of 
communalism and forthat purpose if he feels 
that these should be dismissed. it is for him 
to take that action. He has taken that action. 
But we are not giving up our objection 
. (Interruptions) 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker. Sir. with your permission. w~h 
the highest regard that I have for his individual 
commitment to personnel liberty and his 
opposition to Article 356. would my esteemed 
friend categOrically let us know: Does he 
support the mannor of the arrest of the 
Leader of the Opposition? And does he and 
his party support the manner in which three 

duly elected State Governments -Rajasthan. 
Madhya Pradesh and Himachal Pradesh -
have been dismissed and the State 
Assemblies dissolved? And how does that 
reconcile with his commitment and to this 
stated position about Article 356?" 

SHRI SOMNATH CHATIERJEE: Sir. I 
would have been very happy if these 
questions bad been put by BJP and his 
leader. Shrl Jaswant Singh, condemning the 
incidents. that had taken place on the 6th 
December. 1992. I do not think they have 
any justification. Even then I say that we 
have stated what our commitment is. It is lor 
the Prime Minister to take action. If he has 
taker. action illegally .. there are authorities to 
decide about that. But it is the Prime Minister 
who has to deliver the goods. But we hav~ 
said that we shall support all endeavors and 
we demand this Government to take action 
to root out all this virus of communalism from 
this country. This cancer has to be fought. 
fought untediy, by aU secular forces. I only 
hope that myfriends on the Treasury Benches 
have learnt their lessons. 

! Translation] 

SHRI BUTA SINGH (Jalore): Mr. 
Speaker. Sir. I WOUld, first of all !iks to thank 
you for the ceaseless efforts made and 
restrain shown during the last ten days to 
protect the diginity of this august House and 
commencing the business of the House 
today once again. 

Mr. Speaker, Sir, the nation had been 
looking towards this House for the last ten 
days. The whole nation was enguHed in grief 
by this tragedy. The tragic event was marked 
by arson, riots killing of innocents persons 
and demolition of religious places. Thousands 
of people lost their lives and a number of 
children were orphaned and mothers and 
sisters became widows. It is a matter of 
sorrow that this legally constituted House 
could not transact its business forthe last 10 
days. The question is why the proceeding of 
the House could not be transacted? It was 
simply because the political party responsible 
for the tragedy did not allow to run the . . 
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business of the House. The Members of our 
party used to come and persuade the 
honourable leaders of the Bhartiya Janata 
Party that whatever they had to say to the 
people of the country they should say it 
through this House. We said that this is how . 
the whole of the world could be able to know 
their view points. But our suggestion was 
neglected leaving a clear Impression that if 
there is any extremist political party in the 
House it Is the Bhartiya Janata Party which 
is not allowing to run the business of the 
House .(Interruptions) 

Mr. Speaker, Sir, the han. Member Shrl 
Atal Bihan Vajpayee said that he loves truth. 
Does that mean that whatever I said is not a 
truth? . (Interruptions) 

SHRI RAM NAIK: (Bombay South): He 
is calling the Bhartiya Janata Party an 
extremist party. It was the men of his party 
who killed 4000 Sikhs in Delhi and yet he calls 
the Bhartiya Janata Party to be an extremist 
party . . (lnterruptions) 

They should try to peep into 
themselves .... (lnterruptions) 

SHRI BUTA SINGH: Mr. Speaker, Sir, 
we are grateful to Shri Atal Bihari Vajpayee 
for .having moved the No-Confidence Motion 
In this House after a lapse of ten days. We 
had an impression that Shn Vajpayee is 
large hearted and a worshiper of morality. 
We expected that he would bring ~out a 
Motion of repentance. The people of the 
country are repentantforwhatever happened 
In the country. We should hang our heads in 
shame and be repentant for this. H is 
unfortunate that even Shri Altai Bihari 
VaJpayee Is trying to diaw political mileage 
by bringing forth a No confidence Motion. 
Against whom is this \no-Confidence? The 
day this event took pface, the hon. Prime 
Minister summed up the situation in one 
sentence.lbeUeve that the sentence uttered 
by him represents the sentiments of the 
nation. He said: 

• The demolition of Ayodhya structl . 
was an act of utter perfidy·. 

[ Translation] 

The word' Perfidy' is much more stronge 
than' disbelief' I think it is a treachery. The 
people throughout the country believed that 
the policy of consensus and co-operation 
was yielding good J19sults. The hon. Prime 
Minister had reiterated in this House on 
several occasions that the service to the 
country had to be done with cooperation of 
all. I remember, hetoldduringthelastsession 
that even when his party would have got a 
clear majority in the House, he would have 
believed in the same policy of consensus 
and taking all the political parties into 
confidence. I know that our colleagues Shri 
Somnathji and Shri Sharad Yadav may have 
objection the way the hon. Prime Minister 
handled the politics of the country. They may 
say that the hon. Prime Minister extended 
and sought Co-operation from such for::es 
that do not believe in the unity of the country. 
During his speech Shri Vajpayee said that it 
was not a question of the demolition of a 
mandir or a masjid; rather it was the question 
of psyche of the people and of nationalism. 
Speaking from personal experience I would 
like to point our that I held talks with the 
leaders of many political parties and also 
religious leaders. I remember well that I had 
earlier said in this House thattheJointefforts 
to solve this problem through dialogues will 
not lead to any conclusion. So we concluded 
that thi~ issue should be referred to a court 
of law. With this end in view the Lucknow 
bench of High Court was specially constituted 
and all the cases related to Ayodhya Issue 
were referred to this bench of the High Court 
one month and twelve days before the 
Shilanyas. I held a detailed meeting with the 
leadersofthe Vishwa Hindu Parishad- among 
whom there were three M.Ps and probably 
some of them might be present here also -
regarding this issue. This meeting was held 
at the residence of Chief Ministerof U.P. and 
those leaders gave a written assurance to 
abide by the decision of the Court In toto. 
Whatever happened, after that is known to 
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all and has become part of history. There 
was a breach of trust and after this breach of 
trust the hon. Member Mahant Abedya Nath 
wrote a letter to me-a copy of which is with 
me. I also got a·letter from Shri Dau Dayal 
Khanna who Is a senior leader of the Vishwa 

,Hindu Parishad. Justice Devki Nandan ji 
personally came with me to the residence of 
the hon. Prime Minister. Stiri Narasimha 
Rao. who was not the Prime Minister at that 
time. Shri Devki Nandan Ji expressed regret 
and said that they were deprived of an 
opportunity. The question is as to who 
deprived them of that? The Shilanyas was 
performed peacefully. It was resolved that 
after the Shilanyas the senior leaders of the 
Vishwa Hindi Parishadwould go back to their 
places and would wait for the decision of the 
Court regarding the construction of the 
temple. It is written in the agreementthat has 
been published. Shri Devkiji Nandan Ji went 
to Shri Narashimha Rao with me and during 
the course of discussions he accepted that 
an opportunity has been snatched from them. 
In the context of Ayodhya Incidents ofthe 6th 
of December whatever has been uttered by 
Shri Atal Bihari Vajpayee clearly suggests 
that whatever happened was really bad. 
Almost similar views have been expressed 

. by Shri LK. Advani and other leaders. 

SHRI SHREESH CIiANDRA DIKSHIT 
(Varanasi): Shri Buta Singhji just now 
mentioned a few names of the leaders who 
were present during the meeting. Here, I 
would like to remine Shri Buta Singh that he 
himself visited Lucknow on th{l8th November 
1989 and along with him ... 

SHRI NITISH KUMAR (Barh): DikshHji 
what were you duri:1g that priod? 

SHRI BUTA SING!-i: Sir, I am sorry I am 
not able to recognise the hon. Member 
properly but if I am not mistaken he is Shri 
Dikshitji. 

SHRI SHREESH CHANDRA DIKSHIT: 
I pity them but I would like to Inform that at 
that time I had completed five years of my 
retirernellt. Shrl But a Singh P himself bears 
testimony to the fact that talks were held at 
the residence of Shrl Narayan Dutt Tiwari. 

He has himself accepted that.. .. 
(Interruptions) 

MR. SPEAKER: I have allowed him to 
express his views. Please be brief. 

SHRI SHREESH CHANDRA DIKSHIT: 
When they had granted permission for 
Shilanyas we had shown them the map of the 
temple and the place where sanctum 
sanctorum would be built. That Is on record. 

SHRI BUTA SINGH: Please excuse 
me. I could not recognise you Shri Oikshit.' 

SHRI SHREESH CHNADRA OIKSHIT: 
I have met you on many occasions. I would 
like to remind him the occasion when he had 
come to'the residence of Shri Narayan Out! 
Tiwari. Mahant Abedya Nath was also there 
and we were holding discussions we showed 
him the proposed map of the temple and he 
approved the site of Shilanyas and he did 
also commit that the temple would be 
constructed at the very place where the 
permission for Shilanyas has been given. 
Therefore, it Is now a natural cUlmination that 
the temple should be constructed at the very 
site of Shilanayas. 

SHRI BUTA SINGH: Mr.Speaker. Sir, 
I think, Shri Dikshit wanted to give some 
clarification on this issue. Now I would' not 
refer to what I stated or what he stated. I 
would simply read out whatis laid down in the 
agreement. Shri Dikshit who was a retired 
D.G. of U.P. was present in that meeting. 

[EngliSh] 

SHRI RAM NAIK: Is it an official 
document which is being quoted? We would 
like to know which Is the document that Is 
being quoted. It should be told whether it Is 
an official document or a secret document. 
sothatwe will be benefHed by the information. 
Andthat should be placed on the Table ofthe 
HOl;se. 

Sir, I have raised a point of order. 
(Interruptions) . 

MR. SPEAKER: My decision on this 
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point of order is this. H the hon. Member is 
referring to any document, he will 
authenticate, it and I<eep it on the table of the 
House, if it is not already on the table of the 
House. (Interruptions) 

[Translation] 

SHRI BUTASINGH: landShri Digvijaya 
have already placed it on the Table of the 
House. This document was presented to the 
then: D.G.P. of U.P. Shri Dikshit I would like 
to read out one of its Paras. It says: 

[English] 

"VHP, I mean, Vishwa Hindu 
Parishad undertakes 10 abide by 
the directive Of the Lucknow Bench 
of the Alla:labad High Court given 
on the' 4th of AugClst 1989 to the 
effect that the parties to the suit 
shall main:ain the status quo and 
shall not change the nature of the 
property in question and ensure 
that peace and harmony are 
maintained". 

I Translation] 

These were the words in the document 
and Shri Ashok Singhal, mahant Abedya 
Nath, Mahant Nritya Gopal Das and Shri 
Dikshit signed it. 

SHRI SHREESH CHANDRA DIKSHIT: 
No, it does not bear ny signatures, I challenge 
you to show me my signatures. (Interruptions) 

Sir, he is referring to my name, let him 
show me my signatures. 

[English] 

MR. SPEAKER: There is nothing 
defamatory against yOIJ. 

(Interruptions) 

MR. SPEAKER: You have agreed that 
you were Ihere. 

(Interruptions) • 

SHRI SHREESH CHANDRA DIKSHIT: 
No, Sir I was nol there. (Interruptions) I was 
there and I challenge it. (Interruptions) 

MR. SPEAKER: All right. (Interruptions) 

SHRI SHREESH CHANDRA DIKSHIT: 
I challenge it. Let him show my signature. 

[ Translation] 

SHRI BUT A SINGH: Mr. Speaker, Sir, 
I submitted that Shri Dikshit attended the 
meeting. This meeting was held at the 
residence of then U.P. Chief Minister on the 
271h September. The name that I read out 
was of Shri Dikshit who attended the meeting 
and signed the document. Thereafter .... 

SHRI SHREESH CHANDRA DIKSHIT: 
I want to submit that let him show me my 
signatures. (Interruptions) 

SHRI VILAS MUTTEMWAR (Chimur): 
But you atteneded the meeting... it is 
immaterial whether .you signed or not. 
(Inte.'ruptions) 

[English] 

SHRI SHREESH CHANDRA DIKSHIT: 
I was not present. It is wrong (InterruptiO?S) 

MR. SPEAKER: Okay. 

(Interruptions) 

[ Translation] 

SHRI BUTA SINGH: Mr. Speaker, Sir, 
today Shri Vajpayee said in his speech that.. 

SHRI SHREESH CHANDRA Dl!<SHIT: 
We had stood up Ie express our thanks for 
laying the foundation stone at Ayodhya. You 
had also pointed out how the temple will be 
built there. Once again I thank you for the 
assistance given by you. (Interruptions) 
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MR. SPEAKER: Shrl Oikshlt, it should . 
not be done in this way. This is not ali 
right. (Interruptions) 

[Translation] 

SHRI aUTA SINGH: Sir, the office 
bearers of the Vishwa Hindu Parishad have 
broken their promise which they made to us. 
They betrayed us again on the December, 6, 
when the tragedy struck. In the han, Prime 
Minister's words it amounted to' perfidy' and 
, treachery '. The ::>asic issue before the 
nation as Shri Vajpayee stated and Shri 
A~un Singh highlightedis that of nationalism. 
What sort of nationals, is this? What sort of 
nationalism we are talking about? T)1e 
freedom fighters who fought the freedom 
struggle created a sense of' naiionalism' and 
the Constituent Assemblyput its seal thereon. 
Thereafter the spirit of nationalism was 
enshrined in the ' Constitution '. The 

, Constitution, described the citizens of this 
country, the nature of Constitution and the 
position where in the sovereignty of our 
country will rest? Democracy was chosen for 
the sake of sovereignty and Lok Sabha or the 
Parliamentthus become the greatest pillar of 
democracy. The other pillars of our 
democracy are t,e judiciary and the 
executive. The tragedy that struck on 
December, 6, marked the betrayal against 
all these three thir.gs. For the first time I 
witnessed such perfidy against the judiciary. 
In the wake of the situation the Supreme 
Court is issuing different orders. On one day 
there is one order aid on anot!!er day these 
is something else. All a:.;pects of the case are 
being presented one by one. An affidavit was 
submitted by the Vishwa Hindu Parishad and 
another was submitted by the duly elected 
B.J.P. Government of U.P. an affidavit was 
given by the Government of India and 
everything was being done in a justified 
manner. It was affirmed by at! the concerned 
parties i.e. V.H.P., B.J.P. and the Central 
Government that justice will be done. But 

'unfortunately, even after submitting the 
affidavits, there was contempt of court, and 
the judicial system was sunberted. The U.P. 
Chief Ministerwho submitted affidavit started 

exhorting as a mouthpiece of parties like the 
Vishwa Hindu Parishad, the R.S.S., the 
Bajrang Dal and the B.J.P. itself. Shri Arjun 
Singh said thatlhis issue has been lingering 
since 1949 . .1 th:nk it started in 1920. It is a 
very old issue. The Vishwa Hindu Parishad 
came into the scene as late as 1984. But 
wher was it made an issue by the B.J.P? h 
was during a mammoth conference of Saints 
held in Allahabad which was atte'nded by a 
senior lady member of this House who is 
present here, that a decision was taken In 
this regard. It was at that time that the B.J.P. 
emerged on the scene. It was in February, 
1989 that a decision was taken to observe 
shilapujan all overthe ccuntry and the policy 
of the B.J.P. regarding the temple of Lord 
Rama was accepted in principle so that the 
B.J.P. could come into powerby playing with 
the sentiments of deeotess of Lord Rama. A 
country-wise planned agitation was launched 
and people wore misled in the name of Lord 
Rama. They were provoked in the name of 
religion and several misleading decisions 
were taken, many pamphlets were distributed 
and people were administered oaths on 
various pretexts. There is no account of the 
money that was mobilsed through these 

programmes. (Interruptions) 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): We have the account of every 
single penny. Our account is clear. How are 
you saying that there is no account 
whatsoever? (Interruptions) 

SHRI BUTA SINGH: May big 
industrialists are running their industries with 
that money. and are still paying interest to 
the Vist .... ~a Hindu Parishad. The money 
collected in the name of the Shilapujan is still 
lying with two big industrialis. They are 
running their industries with that money. 
Thereafter money was amassed through the 
, paduka pujan ' and people were misled. 

The cardinal question is that the 
Congress party is not merely a political party. 
It is the lifeline of this country. The Congress 
party has chiselled and polished every walk 
of life. The patriots who sacrified their lives 
for the nation while being a member of the 
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Congress party never said even for a moment 
that they were a Hindu, a Muslim, or a Sikh 
and they always said • Sarfaroshi Kee 
Tamanna Ab Hamare Oil Mein Hai • They 
never aspired for making a Hindu nation or a 
Khalistan nor they wanted to draw political 
mileage out of these sacrifices. They aspired 
only for the freedom of their motherland. 
Today our country is standing on a cross 
road. Today, people of the country are being 
misguided and mislead. The meek and simp~ 
tribals are being misguided and RSS IS 
organising· Shakkas· in these areas. Those 
who did not have any concern with this 

, movement are being involved. Last time I 
said that truly speaking the devotees of Lord 
Rama were not these persons, but the true 
devotees were the tribals who fought for 
Lord Rama. There was among them one 
with religious make on one's forehead and 
bearing , Nikkar '. Pawanputra Hanuman 
was Advasi GuruSugreev and Bali were also 
Adivssi Gurus. They had no faith in the 
theory of nationalism propounded by narrow 
minded people like you. Today we need such 
spirit of nationalism which may inspire us to 
create a feeling of Indian nationalism. We do 
not want that ideology of nationalism which 
was being referred to just no~. When ~he 
talks were going on, a senior leader belongl~g 
to ' Sangh Pariwar ' came to me. I told hIm 
that if the temple construction was their 
prime objective then it was possible to 
construct it. It can be possible only through 
dialogue and co-operation. The example of 
Somnath temple was cited. It is good that 
praises have been showered upon Sardar 
Patel. He was an iron man. But do you know 
who was its firsttrustee? John Saheb Wanes 

, was its first trustee. Was the construction of 
Ram Temple'not possible on this line? Do 
you never thought in this direction. As a. 
matter of fact you do not want te) construct 
the temple but you want to come to a poweJ 
in the Centre. Like Somnath temple, efforts 
were made to find a solution. Discussions 
were held and many people had expressed 
sympathy'. It had al".other aspect 
also. (Interruptions) 

SHRI IBRAHIM SULAIMAN SAlT 
(Ponna'ni): It was not built af-er demolishing 

SHRIBUTA SINGH: I am also stating 
the Sii:ne thing. It has one more aspect. That 
mosque bel,ongedto the people of a pa~icular 
community. Discussions were held WIth the 
people of that community. 

Syed Shahabuddin Saheb knows every 
thing. About 18-20 meetings were held with 
all the concerning people. We held many 
meetings with the people belonging to Vishva 
Hindu Parish ad. But we have never said 
such things. Were, the Congress party and 
Rajiv Gandhi wee in favour of constructing 
temple. We had also given promise of that. 
But we proposed to construct the templ~ with 
the co-operation of one and all and without 
hurting the religious sentiments of any 

. persons. 

Addressing the nation on 15th August, 
the hon. Prime Minster had said the same 
thing and the entire nation had accepted 
that.' But what was the hurry? I fail to 
understand. 

Yoti are talking of the arrest of Shri 
Advaniji. I say the speech given by him 
before proceeding on this Yatra, was sufficient 
to order his arrest. Thereafter, what he said 
in Varanasi was sufficient to impose ban, 
The way he encouraged Kar Sewaks upon 
reaching there ... (Interruptions) 

SHRI MADAN tAL KHURANA: You 
should call Shri Advaniji in the House so that 
he may be in a position to reply to the points 
being made by the hon. Member. 
(Interruptions) 

SHRIBUT A SINGH:: Shri Advaniji was 
the Leader of Opposition at that time. 
(Interruptions) 

[English] 

SHRI RAM NAIK (Bombay North ): Sir, 
I am on a point of order. 

[ Translation] 

SHRI BUTASINGH: I would like to refer 
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here all the three speeches given by them. 
(Interruptions) 

iEnglish] 

S,HRI RAM NAIK: My point of order is 
hon. Shri Buta Singh is making a specific 
allegation against Shri Advani. Shri Advani is 
a Member of this House and he is not 
present. He Is making an allegation not on 
the ~js of his personal information. But he 
is reaaingirom somewhere. We only pray 
ancii.gain request you to give an opportunity 
t~hri Advani to come here. You please 
make arrangements to bring him here so that 
the allegations can be met. Otherwise, he 
cannot make allegations in the absence of 
the Member without giving a notice. 

[ Translation] 

SHRIBUTASINGH: Hon.ShriVajpayee 
was quoting from the ' Jansatty • and the 
'Indian Express'. ! would like to quote the 
speeches made by Shri Advaniji as have 
been reported In the latest edition of the ' 
India Today'. 

[English] 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): He is only referring to what 
Shri Vajpayee has said. 

{ Translation] 

SHRI SUTA SINGH: I would like to 
quote the speeches made by 5nri Advaniji as 
reported by the' Incia Today' 

[English] 

Let me quote from India Today: 

"On November 30, L.K. Advani himseH 
set the tone of confrontation by announcing 
his resolve to go on Yatra to Ayodhya along 
with his point President Murali Manohar 
Joshl. .. (Interruptions) 

MR. SPEAKER: Ram Naikji, my decision 
on your party of order is, when Shri Advani 
comes here, we will give him aA opportunity 

to explain. 

SHRI RAM NAIK: Can you give us an 
indication as to when he can come Sir? 

MA. SPEAKER: I think he should come 
here as soon as possible. 

SHRI RAM NAIK: The other day you 
said that you would make some 
arrangements. 

SHRI MADAN LAL KHURANA: Let 
Advaniji come to the House so that he could 
say something In his defence Mr. Speaker, 
Sir, Shri Advani should be called in the those. 

SHRI BUT A SINGH: I would like to 
quote his speech which has appeared in the 
India Today. 

[English] 

" On November 30, L.K Advani 
. himself set the tone of confrontation 
by announcing his resolve to go on 
a yatra to Ayodhya along with his 
party President Murali Manohar 
HoshI. He told the press in New 
Delhi:' Our faith in the bona fides of 
the narasimha rao Government has 
been shaken ". 

[ Translation] 

Vajpayeeji, what do you talk? Your faith 
was shaken on that day itseH. You had said 
on 30th November itself that your faith In 
Government had been shaken. 

(English] 

" Our faith In the bonafides of the 
Narasimha . Rao Government has been 
shaken'. 

[ Translation] 

Then, he has said. 

[English) 

"While In Delhi the pot was calling 
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the kettle black, in Varanasi the pot 
was showing its true colours. 
(Advanithunderedin Varanasi, from 
where he started his final Yatra) 
We are prepared to face any 
eventuality arising out of the kar 
seva and are ready to make any 
sacrifice fcr it ". 

[ Translation] 

MR. SPEAKER: No, Shri Buta Singhji, 
quoting opinion of a paper is one thing and 
referring to the speech reported hythe paper 
is another thing. It should be kept in mind. 

[English] 

SHRI BUTA SINGH: Sir, I am quoting. 

MR. SPEAKER: What Mr. Advani said 
has been written in the India Today and you 
are quoting it. You can refer to it but you 
cannot quote it. 

SHRI BUTA SINGH: All right, Sir, I will 
say that I am referring to the report which has 
appeared in the lates~ edition of the India 
Joday. 

[ Translation] 

Afterwards you raised a query. When 
Shri Advaniji was named the Leader of 
Opposition I congratulated him and 7aid one 
thing. I would like to repeat that I said to M~. 
Advani that he was the leader of B.J.P. till 
today, butfrom today '1e would be thE_! ~eader 
of Opposition. The ieader of OPPOs.'tlon has 
a great responsibility in a democratic se! ~p. 

• The ruling side as well as the Opposition 
have a great responsibility. I would like to ask 
Mr. Atal Bihari Vajpayeeji whether the act of 
Shri Advani was that of a Leader of Opposition 
or Leader of B.J.P. not the leader of B.J.P. 
but that of Leader of' Sangh Pariwar'? I{ban 
has been imposed on' Sangh Pariwar' there 
is no reason of exempting Advaniji. Shri 
Advaniji is solely responsible for all this. 
Therefore the arrest of Shri Advaniji and 
Murali Manohar Joshiii. while on the one sidf> 

was in the interest of the nation at the same 
time it was in their own interest also because 
there is a widespread resentment in the 
country. They manifest one ideology. It will 
further develop resentment and incite riots. 
Therefore I consider this step of Government 
as right one. 

The option before Advaniji is open. He 
can move the Court. The doors of judiciary of 
the country are open for him. He should 
present his view point before the Court. He 
should explain his views that have been 
published by the new~Dapers before the 
judiciary. If judiciary absolves him from this 
blame then he can come to this House and 
present his views. 

Mr. Speaker, Sir, another objection has 
been raised regarding the dissolution of 
three Assemblies. I consider Atal Bihari 
Vajpayee as ignorant; But he is senior to me 
in the House by some days. But why does he 
forget that the State Governments were also 
dismissed during 1977 by the then Central 
Government. 

[English] 

Unprecedented political situation in the 
country had arisen when the States 
Assemblies of Bihar. Haryana, Himachal 
Pradesh, Orissa, Punjab, Rajasthan, Uttar 
Pradesh and West Bengal were 
dismissed. (Interr:uptions) 

[Translation] 

SHRI MADAN LAL KHURANA: What 
did you do in 1980? 

SHRISUT A SINGH: The Chief Ministers 
of that time ... (Interruptions) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, don't cite the example of 1977. Because 
the Governments of those states had already 
completed their term. These Governments 
had completed their five years term and they 
were on extension. That is why these 
Governments were dismissed. 

SHRI SUTA SINGH: You were also 
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present. Mr. Speaker, Sir, the ~';ei'l 
Govemments were dismissed within no lime. 
Even reports from the Governors were not 
sought. They were dismissed after taking a 
decision here. (Interruptions) 

SHRI DAU DAYALJOSHI: Mr. Speaker, 
you may read the Mwsitem, published in ' 
Rajasthan Patrlka. The Governor of 
Rajasthan has himself praised the 
Government of Rajasthan saying that the 
Government was funCtioning very well. You 

,may read today's edition of ' Rajasthan 
Patrika'. (Interruptions) 

If you say the same words at Jalore, it 
would become difficult for you to win the 
elections from there. (Interruptions) 

MR. SPEAKER: I know it very well that 
excess speaking is harmful for the throat... 

(Interruptions) 

[English] 

MR. SPEAKER: All this is not going on 
record. 

(Interruptions)' 

[Translation] 

SHRI BUTA SINGH: I think the hon. 
Member is feeling somewhat hurt. For his 
information, I would like to say that I had 
been the victim of their false propaganda in 

, 1989. But in 1990 it was your Government 
and we had lost as number of seats in 
Rajasthan in 1989 and we had won three 
seats in the elections held in 1990. It is only 
Jalore in Rajasthan from where we have 
won in all the eight assembly segment of a 
Parliamentary Constituency,l challenge even 
today. I shall go to Jalore and prove that your 
false propaganda is not effective 
there ... (Interruption 3) 

[English] 

MR. SPEAKER: Mr. Joshi, you should 
rastrict vourself_ It is ooino bevondJimits._ 

[ Translation] • 
SHRI ATAL BIHARI VAJPAYEE 

(Lucknow): It was a big victory for Shri Buta 
Singhji. But we are sorry that he was not 
included in the Cabinet after such a 
resounding victory ... (Interruptions) 

SHRI BUTA SINGH: Vajpayeeji has 
referren to three dismissed Governments. 
The three Chief Ministers had made 
statements which had appeared. in the 
newspapers also. I shall not quote them 
otherwise you will object to that. The Chief 
Minister of Himachal Pradesh has said that 
if the Govemment arrests the members of ' 
Sangh Pariwar, '. then he will consider himself 
also as arrested. It proves that he does not 
approve the Constitutional ban imposed on 
'Sangh Pariwar '. He wants to spoil the unity 
of Himachal Pradesh in the name of ' Sangh 
Pariwar '. It cannot be tolerated. Regardil'!g 
Patwaji it was said that he might have issued 
orders by mistake. If he were a wise Chief 
Minister he would not have ordered to lock 
the office and then open it. It is his mistake 
that he did not apply his mind. That is why the 
office was unlocked otherwise it would have 
not been opened. Has he guts to unlock it 
now? The statement of Kalyan Singhji has 
appeared in the India Today. Dual policy 
adopted by Kalyan Singhji has been published 
by the' India Today'. On the one hand he 
gave full freedom to the han. Member of 
Parliament belonging to Bajrang Dal to do 
whatever he likes and on the other hand filed 
an affidavit in the Supreme Court and assured 
that only , Bhajan ' and ' Kirtan ' will be 
performed there. No Karsewa will be done. 
Vajpayeeji, to perform' Bhajan ' and Kirtan ' 
you and I should have gone there. How did 
the people with hammer reach there? It was 
a great mistake. 

I would like to say one more thing that all 
Ministerof Rajasthan and many Govemment 
participated in it. Why do we conceal the fact 
that all the B.J.P. Governments have direct 
or indirect relationship with' Sangh Pariwar 
'? (Interruptions) If they have relalion with' 
Sangh Pariwar' then .•.. (Interruptions) 

SHRI BUrA SINGH: This is the 
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magnanimity of Shri Narasimha Rao that he 
took steps to create harmony in the country. 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA): The Minister took part in kar seva 
after giving resignations. (InterruptioRs) 

SHRI BUTA SINGH: He tried to co-
operate with the all sort of people with their 
different views and directed the nation and 
also sorted out national problems. But it is a 
matter of sorrow that to whom he had 
promised to give support they were left in a 
lurch. You should clearly understand one 
thing that nation forgives the one who seldom 
makes a mistake and repents the same but 
do not forgives the cheats. Do you feel that 
by misguiding the people you are serving the 
purpose of Nationalism? Would be of a 
particular sect and anotherwho do not belong 
to that sect. Would you apply such policy? 
Would you issue two types of circulars? 
When the debate was going on, at thattime 
a very prominent leader of Sangh family had 
said that I know you would be able to construct 
the temple either because you talk about co-
operation or with the help of the judicial 
verdict but our aim ;s not the temple but to . 
bring a majority of supporters of a Hindu 
Nation in this House. (Interruptions) 

SHRI RAM NAIK: If you have courage 
then speak out his name .... (lnterruptions) . 

SHRI BUTA SINGH: Sir, this is a very 
runious path for the B.J.P. B.J.P. has not 
been able to present any political economic 
orsocial policy in this country fort he lastforty 
years. But wants to assume power sometime 
in the name of Lord Ram, Sometime in the 
name of Mother Ganges or holy cow. The 
countrymen would not be misguided. I have 
every hope thatthis House. which directs the 
whole of the coumry would support our 
present Prime Minister Shri Narasimha Rao 
jl who showed his patience, fearlessness 
and objectivity in leading the nation and 
daringly guiding the nation. The inner self of 
Shri Atal Bihari Vajpayee is with him. He has 
to fulfill his duty, now 'lie have to compensate 
It. Mandlr. Maslld and GurudWaras have 

been demolished in-thiS country as well as 
otherwise also. This Is the first duty of the 
House to show sympathy with those people 
and write strong worded letters to those 
Governments. We should seriously take up 
this matter with them that compensation 
should be paid forthe demolished d temples. 
I was in U.K. when a temple was demolished 
there and 6 people were burnt alive inside It. 
I was deeply moved. Temples have been 
demolished in many countries. In ,ourcountry 
Masjid as well as temples have been 
demolished. This is a very tragic incident. We 
should grossly condemn it. Vajpayee ji you 
should have condemned It first of all. This 
House express its confidence in our Prime 
Minister and requests Shri Vajapayee to 
withdraw this motion and instead bring a 
motion of repentance so that peace should 
bee established in the country. 

[English] 

SHRIINDRAJITGUPTA (Midnapore): 
Mr. Speaker, Sir, this morning when Shri 
Arjun Singll spoke, he referred to the 
assassination of Mahatma Gandhi and tried 
to explain to the House the real motivation 
behind that mu~der. But I would like to ask a 
question, who inspired or what inspired 
nathuram Godse to commij that foul deed. I 
think he was inspired by the systematic 
campaign of poisonous ideas which were 
being spread for a long time by the then 
Sarva Sanchalak ofthe RSS. I do not mention 
his name. The author of a book called' A 
Bunch of Thoughts', which you can read in 
to Library and see how every page and every 
line of it reeks of communal poison. 

Who inspired these Kar Sevaks? I do 
not know whether it is rightto call them as Kar 
Sevaks. These vandals, who are 
masquerading as Kar Sevaks, who inspired 
them? Who inspired them to demolish that 
structure on the 6th of December? 

According. to my friend Mr. Vajpayee, 
they sht'uld be called here; they should be 
arraigned; they should be hauled up but 
nobody knows who they were. That Is what 
we were led to believe that they are 
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anollymous people, as anonrmous as that· 
gentleman, who gave Mr. Solanki that letter 
in Davos. Nobody knows who he was. t am 
sure,thePrimeMinisterkhowstt IButanyway, 
I suggest, Sir, that propaganda which has 
been ceaseleslsy carried out in this country, 
Injecting polslon into the Hindu mind, by the 
Leaders n()t only of the RSS, VHP and so on 
but of the BJP also - not all of them perhaps 
- was responsible for these grolJP of people 
taking courage In their hands and doing what 
they did on the 6th of December. What was 
destroyed, Sir? Our Muslim friends say that 
it was a mosque which was destroyed. 
Because, according to them, and accorlding 
to the teachings of Isiam, a mosque, whatever 
charges It may undergo over the years, a 
mosque, once a mosque is always a mosque. 
So, they think, a mosque was destroyed. 
The other Side had gone on claiming that it 
was no longer a mosque; that it had in 
practice been converted into a temple. The 
idols were there; the poojaries were there; 
pooja was being observed everyday; and no 
narnaz had been performed in that place for 
many years. No Muslim was allowed to enter 
that place. So, according to them, it was a 
temple. Whether it was a mosque orwhether 
it was a temple. this or that, It was a place of 
worship. It is that, which has been destroyed. 
t wish to say and t want all our Hindu friends, 
who are proud rightly of being Hindus to 
consider this fact that what was destroyed 
really are some basic tenets and principles of 
the Hindu religion itself. The very tolerance, 
the very compassion, the principle of 
pluralism, the symbol of that is the Hindu 
religion. But these people,. these intolerant 
people- What shall I call them, t do not know-
who performed this act, have not even been 
condemned by the BJP leaders, not even by 
Mr. Vajpayee. He only says that he did not 
welcome it. He said,lt is very unfortunate. He 
is very sorry that such a tragic thing took 
place. But he does not condemn it. I think 
that, In order to establish their bona fides in 
this House, the BJP must condemn what 
happened on the 6th of December. They 
may blame anybody. t don't ask themto take 
the blame on themselves, they can blame 
anybody they like, but even without blaming 
anybody, that act of \'andalist and destruction 
should be condemned. After all, the whole 

world is watching us. The Parliament of India 
is in Session. 

17.00 hr. 

The whole world Is watChing to see 
whether.the Parliament speaks out against 
this act destruction and vadalism. 

We had adopted some Resolution 
yesterday. it is being challenged here was it 
adopted or not adopted. Some people this 
motioning raised a big hu/la-gul/a and said 
that it was not passe? But if they are 
interested or sincere in condemning what 
happened, why are they challenging that 
resolution? They should not challenged it. 
That is a technicality; whether it was formally 
put to the vote and passed or not passed. 
(Interruptions) Do you agree with the contents 
of that Resolution or not? (Interruptions) I am 
challenging you to say whether you agree or 
not with the contents of that resolution. 
(Interruptions) That is a point. 

SHRI RAM NAIK: Such resolutions are 
always . brought, discussed and 
passed. (Interruptions) 

SHRt INDRAJIT GUPTA: A similar 
resolution was adopted in the other House. 
Your pa'rty was present there in the other 
House also. 

SHRI RAM NAIK: Not yet. 

SHRIINDRAJIT GUPTA: It was passed. 
(Interruptfons) Behind all this, I am 
constrained to say that we should not 
underate what is happening. There is a long 
strategy. That strategy is aimed at destroying 
one by one all the established institutions 
which are enshrined In our Constitution and 
then coming to power in a Hindu theoretic 
State, which they like to call Hindu Rashtra. 

The deliberative deception which was 
practiced on the Supreme Court, the highest 
Court in the land, was it accidental? It was not 
accid.ental. 

Then there is a violation of the 
Constitution, the basic principles of 
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.secularism, which means they are pouring a 
lot of ridicules and scoms on the word ' 
secularism '. Let us take it as its lowest 
common meaning: that is equal status and 
rights for all religions. They do not agree with 
that. They have challenged that. 

Then I must express my thanks to my 
BJP friends - for whatever reason; I do not 
wish to go into that- they decided today to 
allow the Parliament to resume its normal 
functioning and they gave up the pre-condition 
on which they have been harping for the last 
three days. (Interruptions) 

SHRI MADAN LAL KH~RANA 
(Interruptions) 

SHRIINDRAJIT GUPTA: That was a 
good thing you did. I am congratulating you. 
(Interruptions) 

SHRI RAM NAIK: On the first day, on 
Monday, you did not allow the Parliament to 
work. 

SHRIINDRAJITGUPTA: But my motive 
behind was not that. (Interruptions) 

SHRI RAM NAIK: Whatever it is, but you 
wanted his resignation. (Interruptions) 

SHRIINDRAJIT GUPTA: Then there is 
an Act in this country called the 
Representation of the People Act by which 
we are all govemed; we all fight elections 
under that Act. If ycu study that Act, certain 
provisions of that Act I am afraid. I have not 
got number with me just now of the relevant 
provisions - it is expressly forbidden to ask 
for votes from the people on the basis of any 
religion or religious symbols. But yourLeader 
was telling us repeatedly here over the last 
one year that the reason why we were able 
to come to power in Uttar Pradesh where OUI 
party was virtually nothing before the last 
election. was this Temple. So it means the 
appeal is to the Temple, which is an appeal 
to the religious symbol, which is a direct 
violation of the Representation of the People 
Act. (lnterruptions~ Unfortunately, nobody 

has hauled you up in the courts'. The Bombay 
High Court has disqualified three Shiv Sana 
MLAs and one Shiv Sana MP. 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): 16. 

SHRI INDRAJIT GUPTA: They have 
disqualified them on the ground of their 
having been proved that in their election 
campaign they have made religious appeals. 
The High Court of Bombay has disqualified 
them. But you people are going merrily 
ahead. (Interruptions) 

[ Translation) 

SHRI MADAN LAL KHURANA: YOu 
have befriended Sena. Withtheirsupport he 
became the Chief Minister .... (lnterruptions} 

SHRIINDRAJIT GUPTA: It is I who is 
speaking at the moment. You may quarrel 
with him later on ..... {lnterruptions) 

[English] 

The outrage. which committed on the 
6th of December. now we have analyse 
whether the BJP leaders were really taken 
unaware or by surprise as is being made out. 
That is what is being made out now. 'We 
know nothing about it. We did not expect 
such a thing to happen. We could not control 
the crowd.' In that case their inefficiency, 
their importance as leaders have also been 
proved. They have no business, if they are 
such an important people. to collect such a 
huge crowd there and then say. we could not 
control it. If you cannot control it, why did you 
bring them there? Why was statement made 
saying 'Oh. we are not going to do kar seva. 
but restrict kar seva to kirtans and 
bhajans.'Their statements are on record. H I 
mention that. they will say that what is the 
proof. this and that. One very important 
leader, not here now. said. we are not going 
to confine our.' kar seva to kirtans and 
bhajans our people are going to do kar seva 
with hammers and pic,axes.' 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Shovels. 
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SHRtlNDRAJIT GUPTA: Yes, shovels. 
It should have been contradicted if it was a 
wrong statement or wrongly reported. 

Then, Sir, all these people were collected 
at a time when the court had already soid 
that no construction activity of any kind is to 
be allowed there; Nothing is to be allowed 
there. 

Instead of asking people to go home, 
two top leaders went out in different directions 
in order to collect more people and bring 
them back. People were instigated, incited 
by saying that the court's order need not be 
bothered about. This court, as Shri Somnath 
Chatterjee said, is being utilised as an 
instruments olthe Executive. The Executive 
is utilising the court to suppress the desire of 
the masses. Therefore, do not worry about it. 
Ignore it. Is this not instigation at its crudest 
form? 

I do not believe all these cock and bull 
stories, that nobody knew anything. they 
were innocent angels, suddenly they found 
that some people were disobeying their 
instructions and rushing ahead. 

We had asked the Prime Minister in one 
meeting, I forgot in which date we met him 
at his house, thatsupp:lse a section of these 
people, some group of people, tries to force 
its way forward into that area where the Babri 
Masjid structure is located, what will happen? 

The Prime Minister said that they will be 
stopped. They have to be stopped. Of course, 
they also failed to stop them and these 
people, whether by design or ~y failure to 
show their leadership, also said that. 

So, Sir, lowe an apology to the House 
and also to the BJP friends because the last 
time we decided this question, the Home 
Minister had made a statement here. I had 
rightly talked about riding a donkey and a 
tiger and that has been proved now. That 
they bought a tiger. They put in a cage. They 
fed it, fattened it up, then let it loose, got on 
to top of it, thinking that it is only a dhobi's 
donkey. Ultimately, we saw what happened. 
But the mistake I J'l1ade was, I freely admit 

Ministers 
it, I spoke here saying that these tactic.s of 
developing tensions, building upcrisis,going 
up to the brink of the crisis and then again 
retreating, they have done it once before in 
the month of June and July', and probably 
they will do it again. 

I made a mistake. I gave them the 
bene'it of doubt, which they do not deserve. 
It was foolish of me to do that. This time they 
were determined to go ahead. 

Now, Sir, it has been said that is was 
spontaneous upsurge of the people, 
therefore, it could not be controlled. Because 
it was spontaneous upsurge of the people, 
therefore, it should not also be condemned. 
These statements have also come out. 

So. now I do not know what to say. Many 
friends say that' the law of the jungle was 
prevailing. I think, to call this the law oi the 
jungle is to slander animals which live in the 
jungle. Wild animals do not be have like this. 
Wild animals never attack anybody or a 
human being, unless they are first attacked. 
This is not the law of the jungle. What was 
going on then, that is something ten times 
worse. 

Anyway, I do not want to take much 
time. I can only say that we cannot support 
this Motion because this Motion means that 
they want this Government to go to be 
replaced by their Govemment. We cannot 
support such a move. At least it will be done 
ourdead bodies. But atthe sametime.lwish 
to make it categorically clear that as far as 
out party is concerned, we think that the 
Government, the Central Government, and 
the ruling party have completely forfeited the 
confidence of the people of this country by 
the way they have handled this affair, for 
bungling, by their failing to carry out the 
assurance which they had repeatedly given, 
and in fact, then if you go il"lto the past you 
have to go into the whole thing which was 
described here about what happened in 
1949, 1986 and subsequently. 

I myself went to the late lamented Rajiv 
Gandhi. My party asked me to go and try to 
convince him that on that occasion they 
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under the command of the Centre. not of 

should not fall along the BJP to pull down 
V.P. Singh's Government. Because, the 
issue there was the question of defending 
the mosque. I told hi",; "You can take any 
other opportunity. any other time you like 
and vote against V.P.Singh's Govemment. 
but do not show the country that you are 
siding with the BJP, on that day, to pull him 
down·. Shri Rajiv Gandhi asked me, "Do you 
expect me to suppert that fellow'? I said, • I 
am not asking you to support him. I am only 
asking you not to pull him down this occasion .• 
Anyway, he did not listen and we had this 
dubious spectacle of BJP and Congress 

• together pulling down V.P. Singh' 
Government for the crime of having stood 
fast on his pledge that so long as the 
Constitution is there, I am not going to allow 
any damage to be done to this Mosque: 

Now it has happened. It does not matter 
if Govemments come and go. What has 
happened now? T:1e Prime Minister, so 
many times, in so rrany places, on so many 
occasions, assured that his Government 
would protect that slructure. Of course, now 
explanations are coming as to why they 
failed. You allowed - how many? one 
thundred companies or more of the Central 
para-military forces to be handed over to the 

- controlofthe U.P.StateGovemment, which 
you have now dismissed, which had resigned 
and then was dismissed by you. That means 
you had tremendous belief and faith in Shri 
Kalyan Singh. I do not blame you. He came 
and assured you so many times. But. Sir, 
you should really get an award for gUllibility. 
I must say. You al'9 willing' to trust these 
people more than to trust the other forces in 
this country. And this Shri Kalyan Singh saw 
to It that no protection was given there al.all 
I 

I also want to ask a question. If the 
Govemment had been dismissed and already 
the Centre had taken ever, for36 hours after 
that. those fellows were still at there. on the 
site. constructing,that make-shift temple or 
whatever it is. Already the Government of 
Uttar Pradesh had been dismissed and the 
Centre had taken over. The forces were 

Shri Kalyan Singh. Why were those people 
allowed to continue there for 36 hours? 

Somebody said It was In order to avoid 
a blood-bath. to avoid a bloodshed I So. you 
have to weigh these two things. Of course. 
there may have been bloodshed. But what 
about the bloodshed'whlch ensured? What 
about the thousands of people all over the 
country, not only there. who have been 
killed. who have been murdered. whose 
houses were burnt and looted? What about 
the women who were raped? What about 
that? That was an inevitable fall-ou! ot what 
these people were doing. If you have forces 
of law and order and security forces. 
sometime you must use them also in order ,0 
prevent much bigger blood bath which would 

. inevitable ha'ppen. But. I am atraid. this 
Government failed altogether. 

Now. finally. I will ,only say about what 
happened after 6th December. It is all right 
to say that those three' Govemments have 
losttheir moral righttogovem. Because they 
were being manned by the Chief Ministers 
and other people who were openly declaring 
that they belonged to the RS.S. The RS.S. 
had already been banned. So it can be 
argued that you cannot allow a State 
Government to be run by people belonging 
to organisations which have been declared 
illegal. But I would say that it is better not to 
hurry too much. Why? Because moral rights 
are not the same as constitutional rights. If 
these Government failed to carry out the 
directives of the Centre. it they openly 
flouted the directives of the Centre, surely 
they must be dismissed. I do not know if you 
have reached that position and if you have 
got facts in your possession to make out a 
convinCing case - not to us here but to the 
crores of people outside. They must be 
convinced that these Governments have 
not been dismissed simply because they 
were B.J.P. Govemments; but because they 
were doing something which was a clear 
violation of the Center's directives and of the 
Constitution. I would have been happier H 
you hadwaitedabitandlamsuretheywould 
have given you plenty of opportunities In a 
day or two to take action against them 
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However, It was a sort of pre-emption. But 
now It has a been done. It is no use weeping 
tears over It. 

Nowtheslngletask is to fightthls monster 
of communalism and!undamentalism which 
has emerged - flot emerged but has now 
reared Its head and Is threatening the entire 
country and its unity,lntegrity and secularism. 
Can this be done by administrative measures 
alone? Can this be done by security force:; 
and bullets, ordinanc-.8S orby Invoking Article 
356 of the Constitution or by putting people 
ifI jail? Those may be necessary in certain 
situation. But they cannot be fought and 
vanquished by administrative measures 
alone. This Is a political issue. This is an 
Ideological issue. It has to be fought out 
political and Ideologically by all the forCl3s in 
this country who are genuinely committed to 
the case of secularism and they must, as far 
as possible, stand tog ather. I do not know 
whether everybody Is prepared to stand 
together or not. We Villi know in another few 
days, time perhaps. 

The Congress party is the oldest among 
the parties which are here. It is the largest 
party. It Is the party which had the privilege 
of leading the natio.nal independence 
movement. 

AN HON. MEMBER: What about your 
party? 

SHRIINDRAJITGUPTA: We are avery 
amallparty. 

The Congress party is a party which has 
its own platform. its organisation. its working 
committee and everything. Why are they not 
saying something? Why are they keeping 
quiet? Why its working committee does not 
appeal to all congre~smen In the country -at 
every level, whenever they are -to come out 
and join hands wlth all secular forces to fight 
against this monster? They have not said 
anything upto now. H other, secular forces 
feel diffident - and some voices are heard 
saying: "Oh, they are riOt serious about it", it 
is for you to prove tllat you are serious. You 
• have got a flag. why can you not take that 
flag and bring your people out on the 

streets? Then it would be a much ecwiertask 
to unify the ranks of the secular forces 
qgalnct 9Ommunallsm. I may leU you that aU 
the people of minority communities. not only 
musHms. will be with you. 

I was in Calcutta two or three days ago. 
I met some Christian friends also as a 
!'9presentatlve of the people. There are 
nineteen members in this House who belong 
to Christian community. They may not speak 
here. Idonotknowwhy.Maybe for various 
reasons. But they are thoroughly perturbed 
and disturbed and asking as to what Is their 
future. They ask: "How will we survive in this 
country, if this kind of thing goes on?" 

So, Mr. Prime Minister, you have got a 
big responsibility on you. You must give a 
ringing call to your own people first of all and 

, then to the whole country to stand up and 
fight politically and not rely only on 
administrative measures. That unity alone. 
going to the people, going to the masses, will 
be able to defeat these things. Thank you. 

MR. S'PEAKER: Shri Sharad Pawar. 

[ Translation) 

DEFENCE MINISTER (SHRI SHARAD 
PAWAR): Mr. Speaker, Sir. I would like to 
thank Shri Vajpayee ..... (lnterruptions) 

[English) 

SHRI FRANK ANTHONY (Nominated 
Anglo-Indian). Mr. Speaker, Sir .... 

MR. SPEAKER: I will allow you later. 

( Interruptions) 

MR. SPEAKER: I will' allow you later. I 
, will give you time. 

SHRI INDRAJiT GUPTA: Sir, may I 
wish your permission say one thing? I just 
forgot to mention one point. During this 
holocaust which has taken place • reports 
from Bombay - from Maharashtra indicate 
that the Shiv :;ena whose name not been 
taken here up to now has been playing 



559 Motion of No-Confidence DECEMBER 17, 1992 in the Council of Ministers 560 

ISh. Indrajlt Gupta] 

, havoc. The leader of the Shiv Sena, Mr. 
Thackrey, issued a statement saying. ·People 
are saying that Shiv Sainiks destroyed that 
'structure there. I do not know if they did it. 
But if they did it, I am proud of them". But the 
Congress Government in Maharashtra, the 
Chief Minister of Maharashtra , does not 
utter a single word a~ainst the Shiv Sena. 
Sir,l wantto know what kind of campaign we 
are going to run against these people. If, for 
other reasons, they do not want to annoy 
each other, they should not let the whole 
country down. 

[ Translation] 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): Mr. Speaker, Sir, I 
would like to thank Shri Vajpayee because 
he showed to his colleagues that the House 
can be run even in the absence of Advaniji. 
The motion brought by him gives us 
opportunity to show their reality to the nation 
who have destroyed the dignity of Maryada 
Purushottam Ramcnandra. The questi~n of 

• Babri Masjid and Ram Janm Bhoomi was of 
a sensitive nature. From the very first day, 
the Prime Minister decided to solve this 
issue by reasoning, coordination and through 
negotiations. He had said in this very House 
thatthe Government of India wants to restart 
negotiations in this regard from the point 
where these were left at the time of ex -Prime 
Minister Shri Chandra Shekhar. I also 
received a request to cooperate for the same 
cause. The meeting of the representatives 
of Babri Action Committee and Vishwa Hindi 
Parishad was held in Delhi. First meeting 
was held regarding the documents. A point 
regarding certifying the documents was 
raised and needful was done. I would like to 
tell the House that in the first meeting Vishwa 
Hindu Parishad raised a point that the 
Government of India should not on its own 
take final decision regarding these 
documents instead>hese should be referred 
to the Supreme Court and only after that a 
decision in this regard should be taken. I 
would also like to tell the House that the 
leaders of Babri Action Committee welcomed 

• this step. And they were told only one thing 

that both the parties I.e. Babri Action 
Committee and Vishwa Hindu Parishad 
should give it in writing to the Government 
tliat whatever be the decision of the cour! 
they would abide by it. Vishwa Hindu 
Parish ad as well as Babri Action Committee 

. readily agreed to consider this point. Second 
meeting was held and all such points were 
discussed therein. We stated preparing an 
atmosphere in order to refer this case to the 
Supreme Court. Several Leaders were 
cons'Jlted, we went to both the parties. h 
seemed that after taking decision to refer 
this case to the Supreme Court in the last 
meeting some solution to this case would 
come out. Suddenly there was a statement 
from the Dharm Sansad, till then I did not 
know that which 'Sansad' was bigger than 
this Parliament... .. 

SHRI RAM VILAS PASWAN (Rosera): 
We have told you on 3rd about the Dharm 
Sansad. 

SHRI SHARAD PAWAR: It decided to 
start kar seva from 6th. The last meeting, 
which could find a way out, was badly 
affected by this decision. I would like to tell 
the House that the responsibility to mar the 
prospects of this meeting lies on the 
organisations who made announcement to 
this effect. 

Mr. Speaker, Sir, we talked to all the 
concerned parties. No doubt, negotiations in 
this regard were discontinued. But even 
then we thought that there is a need for 
separate talks we held separate discussions. 
6th December was approaching. The Prime 
Minister was very much concerned as to 
how peace and harmoney would be 
maintained there. The Chief Ministerof U.P., 
whoso name has been mentioned in this 
House held an affidavit in the Supreme 
Court to the effect that in every situation 
peace would be maintained there. 

SHRI MOHAN SINGH: (Deoria): He 
had said something about you also. 

SHRI SHARAD PAWAR: Next day, a 
letter from hon. Vijayaraje Scindhia was 
received by the Supreme Court in which it 



561 Motion of No-
, Confidence 

AGAAHAYANA 26.1914 (SAKA) in the Council of 562 
Ministers 

• was stated that they would maintain peace 
there and were trying to find a way out and 
the whole responsibil~y of up keeping the 
disputed structure intact lies on them. A 
letter of Swami Chinmayanand M.P. was 
also submitted to the Supreme Court. What 
was said in N.I.C. is known to everybodt'. 
what assurance was given to the Prime 
Minister ... 

SHAI CHINMAYANAND SWAMI 
(Badaun): The letter written by me djd not 
make a mention about the structure. I had 
only wmten this much that on asking by the 
Uttar Pradesh Government I contacted the 
saints and requested them not to violate the 
ruling of the Allahabad High Court regarding 
the KarSevabeginingfrom6th and all saints 
acceded to it. You should tell the whole truth. 

SHAI SHAAAD PAWAA: I want to say 
that as per the meeting of the Allahabad 
High Court. you took the responsibility to 
maintain the status quo there. You gave it in 
writing to the Supreme Court. But the whole 

, nation knows, what happened there. 

Vajpayeeji told us here that they regret 
it very much. Mr. Advani and other leader did 
their utmost efforts bu1 some youths went 
there and started demolishing the structure. 

Hon. Vajpayeeji, I would like to tell you 
two things in this regard. You have said 
about conducting peaceful Kar seva there 
but you go through the latest issue of 
'Organiser' and let YOll know the truth about 
it. 'Organiser' writes. "This time we have a 
different line of action, the Government of 
P.V. Narasimharao was trying to clash with 
the Judiciary but we were not interested in 
clustering with the Judiciary but with the 
Government of Inc1ia. Therefore, Kalyan 
Singh was asked by the Sangh family to 
submit an affidavit in the Supreme Court. 
Sangh family knew about it that what was 
going to happen on 6th and it also knew that 
Kalyan Singh will have to leave his official 
residence therefore Sangh family already 
made arrangemen~s in this regard: Who 
was not aware of it? Was it not a conspiracy? 
Everything was preplaned. If your Chief 
organ which puts your thinking before the 

nation, wmes this then what else proof do 
you want? You said that a lot of efforts were 
put to stop all this. I wish to say ~ w~h 
responsibilitythatl have got a video cassette 
which shows the minute to minute details of 
6th Decemberfrom 6 A.M. to 5 P.M. and also 
about the happenings which took place 
between 7.30 p.m. to 11.30 P.M. I invite you 
and leaders of all parties toviewthiscassette. 
It may contain a proof regarding carrying of 
arms by the Kar sewaks to demolish the 
mosque ..... 

SHAI SHAAAD YADAV: This we have 
already toid the people. There is no need of 
viewing th1s tape ..... 

SHAI SHAAAD PAWAA: I also invite 
you to see it. You may also come. it shows 
thatthe leader of V.H. P., Bajrang Dal, A.S.S. 
and B.J.P. did not try to dissuade them. 
Some leaders of A.S.S. and some policemen 
are sitting quietly. The structure, which they 
had described as tempie, they were raising 
the slogans that demolish this structure, give 
one more push. Vajpayeeji call it a temple. 
They have not demolished a temple but a 
mosque. Whatever preparations you did it 
were for demolishing the mosque and by 
misguiding and cheating the countrymen 
you have hatched this conspiracy. I wish to 
say thc¥ you cannot avoid to take this 
responsibility. The attack that you made not 
only an attack on Masjid. It was an attack on 
the Supreme Court. It was an attack on the 
Centre-State relations. You have attacked 
Parliament and you have attacked the 
Constitution. You chose 6th December the 
Constitution. Several colleagues have asked 
as to why did they choose 6th December 
only. The death anniversary of Baba Saheb 
Ambedkar, who gave the Constitution to this 
country, falls on this day. They choose 6th 
December to attack presumably in order to 
show the world the way in which we pay 
tributes to him. You will have to answer if 
here. 

It has been pointed out that we made 
some mistake. Our mistake was that we 
believed the assurances given by the Chief 
Minister in the Supreme Court, we believed 
the assurances given at NIC, this was our 



563 Motion of No-Confidence DECEMBER 17, 1992 in the Council of Ministers 564 

ISh. Sharad PawarJ 

mistake. Our mistake was that we believed 
the assurance given by you in the House. 
You say whatever steps we took are wrong, 
You say that the ban imposed on some 
organisations is wrong and you also say that 
the concrete steps we took against some 
State Governments are wrong. I want to 
Inform the House that I have some 
information about Madhya Pradesh 
Government. I had a phona-call from Bhopal 
in the 6th that the situation is Qut of control 
there ... ( Interruptions) 

SHRI RAJVEER SINGH (Aonla): Teil us 
what happened in Bombay, the situation 
was out of control in Bombay as 
welt ... ( Interruptions: 

SHRI SHARAD PAWAR: The situation 
is out of control in Bhopal and some peoFls 
are complaining. That the workers of Ba~rang 

, Dal are attacking in the areas of minorities, 
donning Home guard uniform and using 
Police vans. We have such complaints. I 
contracted the Chiei Minister myself and 
said ... (/nterruptions) Please, be prepared to 
listen to me. I have determined to speak the 
truth. I rang up Mr. Patwa and informed him 
that since his Govemment was not able to 
control the situation, we have sent some 
military columns which are staying outside 
the Bhopal city, and asked him to use them. 
You will be surprised to know that the military 
reached there at 2J)'clock on the 6th. 

PRO. PREM DHUMAL (Hamirpur) Were 
you owing the reslJor.sibility of the Home 
Minister also on that day? 

SHRI SHARAD PAWAR: Three military 
columns reached there but they were not 
used. The next day i contacted Mr. Patwa 
and advised him to use the army columns 
which were placed at his disposal. I asked 
him to send a D.M. with the army and send 
it to the disturbed areas. Army was deployed 

, in the afternoon on !he 7th. And you ask as 
to what did the other Chief Ministers do. 

When situation came to such a pass on 
the 6th, Shri Jyoti Basu rang me up at 4.30 

p.m. saying thai ihere was a possibility olthe 
communal forces turning violent and that 

. some columns of army would be needed. I 
rang up after 10 minutes and arranged 
army. Similarly, the Chief Minister of 
Maharashtra had sought military assistance 
and we provided the same to him. The Chief 
Minister of GuJarat also sought army 
assistance and we provided it. The d~ference 
lies in the fact that BJP States Government 
ruled did not want to use the assistance 
provided tq them. they didn't want to save 
lakhs of people and in the other 
States .... (Interruptions) The Chief Ministers 
of non-BJP ilovemed States wished that the 
people should be saved at any cost and 
hence whatever steps were taken, were 
absolutely right. I would like to submit that in 
the certains States you got the mandate of 
the people to run the Government and I 
agree that you had the mandate of the 
people, yet after the elections were over and 
you had taken over the administration of the 
State you had become the Chief Minister or 
Minister representing all the people of that 
State and not representing a single section 
01 society and a single reiigion but I would like 
to ask what sort of steps you took in those 
States. We have received complaints that 
when the kar-sevaks returned to Jaipur, 
Ministers went to stations to receive them 
and they took in their cars and not only that, 
they sentthese kar-sevaks to minority areas 
and mohallas, which led to riots there and for 
this ... (Interruptions) 

SHRI NATHU RAM MIRDHA (Nagaur): 
The Chief Minister himself had gone there 
to see them off. T;'ey were told there to 
go ... (lnterruptions) 

SHRI SHARAD PAWAR: I want to 
submit to the House that those Kar sevaks 
were sent to minority areas to indulge in 
infarious activities and to create chaos. The 
people in those States voted you to powers 
but you did not use your powers properly in 
the larger interest of the people. Keeping In 
view the way you used or rather, misused 
your powers there while running the 
Government, you had no right to remain In 

. power any longer. So, the decision taken by 
the Union Government to dismiss all such 
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Governments was absolutely right, our Prime 
Minister had no other alternative and I also 

, support that decision. 

In view of the situation that had arisen in 
the country when even the journalists were 
not spared as attacks were made on them, 

, thousands of people ware killed, there was 
large scale blood-shed, property worth crores 
of rupees was damaged ... (lnterruptions) 

SHRI RAJVEER S!NGH: Please tell us 
as to why the Himachal Pradesh Government 
was dismissed, there were no riots in that 
State. Why the Maharashtra Government 
was not dismissed. 

SHRI SHARAD PAWAR' The need to 
take stringent step was felt when property 
worth crores of rupees was damaged. And 
I am happy that the Government under the 
leadership of Shri Narasimha Rao decided to 
take strong steps and I support his efforts. 

You want to come to power in the garb 
of religion but it is very difficult task. Don't you 
know that the path through which you want 
to come to power is the path which will 
dis integ rate th is co u ntry, attack the unity and 
integ rity of the country and you cannot come 
to power through that path. It is not wrong on 
.your part to try to come to power, but if you 
, want to come to power byway of disintegrating 
the country and the SOCiety, the country will 
never forgive you and this is what I want to 
tell you. 

Some points Viere madtl about 
nationalism here. When ShriVajpayeetalked 
about nationalism, a friend of ours Shri Buta 

. Singh asked as to what nationalism he is 
talking of, I was surprised to hear it. Why did 
Shri Buta Singh ask such a question? He 
should know that they have a different type 
of nationalism. Treir nationalism is the 
nationalismof people belonging to a particular 
religion which does nct have r.oom for any 
other religion. There is no room for Mr. Buta 
Singh in that religion. There is no room for 
people like honbourabla member Shri Ayub 
Khan who had fought valiantly in the battle 
against Pakistan and earned 

"Not recorded. 

fame ... (Interruptions) 

SHRI RAM NAIK: You were given a 
chance. Please don't say like this, 

(Interruptions) 

SHRI SHARAD PAWAR: There is no 
room for Shri Paswan there is no room for 
Shri Sharad Yadav and there is no room for 
other colleagues also. This nationalism 
belongs to some intellectuals which is being 
brought into the country by some forces. And 
it is our as well as your duty to fight against 
such forces I hope that the secular public of 
this country would deal with such nationalist 
forces well. The forces that had assassinated 
Gandhi are the very forces which are violating 
the ideals of 'Marayada -Purushot''im' .Sri 
Ram. One thing has become clear that their 
devotion to Ram is not the devotion that 
takes one to the path of truth. Ram is only 
on their lips whereas there is Nathu Ram in 
their heart. That is alii want to say that we 
should be prepared to fight against such 
forces. 

[English] 

SHRI FRANK ANTHONY (Nominated 
Anglo-Indian): Mr. Speaker, Sir, I am glad 
that my friend Shri Indrajit Gupta has 
compelled me to rise to speak. I hope, I do 
not sound to be ultra egotistical because I 
was paid a tribute by the late Chief Justice 
of the Delhi High Court ... (/nterruptions) 

MR. SPEAKER: That is not going on 
record. 

(Interruptions) " 

SHRI FRANK ANTHONY: I was paid a 
tribute by the Chief Justice that apart from 
being a front rank criminal lawyer of the 
Supreme Court I was very much a front rank 
leader on the constitutional side. And the 
other day I was given a special trophy by the 
Vice President for being the senior-most 
member of the Constituent Assembly. I still 
have a programme of eight to ten hours a 
day. Let me mention something of my 
continuing career. Shrimati Indira Gandhi 
when she was the Prime Minister, she 
presided over the centenary of the All-India 
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Anglo-Indian Association in October 1976. 
She paid me a tribute lor having brought my 
community, microscopic in size, to the same 
size 01 the Parsis into the Indian mainstream. 
That was in 1942. I had the privilege of 
celebrating my Diamond Jublee this year -
fifty years of leadership of the Anglo-Indian 
community every triennial being re-elected 
president-in-Chief. Every Prime Minister of 
the leading party from Shri Jawaharlal Nehru 
and Shri Lal Bahadur Shastri always put me 
into the front seat in Parliament. Today I 
believe, I am the senior-most member of the 
Parliament. The other day, the Vice-President 
gave me a beautiful Eilver tray as the senior 
member olthe Constituent Assembly. I had 
the privilege of defending Shrimati Indira 
Gandhi as a criminal lawyer for two and a 
haH years. Fortwo anda half years,ldefended 
her before the retired Chief Justice Shah. 
(Interruptions) 

SHRI LOKMIATH CHOUDHURY 
(Jagatsinghpur): What have you to say 
about Babri Masjid? 

SHRI FRANKANTHONY:Just a minute. 
I will say that in a minute. Let me finish. ittook 
me two and a haH years to get her acquitted 
from Mr. Shah who was the Chief Justice. 
She selected me from the whole range olthe 
senior advocates of the Congress party 
knowing that I was never a member of the 
Congress Party. And that is the tribute I have 
paid to the Congress party. From the time 
of Shri Jawahar1al Nehru who sent me as an 
independent representative to the first 
delegation of independent Indiato the United 
Nations, I am a lila member of the late 
Jawahar1al Nehru Trust. He made me a 
member in the National Integration Council 
and I continue to be there. Indira Gandhi paid 
me the tributes forbringing out my community 
IOta the main stream. I defended her case 101 
2112 years before the former Chief Justice. 
When she came to attend the Centenary 
celebrations, she said ~hat I had brought my 

, small community into the Indian main stream. 
She was convicted by the 10rrnerChief Justice 
and I got her out going in for an appeal before 
the Chief Justice of the Delhi High Court, 

JusticeT.P. S: Chawla. He had written 376 
pagb3 judgment. It was a classic jOdgment, 
wherein he had set aside and upheld every 
objection that I made before him. Indira 
Gandhi, after I got her out, offered me the 
post of Vice-President of India. But I declined 
it because I said that nobody is indispenable 
but I am really indispensable as a leader of 
a small but front-rank community. 

Sardar Patel was the Chairman of the 
Minorities Committee. I happened to be in 
the Minorities.Committees of the Constituent 
Assembly. He helped to save me by granting 
me special provisions and which was 
granted to no other minorities. 

Before the Minorities Committee, every 
minority community asked for continuance 
of reservations which the British had given. 
He refused them. He refused the Muslims, 
he refused the Sikhs, he refused the Indian 
Christians and he refused me. I phoned him 
at night and I said: "For God's sake, let me 
meet you". I met himin the private lawns, the 
next day morning. After one hour, he came 
back and he referred the case to the Special 
Sub-Committee. Because of that, we are the 
only minority community, who have got 
special provisions in the Constitution of 
India. And one of those provisions is to 
nominate members in this House. And I sat 
in this House, in the first seat, forthe last 40 
years and I have been claimed as one of the 
front-rankers. 

As I said, Indira Gandhi offered me the 
post of Vice-Presidentship of India, after I 
got her out: 

I am a permanent member of Jawaharlal 
Nehru Memorial; I am a member of the Indira 
Gandhi Memorial. I am still the Chairman of 
a whole lot of All India bodies .. 1 established 
in 1958, with the then Vice-Chancellor of 
Deihl University, the Council fqr Indian 
School Certificate Examination. We had 
affiliated to it 260 schools with 48,000 
students. And that is the best run examining 
board in the country of the 26 boards. 

At the age of 85 years, I celebrated the 
completion of 50 years of leadership of the 
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Anglo India'n Community. I have written a 
,500 pages history of our community and that 
book was sold out. I came to Parliament at 
the age 01"34 elected by my community. I 
continued, as I said, for fifty years 
.. (lnterruptions) .. , I have served from 1942 
for fifty years as Pr3sident -in-Chief of my 
community. I came at the age of 34 to the 
Central Legislative Assembly I was nominated 
by the then Viceroy. 

MR. SPEAKER: May I request you to 
leave all these things, please? 

SHRI FRANK ANTHONY: I was a 
member of the National Defence Council 
and from that time I have always been on the 
Central Defence Committee. First I was on 
the National Defence Council. I just wanted 
you to know something. My friends should 
have known that I sat on the front bench of 

. Parliament for 38 years. 

Let me just tell you one thing about my 
comml,;nity. I got this special provision. For 
a hundred years we were treated on a par 
with the British. Ths Anglo-Indian son of a 
British Colonel commended his father's 
regiment. Then the British changed. They 
thought we were a darger to their primasy 
in this country. They thought we would rise 
and drive them out of this country. I just 
wanted to say this. 

Today I am the Chairman of tour or five 
All-India bodies and I have three 
stenographers; I keep them busy for six to 
eight hours a day. I am surprised that he 
shoutd have said this because he sat along 
with me for someti:ne. 

SHRI RAM KAPSE (Thane): Are we 
extending the time? if at all we are extending, 
up to what time? When will the voting take 
place? I want to know this (Interruptions) 

[ Translation] 

SHRI RAJVEER SINGH: Please, don't 
extend the time of the House beyond 6, 0' 
Clock. 

[English] 

SHRI GHULAM NABI AZAD: We may 
extend the House by two to three hours 
because we have already ordered for the 
dinner for all the Members of Parliament; all 
the Members of the House, the staff and the 
press also. 

SHRI RAM VILAS PASWAN: Lelthe No 
Confidence Motion be continued tomorrow. 
You sit one hour more; but not more than 
that. 

[ Translation] 

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, please do not extend the time 
and take this business tomorrow. 

MR. SPEAKER: We have a long list of 
speakers. It would be better if all members 
speak on such a subject. It is Friday tomorrow 
and Private Members' Business is slated for 
tomorrow. We have to keep in mind. 

(Interruptions) 

[English] 

SHRI RAM VILAS PASWAN: There is, 
no more important business than the No 
conMence Motion. Let this be continued oh 
Monday: (Interruptions) 

[ Translation1 

SHRI RAJVEER SINGH: We havetogo 
to a temple for offering prayers. 
( Interruptions) 

[English1 

SHRI GHULAM NABI AZAD: On a 
number of occasions we have sat up to 5 
o'clock in the moming. If I remember, when 
Indiraji was here. I do not know whether my 
friends are very eager forthe No Confidence 
motion or are at the same time eager to go 
home also ... (lnterruptions) ... We may 
continl!e tomorrow 'ilso because a number 
of hon. Members want to speak. 
{ Intp.rruntions\ 
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18.00 hrs. proportion? We have not been allotted time 
proportionate to the number of outspeakers 

[Ttanslation) (Interruptions) . 

SHRI RAJVEER SINGH '(Aonla): No. 
Sir. we have to go to the temple for prayers. 
How can we stay (Interruptions) 

MR. SPEAKER: Please. be seated. This 
is your No-Confidence Motion and if the 
Government is ready to allot more time to it. 
then it should be welcomed. It is Friday 
tomorrow. we will continue the debate 
tomorrow also. 

(Interruptions) 

AN HONOURABLE MEMBER: We shall 
discuss it on the day after tomorrow as well. 

MR. SPEAKER: H the need be there. 
we shall seed what is to be done. But today 
tnere is a long list of speakers and evtlryone 
should be give a chance to speak. We shall 
have a sitting. 

( Interruptions) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): No. Mr.' Speaker 
No •....... (lnterruptions) .... 

MR. SPEAKER: This is a No-Confidence 
Motion. I am giving you time. Do you not 
want time? 

(Interruptions) 

DR. LAXMINARYAN PANDEYA: Only 
• one member of ourparty has spoken whereas 

as many as four members of the Congress 
Party have spoken. (Interruptions) 

MR. SPEAKER: That is not so. (I so 
happens in the House that the people are 
given time proportionate to their number and 
you will also be given enough time, we will not 
give time to others withoU1 giving you 
adequate time. 

( Interruptions) 

SHRI RAJVEER SINGH: Where is the 

MR. SPEAKE~: Please, sit dewn. 

( Interruptions) 

SHRI RAM KAPSE: So, what has been 
decided? How long would we sit and up to 
what time. We should decide it together. 
( Interruptions) 

[English] 

MR. SPE.'\KER: Let us sit upto 9 '0 
Clock. 

. [Ttanslation] 

You may come back. Don't do so. after 
all you have tabled this No Confidence 
motion. 

DR. LAXMINARAYAN PANDEYA: To 
have a proper debate, it should be taken up 
tomorrow moming. At the moment (I is not 
right. (Interruptions) 

MR. SPEAKER: Mr. Jaswant Singh, 
please listen to Mr. Chandra Shekhar. . 

SHRI RAM KAPSE: First. decide the 
time. (Interruptions) 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. speaker, Sir, the c3bate that we are 
having today is very unfortunate. 

Today, when Shri Sharad Yadav was 
speaking, he said that the debate may be 
continued if at all they wanted to create an 
atmosphere of hypocrisy, I had a feeling that 

. Mr. Sharad Yadav wa~ using extremely 
bitter words but the way this debate has 
been carried on and the speeches that have 
been made have given an impression that 
Mr. Sharad Yadav understands the 
background of the debate better than I. 
Because this debate had started with Atalji's 
speech .. who Is not present here, and who 
taught us a lasson of nobility, sincerity and 
tolerance. He informed us as to what are our 
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traditions. He presented the glorious chapter 
of India's past before us. It appeared as 
~ough all the nobility, tolerance, grace 
fratemlty and universal brotherhood which 
have been a part of our history since time 
immemorial, are once again regaining their 
glory. h appeared to me as if he does nqt 
have any association with the party which 
proudly announced that a stigma has been 
wiped out from Mother India. Perhaps he 
does not have any association with people 
who said with great pride and ego that with 
the demolition of Masjid a sign of barbarism 
has been removed. Mr. Speaker, Sir, It 
appeared to me that neither they are aware 
of their own history nor of the dignity of the 
nation. It was not the Masjid that was 
demolished, In fact It were the India's glorious 
traditions, India's history. India's tolerance 
and India's humanistic traditions that were 
thrown to winds. Here many sanyasis are 
present, the people well-versed with Hindu 
culture are present. but at least, I have no 
knowledge whether a king, a valiant person, 
believing in Hindu culture, might have ever 
pulled down a place of worship. 

Mr. Speaker, Sir, when I say Sir, I say 
thisalsothatthere has been ups and downs, 
many time we won and defeated but it must 
be remembered that insplte of the invasions 
of Mohammad Gori, Mohamood Ghaznavi 
and Changez Khan the people of India did 
never abandon theirtolerance. But we could 
not erase the memories of those periods of 
tolerance and bitterness from the history. 
Today, I would like to submit Shri 'Atal ji and 
Shri Jaswant Singh ji that out of excessive 
enthusiasm or for the sake of monetary, 
political gain we have violated all the 
conventions. today the biggest newspaper 
of France -La mound- has written that 
secularisrr. in India has ended forever." In 
India many times we witnessed the ups and 
downs but barring the Egyptian culture 
which never extlncted nor broke down and 
met any downfall, the Hindu religion is the 
only surviving religl:1O hitherto. Once I said 
in the House that I was proud of being a 
Hindu because It accepted everybody and 
rejected none. The Hindu religion respected 
all religions and accepted the merits of eV8.ry 
religion. The BuddhiSM tried to abolish the 

Brahmin culture in the Hindu religion, butthe 
Hindu religion accepted Lord Buddha as an 
incamation of God and worshipped him. This 
has been ourconvention, feeling, civilization 
and culture. Why these sobriety elegance 
and sensibility are no more now? The next 
day of the Ayodhya incident Shri Atalji stated 
that they were ashamed and constrained. 
His statement appeared in (he newspapers. 
Shri Advani, the leader of the opposition too 
resigned from his post. He stated that he 
could nor fulfill his liability and promise. He 
further said that his party was responsible 
for the blot on the country and the 
government arrested him. Then why you 
suddenly changed your attitude the very 
next day by breaking all the conventions 
when Government arrested you under an 
ordinary section of the IPC. You were kept 
in jail as a special guest only You forgot all 
sobreties, elegance, Indian customs, 
civilization manners and culture due to 
arresting of some persons? I was also of the 
view that arrests should not be made and I 

. was against that, I was not in favour of that 
arrest. Even today I am not in favour of it but 
why after the arrest of some people you 
suddenly changed your attitude. Why did 
you change your role. Shri Indrajit Gupta 
rightly warned you not to ride on this lion. 
You turned a deaf ear to his warning and 
collected so many people there. Shri Advani 
says that one and a haH lakh people were 
under control and were disciplined and only 
five hundred people were demolishing the 
mosque. Were the one and a half lakh 
people so inactive thattheycould not prevent 
five hundred persons from demolishing the 
mosque. Whom do -..,U want to believe it in 
this world? To whom ~oes he w. ant to clarify 
it? It may be possible that they may succeed 
by raising this slogan. It is also possible that 
their number may increase in the Parliament. 
Three days back, I heard some of my 
colleagues challenging as to who would 
dare to b!Jild the mosque and If somebody 
lays even a brick there he will have his house 
and doors destroyed. It you do some then it 

. must be remembered that- with the 
destruction of the doors and houses, the 
glorious past of India too will be lost and Its 
responsibility will be yours. You will be held 
responsible fortransgressing the constitution 
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and dishonouring the Indian civilisation. This 
is not the only example, history has witnessed 
a lot of that. Those who propagate civilisation 
and culture in the world and talk about past 
glory and conventions the same people, 
c~ltur~, att~ude and poli'ical activities produce 
Hitler hke dictators. The world has witnessed 
it once. It shall not be witnessed again. It 
may witness it anywhere else in the world but 
it would be better if it is not of in our country, 
Because Inspite of all bitterness India has 
not violated its tenets. Mr. Speaker, Sir, how 

, did all this has happened so suddenly? I will 
not go into that matter. On the one hand 
sobriety, elegance, tole~nce are being 
talked, on the other hand we witnessed the 
exhibition of valour and power, heard the 
provocation worlds of valour, the belligerent 
c~e~; Shri Arjun Singh is not present here 
thiS time. When he was speaking, it appeared 
to us as if A~un of the Mahabharata is 
speaking here. 

"Arjunasya pratigya vadai, na dainyam 
na playanam" Neither will we withdraw not 
will we submit. When our colleague 'Shri 
Sha~ad Pawarwas speaking so,1 was proud 
of him that an hon. Minister of Defence is 
speaking. But what happened to such valour 
on the day of Ayodhya incident? I do not 
understand whether we are acting in a 
theatre or discussing a situation. This House 
is not a theatre, characters do not come to 
act here, they come to express here the 
sentiments of the people of the country. 
Drama is being in acted from both sides. 
Therefore, I believe that Shri Sharad Yadav 

, understood them better than I, such politics . 
of hyprocracy, and hypocritical exhortions 
will neither create the history of the country 
nor would check the deteriorating situation. 

What is the situation in the country 
today. Whom will you fight? Our hon. 
colleagues Shrl Somnath Chatte~ee and 
Sbri Indrajit Gupta were calling on table 'on 
to be unl!ed and start fighting. But with whom 
should we fight. Under the leadership of the 
hon. Prime MinsterVle unanimously passed 
the resolution in the National Integration 
Council. We drafted that resQlution. Many of 

our colleagues had doubts in this regard. 
We assured that we will fully support you. 
That day, we were not relying upon Sh~ 
Indrajit ~upta Shri Somnath Chatterjee, SIlri 
Ram Vilas Paswan, Shrl Chandra jeet 
Yadav or Shri Atal Bihari Vajpayee. That day 
our .confidence was upon Shri Advani, upon 
Shn Bala Saheb Deoras, saints and sadhus 
and we were askAd to co-operate. We 
appreciate your feelings of co-operation, but 
I have a doubt in my mind which I want to put 
forth before the country, its people and you 
hon: Members. Why the meeting of the 
National Integration Council was 
summoned? Why we were asked to move a 
resolution for their assistance? We are not 
innocent childre n. We had no such aspiration 
that our co-operation should be sought to be 
accepted by the Prime Minister. We have no 
power. We are not in the Government. We 
do not have the support of the elites. But we 
respect the hon. Prime Minister with great 
deliberation and regard. But I have pity for 
the stubborn outlook of the Hon. Prime 
Mi~ister. Therefore, I have again and again 
said that we all stand by you in this fight, 
because this fight is not against any particular 
party. I do not speak about the communal 
forces. This fight is forthecause of protecting 
the dignity and prestige of the nation. This 
fight is intended to survive the soul of the 
country. In Ayodhya incident it was not the 
demolition of a temple or mosque only. We' 
were not worried so much about the 
demolition of a temple or a mosque only. We 
were not worried so much about the 
demolition of temples or mosques. But today 
the hearts of crores of people have been 
broken which cannot be repaired. The 
Government cannot awaken them merely 

. with its speeches. The faith of 15crore Indian 
people has shattered. I remember, I am 

. forced to speak out those very things which 
people do n.ot like when the sentiments of 
one and a half crore Sikhs were hurt, that 
time also I warned the Government of not 
doing so. That time we were ridiculed and 
critised too much. History has baen witnesS 
to it, and what is happening in Punjab noW. 
Could tne Government subdue them with 
the military force? These 15 crore IAdial' 
Muslims did not come from any Arab 
COUl"try or other foreign countries. They are 
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our brethems. W{luld the Government 
. , suppress them orthrow and down them into 
the Arabian sea. Where will these 15 crore 
jrIdians go and what will be the consequence 
wHen 15 thousand of their youths will be 
ready to challenge tre Government? I want 
to submit that today nobody dare to go to 
Punjab to accept their challenges. Nobody 
dare to go to accept challenge in Kashmir. In 
order to accept challenges the sermons of 
Lord Rama 'regarding love and humanity 
was (Tlade in Ayodh},a, the birth place of Lord 
Rama. I would like to request Shri Vajpayee 
ji to break the small barriers even today. I do 
not know whether he will condemn the 
Ayodhya incident ornot. Even if l1e condemns 
it or not but he had great regret in his heart 

, the day he made a statesmen to the 'India 
\ a.broad'. But did everything change afterthe 

arrest of Shri Advani? Did the situation, facts 
under went any sea-change? Have your 
ideals shattered totally that day? The country 
has to be .rebuilt. Many times arrests are 

. made, excesses are subjected to people 
due to the excess which are caused by the 
activ~ies of unworthy person. And you are 

, ready to blot on this country and set the entire 
world allege that et'orts are being made in 
India to deprive the people of their religious 
freedom. 

Should all of us not feel ashamed of it. 
You made a statement and said that you 

• have not portrayed a true picture here. I did -
not say that it was rr.erely a structure, where 
'puja' was performed there. 'Namaz' was not 
offered - this is true Atal ji, though nothing 
was there, yet, the building was as old as 
about 500 years or 421 years. When it will be 
known to any cO\Jntry in the world that a 
place of worship or whether it is not a place 
of worship has been pulled down in this 
country for political reasons, nobody in the 
world would appreciatG you and rather the 
world would condemn it because our 
civilisation and culture are a part of our 
glorious history whicl' you have damaged. 
Do the members of Bhartiya Janata Party 
feel thatthey would be applaudedforthis act 
In the world? I have not the least hesitation 

, in saying that the Islamic countries leaving 
aside one or two, deserve thanks f'ir the 
attitude they have shown towardk our 

country. They did not give uptheirtolerance . 
Mr. Speaker, Sir, you must be remembering 
you were not present there, Shri Somnath 
Chatterjee was there in the N.I.C. meeting 
when !told Shri Advanithat I could understand 
Shri Kalyan Singh or Shri Patwa. They have 
to run the· administration In Bhopal and 
Lucknow but he Is the leader of opposition 
and has a wish to run the country and It may 
be possible that this responsibility may come 
on his sholliders too. Did he ever think what 
would be its reaction on the world. A new 
BJP leader has emerged on National scene. 
He told me that they did not bother about 
anybody in 11\9 world andthattheycouldface 
everyone . in the world. I did not argue 
anymore. I think they are very great men, 
who are capable to face the whole world. 

Mr. Speaker, Sir, I am glad that other 
countries have continued to maintain their 
cordial relations with India honouring our 
ancient glorious traditions. It is worth 
remembering that the Islamic countries have 
kept alive our age old traditional friendship 
and kept intact their relations with this 
country and these people have broken the 
age old convention. You may call yourself as 
true disciple of Hindu religion and a true 
follower of Indian culture. I do not have any 
objection to it. But Atal ji Shri Jaswant Singh 
I had high expectations from you. 
( Interruptions) 

I had expectations from Rajmata ji also. 
I hap expected that she could do anything for 
the sake of religion but I never expected that 
she would let the mosque demolished. 

I would like to say in clear words but' 
would not like to use the words Shrllndrajlt 
has used. I would submit that Shri Murli 
Manohar Joshi and Shri Advani :lave the 
courageto challenge the world but why could 
not they stand before their own 500 workers. 
Why could not they face them? In view of all 
these happenings,' would like to know from 
them as how they would be capable to 
manage to run the country and take the 
nation out of the crisis. History will ask this 
questiQO from you and you will have to 
answer it. We may not ask this question 
from you. Perhaps' do not have the capability 
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or the right to ask this question, perhaps the 
Gove.rnment too may not ask in this regard. 
But history takes its own course, its verdicts 
are very hard, it ever spares anybody. In th is 
course, there may be some delay but it will 
certainly decide the matter. 

Many hon. Members from tnls slele said 
that nothing could be done in those 
circumstances and that it was nofpossible 
to open fire. I would like to know as to why 
it was not possible? Why the Police and 
Army are there? ArE! they meant for saluting 
you and not to take action when required? 
Why this police and army are meant for? Is 
it not meant to take action when required? 
What is the concept of State? State is an 
aggregation of corrective powers,the society 
has given the responsibility to the 
Government to tackle the anti-social 
elements and if the Government fails to use 
the service of police and army, it means that 
it does not fulfill its duty. Hence, these 
excesses should not be made here. 

It is said that there has been a gross 
betrayal with them. Who has betrayed to 
them? Who cheated them? We nave not 
been cheated. Not myself alone but all the 
Members siting this side had also warned the 
Government in this regard: I observe the 
hon. Members Shri Indrajit and Shri Somnath 
sitting this side that today their language is 
quite considerate. 

SHRIINDRAJIT GUPTA (Midnapore): 
In whose favour? ' 

SHRI CHANDRA SHEKHAR: In favour 
01 the Government they have suddenly 
become sympathetic towards the 

, Government, we also have sympathy for the 
Government because these people have 
understood the Indian traditions, secularism 
and history more than the people of that side 
also protected it - I have no hesitation to 
admit this fact. 

However, friends, I would not like to 
mention about Shri Atal Bihari Vajpayee and 
few others; because these are the persons 

who took disadvantage of the name of Lord 
Ram for their political career and we do not 
have any expectations from such people. 
But we had'a great expectation from you. 
When one of my friend, I do not remember' 
who he was, perhaps he was Atal jl. He said 
to Sh~ Arjun Singh that instead of becoming 
so agitated. he should have resigned. Shrl 
A~un Singh replied in a very dramatic way 
that he was such a person as should run 
away from the responsibility; he can give a 
good fight. Would the fight have become 
ineffective if he ,had resigned from the 
Cabinet? There are a large number of 
Congress members, are they not capable to 
face the crisis, are only the Ministers capable 
of tackling the situation. Can he not fight if he 
is not a Minister? I would like to submit to him 
that politics is not drama, it is not an easy 
play. Politics require a politician to take some 
harsh decision too. 

I would not ask you to take decision, 
because every persons has his own 
parameters of moral values and dignity. But 
if we fail to discharge our duties, we are 
supposed to perform as a public 
representative, nothing can be more 
sha~ful than to remain in the same post. 
Why IS the Government finding itself in a 
helpless position? The people have nothing 
to do with the incapability of the Govemment. 
They want decision. They wantto see whether 
the Government faced the circumstances 
boldly or not. Mr. Speaker, Sir, the 
Government holds the responsibility to take 
decision. But on the contrary, the Govemment 
blameri the police force, the army, the 
Intelligence Department. Do they mean that 
they were unaware of what was going to 
hapr-en? 1 knew what was going to happen. 
1 would not like to mention the names of the 
persons including some of the high position 
members. of the treasury benches to whom 
I told in advance that the mosque would be 
demolished? Did I not warn the Government 

. to prepare themselves to challenge the 
destructive forces? I was told at that time 
that if the police openeCi fire, it would take 
several lives. I said that if the Government 
was not ready to kill 1 0.20 persons. It would 
be responsible of kHfing thousands of persons. 
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Today, a member - again Iforget who he 
was - Atal ji said that he is very much 
displeased with Shrl Mulayam Singh's 
Govemment. He was displeased with it at 
that time also. But when Shri Mulayam 
Singh's Government ordered to open fire, 
16 lives were lost and when Kalyan Singh 
Govemment did not allow for it, 1200 Hves 
'vere lost. They again say that they are not 
responsible for it. Shri Advani has stated that 
·Kalyan Singh cannot be Mulayam Singh'. I 
do knowthatthere is no comparison between 
Kalyan Singh and MulayamStngh. Mulayam 
Singh could do anything to safeguard the 
Constitution whereas Kalyan Singh could do 
anything to get his order obeyed. One 
person obeyed the .order of Re Constituion 
and the other obeyed the. order of Sangh 
Pariwar. There is a difference in these two 
orders and we will have to know about this 
difference. I did know the diffel'8nce but the 
Hon. Prime Minister did not know this 
difference nor Shri Ariun Singh or Shri Sharad 
Pawar knew it~ 

AN. HON. MEMBER: Yes, we knew it. 

SHRI CHANDRASHEKHAR: You know 
all it. Mr. Speaker, Sir, I would like to know, 
whether Government r::an justify the action 
of the people to the world. The irate .mob 
::limbedtha mosque at 1.450r".30 p.m.on 
December 6 and the Govemment remained 
silent till 6.15 A.M. the next day. Such an 
Inactive Government says that they had 
oeen deceived and kept in the dark. You 
were not deceived, you have deceived your 
self and the people cfthe country. Therefore, 
I submit that participating in this discussion 
s very difficult. Hypocrisy is at its peak on 
loth the sides. Where should we go? 
;)ometimes we feel that this is a worth less 
30vernrnent and it should go. But then we 
hink, on which side sho';ld we go. Should we 
.upportthose who are even more hypocrites. 
I would like to point OLot that people like us, 
lave never witnessed such a situation and 
lever been in such dilemma. We went to jail 
::Iirectly from the Congress Working 
:;ommittee, and there wasnodilemmain our 
mind even for a mom£nt. But how should I 
say that I have faith in this Government. 
AtalJi It is also not possible for me to delcare 

this Government a useless one and to issue 
you a certificate of Patriotism on the basis 01 
what was has been done by your friends. 
The Congress Government and not the 
Congressmen are responSible for this 
miserable condition of the country. Do not 
say that I want differences among the 
Congressmen or I am indulging in politicking. 
The newspaper reporters often write that we 
held a secrt meeting with Sharad Pawar and 
A~un Singh. We have their glimpse only in 
the Poouse. They are afraid of losing theil 
posts in case they meet and speak to us. 
None ofthemhas met or spoken to us. The~ 
can not urge upon the hon. Prime Minlsterto 
take some action, since they want to save 
their position. Why should they lose the post 
by comhig and meeting us? I do not want to 
go into the details. I do not want to divide the 
Congress Party. I would like to point out to 
my friends, belonging to the Congress Party, 
that they are responsible for this slur on the 
nation. You know hon. Arjun Singh )i since 
1947 and you are aware of his many facets 
and manipulations. I have been his good 
friend. Even today, I consider many of them 
dedicated and idealists. I do not hesitate to 
say that you were holding the reins of power 
and you know everything but you remained 
silent. Do you also want a Krishna to teach 
the sermons ofthe Bhagwad Gita. You have 
gone through the Mahabharta, learned 
something quoted a few things from it in your 
speech. 

Mr. Speaker, Sir, today the country is 
passing through a crisis, where taking a 
decision is very difficult. I am saying this, 
because our values are at stake today. Our 
trustworthiness is at stake today. Forthefirst 
time, there is a Government in the country on 
whose reliability no one has faith. Forthe first 
time there is an opposition who wants to 
destroy the values and the entire would 
knows about it, at least I do not have any 
doubt. The situation of this country· is 
miserable. Those who are running the country 
are handicapped and those who are in the 
opposition want to have an upper hand on 
the Government. They want to break the 
traditions and destroy the values of the 
country. I would like to request Gurudev to 
help me. Where should we go and what 
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should we do in these circumstances. There 
Is no use dying as 'Bhesham Pitamah' with a 
stigma No one will listen to his advice. I do 
not know whether they have Hstened to his 
advice. 

Sir, the country is facing a dreadful 
situation today. I want that the House should 
understand It and instead of leveling charges 
and counter charges we should realise our 
existence. H we have committed crime we 
should accept It. Atalji do not be afraid ofthe 
statemnt you madeto 'India Abroad'. It is not 
good to play politics every time and change 
the stance. Politics does not teach us save 
ourskin. We should breerlyface the situation. 
I would like to submit to the hon. Prime 
Minister that enoug:-J Is enough, but at the . 
same time he should not take any steps ill 
haste to save his prestige, which has received 
a set back because 01 indecision. Sacking 
the Governments unnecessanly is not an 
act 01 bravery. But it is a clumsy to save your 
prestige. Can the charges leveled against 
Advani ji be proved in any court? Advani ji 
has been arrested on the charges levelled 
by a police inspector. Who had advised this? 
Today you ban itandon the nextc!aythe High 
Courts give the verdict that the ban order is 
wrong. Don't do anything wrong to earn 
credit. The country will suffer and there will 
be clashes and conflicts. You claim to have 
started the politics 01 concesus but perhaps 
none of the earlier Prime Ministers have 
done so much harm to the political scenario 
of the country as during your period. 
Therefore, those who are in power should 
take care while speaking of their personality, 
ability and limitations and it would be gracious. 
The hon. Prime Minister has said that the 
mosque would be c.onstructed there. Can it 
be constructed? The hon. Home Minister 
has said that it would ')9 constructed after 
some lime and the hon. Defence Minister 
has said that it would be constructed after 
one year or within a year. Now it is said that 
both the temple and mosque would be 
constructed there. Tha Bajrang Dal and the 
V.H.P. say that the temple would be 
constructed but the map will be made public, 
likewise hon. Narasimha Rao jl go for both 

temple and the mosque but the map will not 
be disclosed. I do not know whether there Is 
nexus as Shri Sharad Yadav ji has rightly 
pointed out.' But the fact Is that today the 
country is in trouble. Has It happened all of 
a sudden Cr some mystery Is there behind 
It? I do o.ot know what is the mystery behind 
It. It Isba brought to light by the people sitting 
on this side. But I would like to say that this 
sort of im&rtness and indecision has caused 
a serious set back to the image of the 
country. In reality if a person Is conscious 
ana has a sense of guilt he should not 
continue in office at any cost :n the large 
interest 01 the country and for the sake of 
patriotism. Similarly, II Atal ji has repentence 
for it in the real sense then he should 
disassociate himself with all those who 
have committed this crime which is a slur on 
the face of the nation so that the country may 
look at him with expectation. 

let us start afresh, and I would appeal 
to all sections of the House to come forward 
and build a new society and new values for 
the progress of this country. 

SHRI RASHEED MASOOD (Saharan 
pur): Mr. Speaker, Sir, I come here from 
my constituency, where dead bodies are 
lying on the roads. There are no words to 
describe the situation prevailing in the area. 
I came here to participate in the discussion 
which would deal with problems of assuaging 
the worlds of the injured, rehabilitating the 
displaced ones, building the nation and 
leading it ahead. I expected a discussion on 
restoring the shattered confidence of the 
minorities the educated once and the 
journalists. But I am distressed to say that 
none of these issues were taken up in the 
House, Instead a no confidence motion 
raised by a leader for whom I have highest 
regard has been taken up. I have separately 
said to my colleagues that today when the 
nation is burning, it is not an appropriate time 
to move a no-confidence motion, instead we 
should work forthe restoration of confidence 

. in the entire country. But I fall to understand 
why my colleagues, chose moving no 
confidence motion instead of making an 
earnest effort to restore that confidence and 
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remove their distress and pacify their anger. 
When I say this It does not mean that the 
person slttlng onotherslde are totally Innocent 
but it is not in the il"terest of this country to 
move such a motion when the whole country 
is burning. Today, It is the need of the hour 
to work for the stability of the country and 
we should give message to the nation to this 
effect that we are able to face the situation. 
Shri Vajpayee ji is a good friend of mine and 
I feel if there is any true Hindu by deed in the 
B.J.P. it is ShriAtal Biheri Vajpayee. We had 
a father of Nation like Mahatma Gandhi who 
had a true and strong will and who gave a 
message of unity, brotherhood, love and 
affection and fighting againstthe oppression 
and atrocities to this nation. He gave the 
message of one religion. Some two three 
days ago, I read a statement of Shri 
Vajpayee ji. But I know, there are 
organisations in this count!): who spray 
bullets at truek, honest and good Hindus like 
the father of Nation Mahatma Gandhi. Its 
another example is Shri D.O. Upadhyaya 
because when he started deviating from 
those policies he was also given the same 
treatment like Mahatma Gandhi. Now 
Vajpayee ji also has started making 
statements quite the opposite of his own 
style. Please be beware such people. Your 
life is precious for us. We wish him to live long 
and give the message (If humanity. Because 
fasists do not have any religion that is why 
they do not want true Hindus to live. They do 
not want.to let live t~e people who talk of 
humanity. 

Mr. Speaker, Sir, my hon. friend Shri 
Vajpayee has raised certain issues, which 
he never raised earlier. He alsp raised the 
matter of having a uniform civil code and 
referred to the incident that took place at 
Sha~ah and made a mention of demolition of 
temples In Pakistan. I appreciate his feelings 
and agree with him but I do not agree to the 
context In which he raised these matters 
because it maytlare up sentiments and may 
result in a tense atmosphere. If temples have 
been demolished in Pakistan, every Muslim 
M.P. has condemned this act. It Is a shame 
on Islam if temples are being demolished. If 
you wish to punish those who have 
demolished temple~ in Pakistan then we are 

ready to accompany you. But do not provoke 
people. You made a mention of uniform civil 
code. There can be two argument about It. 
Should it be there or not? One is Directive 
Principal of State Policy and other is the unity 
and integrity of the country. Both are dear to 
us. I would like to tell Shri Vajpayee ji thatthis 
is the only pOint in the Directive Principal of 
State Policy which ensures unity of the 
country. It also has issue like removing 
poverty and providing education which are 
separate from the unity issue. Is it essential 
to take up this issue first. I am not prepared 
to accept that Uniform Civil Code provides 
any guarantee fer the unity of the nation. An 
editorial was published in indian Mirror in this 
regard. That is why they are under the 
impression that Hindu civil code is a guarantee 
for the unity of this country. If it is necessary 
to have an Uniform Civil code forthis country 
and if you and your party think that the nation 
is abow the religion then I ask for a islamic 
Civil Code. Then we would accept it. Butthis 
is not the solution. They are not clapping, 
they are giving an indication that this is not 
the solution. Religion is much more solid 
than the Uniform Civil Code ..... (lnterruptions) 

SHRI RAJVEER SINGH: The Uniform 
Civil Code does not give publicity to any 
particular religion. If it is so you may prepare 
a Brahmin Civil Court as well as an Islamic 
Civil code. You appear to be much 
confused. 

SHRI RASHID MASOOD: I do not agree 
to this opinion because Civil Code is a no 
guarantee for tho unity. Relgion is a much 
stronger point than the Uniform Civil Code 
but today Pakistan and Bangladesh are two 
separate countries. Both these countries 
came into being in the name of religion as 
Pakistan after seceding from India against 
our wishes. But even after having one religion 
and same official language they could not 
remain as one country. Because the 
Pakistanis did not give due regard to the 
feelings of those living in the present 
Bangladesh. Therefore, Vajpayee ji in order 
to save this country what we need is to give 
due respect and love to each other feelings 
instead of having a common civil code and 
you are killing that love with your hatred. This 
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country cannot exist if we do not love each 
other. 

Right now, you said that the rivers 
Yamuna and Ganga, become one, aftertheir 
confluence at Allahabd, but you forgot to 
mention that both the rivers chart different 
course through Haridwar and. Saharan pur 
before they finally converge at Allahabad. 
The Hindus and Muslir.1S are like the Ganges 
and Yamuna in the path of India's progress. 
Our Hindu brethren are educated 
economically strong, progressive etc and 
they have reached Allahabad, but you don't 
allow the Muslims, who are akin to Yamuna, 
to flow beyond Saharanpur. You want to 
check its flow by building dam.') throughout its 
course. If these dams are built on Yamuna's 

, way and if the river doesn't reach Allahabad, 
how is its Sangam or confluence possible? 
How will then they chart together their future 
cours? Therefore,l would like to submit that 
the Indian Muslims are very backward from 
educational point of view also. The ordinary 
Muslim in the country is by and large 
uneducated, unemployed and insecure about 
the safety of his life and property. You may 
remember the case of Shahyar in 
Jamshedpur and poet Basher Bader in 
Meerut. They courageously moved out of 
Muslim localities and settled in Hindu localities 
and endeavored to follow their life style, but 
when your party instogold the riots, the 
houses of Shahryar and Basheer Bader 
were set afire .. ( Interruptions)Today nobody 
in the Muslim community Is prepared to. 
become a Shahryar, none is willing to be a 
Basheer Bader .... (Inteffuptions) 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, I have my reservations about it. Sir, Shri 
Rasheed Masood had held a responsible 

, position like that of the Health Minister and it 
doesn't behove him to level irresponsible 
allegations to the effect that our Party had 
Instigated the riots. If he can prove this 
charge, I am prepared to resign from the Lok 
Sabha and if he fails in it, he should tender his 
resignation from Lo:( Sabha. He has leveled 
such a baseless allegation, which has not 
been proved by any !udicial authority, and 

which has never been made by any other 
person in the past. He should accept my 
challenge. (Interruptions) 

SHRI RASHEED MASOOD: Mr. 
Speaker, Sir, I would like to submit here that 
one Gyan Prakash Commission of Inquiry 
was constituted to probe the Meerut riots 
and it has submitted Its report. I request that 
it may be placed before the House, so that 
the truth Is brought to light. 

SHRI RAJVEER SINGH: If B.J.P. is not 
named, then? 

SHRI RASHEED MASOOD: I will resign, 
if it is proved that your people were not 
involved ... (Inteffuptions) If my Party is mot 
satisfied with my work it can expel me. So, I 
am saying this with full consciousness. 

SHRI RAJVEER SINGH: Why is It that 
the riots always take place in your areas 

. only? 

SHRI RASHEED MASOOD : Because, 
you do not win in our area and you know very 
well that 76 percent of my constituents are 
Hindus and only 24 percent MUSlims and 
Rast,eed Masood cannot win an election on 
the stre.ngth of the latter alone. So, you 
Instigate these riots. Still, I Have received 
the votes of one lakh Hindus, owing to which 
I won at the hastings and in future too, I will 
win hands down, because I don't differentiate 
between Hindus and Muslims. I convey the 
message of love and affection while you 
convey thaI of haIred. The message of hatred 
has always been vanquished 'and it can 
never be victorious. Why don't you also try 
it out? You w!1I also come out with flying 
colours. Then your victory won't be the out 
come of any wave, where you romp home 
once and lick the dust next time. So, try to win 
hearts through love. If you do that, your 
place is safe here. If not, God knows where 
you will be next time ..... (/nteffuptions) God 
willing, I will return to Lok Sabha next time 

. also. So, don't worry on my account. 

Many matters came up for discussion 
here, Including the ban on communal outfits. 
I feel that this Is a correct step on the part of 
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the Government, but some Parties which 
indulge in commur.al politiCS; have been 
spared. They should also be banned, who 
profess and practice the politics of hatred. All 
such parties should be banned. All of us 
should live up to that standard. 

Thirdly, I would like to say that, right 
now, our friend Va]payee]1 was heard saying 
that his Party Is not responsible, nor can 

, anyone be held responsible. Now whether 
Vajpayeeji didn't have any such intention or 
whether he never expected the Kar sevaks 
to demolish the structure we call 'Babri 
Masjid', but we were fully convinced that 
some thing untoward will happen. That is 
why, on 25 th itself we apprised the Prime 
Minister of the situation and requested him 
not to wait and to take some steps on the 
25th Itself. If such a large crowd is allowed to 
be assembled there, the Govemment won't 
be able to control it, without bloodshed. Had 
some steps been tal<.en at that very moment, 
we wouldn't have had to sit here today with 
our heads hanging in shame. Today. there is 
no uproar from this side, they are not in an 
aggressive mood anymore, h is good that 
even they are feeli:1g ashamed. They are 
ashamed over the happenings in Ayodhya, 
but don't want to express it. I would like to 
know, as to why Advanijl and Joshiji went to 
collect the crowds, if their intensions were 
sincere. If symbolic Kar seva was the 
objective, why was It necessary to collect two 
iakh people there? Even 10,000 people could 

, have carried out the symbolic Kar seva. It 
could have been done, while sitting In Delhi 
and by issuing an appeal. A symbolic Kar 
seva could have been catried out in Delhi 
also, by gathering some people. What's 
more, Advaniji in his speeches at Benares 
and Kanpur had opeflly said that the Kar 
$$Va' would not be limited to a symbolic Kar 
sava. I' can produce the newspaper reports 
to this effect, if you may desire so and 
everything will becorr.e clear to you. What 
more evidence do you require? He has 
spread hatred between the Hindus and 
MUslims. 

Just now Shr'1 ;')harad Yadav gave the 
example of the relationship between Mother-
In-law, daughter-In-law and brother-in-law, 

may be hellas taft the House now, but so far 
as the question of Minorities is concemed; 1 
find all of thtlm to be birds of the same 
feather. The Mother-In-Iaw-Daughter-in-Iaw 
quarrels are understandable, but will the 
Brother-in-law be kind enough to teU us, 
whether you kept any promises, you made to 
the Muslims in your manifesto, when your 
Govemment was In power? Despite being a 
Minister, I wrote a letter to you requesting 
you to make only those promise In the 
manifesto, which can be fulfilled, otherwise 
It's better not to incorporate them. 1 wrote to 
you when I was a Minister and also earlier 
that you have not kept any of the promises 
made to Muslims. It was read out at the 
meting held at Shri Syeed's residence. Not a 
single promise has been fulfilled. We should 
not try to make political mileage out of the 
current vitiated atmosphere In the country. 
The need of the hour is for all the patriots, all 
those Y!ho want the r,ountry to progress and 
d&velop, all those who want to create an 
atmosphere of love and goodwill, an those 
who want to follow the path shown by lord 
Ram, to unite and march forward. 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): You should have resigned, 
when you failed to keep up the promises 
made to the minorities. Why didn't you resign 
? 

SHRI RASHEED MASOOD: I would 
have certainly done that. If you had allowed 
that Government to continue for a few more 
days, I would have certainly reSigned. In that 
letter also, I had mentioned that I would be 
left with no option, but to resign, but the 
Government didn't last long. 

Now, I would like to as1< you a question 
in this very Parliament. The peopIt' 01 this 
country had sen! me to this august House. I 
am not here at your mercy. I wouldlike to ask 
a question, whose answer t am yet to get. 
Ram Is considered as a God by an HinduS, 
but who has gIven that copyright to the 
B.J.P.? If Ram is a God, it's of an mankind, 
not of B.J.P~ alone and of ttie B.J.P. wants to 
become the sofe proprietor of Ram, then n Is 
an insult to Ram. Therefore, It is my request 
to you that we should all unitedly endQvour, 
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at the grassroot level itseH, to restore tho 
confidence of all those whose confidence 
has been shattered and secondly, we should 
fig~t. against comrm:nalism, not only at the 
political level, but et the social level also. 
( Inteffuptions) 

I am more eagerto fightforthe cause of 
temples than you are prepared to join 
Vajpayeeji in his mission to inflict punishment 

, on the vandals who destroyed temples in 
Pakistan. 

MR. SPEAKER: Mr. V.S. Rao, you please 
conclude by TO Clock, 

[English] 

SHRI SOBHADREESWARE RAO 
VADDE (Vijayawada): Mr. Speaker, Sir, thank 
you for giving me the opportunity to say a few 
words on this important matter. 

It is an irony today that the Motion of No-
Confidence has been moved by a party 
which has acquired the status of mai;'! 
Opposition party in both Houses of parliament 
and was also in power till very recently in four 
States ... ( Inteffuptions) 

[ Translation] 

SHRI SATYAPAL SINGH 
(Shahjahanpur): Mr. Speaker, Sir, they 

, caused all the quarrels, but we didn't allow 
them to succeed in Shahjahanpur. They 
created trouble in Bareilly. (In!effuptions) 

SHRI RAJVEER SINGH (AnOia): Mr. 
Speaker, Sir, please allow me to clarify. 

MR. SPEAKER: You see, it's not a 
question of clarification, please don't talk 
about friendship and enmity. We have to 
conclude it be TO Clock. Therefore, please 
take your seat. 

( Inteffuptioris) 

·Not recorded. 

MR. SPEAKER: Nothin~ is going on 
record. Shri V. S. Rao to continue please ... 

(Inteffuptions) • 

MR. SPEAKER: Nothing is going on 
recorded ... 

(Inteffuptions) • 

SHRI SOBHANADREESWARA RAO 
VADDE: Sir, the party which is the main 
Opposition party In both Houses of Parliament 
and which, till very recently, was in power in 
four States .has not shown respect to the 
Constitution. We have made it clear in our 
Preamble that this country will stand for 
secularism. Originally it was thought the 
word 'secularism' need not be there in the 
preamble. During the time of Shrimati Indira 
Gandhi an amendment was made through 
which we have very clearly stated that we 
stand for secularism. But this party has 
made it very clear that it has no respect for 
that secular characteristic of ourConstitution. 
And also, in spite of its solemn undertaking 
to the Supreme Court, it did not keep its 
word. It is most unfortunate that some hon. 
Members of this very House, who have given 
an undertaking to the Supreme Court thai 
nothing will be done to negate the Court 
orders did not keep their wood. 

Sir, the 'events of 6th December are 
really bad. They can only be described as the 
events of the blackest day in the post-
independence era of our countr'j. The 
consequences are desastrous. We have 
witnessed many things. How many hundreds 
of people have lost their lives? Property 
worth crores of rupees has been damaged. 
The loss is much more. The greatest damage 
has taken place to the communal harmony. 
The repercussions outside the country are 
also enormous. 

This country, with a population of 85 
crores of people, has shown the path of 
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peace and non-violence by the Father oft he 
Nation. this country, untjer the leadership of 
lateJawaharial Nehru, has given a distinctive 
path. The leadership was given by Nehruji 
and other leaders. This country has emerged 
as a strong force of non-alignment. Today 
the prestige of this country has been eroded 
to the greatest extent. 

What is the position of our country 
amongst foreign countries? Here is a 
Government which has failed to protect a 
structure with all the army and central para-
military forces at its command. The hon. 
Prime Ministerhas cleclaredfromthe rerrparts 
of the Red Fort that this Government will 
protect this structure. But we have witnessed 
that it was crumbled to peaches by the 'kar 
sevaks' who gathered at Ayodhya on the 6th. 
This has clearly shown to what objectives the 
B.J.P., the V.H.P., the R.S.S. and the Bajrang 
Dal and other organisations stand. What is 
their real face? 

While lord Rama has sacrificed his 
powerto keep up the word of His father, here 
is a party which has given an undertaking to 
the Court; but it has not struck to the words 
and the commitments it has given to the 
Court just to grab power and to achieve its 
political objectives. I do not understand how 
can they really claim to be the devotees of 
Lord Rama. lord Ram:l stood for truth, and 
the 'Satya'. But this party and their friends 
stand and represent untruth and riots. 

It is most unfortunate that the hon. 
Prime Minister has beloved their words. 

19.00 hrs. 

When we all met him on 2nd. we told 
him, 'You take all necessary steps, Sir, to 
protect the structure and implement the 
~ourt order. Most probably he had a strong 
belief and faith in their words that they would 
not touch the struclure and they would not 
clo anything which might go contrary to the 
~ourt order. We do not deny his, or we do not 
question his idea te bring a solution to this 
problem a few months back when he 
negotiated witPr th" Sadhus. We have 
appreciated his stand and ":-> efforts to bring 

Ministers 
a stop to the kar seva programme there 
without shedding any blood and through 
peaceful means. But here lakhs of people 
were being invited by BJP and their friends to 
gather at Ayodhya and when their were 
contradictory statements by various leaders 
of VHP, Bajrang Dal and RSS, though some 
had given a solemn undertaking to the Court 
thattneywould abide by the CourtOrder,but 
some others said, 'No, we need not abide by 
the Court Order, we are not bound by the 
Court Order. ' When that was the situation, 
the hon. Prime Minister should have taken 
the alternative measure. In fact, when the 
Home Minister was replying to the debate on 
3rd of this month, he said, there was a 
contingency plan. But what has happened to 
that contingency plan? What happened? 
You had sent135 companies of para-military 
forces to Ayodhya, but with what resuft? 
When that structure was bring demolished, 
they were at Faizabad. Sir. I question the 
wisdom of the hon. Prime Minister with due 
respect to him. What has happened to the 
Intelligence reports from your people from 
there? Are you not aware that the District 
Magistrate of Faizabad and the ~enior 
Superintendent of Police of Faizabad were 
not given the power by the Kalyan Singh 
Government' to take necessary steps to 
meet the situation if something goes wrong. 
If sOr.1ebody goes mischievously to damage 
the structure, you take all necessary action, 
you issue orders, if necessary, including 
taking to firing also.' If that was not so, ,;hen 
the powers were not given, how were you 
sure that the structure would remain safe? 
So, Sir, I say with all agony and anguish that 
apart from this treachery of the Constitution 
on the part of the BJP, this Government also 
has failed miserably to protect the structure 
and to implement the Court Order. And it is 
also your bounded duty which the Constitution 
has pu~ on your shoulders. And today this 
country has lost the credibility among other 
countries as this Government. is most 
incompetent and it is not effective enough to 
protect the interests of the minorities of this 
country. Sir, I also say with all due respect 
that it was the first croizen of this country who 
had to advise this Government that 
'something is going wrong at Ayodhya. There 
are reports that the structure is being 



595 Motion of No-Confidence DECEMBER 17, 1992 in the Council of Ministers 596 

ISh. Sobhanadreeswara Rao Vaddej 

demolished and It is going to cause a lot of 
communal holocaust. Act now, you 
immediately act. It is, Sir, much later this 
Cabinet has met and it appears to have 
taken a decision to dismiss the Kalyan Singh 
Govemment. 

But by that time itself Kalyan Singh 
Govemment has resigned and the Chief 
Minister has sent his resignation letter to the 
Governor of Uttar Piadesh. If that is so, is It 
fair on your part to do like this. Is this the 
proper way to discharge the respons!bility 
that has been given by the National 
Integration Council. What had happened 
then? On 7th also yeu had not acted and you 
had allowed the kar sevaksthere to claan the 
ground, to level the ground and then to instal 
Ram Lala's idols there and construct a 
compound wall there. What is the position 
today? Now, you have promised to construct 
the masjid there. Where will you construct 
and how will you construct the masjid? 

Sir, the events 1hat had happened are 
creating an impression to the people that the 
Govemment have a certain understanding 
with the BJP and their friends in allowing all 
these things. On 7th also, the security forces 
had not moved and they simply allowed the 
kar sevaks to be there to construct a 
compound wall there. On 8th of December, 
when the central forces went there, the so-
called kar sevaks also had left Ayodhya. So, 
It has given a strong impression that this 
Government has some underhand 
connection with the BJP and their friends 
which has shattered the confidence of the 
people of this coun:ry. 

Sir, we support the Government's action 
of banning the commuf\al organisations 
whole-heatedly. These communal 
organisations are trying to out communal 
hatred in the country. I remember that one of 
the leaders, who was there at Ayodhya after 
the demolition of the mosque, having said 
that it is but natural that the suppressed 
feelings of the large nulTlber of people have 
found their way. But, it is not so. You have 
inspired the communal hatred and you have 

made a subtle and concerted propaganda 01 
cO!11munal natred among a section of OUI 
population against the others and you ha¥E 
incited them. Some hundreds of years ago, 
some atrocities or some aberrations might 
have taken place. In that way, several 
aberrations have taken place. There were 
days when Dr. Ambedkar, after completing 
his education in India, after getting Doctorate 
from abroad and being Defence Secretary, 
in a princly state he was not given a house to 
reside at Baroda. When he stayed in a Parsl 
choultry in a choultry, his belongings were 
thrown out because he came from a maha, 
community. Can somebody go now a"d say 
that it had happened like that in those days 
and so now retaliate? Do you support that? 
Do you want to go forward or do you want to 
go centuries backward? So, our party 
supports the Government's efforts to take 
stern action on all the communal 
organisations. 

I also urge upon the Govemment that if 
anybody says that there is still the issue of 
Mathura or Varanasi, the first people who 
advocate such things should be taken to task 
and they must not be permitted to do it. 
Enough is enough. Already the country has 
paid the highest price. No more price should 
be paid and, therefore, there should not be 
further communal hatred and other things. 

I also express our strong reservations 
over the Government's deCision of throwing 
out the three State Governments in Madhya 
Pradesh, Rajasthan and Himachal Pradesh, 
Through those Governments belong to the 
BJP Party, the reasons shown are those 
Gov(:!mments have failed to maintain law 
and order. Whereas in Maharashtra where 
your Congress Government is there, more 
number of people have died. More nulTlber 
of people have died in Gujarat: We f~IIY 
agree that we entertain the same Idea which 
Shri Indrajit Gupta has said. If those three 
State Govemments had not implemented or 
did not Implement the ban orders Issued by 
your Government, If they did not arrestthose 
peosons and leaders belonging to the 

. communal organisations which are banned 
and H those Governments failed to take any 
steps against such communal elements or 
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organisation then, you should have dismissed 
those State Governments. We do not 
question that. We do not dispute that. But 
without doing that, your action of dismissing 

'ihem may he:;> the BJP indir~ct because 
they will exploit the issue. Till now they were 
in a great disadvantageous position or in a 
defamed position to explain the people how 
they have demolished the Babri Masjid 
structure or how they are responsible forthe 
communaholocaust. Today they will try to 
picturise your Party as a Party which has 
murdered democracy or which has no 
responce forthe Constitution and the federal 
set up. You are giving a handle to these 

, communal and political parties, which want 
to take the political advantage out of your 
wrong decisions. 

While we support the Governmental 
efforts to contain communal organisations, 
we only appeal that the Government should 
not allow such things to happen in future. We 
urge upon the Government to take all 
necessary steps to help the dependents of 
those people who have lost their lives and 
those who are put to a lot of sufferings. 

My suggestion to the Government is, 
you do not allow communal organisations, to 
whatever con .munity they belong to, to take 
advantage. Tho issue is not yet resolved 
Finally. The main issue which you want to 
refer to the Supreme Court is still there. You 
refer the matter to the Supreme Court under 
article 138 (2) whereby the fact be ascertained 

whether there was a temple before 
construction of masjid or not If the Supreme 
Court comes to a definite conclusion that 
there was a temple, Let Ram temple be 
constructed there and masjid can be 
constructed adjacently. If it is proved that the 
temple was not there before the construction 
of Babri masjid there, the 8abri masjid should 
be reconstructed in the same place and the 
Ram temple may be constructed adjacently. 
I appeal to the Government also to construct 
a church and a Gurudwara at Ayodhya as a 
symbol of communal harmony for which 
Lord Ram, Gautam Buddha and Mahatma 
Gandhi have shown the path not only to this 
country but to the entire world. 

MR. SPEAKER: It appears that 
everybody wants to leave the House now. 
But only request Ihave to make is, tomorrow 
happens to be Friday. Immediately after the 
question hour, we should start the discussion. 
Let us have question hour. Immediately after 
question hour, we will start discussion. 

I thank you very much for extending co-
operation. The House stands adjourned to 
meet again tomorrow Friday, 18th December, 
1992. 

19.15 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on 

Friday December 18, 19921Agrahayana 
27, 1914 (Saka) 
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